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LOK SABHA DEBATES 

LOK SABHA 

Wednesday. February 25. 1970/ PlullgulIQ 6. 

1891 (Saka) 

T/U Lok Sobha met at Eleven o/Ih. Clock 

[Mr. Speaker in Ihe Chair J 

OBiTUARY REFERENCE 

MR. SPEAKER: I bave to inform tbe 
House of the sad demise of Shri K.T.M. 
Ahmed Ibrahim who passed away at 
Tironelveli petai in Tamil Nadu on the 30th 
Jaouary, 1970, at the age of 72. 

Shri Ahmed Ibrabim was a Member of 
tbe Constituent Assembly of India dariog 
tbe years \946-\950. 

We deeply moum the loss of this frieod 
and I am sure the House will join me in 
conveying our condolences to the b"eaved 
family. praticularly his brother Sbri M. 
Muhammed Ismail who is a Member of this 
House. and to whom I personally convey 
my condolences and deep sense of sorrow. 

THE PRIME MINISTER. MINISTER 
OF FINANCE. MINISTER. OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): 
Mr. Speaker, Sir, tho ranks of tbose who 
participated in the labours of Con.titution 
making are steadily thmning out. Shri 
Abmed Ibrabim's passing away is yet an-
otber painful reminder of this. When we 
think of the framer> of the Constitution. it 
is natural that the most famous names 
should come to our mind. But the less 
know have 11150 contributed to its framing. 
Shri Ahmed Ibrahim was a Member of the 
Constituent Assemhly throughout its lerm. 

I did not know Shri Ahmed Ibrahim 
personally. But I am told he was active in 
the Muslim League and also in the Madras 
Lesislaturc. He was aIIo prominently 
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aasociated with a large number of educational 
aDd cultural orpniaations io Tamil Nadu. 

Sir, I request you to convey the grief of 
tbis House to the bereaved family. 

DR. RAM SUBHAG SINGH (Buur): 
Mr. Speaker. Sir, we were sbocked to bear 
about tbe deatb of Shri Ahmed Ibrahim wbo 
was oDe of the Constitiution maker>. You 
know tbe contribution made by all the 
Members of the Constituent A;sembly wbo 
framed tbe Constitution. The Con.titutioo 
is the main edifice of our nation and all the 
prOlP'ammes revolve atouod it. In that 
way, he served the country most and be was 
also a great social worker. 

I take tbis opportunity to convey on 
behelf of ~ Opposition our deep sense of 
sorrow and grief not only to his fam'ly but 
also to bis brother, Shri M. Mubammed 
Ismail, who is bere with us This has been 
a very alented family. Shri Ahmed Ibrahim 
was in the Constituent Assembly and his 
brother is present here witb us. 

Sir, I request you to convey on bebalf 
of the Opposition our condolences and deep 
sense of sorrow to his brother and to the 
other memben of his family. 

SHRI EBRAHIM SULAIMAN SAlT 
(Kozhikode): Mr, Speaker Sir, I join the 
hon, Prime Minister and the Leader of tbe 
Opposition in el<pressing our profound sorrow 
and grief on tbe sad dimise of Ianab K.T.M. 
Ahmed Ibrahim Sabib ..... ho passed away on 
the 3Jth of last Montb at Tirunelveli in bis 
native place. 

Ianab K T.M. Ahmed Ibrahim was a 
person of exceptional abilities and had been 
.erving tbe coUntry and the community for 
the last SO years. I had tbe privilege of 
knowing him for quite a long time and I can 
say that right from tbe student days. he had 
taken active part in the freedom struggle 
and the Khilafat movement and he was 
sp_ding the messasc of Gandhi throuahont 
tbe country. He was a firm believer in ~ 
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cause of Hindu·Muslim unity and he worked 
bard for the freedom of the country. 

He was a Member of the COnstitnent 
Assembly ~ 1946·1950 and Also a 
Member of the Madras Legislative Council 
during 1946·52. As a Member of the 
Constituent Assembly, he took a leading and 
lictive part in shapillg the Constitution, 
particnlarly on portions relating to the 
Pondameotal Rigltt., the freedom of judiciary 
and the rights anJ privileges for the minorl· 
ties and b)ckward communities. Later on, 
he served also in the CIlpacity of the Gencral 
Secretary of the Tamil Nadu Muslim Leagu= 
for 40 years. This 'hows what a great and 
popular man he was and, in addition to tbis, 
in educational and social field. also his 
services arc memorable. As a memher of 
the Annamalai University Senate and also 
as a member of the Madras State Text Boole 
Committee, he served to keep up tbe highest 
ltandard. in education in Tamil Nadu. 
Such are the great qualities and services of 
Ahmed Ibrahim Sahib. I request you, Sir. 
to convey our condolences and Sympathy 
on behelf on the Muslim League to all the 
members of the bereaved r.mily, particularly 
iO his brother, Mr Mu"ammed Ismail who 
Is the leader of the Parliamentary Party of 
the Muslim League in this Rouse. Sir, may 
his soul rest h peace. 

SHRI P. RAMAMURTI (Madurai): I 
bad known Mr. Ahmed Ibrahim for a number 
of years in Madra.. He was an extremely 
amiable oentleman who is interested in 
social wclfare. Apart from politic., h. was 
very much iliteretl:d in seeial welfare and 
wIIerever peOple were found in distress, T 
ave seen him runnine up there and  tryine 
to do his best to alleviate tbe distress of tbe 
PeoPeI. l1tercforc, it is B pellKJnal loss to 
me and I associate oW" Partl in scaclinl our 
tiDndolences to the bereaved family. 

SHRI HEM BARUA (Mangaldai) : I, on 
~  o·c the P.S:P:, mourn the sad demise 
of Ahmed Ibrahim Sahib and we join you, 
1be Leader of the House, the Leader of the 
Opposition and 'other leaders also in convey-
ing our condoience' 'to the members of the 
bereaved family. (I;ope you will convey 
our condolences 10 the members of the 
bereJved famity. 
!mR.I ~  ~~ ~ (Mettor): I, 

QIl ~ ~  of the )).M,lt., joio in the 'el\ti· 

ments eXPfCS!'ed and I request you to convey 
our condolences to the members of' the 
bereaved family, particularly, our colleague, 
Mr. Muhammad Ismail. 

SHRI RANGA (Srikakulam): I also 
join you in mourning this untimely death of 
Mr. Ahmed Ibrahim. 

~ ~ "{Ill (IJU): q'6lJ1II" ~~  

>;f"ITT ~  'fiT ~  >:lR fq1T-ft ltiil" il; i:raT 
~ ;;r'fHf mifhl" iii ~~ q",;;iT ~ 

o!l"'fCf ;it ~ ~ ~ '1ft ~ 'f'f;J ?'""f 'fi) 

"ITT -a-ij" "llTi'fl il; flTl!f ;;r),crf ~ I it ~  

'R:ifT ~ f'fi tlT'f ;pmr ~  :g'fil; :;IT'fi 

ij"P(frij" 'ff,ifn: ~ ~  ~  I 

"lit IImr ~~  '" iliI1ft (<<,Tll' '!"{) : 
~ ll'iZ)<:"If, itt ~ 'f iff"", ~ ~ 

~ I!fT fi!; :n ~  0 ,ill" l!lPT fij"Q <I)i!r (for 

~  ~ ;r fn ~ tf'li ~ IIIT 

(f"l'"/i ~ f'nhr ~  1; ;f'fT ~ ~  f'fr)tl"T 

~  'fir q;)f if:rT ~ lifT ~  fore( "fIT 

mJ"1T >;f"f1T ifforit it, ~~ f"l"ll; :g;:il1if ij"or 'fiT 

m, ~ :;IT'Ii ~  ll'f'iO 'fiT ~ I ilrfii'f 

;sr. _"lIT mIlT ~  i{ij" q''f!H If"{ >;f'f;:rr 

"llTHTif IlfltCf 'fi, ~ &' 11<1 ~ ~  >;f'lifT 

>;f), ~ ~  If'f'f ~  'liT >;ff, ~ >.JT ~  

~  il; f'f;Ji 'f"{ lTil.'1 ~  sr'f."iO 'Ii,aT 

~ . 
~  ~  ~~ iii ~  if; 

~ it :g,,!" ~ IfTmU'f ~  ~  I :gorit 

~ lilt ~ ij; ~  ~  fof'f if; ~  i\' 

~~  l!f'fl ~ ~ forlt ~  ~ ~  

~ ~  ~ ~ 1rT'f ~  #il"or if ;;.r 
it; ~  ~  ~  <f'f; ~  ~ I 

o.ft l,!!ih: fir( ~ ~  (iifTlT'l<f) 

>;ffSrylll 1f;>;T<rlf, It !!iT ~  :;f'" crmpr 
~~  it; f'flif'f on: WHr IfT'!1 ~  ~ 

~ ~ ~ {l'mr lI"'IiZ 'Ii,Of ~ I if :g'f ~ 

~ ~  ~ $"«IT ~ ~ '"'" 
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~  i flli al" ~  qn'O"{ ~  ~ 

~  ~  ~  ;?it I 

MR. SPEAKER: Tbe House may 
stand in silence for a sbortwbile to express 
its sorrow. 

Tlte Members then stood In silence lor 
Q shorl while. 

MR. SPEAKER: Now we take up 
questions. 

ORAL ANSWERS TO QUESTIONS 

Reported Libellous A ttark 00 India io a 
North Vietnam Publication 

+ 
·61. SHRI K.M. KOUSHIK : 

SHRI D. AMAT : 
SHRI R.V. NAIK: 
SHRI V. NARASIMHA RAO : 
SHRI J. MOHAMED IMAM: 

Will the ~  of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's attention ha. 
been drawn to a publication brought out by 
the North Vietnam ForeilD Languagc;s 
Publishing House, Hanoi cODtaining libellous 
attack on India, a report <>f which was 
published in several papers in India on the 
8th January, 1970 : and 

(b) if so, the reaction of Government 
in this regard 7 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DlNESH SINGH): 
(a) The Government have seen the pamphlet 
alleged to have been published by the. North 
Vietnamese Forgien Languages Publishing 
House. 

(bl The Government of the Democratic 
Republic of Vietnam have stated that the 
publication is a complete fabrication and 
that they have nothing to do with it. The 
Governil,ent of India have no reason not to 
accept this explanation. 

SHRI NAMBIAR: All C.I.A. publica-
tions, Sir. 

SHRI PILOO MODY: C.I.A. publica· 
tions from North Viet-Nam? He has got 
up from the wrong side of the bed, Sir. 

SHRI K.M. KOUSHIK: In view of 

the reply given by the hOD. Minister, I 
want to know one thing. North Vietnam i8 
interesled in denying this. The alleptions 
extend to 10 pqes of vituperative matter 
concerning India. So, therefore it i. verY 
natural that they have denied I want to 
know in this connection whether the 
hon. Minister has any other material to 
show that really the authorship of the 
publication is not with North Vietnam or 
whether he simply believed In the ipse diXit 
statement of the ConSUl General of HanOi 
in Delhi 1 

SHRI DINESH SINGH t  I am not 
caned upon to establish whether the 
pamphlet belong9 to North Vietnam or not 
belongs to North Vietnam. The bOn. 
Members have asked me about the pamphlet. 
whether it was brought out by the North 
Vietnamese authorities. We checked up 
with the Vietnamese authorities. We em 
tried to obtain a copy of it from the 
publishing house in Hanoi. They said that 
they had not published it, that they did not 
have any copy and Government have denied 
tha t. What more can we say in this 
matter? 

SHRI LOBO PRABHU : Care for 
India's reputation. 

SHRI CHINTAMANI PANIGRAHI: 
On a point of order, Sir. The hon. Minister 
has stated that North Vietnam Government 
have stated that they arc not responsible for 
the publication. In view of this 1 want to 
know whether any further question &rileS 
out of it Or not. 

SHRI K.M. KOUSHIK : In view of the 
fatt that the Consul General of Hanoi in 
the first instance denied the publication itselt 
and later having come to know tbat the 
External Affair9 Ministry of ours had a 
copy of it, rescinded from his previous 
statment of theirs aDd denied the authorship 
of the publication aDd placed it at the doors 
of the U.S. Will it not militate against our 
commonsense to accept this explanation that 
they .e not the authors and more '0, to 

~  that U.S. was responsible for this ;n 
view of the fact that 2S pages of it contains 
vituperative matttr against the U. S. A. it-
self? 

SHRI DINESH SINGH: The Ministry 
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of External AJJain is not in possession of 
this pamphlet. A copy of this was very 
kindly lent to us by the Swatantra party 
and we bad an opportunity of examining it. 

.. .onsider its perverse and masochistic policy 
of licking the boot that kicks it and biting 
the fingers that feed  it. 

SHRI DlNESH SINGH: The hon. 
SHRI PILOO MODY: That shows Member has not put any question. Some 

)our ignorance. suggestions only bave been made by him. 

SHRI DINESH SINGH: We did try 
to find out about it and I have already given 
the information that bas come to our 
knowledge. 

SHRI D. AMAT: May I know 
whether it is a fact that the Government 
has extended an official invitation to Madam 
Binh, Cbief ~ pokesman of N.L.F. at Paris 
Peace Talks to visit our country and whether 
Government's altentio', has been drawn to 
tbe reaction of the South Vietnamese Govern-
ment in this regard ? 

AN HON. MEMBER: It does not 
arise out of the question. 

MR. SPEAKER: Tbi. cannot arise 
out of tbis printed matter. I am lorry. This 
is not relevant. 

SHRI DlNESH SINGH: If I may say 
so, the han. Member would care to see that 
there is an un starred question whicb has 
been answered on tbis subject, today. If you 
read that you will know. 

SHRI R.V. NAIK: Since the Chinese 
invasion of our country the altitude of the 
Hanoi Government from 1962 to 1970 ~  

consistently and blatendy been bostile and 
anti-India. They have branded us as 
aggressors against Pakistan and China and 
they have accused us of harbouring ex 
paosionist ambitions apinst both the 
countries. They say that we are stooges of 
the U. S. imperia ists and modern revi-
sionists. They s'y th.t we are war mongers 
by our not agreeing to come some settle-
ment witb Pakistan. Again, they say that 
we are reaclionaries interested in suppensing 
tbe aspirations and the economic freedom of 
Our people. Contrary to Ihis, our relations 
with South Viet-Nam have been very 
friendly, and we have very good trade rela-
tions. and there arc about 400 Indian people 
in South Vietnam, some of whom had fled 
from North ~  In view of all these 
facts, I would ask tbe Government to rc-

SHRI PILOO MODY: For action, 
bope. 

SHRI RANGA: Will Government 
reconsider the position in the tight of tbe 
points raised by the bon. Member 7 

MR. SPEAKER: How can Shri Ranga 
give a different shape to the question ? Only 
suggestions were made by him. 

SHRI RANOA: It is for the bon. 
Minister to say whether Government are 
going to reconsider or not. 

MR, SPEAKER: think the bon. 
Member should have asked a direct question 
instead of giving a suggestion. 

SHRI RANGA: He had put the ques-
tion that way. I am only belping him. 
It is for Government to say • Yes' or 
'No'. 

SHRI J. MOHAMED IMAM: It is 
well known that our present Government is 
now leBning more and more towards tbe 
communists, and the fact that tbe hon. 
Minister of External Affairs visited Viet 
Cong at the time of tbe funeral of tbe 
President of Viet COng ...... 

MR. SPEAKER: How does tbat arise 
out of the main question 1 

SHRI J. MOHAMED IMAM: It is 
backgrolind material. Tbe hon. Minister of 
Foreign Affairs denies that the pamphlet 
wbich is scurrilous and uncomplimentary to 
India is fabricated ; has be made any attempt 
to test its veracity through our own Consul-
General in Viet COng ...... 

SHRI P. RAMAMURTI: There i. no 
country called 'Viet COng'. 

SOME HON. MEMBERS: He means 
North Vic! Nam. 
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SHRI J. MOHAMED IMAM; Has be 
made any attempt to find out how tbis 
pamphlet originated? No\\', it is ,cry can· 

~  for them to deny it. Secondly, is it 
not a fact, as already pointed out, that 
underground l'agas are being sent hy China 
to North Viet Nam ... 

MR. SPEAKER; How does it arise 
out of the main Question? The han. Member 
has gone to Nagaland now. It is a far-
fetched thing. 

SHRI J. MOHAMED IMAM: They 
are recruited and .ent there and they under-
go training in ~  warfare there and 
then they come back and create trouble 
here. All ~  are factors which are atlen-
ded witb danger. Can the han. Minister 
deny all this? 

SHRI DINESH SINGH: So far as the 
first part of the Question is concerned, I had 
already replied to it when I I,ad answered 
an earlier supplementary Question and said 
that we had requested our Consul· General 
to ascertain facts and try to find out from 
the publishing house in Hanoi whether such 
a publication had been printed and whether 
it was available, and they denied having 
printed it, and said that naturally it was not 
available with them. 

~ ile.f flri!:tit ~  fONT fm 
~  i!t 'fitlT ~ f'fi f\jfQ' ~  

~ ~  i! ,,;ri tlt ~ ~  :a'Q'if; ~ if 

:a-m flfll'a<mr 'fiT ~ ~ f'f. aQ'ir :am 
srlfiTfua' ~~  f'filiT I ~ ~ ~  ~ ~ 

~~ ~  i!t :am lI'fiTfmt ~ 
fllillT, i!IT mr't fiI;ln. ~ ~ i! ~~ fiffi-
fur fiJ;lU"lT ~  g. 'fiR ~ ~ (ftcr ~  

;;r) re lI'fiR 'liT lI'firo"r ~  ~ if; 

mvr ~  ~  ~ ~  ~ ~ I ~ 

~~ ~ m ~  iIl'Y ~  ~  

~~ OlJT't'j; ~ r 'fliT ~ ~ ~  it ~ 
lIIIimiIl 'I<: efi;G ~ 6 ~  IJlffl ifTIJ 

if, ~ ~  if; ~  ~  ~ i! mrr'<I 
f'!iii ilIa-~  f.riOO) if; mvr ij,lI'r't ~~  

for!)T, nw ~ ? IIln ~  ""'f ;;r') if iit 

lfim'rll if ~ ~ f'fi ~ ~ lfnr.r 'lif 

;;rT" ~ ? 

~~~  W ~ i! ~ 

iii) ~  flJ<'ff ~  Gil if; ~  U ~ ~~ 

<'fIT1 ~ f'fi ~~ it ~  ~  'fiT 'tiff 
m::m: p; ~ I ~  i!t W irT6 '1ft ~ 

'fif f'li ~ ~  W;;T f'ff1li ~ f'fillI ITliT 

~  <ft ~ l!1J'fi1 'Iff flr.t, t-rflfiif l!l!' wi! 
~ !J'lj<'[ ~~  ~~ ~ I II'T'IIJ ~ t fiI; 

~~ ~ ~ ~ ~ <WiT if; mr 
'il'lii ~  I ~  ~ ~  'mr o;)'fllr ,"-

~ ~ qR1 i!t inf'lill!i't ~  ~~ if; ~ 

_ fGlIT "fT-, ~  ~ qaT <'[mit ;r;'t ~ 

~  I ~  ;;r) qal ;;rifT, ~ l!IJit ~  if,) 

ifl'IT fGlfT ; I ~ ~ ~~  orlftrr ~ f'fi 

~  ~ ~ ~ q ~  t I (IIR-
,"If) 

~ ~ ~  ilTiiliI"iU : ~ 
~~  'fliT o;)'f<f ~ atH if qllZ ~ I 

~  ~  ~ "fT f'fi lIl! ~ ~ 

~  ~ ~ 'il'TlII, :a'l3''fi1 ~ 'fh If'IiT-

~  

SHRI SRADHAKAR SUPAKAR : 
Though Government bave accepted the ver-
sion of the Consul-General of North Viet 
Nam, may I know whetber they have tried 
to verify the statement made in the pamph-
let that the Nags people have benefited from 
the training ...... 

MR. SPEAKER: I am sony. The 
main Question relates only to the publi-
cation, but the hon. Member is going to 
matters relating to Nagaland. That does 
not arise out of the main question ...... 

SHRI SRADHAKAR SUPAKAR: 
Have Government tried ,0 Verify this fact 
that the Naga bostiles are trained in North 
Viet Nam? 

SHRI ATAL BIHARI VAJPAYE[ : It 
ia a pcrtiDcat quation. 



MR. SPEAKER: The question may be 
asked by giving separate notice. How can 
we take up all those questions DOW? So 
many questions may arise out of this, but 
we cannot take them all up now. 

SHRI BAL RAJ MADHOK: It be-
comes reprehensible because of this fact. 

MR. SPEAKER: I do not allow it. 

SHRI P. RAMAMURTI: Even if only 
a few copies were circulated privately, will 
the Ministry of External Affairs make 
efforts, if necessary, through the Horne 
Ministry to find OUI who has published these 
thinss and circulated them? 

MR. SPEAKER : That question had al-
ready been asked. 

SHRI ATAL BIHAR I VAJPAYEE: 
But he did not reply to the question. 

SHRI P. RAMAMURTHI: The hon. 
Minister has said tbat to his knowledse this 
was not circulated widely. Even if it was a 
restricted circulation, will he find out who 
printed and published it ? 

SHRI NAMBJAR : If we are going into 
these questions, then we shall go to the 
root of the CIA agency working in India, 
aod we must get ioto the working of that 
ageocy (Interruptions.) 

MR. SPEAKER: I am not going to 
allow any further questions on this now. 
We hav( alreadY spent about 2S minutes on 
this. 

SHRI JYOIlRMOY BASU: Let me 
make a submission. I have been standing up 
to catch your eye from the very beginning 
and I have stood up for no less than ten 
times. If you do not want us to ask any 
supplementary ql'estion or participate in any-
thing in the House, you can tell us 80. This 
Is not fair .. ·.·· 

MR. SPEAKER: I have already allow-
ed a number of supplementary q uestitms. We 
bave·spent about 25 minutes already on this 
question. 

SHRI JYOTIRMOY BASU: It docs 
no I help ~  I have been stan!1ins ~ the 
,ery beainning. 

SHRI P. RAMAMURTI : Did you rule 
out my question ? 

MR. SPEAKER :  I said that  that ques-
tion had alresdy been answered. 

SHRI DINESH SINGH: I have noth-
ing to add to my reply. 

SHRI HEM BARUA : The hon. Minis-
ter has admitted that he got a copy of. this 
pamphlet from the Swantra Party. The 
pamphlet must contain the names of the 
printers and publishers. Did he try to 
identify them from the pamphlet? 

SHRI DINESH SINGH: The hon. 
Member makes the question sound SO 
simple as if the publisher has put his name 
there and it was readIly available. It is in 
regard 10 this that I had said that tbe 
pamphlet purported to give the appearance 
that it was brought out by the Publishing 
House in Hanoi, We checked with them and 
they said they had not brought it out. 

~ U-I!{ ~  ~~ ~~  im 
~ ~ ~~~ iIlI mliJT ~ 
'lIT fit; "Iff ~ ~  Iff .,To .. To ~ 

~ ~~ ~ .. R ij qaT Of·YllT tm 
~  ~  1j?ft ~  it ~  ;;rifT. ;ri!1 

f1{1ff ~ I 'filll1- ~  iff!{ ij ~~~  'lit 

~~  

SHRI P. RAMAMURTI: In answer 
to Sbri Vajpayee's question, the Minister 
had said that to his knowledge this pamph-
let was not circulated on a wide scale. 
Therefore, I asked this question: even if it 
is not on a wide scale and even if its cir-
culation was on a restricted scale, will the 
Minister make inquiries and ascertain the 
source of the pamphlet ? This is a relevant 
question. 

.-ft' ~  ~ : ~ ~  1fT!{ if ~ 

am ij ~  ~ ~ I 

SHRI JYOTIRMOY BASU: We are 
col\vjnced that this is an attempt to create 

~  between Afro-Asian countries by 
Interested parties like the USA. Did the 
II;aflct ·bear a serial number which is IP.ycn 
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to each andcvery publicatioD of tbat pub-
lishing House in North Vietnam ? 

SHRI PILOO MODY: He sbould 
kDOW. 

SHRI DlNESH SINGH: We did Dot 
find a serial number on tbis pamphlet. 

SHRI JYOTIRMOY BASU: Then it is 
a fraud. 

Reqoest to Natlooal Aeronaotics aod 
Space Ageocy of U. S. A. for 
Carrying Indian made Equipment 

in Apollo Mission 

+ 
·"3. SHRI MOHAN SWARUP : 

SHRI P. VISWAMBHARAN : 
SHRI LAKHAN LAL 
KAPOOR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Government have made a 
repre.entation to the U S. National Aero-
nautic and Space Agency for taking Indian 
made equipment for performing certaiD im-
portant ~  and be left on the 
Moon in one of the Apollo Missions; 

(b) if so, whether Gnvernment had any 
talks in this regard with the Atomic Energy 
Commi.sioner of U. S. A. during his re-
ceDt visit to India: and 

(e) if so, the reaction Of the U. S_ 
Government thereto? 

THE MINISTER OF SUPPLY AND 
MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI R. K. 
KHADILKAR): (a) and (e). Government 
has made no represerotation as suggested by 
the Hon'ble Member. However, in res-
poDse to an invitation from the National 
Aeronau tics and Space Agency of USA a 
proposal for "A Study of Co 8mic Rays on 
Lunar Surface" has been forwarded to that 
Agency. The equipment to be used in this 
study will be brought back and not left on 
the Moon. The reactions of the U. S. 
Space Agency are awaited. 

(b) No, Sit, 

~ ~ ~ : it ~ "l'l'\''fT ~  

i ~ ~ ~~ ~  ~ m "ot'IiT WIT 
fft II1fIf if OITIfr lIffil' 'U'n t I 

SHRI R. K. KHADILKAR: This 0011-
cern. the manufacture of small equipment 
which will be placed there under the shadow 
of the module for the study of cosmic 
rays. 

SHRI K. LAKKAPPA: Is he a moon 
expert·! 

SHRI R. K. KHADILKAR: ODe Pra-
fessor in the Tata Institute of Fundamental 
Research, Shri Biswas, in response to a 
request has forwarded this ouggestion and 
it is under consideration. 

SHRI P. VISWAMBHARAN: Dr. 
Vikram Sarabhai, Chairman of the Indian 
Atomic Energy Commission, said in Trivan-
drum on December 29 that Indian Scientific 
Groups had proposed to NASA that Indian-
mllde equipment for performing important 
experiments be left on the moon during 
the Apollo Mission. 

This shows that not only one person, bot 
groups of scieDtis!s have approached the 
NASA. I would like to know from tbe 
Government whether tbey have sent these 
proposals in consultation with the Govern-
ment of India. Secondly, the Minister said 
that some equipment was to be taken there 
and brought back but no less a person than 
Dr. Vikram Sorabhai says that this equip-
ment will be left on the moon. Wbich is 
correct I would like to know. 

THE PRIME MINISTER. MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): 
As my colleague has just said, we were asked 
by the NASA whether we would participate 
in this experiment in the lunar space mis-
sion. It is as a result of this tbat we invited 
suggestions, and Prof. Biswas's suggestioD 
was sent by us to NASA. The objective oC 
the experiment is to study the low energy 
cosmic ray nucIei of elemeDts carbon to 
nickel, in the interval 4 to SO Mev/nucleon. 
The intensity, energy spectrum, cbarge and 
composiiion and the spatial distribution oC 
these nucIei will be measured using tbe 
lunar surface as a unique platform in space. 
In tbis experiment it is proposed to use tbin 
stacks of nuclear emulsions and plastic 
sheets as detectors of low energy cosmic ray 
nuclei. 

'fbD tquipmeat baa Dot,. lIMb .. ", 
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led, and it ",fiI only be done after the 
ateeptence of the proposal. The latest in-
formation IS that we can get the equipment 
back from the moon. 

SHRI PILOO MODY: I think tbe 
Prime Minister sbould say this in Hindi. 

MR. SPEAKER: I am so happy that 
the House has started taking interest in the 
moon. 

SHRI AMIYANATH BOSE: The Prime 
Minister should make some arrangemen( so 
that a lecture is engaged to eoable tbe 
Members to understand the answer. 

t!ft ~ ""' ~  it ~ ~  

~ ~ ~ \jf) ~ ~~  ~  ~ ~ ;;m:tit 
~ ~~ if ~ ~~ ~~ ~  ~  

~ qmr mil" it; ~ ~  ~  if .w, 
IIiT lffiflCf ~  ~ ~~  ~ Ifl ~  <rijl 

~ ~ mltiT ~  le1:r ~  \;fir 

\jflil"m c:ril ~  ~ miiit I 

SHRI R. K. KHADILKAR: After six 
bOUTS in the ,hade, the experiments will be 
complete. and on the return lIight the 
equipment will be brought back for furtber 
analysis. 

Aircrasb During Republic nay Flypast 
Rebearaal (1970) 

+ 
·64. SHRIMATIILA 

PALCHOUDHURI : 
SHRI PRAKASH VIR SHASTRI : 
SHRI K. P. SINGH DBO : 
SHRI SITARAM KESRI ; 
SHRI YASHWANT SINGH 
KUSHWAH; 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the causes of the reported failure of 
tbe engine of an Indian Air Force PI8ne, 
side to be a Mig 21, wbich was taking part 
in the Republic Day nypast rehearsal on the 
afternoon of the 23rd January, 1970 ; 

fbI tho approximate co.t of the plane; 

(c) the condilion of the Pilot; 

(d) wbetber it was due to this crash 
~ tbo fly-past by tbo ~ Air Force 

plaDCS was cancelled on the 26th January, 
1970; and 

(e) if so, the steps taken to prevent a 
r.:currence of sucb accidents in future ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R. 
KRISHN,,) : (a) to (e). A statement is 
laid on Ibe table of tbe House. 

S,a/ement 

(a) A Court of Inquiry is investigating 
the accident and its report is awaited. 

(b) It is not in the public interest to 
disc'ose this information. 

(e) The pilot sustained multiple minor 
injuries. 

(d) No, Sir. Tbe lIy-past was not 
cancelled for hel;copters, and Hunter aircraft 
emiWng national colours, but in respect of 
of the remaining aircraft due to bad weather 
along their routes. 

(e) Necessary remedial measures will be 
taken, as called for, in the light of the 
report of the o,urt of Inquiry. 

SHRTMATI ILA PALCHOUDHURI: 
Has Ft. Lt. Singh been giv<n some recogni-
tion for his extraordinary valour in saving 
the various popUlated areas of Delhi by 
diverting his plane to the Buddha Jayanti 
Park? Secondly. it has been said tbat there 
are carcase-s and picnic remains in the 
Buddha Jayanti Park which allract birds, 
and this accident occurred because a bird 
was sucked into the jet hold. So, is the 
area going to be cleared up before any sucb 
rehearsal takes place in future ? 

SHRI M. R. KRISHNA: The enquilY 
has just now been completed and it is under 
the examination of the Command. It is too 
early for us to decide anytbing about givinll 
rccol!llition to tbe pilot. The third que,tion 
is about clearing that place. All the parts 
which were lying in the park bave already 
been collected and only on tbe basis of tbese 
tbings an enquiry is beinll conducted. 

SHRIMATI ILA PALCHOUDHURI: 
Surely it is not too early to give bim some 
recognition: it is considered to be valourous. 

SHRI M. R. KRISHNA: All these 
things will be decided only after tbe comple-
tion of tbe II()rUtiny of tbo report. 
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cit ~ ~ ~  : ~~ fqlfA 
~  it IflfT ~~ UlPrT 'fiT III 'ffiT orm 
~ trr mtf.t ~  ST'II"J<: 'll"T ~  ~ 

I!!l' ~ f'll" ~~ ~  ~ ~ ~ lfi'Ii'!l' 
aT ~  'IT? ~  imT it '<i'[ OIr-rilT ~  

,f'll" ~ ;;it fl1'T f'llfT'fT '1'1' ~  ~ 

~  f<1lff'f fmm 'r ~  ~  ~ 

f'll"trr ~ f'f> ~  "il ~~ ifT;riff ~ ~  

f'li m ~  liT ~  ~  'H ~ lI''II"'n: 

"'T f'llfT;r ~  ~  ~  ~  

SHRI M. R. KRISHNA :  I do not 
think that there was anything to suspect 
sabotage in regard to this plane. All the 
40 planes had been taken out after full 
examination had been made and I do not 
tbink there was any outside band in the 
accident. 

IliI' ~ ~ ~  it'! ~~  

nor ~ tiT ~ '<!; ;;[1 fqlJ f<1lff'f ~ ~ 

<tT ~  gf ~ ~  2''ll"'ff'l> a) ~ ~ 

lAin it ~~ ~  ~ ffif.t; ~ ~ 

liT ~  fqqr-r ~  ~ lI"II"'n: 'Iii 

~ ~  

SHRI M. R. KRISHNA; We have been 
using it for sometime and all our pilots bave 
been tried on those planes. Even the pilot 
who used this particular type of plane had 
put in 91 hours of solo Dying on tbese 
planes. Therefore. I do not think there was 
any reason. to suspect that sonething was 
wrona technically in the construction of 
these planes. 

11ft ~ ~ ~~  Iftrr 1i'!fi 
011' ~ iJ'aA 'liT ~ ~  ~ ~ Qf) 

;;[;mr it iJ' aTlIT 'T1<1 ~ ~ ~ il'ro f'll" {Of 

~  'liT 'liTl1\T 'fliT ~ '<T ~ ~ ~ 

m 8~  ~ qif iiTffiiIT ;if'f ~  "'T 'ifSe 
it .n'li of@' ~ 6') it ~ Q'Jf1Iiifr f'li ~ 

~ ;;r;r ~  'liT ~~  it ifilf'll" iJ'ifar ~ 

'tliff'll" flif ..rr ~ :;n;rit 'liT ~  ~ f'" 

~  ~ 'I'r f<fOlJ "fCifr it f"Cfifl ~  

~ t, ~  it '<I{ ;;rr;r;rr ~ ~ ~ 'lIfT 

Ifi! mr-r ~~ it ~  ~  ~ '<T ~  
~ ~ ~  ...... 

amm ~  ~  m;;r;r if mq 
dr.r·;;rn: fm ~ 'R ~~ ~ ? 

IliI' ~ ~ ~~ : it ~ iilHifT 

;;rririfr ~ f'li l1roiJ' _" if flflf·21 ~5 "l'ifl 
~  <rT 2''ll"'ff'l> <tT ~  it ~  ;ift;;r 

qif 'limiit q-h: ftQ' ~  m f.t;it OIT-tit 
f.!; l!n:Ti\' ~~ if 1I'T ~ ~ 'Iii ~ it 
~ ~ ~  ~  FT 
~  

SHRI M. R. KRISHNA : When defence 
equipments are purchased. they are done 
not in a day or two; they are purchased 
after prolonged eumination and after gett· 
. iog expert advice from the users. when 
the Air Force i. satisfied about an enquip-
ment or aircraft. I think we shall have to 
allow them to get the place which they 
would like to use. 

SHRI RANGA : The question was 
whether he would get it examined or Dot. 
He gives some general answer. Is there no 
other Minister who could answer it 1 

SHRI M. R. KRISHAN :  I am prepared 
to answer any specific question which the 
hon. Mr. Ranga puts to me. About the 
plane which met with this accident, I 
explained that an enquiry was lIoing on and 
it was being conducted by technically 
competent people in the Air Force. 

SHRI RANJEET SINGH: I should 
congratulate the Minister on his effort to 
camouOage a hyper·Brobdigan untruth in 
this way. He says that the fly.past was 
cancelled owing to bad weather. Is it Dot a 
fact that MIG 21s are all· weather fighter. 
interceptors and they can fly in any weather 
and at night a110 1 Is it also not a fact 
that on the very day that the fly·past was 
cancelled which. he said. was due· to bad 
weather. the planes from the same squadrons 
were fligbt·tested for any defect that might 
be lyiog with them and so, actually. the fly· 
past was cancelled because it was suspected 
that all the MIGs were not fit and they 
were grounded 1 Is this not a fact? 
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THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN) : I would like to clarify 
tbe position. It is true that the MIGs can 
fly even in indill"erent weather. But to 
OfI8nise a fly-past. it should be visible, and 
if the clo.uds are such that they cannot fly 
below the cloud level, obviously there is no 
point in arranging a fly-past. 

The second thing which I would like to 
l8y is ... 

SHRI RANJEET SINGH: The Hunters 
could fly but the MIGs could not. 

SHRI SWARAN SINGH: The seoond 
important point is that the clouds that day 
were very low, particularly at the ridge. 
~  it was not safe to arrange the Oy-
past. The third point is, it is true that 
lOme helicopters and some Hunters did take 
part partially in the fly-past. The reasons 
for this was that the helicoDters took all" 
from the Safdarjang airport itself where the 
weather was comparatively hetter. The 
Hunters also took off from a surrounding 
aircraft where the weather was much 
better .•. (lnterruptioll) 

AN HON. MEMBER: Airport. 

SHRI SW ARAN SINGH: I meant 
airport. ([mcrruptioll) 

MR. SPEAKER: It is a slip of the 
tODIDe. 

SHRI SWARAN SINGH: The Hunter 
aircraft took off from an airport where the 

• weather was better and therefore they could 
come and take part in the fly-past, in the 
colour show. The MIGs wcre at a certain 
airport where the weather was so bad that it 
was dangerous to arrange that fly-past. They 
should accept what I say. There was 110 

other defect. Jt is wrong to create a doubt 
about the effectiveness or the technique of 
our aircraft \\hich :'-In' known to be very 

good aircraft. 

~  •• f Jndi.n Buoines8 In KeDya 

+ 
·65. SHRI K. LAKKAPPA ; 

SHRI S. KUNDU : 

Will the Miri",cr of EXTERNAL 
ArFAJRS be pleaged to state: 

(a) ~ it il a fact ~  fr¢! ~ 

haw been served on Indian ~  in Kenya 
stating that their trading licences would not 
be renewed; 

(b) whether it is also a fact that (hey 
have been given silt months time to close 
their business ; 

(c) if so, whetber Government bave 
taken up their cause with the Kenyan 
Government ; and 

(d) the reaction of the Kenyan Gowrn-
ment thereto ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH); (a) 
Yes, Sir. 

(b) Those who have been served with 
quit notices have been given 2 to 8 montbs 
time to wind up their establishments, 

(c) and (d). Full details about tbe 
persons likely to be affected by tbese 
measures is not available so far. Usually, 
sucb persons are holders of British passports 
and hence the responsibility of the Britisb 
Government. Our High Commission in 
Kenya is in touch witb our nationals and 
necessary steps to safeguard their interests 
will be taken as far as possible. 

SHRI K. LAKKAPPA : It is an utter 
d;'grace that Indian nationals, wbether in 
Keny, or in any other foreign country. are 
treated very badly, and time and again, we 
bave brought to the notice of this Govern-
ment the need to change our attitude and 
to see that our embassies work in a better 
way and a proper way to come to the aid 
and belp of the Indian nationals tbere. 
Here is a case where the Indian nationals 
are facing two problems in Kenya. Those 
who haY<; taken the citizenship of that 
country, that is, Kenya, are also not treated 
well, and people who are holding cards and 
licences for trade and other things tempor-
arily are also not treated well. 

I would like to point out that recently, 
~  Keryalta. (he President of Kenya, has 
mad. a statement that the Indian nationals 
will hetreated well and all that. After 
.ometime, The Mboya, the e.-Prime 
M;ni,ter of Kenya .• aid orenly in a sta.e-
m,nt that the Indians are not adjusting 
themselves with the Kenyans and there is a 
lot of harassment by Indians, and in that 
statement, he has pointed out the worst 
situation that baa devoloped in Kenya. M'1 
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I know whether the Government oC India 
bas appraised the situation and brought it 
to the notice of our Indian Hich Commission 
working there, and wbat stepe have this 
Govornment taken to see that bilateral 
talks are held between these two countries 
for the smooth functioning of our Indian 
nationals there, whether they are traders or 
are following any other profession ? 

SHRI SURENDRA PAL SINGH: The 
difficulties of the people of Indian origin 
in East Africa have been discussed on the 
1I00r of the House on many occasions and 
Governmetot have stated the position. It is 
true that people of Indian origin in East 
Africa and Kenya are facing difficulties. 
Certain poliCIes are being pursued by those 
Governments, as a result of which they are 
faced with many dIfficulties and sometimes 
they are forced to leave those countries. 
The fact is that the policy pursued by Kenya 
is not discriminatery in character, inasmuch 
as these measures are not taken only against 
people of Asian region, but against all 
aliens !Iud non-citiuns. In that sense Indians 
alone are not the targets. In regard to 
those p,op'e who are Indian citiuns, we 
own full responsibility and our High 
Commission there is giving them fullest 
protection. But a large majority of them 
are Bri'ish passport-holdelS, who technically 
and legally come und.. the control of the 
British Government. It is the British 
Government who are not fulfilling their 
responsibility properly. All the same, on 
humanitarian grounds, we do every things 
possible to ba ve tbeir difficulties removed. 
We intercede on their bebalf and we take up 
tb.ir cause with the local government as far 
as possible. We cannot do very mucb more 
then tbat. 

SHRI K. LAKKAPPA : The latter part 
of my question was not properly answered. 
I am glKd that of late Government have 
realised their responsibility and they sent 
recently a goodwill mission to those countries. 
May I know whether the goodwill mossion 
have reported to the Government and what 
steps bave been taken by the Government 
to help the Indian nationals in tbose 
countries wbo are facing a lot of prohlems ? 

SHRI SURENDRA PAL SINGH: No 
report has come to us from the mem:;ers 
of the Indian dcl.:sation. If and when it 

does come to our notice, Wt; will certainly 
study it and do whatever we can. 

SHRI S. KUNDU :  I would likc to 
know from the Prime Minister wbether 
during her last visit to Kcnya, the Indian 
citizens there represented to her that ill spite 
of the fact that 40,000 Indian citizens have 
acquired Kenyan citiz..nship, the Kenyan 
Government is still discriminating .... inst 
them in rna ters of trade, commerce and 
Government service? Did the Prime Minister 
assure them lha t after her talk with Mr, 
Kenyatta this sort of discrimination would 
not arise and is it a fact that later on it 
was found that still this policy of discrimina-
tion was being ~  Secondly, tholllb 
the Government of India have opened a 
Consulate in Ken)a, the Government of 
Kenya has not reciprocated it so far. What 
is the rea,on? Wha t steps are the Govern-
of India taking to see that they open a 
Consulate here? Thirdly, is it a fact that 
though the Indian mission consisting of 
some Members of Parliament which was 
sent to Africa wanted to visit Kenya, the 
Kenya Government refused to receive them 
and therefore, they did not visit Kenya? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DlNESH SINGH): The 
han. memher rcferred to the visit hy the 
Prime Minister to Kenya. The last time the 
Prime Minister visited it was during the 
independence of Kenya. It was not a 
question of discrimination at tbat time, 
hecause Kenyan citizenship was just coming 
into beiDg at tbat time. Therefore, this 
question that the han. Member has put is 
not quite correct. At that time Ihere was a 
feeling that if tbey took up the Kenyan 
cltizensbip tben there might he some kind of 
discrimhation. This is really a matter to he 
sorted out by the people in a particular 
country within the sovereign rights of tbat 
particular country which deals with its 
citizens. Therefore, in this mItter we should 
not give lhe impression that rhe citizens of 
Kenya are really looking to us for any kind 
of protection. This will make their position 
more difficult in their country. ~  we 
wish Indian citizens to 100k to any other 
country for tbeir protection? They have to 
look to their own country. The suggestion 
given in the question is a wrong one. It wi II 
create srcat difficulties for those p<-ople 'f 

/ 
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there is a feeling that they are looking to 
some other COUDtry for protection. 

So f .. r as the questioD of the people who 
are non· citizens are concerned, it 1s a question 
for the country of which they are nationals 
to see on their behalf. This could be 
viewed only on humanitarian grounds. 
ThoDgh Professor Ranga has championed 
their cause several times he has not offered 
even one suggestion as to what we can do. 

So far as the last part of the question i. 
concerned, it is not quite correct to say that 
they had refused to receive the Indian 
delegation. In fact, they had indicated that 
they would V"y much like to receive the 
deleg,tion. But the dates suggested by us 
were not suitable to them because some 
other foreign leaders were visiting Kenya at 
that time. 

SHRI NARENDRA SINGH MAHIDA : 
Is it not a fact that people of Indian origin 
in Kenya have assisted in bringing up the 
Kenyan nation? Is it abo not a fact that 
people of Indian origin have helped Kenya 
in the political field and helped them to 
come to power? If both these are facts, is 
it proper for the President of Kenya to say 
tbat Indians are like flies and that tbey 
should be thrown out? May I know from 
tbe bon. Minister what be proposes to do in 
the matter 

SHRI JYOTIRMOY BASU: Sir, on a 
point of order. No deroptory remark. 
about the President of a foreign country is 
10 be allowed in Ihis House Now the hon. 
Member has made some specific remarks 
about tbe President of Kenya. They should 
be expunqed (lnterruptions) 

SHRI NARENDRA SINGH MAHIDA: 
It is a fact that Mr. Jomo Kenyatta bas 
made tbose remarks. I can prove it. 

MR. SPEAKER: It is not a question 
of proviDg a .act. It would be much better 
if you avoid reference to the Dame of the 
Pcesident because it i. not admissible under 
our rules. You can refer generally to the 
leaders of KeDya or the KenyaD GovernmeDt 
rather than bringing the name nf the Head 
of the State of Kenya. 

SHRI RANGA: The han. Member has 
Dol .aid aoythina doroaatory ahollt the 

President of KeDya. He simply asked 
whetber it is proper for the President of a 
country to refer to Indians as flies. Tbat is 
all what he ras asked. It is for the Kenyan 
PresideDt, or anybody el,e in Kenya to say 
that he has never said that. He has not 
made any allegation or charge. 

MR. SPEAKER: Why do you always 
come tD defend such questions? I have said 
tbat the Head of aDother State cannot be 
brought in aDd tbat he can say either the 
leaders of Kenya or the Government of 
Kenya. 

SHRI RANGA : The question is whether 
it is true tbat he has mqde those ~  

MR. SPEAKER : Wby do you come to 
his rescue? I do not like it. 

SHRI RANGA: Every member has the 
right to defend another member, especially 
when he is on st,ong grounds. 

MR. SPEAKER: You are questioning 
my ruling. 

SHRI RANGA :  I have every right to 
make a statement here that what the hon. 
Member has said is not wrong. 

MR. SPEAKER: He is always comiDg 
up with wroDg causes. No, tbat is not 
proper. 

SHRI NARENDRA SINGH MAHIDA : 
did not mean aDy insult to M •. Jomo 

Kenyatta. In fact, he has dODe a lot of 
service to bis couDtry. My point is that 
facts are misrepresented. When IDdians have 
helped Kenya build as a nation, .. hen Indians 
bave helped Kenya politically to achieve its 
independence, certainly we have every right ... 

MR. SPEAKER: You are an old 
parliamentarian and you know what a 
question hour is. Why do you not ask a 
straigbt qUes)ion instead of referring to otber 
matters ? 

SHRI NARENDRA SINGH MAHIDA : 
When Shri Bhagat went '0 Kenya, he was 
not able to meet tbe President. In view of 
that, may I know whether any other Minister 
would be sent to discuss these matters 
amicably 10 that people of Indian oriain ill 
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Kenya can have a hetter treatment from the 
Govcrnmc::nt of Kenva ? 

SHRI DINESH SINGH: We have had 
occasion to answer many que,;tions on this 
subject and have had full discus ions in this 
House. I do not think the hc:n. Member 
has said anything new in this matter. The 
role played by I.,dians in the development of 
Kenya and 0' her countries in East Africa is 
well known. It has been stated in this 
House and it has been recorded elsewhere 
too. It would n:>t be right to call them any 
names, as the hon. Member has said. All 
these questions have been specifically 
answered so far as I recollect. Therefore in 
this question about Shri Bhagat', visit and 
what followed that, I do not think there is 
anything new ~ that the han. Member is 
asking me. We are not proposing to send 
any other Minister just now to discuss these 
things. 

SHRI MANUBHAI PATEL: We cannot 
find fault with Ihe African countries for the 
policy of Africanisation. In their own right 
they are doing that. But we are there to 
protect our people, the Indian nationals, 
tbere. It is not a legal question; it is just 
a human question. I think, this distinction 
as to whether they are Kenyan citizens or 
Indian citizens 01' British passport holder;, 
should not be there. May I know from the 
hon. Minister whether these people, who are 
refused trade licences and will be coming to 
India as they are Indian citizens, will be 
given certain facilities as they are facing lots 
of troubles here? For example, they are 
finding difficulty about getting ships and 
8teamers. Only one ship a month is there. 
The difficulty is not only in Kenya; by the 
end of February from Uganda 40.000 
repatriates will be coming to India. I want 
to know whether you will try to get more 
ships for them. Secondly, they are facing 
Iota of trouhles with Customs even thouSh 
they come with their bas and ba88ase leaving 
their property there. I want to know 
whether there will be some human approach 
and a lenient policy towards them. Thirdly, 
will the Government solve !beir problem of 
property on the lines of the British wbo have 
taken OYer the responsibility and paid the 
Britishers there who have IIl>ne safely from 
there? Then, the British do not issue 
vouchers and that is why they are held up. 
Will tho Government of Jodia take up !be 

question with the British Government 80 that 
they are issued vouchers and can go there? 

SHRI DINESH SINGH: I think, at 
this stage it would perhaps be appropriate 
for us to see what is our risht and position 
and what are the rights of other countries. 
When we talk of sovereignty and non-
interference, it equally applies to otber 
countries. The hon. Member has said Ihat 
we .hould look at these people as Indian 
nationals. Then he says that. whetber they 
are citizens of Kenya or whether tbey are 
British citizens, it does not matler. How 
could we do it? After all, we fnnction 
within certnin international norms. 

DR. RAM SUBHAG SINGH: What 
about those who are Indian citizens? 

SHRI MANUBHAI PATEL: They are 
of Indian origin. 

SHRI DINESH SINGH: We hav. sot 
to see what is the possibility and what is it 
that can be done. If the hon. Member would 
kindly put this in this mallJler, he will 
perhaps be able to find an answer himself. 
He has talked about our interfering in tbe 
internal affairs of other countries, 

DR. RAM SUBHAG SINGH: He has 
not done that. 

SHRI DINESH SINGH: When we refer 
to people of Indian origin who have acquired 
the nationality of anotber country, we have 
to remember that they are the 'nationals of 
that country. 

SHRI MANUBHAI PATEL: I was 
talking about Indian citizens comins. to 
India. 

SHRI DINESH SINGH, Tbere is no 
difficulty about Indian citizens comins to 
India. 

SHRI AT AL BIHARI V AJPA YES: 
There are difficulties. 

WRITTEN ANSWERS TO QUESTIONS 

Ag_Dleat .. ith U. S. S.R. ror 
Purchase of M'GS 

'62. SHRI J. H. PATEL: Will the 
Minister of DEFENCE be pleased to S",(e : 

<a) whether Goveroment have CIItCl'Cd 



into an agreement with the Government of 
U. S. S. R. for the purchase of MIGS ; 

(b) if so, the total number and the cost 
per MIG; and 

(c) the time by which these aircraft will 
be supplied ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). We 
have in the past obtained MIG aircraft from 
USSR in the flyaway condition. As the 
House is aware we have regular programme 
of maoufacture of these planes in our 
country. It will not be in the public interest 
to disclose further details 

Taking ooer Ropor, Harlke aod Ferozepor 
011 ... by Bbakra Contrul Board 

·66. SHRl RAM KISHAN GUPTA: 
Will the Min;ster of IRRIGATION AND 
POWER be pleased to refer t.J the reply 
given to Unstarred Question No. 4799 on 
the 22nd December, 1969 and state: 

(a) whether formal decisions for taking 
over Rupor, Harike and Ferozepur Dams 
from the Punjab Gover.1ment and banding 
tbem over to Bhakra Control Board bave 
been taken ; and 

(b) if not, the reasons therefor 1 

THE MINISTER OF IRRlGATION 
AND POWER (DR. K. L. RAO) : (a) 
and (b). Under tbe Punjab Reorganisation 
Act, 1966, the control of Rupor. Halike and 
Ferozepur beadworks has to be with the 
Bbakra Manqement Board but the. Punjab 
Government bas been r<presenting tbat the 
control of these headworks be allowed to 
remain with them. The matter is under 
ooD8ideration of the Central Government. 

lDdo-Nepal Talks 

·67. SHRl MAYAVAN : 
SHRINARAYANAN: 
SHRI N. R. LASKER: 
SHRI CHENGALRAYA 
NAlDU: 

SHRI RANJEET SINGH: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact that Indo-Nepal 

talks held in New Delhi on January, 1970 
had failed; 

Ib) if so, the reasons therefor; 

(c) whether both the Governments have 
agreed for furl her talks; and 

(d) if not, whether Government have 
taken any initiati ve to continue the talks? 

THE MINISTER OF FOREIGN 
TRADE (SHRI B. R. BHAGA T) : (a) to 
(d). A statement is laid on the Table of 
the House. 

Statemtnt 

The Treaty of Trade and Transit 1960 
defines the relations between India and 
Nepal in matters of trade and transit. In 
tbe memorandum of Understanding whicb 
~  some of the procedures envisag' 
ed in tbe Treaty, it is provided that an 
Inter-Governmental Joint Committee consist-
ing of officials of India and Nepal will meet 
periodically to ensure that difficulties in 
regard to matters of trade and transit are 
resolved expeditiously and satisfactorily 
for the mutual benefit of tbe two countries. 

The Inler-Governmental Joint Committee 
met in New Delbi from the 8th to 16th 
January, 1970. The talks, whicb were held 
in a cordial and friendly atmosphere, were 
inconclusive and will be resumed when the 
Committee meets next. 

The talks related mainly to tbe deflec-
tion of trade, imports into India of Nepalese 
products not based principally on Nepalese 
raw materials and duty free entry of certain 
Nepalese products based on Nepalese raw 
materials. No date has yet heen fixed for 
the ne"t meetiag of the Inter-Governmental 
Joint Committee. 

FlnalllatioD of Fourth Floe Year Plan 

·68. SHRI SRADHAKAR 
SUPAKAR: 

SHRI PREM CHAND VERMA: 
SHRI SHIVA CHANDRA JHA : 
SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI P. C. ADICHAN : 

Will the PRIME MINISTER be pleased 

to state: 

(a) whether the Fourth Five Year Plan 
has been finalised ; and 
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(b) if so, in what details it differs from 
the draft Plan preo;ented I_st year? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 
(a) and (b)_ The Fourth Five Year Plan 
(1969 ·-74) as revised will be considered by 
the National Development  Council shortly 
and will thereafter be placed before Parlia-
ment. 

Recommendation of Review Committee 
of State Trading Corporation 

-69. SHRI C. JANARDHANAN : 
SHRI INDRAJIT GUPTA: 
SHRI RAMAVATAR SHASTRI: 
SHRI S. M. BANERJEE: 

Will tile Minister of FOREIGN TRADE 
be pleased to state : 

(a) whether GoyelOment have consider<d 
the recommenda!ions of the Review Com-
mittee of the State Trading Corporation; 
and 

(b) if so, the decision taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(b) The following decisions have been 
taken on the important recommendations of 
the committee :-

(i) The recommendation for strengthen-
ing the Board of Directors has 
been accepted. The post of 
Financial Adviser has been up-
graded to that of Financial 
Director. 

(ii) Tlte question of creatkn of a post 
of Vice-Chairman to attend to d.y-
to-day matters and to coordinate 
the work of the Board will be 
examined ~  in the ~  of the 
growth "r the Corporation's 
activities. 

(iii) The pattern of a holding company 
working through its subsidiaries 
has been accepted in principle. 
Specific action in tbi. regard will 
be taken as and when it is seen 
that " well-defined ReCtor or a 
partIcular Division in which the 
n.ture, volume and ranp of WQl'k 

justifies its organisation into a 
subsidiary. 

(iv) The recommendation that tbe 
MMTC should now or at a later 
stage become the sul>sidiarv of the 
newly proposed holdina ~  
has not been accepted as the 
nature and vol ume of work of the 
-MMTC are such that it cannot 
be efficiently managed as a 
subsidiary of another holding 
company_ 

(v) The recommendations for a regio-
nal set up for the Corporation's 
foreign offices and for starting new 
foreign offices have been noted. 
Decisions on individual offices will 
be taken on receipt of specific 
proposals from the Corporation. 

(iv) The recommendation regarding the 
conversion of some of the sbow-
rooms abroad into effective orntres 
for sales promotion has been 
accepted in principle. 

Stad,. of the Prodartlon and Martellag 
Techniques of (lther Countries 

·70. SHRI YOGENDRA SHARMA: 
SHRI ESWARA REDDY: 
SHRIBHOGENDRAJHA: 

Will the Minister of FOREIGN TRADE 
be plea,ed to state: 

(a) the steps taken by Government to 
study the production and marketing techni-
ques of different countries participating in 
Expo'70 to be organised in Japan ; and 

(b) the details_thereof? 

THE DEPU1Y MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (3) and (hl_ Expo '70 
is not a trade fair. Its central theme is 
"ProgTe<s Bnd Harmony for Mankind". The 
Pavilions of the paoticipatinll countries will 
project their cultural heritage and economic 
progress. Production and marketing techni-
ques as such are not to be displayed in tbe 
National Pavilions. However the Govern-
ment wOilld take advantJgc of this opportu-
nity to study the technological and scientific 
progress as represented in  tho ~ 

favijiOIlS. 
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KllIallarb Dam Project on Ramllanlla 

'71. SHRI JHARKHANDE RAJ: 
SHRJ JAGESHWAR YADAV: 
SHRI SARJOO PANDEY: 

Will the Minister of IRRIGATION 
AND POWER be pltased to state: 

(a) whether it is a fact that Government 
bad taken measures -to speed up the work 
of the Kalagarh Dam Project on Ram-
pnga; and 

(b) if so, tbe steps taken so far in that 
diIection ? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) Yes, 
Sir. 

(b) The following steps have been taken 
to expedite the project : 

(I) The outlay on tbe project in 
1969-70 which had been earlier pro-
posed as Rs. 10 crores has been 
raised to Rs. 14 cwres. 

(2) The design of the section of the 
Earth Dam for the current year's 
work bas been suitably modified to 
facilitate use of river bed material. 
This would provide ready means to 
bring up the height of the Earth 
Dam to a safe level. For the con-
struction of tbe Earth Dam to the 
originally designed section, it would 
have ""en necessary to employ 
more equipment than was available 
in serviceable aJDdition on the 

~  The revised section \\ould 
provide means to adhere to the 
production target for the current 
year. 

(3) Arrangements have been made to 
transfer tyres for Bottom Dumpers 
from the Beas Project to the Ram-
ganga Project to enable the 
machines to be put to optimum 
utilisation and to give tbe maximum 
desired production. 

(4) The I. S. M., Washington, bas made 
special arreDgements for shipment 
of critical parts for the equipment 
working on the project so that the 
maximum number of machines 
are avail",,,,,c for work darlng: the 

year. 

(5) Arrangements have been made to 
import additional equipment for 

the pro jcct to meet the requiremen t s 
of construction work in the follow-
ing two years 1971 . and H72 so 
that tbe project can be completed 
as planned by June, 1973. 
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Manufacture or aD A tom Bomb 

*73. SHRI NITIRAJ SING 
CHAUDHARY: 

SHRI NATHU RAM 
AHIRWAR: 

SHRI DEVAN SEN: 
SHRI VISHWA NATH 
PANDEY: 

Will the PRIME MINISTER be pleased 
to state: 
(a) whether, in view of Pakistan's and 

China's speeding up their nuclear power de-
velopment, India will revise her atomic 
policy and manufacture "n atom bomb ;. 

(b) if so, the details thereof; aod 

(c) if not, the reasons therefor? 

THE PRIME MINISTER, MINISTER 
-OF FINANCE. MINISTFR OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 
(a) to (c). Government fully appreciates the 
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anxiety expressed by h()n'ble Members in their 
questi()n, however, Government belicve that 
the ptc8cnt policy of developing our scicntific 
and technological capability in cxpanding 
our programme for thc peaceful uses of 
atbmic energy is in the best overall intcrest 
of the nation. In this matter, as in others, 
Government keep their policy under constant 
rcview taking in(o account the needs of our 
national defence and security. 
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Naclear Non-ProllferatloD Treaty 

-75. SHRI M. L. SONDHI: Will thc 
Minister of EXTERNAL AFFAIRS be 
plca.sed to state : 

(a) whether there are differences in the 
approach of India and the Super Powers to 
the question of non-proliferation of nuclear 
weapons; 

(b) what is Government's evaluation of 
the nuclear doctrines revealed at the SALf 
talks in Helsinki and elsewhere ; and 

(c) whetber Government is satisfied with 
the existing balance of mutual responsi-
bilities and obligations between India and 
the Nuclear Powers ? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH): Yes, 
Sir. Government's views on this matter are 
well known. 

(b) The Strateaic Arms Limitation Talks 
held between the officials of the Govern-
ments of the United States and the Soviet 
Union in Helsinki in November/December, 
1969 are bilateral and secret. The objective 
of the talks is to explore possibilities of 
limiting the nuclear first-strike capacity of 
the super-powers, the motive being to stabi-
lise the existing balance of the nuclear 
armoury between the two powers which. it 
is hoped, would be a preventive meas\jl'e 
apiost nuclear war. Government is not 
aware of the detail. of the discussions held 
at Helsinki. 

(0) No. Sir. Government have heen in 
favour of a simultaneous horizontal as well 
as vertical non-proliferation of nuclear 
weapons. the ultimate objective being general 
and complete disarmament. The present 
stock-piling of nuclear weapons by the nu-
clear weapon states nurtores the arms rate 
~ ~  a threat to wodd ~  
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Purcllase of HeaV}' MachInes by 
U.S. S.R. 

-76. SHRI SHRI CHAND GOYAL: 
Will the Minister of FOREIGN TRADE be 
pleased to state: 

(a) whether U. S. S . R. propose to buy 
heavy machines from India; and 

(b) if so, the prospects of the same? 
THE MINISTER OF FORE.GN TRADE 

(SHRI B. R. BHAGAT): (a) Yes, Sir. 
(b) There ale prospects of exporting 

machinery and equipment manufactured at 
industrial enterprises set up in India with 
Soviet Assistance such as cranes, excavators 
etc. to U. S. S. R. from 1970-71 onwards. 

OppositIon for Creation of SnrpllUlcs for 
Esport thrnugh RestraInt. on Domestic 

Consamptlon 

-n. SHRI DHIRESHWAR KALITA: 
SHRI K. HALDER: 

Will the Minister of FOREIGN TRADE 
be pleased to state : 

(a) whether it is a fact Ihal the President 
of Federation of Indian Chamber of Com-
merce and Industry opposed the creation of 
surpluses for export through restraints on 
domeslic consumption : and 

(b) if so, the reaction of Government 
therelo? 

THE MINISTER OF FOREIGN 
TRADE (SHRI B. R. BHAGAT): (a) At 
the Board of Trade meeting held on I Sth 
December, 1969 the President a;' the 
Federation of Indian Chambers of Commel'('C 
and Industry suggested that long term ex-
port planning should be based on production 
increase. ratber than mere tightening of the 
belt. 

(b) Government do recogni.e that in· 
crea<ed production is the key to increased 
exporto hut in the .hort run, due to short-
ages. it may sometimes be necessary to re-
straint domestic consumptiou to the extent 
possible to maintain exports and earn foreign 
exchange. 

De,,,lopmut of Backward Are&! In 
,arlou, State. 

-78. SHRI R K. BIRLA: Will the 
PRTME MINISTER be pleased to state: 

lB) whether it is a fact that cerfain ~ 

in each State have remained backward des-
pite the Four Five Year PllUls ; 

(b) whether it is also a fact that the 
Centre is accusing the States and vie.·versa 
for neglecting these areas ; 

(c) if so, whether the Central Govern-
ment propo5C to appoint a high·powered 
commission to fix the responsibility 
for the back Nardness and to decide the 
priorities for bringing these areas at par 
with other developed areas ; and 

(d) if so. when such a commission will 
be appointed, if no commission is to be 
appointed, in what way Government are 
contemplating to ameliorate the condition of 
these backward areas either in cooperation 
with the State Governments or at their 
own? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN· 
NING (SHRIMATI INDIRA GANDID) : 
(a) To some extent, differences in the levels 
of development between different areas are 
due to variations in their physio-geographical 
conditions and resource endowments. But 
lack of adequate infra-structure facilities is 
also one of the main causes of the backward-
ness of certain pockets and it is One of the 
impo'tant objectives of the Plan to remove 
the imbalances in development of infra-
structure facili:ies. 

(b) The relationship between the Central 
and State Governments in promoting econo-
mic development is one of joint partnership 
which is based on a continuing studies 
evaluation and frlUlk exchange of views. 

These are not to be mistaken for accu-
sations. 

(c) No, Sir. 

(d) J n t he Draft Fourth Plan, States 
have been requested to pay special attention 
to backward pockets by adopting develop-
ment schemes specifically suited to local 
needs, potentialities and priorities. In this 
connection. attention is invited to pages 17 
to 19 of the Fourth Five Year Plan 1969-74-
Draft. a copy of which was placed on the 
Table of the House in April, 1969 They 
have also been asked to identify the most 
backward districts which would qualify for 
financial concessions and incentives in terms 
of the Reports of the Pande and Wancboo 
WorkiDa Groups and the decisions taken ~ 
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a meeting of Chief Minister's held by the 
Planning Commission. 

Separate Fleets for Arabian Sea and 
Bay of Bengal 

*79. SHRI SRINIBAS MISRA: 
SHRI BAIDHAR BEHERA : 
SHRI J. AHMED: 

Will the MiDister of DEFENCE be 
pleased to state : 

(a) wbether tbere is any proposal under 
consideration to bave separate Beets for 
Arabian Sea and the Bay of Bengal ; 

(b) if so. the stage at which tbe pro-
posal stands at present; 

(c) whether Government propose to 
strengthen the Navy with the purchase of 
small submarines to patrol tbe coastal water, 
manufactured by commercial firms for pri-
vate sale; and 

(d) if not, tbe arrangements being made 
to procure the small submarines ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
The Navy is divided into three Commands 
under Operational Control Authorities. wbo 
are responsible for all Naval operations in 
tbeir" respective areas of sea jurisdiction. Tbe 
principal units of the Navy are, bowever, 
nrganised as one Indian Fleet. 

(c) and (d). Various steps are being 
laken to modernise and build up tbe Navy 
to fulfil its role in both in the Bay of Bengal 
and Arabian Sea. 

Adulterated Milk Supplied to Jawens 
by a Contractor 

·SO. Will tbe Minister of DEFENCE 
be pleased tn state: 

(a) wbether it is a fact that on investi-
gatinn by the Central Bureau of Investigation 
it was found in tbe last week of January, 
1970 that milk used to be supplied to our 
Jawans by a contractor was found to be 
adulterated ; 

(b) since how long such a practice was 
going on undetected in that area : 

(c) if so, what is the punishment 
awarded to this contractor for this criminal 
act; and 

(d) whether simiJar investigatione bave 

been made in otber military camps and 
establishments and if so, with what results Y 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) No, Sir. 
It is bowever correct that on tbe 13tb 
January 1970, tbe C. B. I. tOOK samples of 
milk from the Military Farm Dep·,t at 
Calcutta. The test reports tbereof of are 
still awaited from the C. B. I. 

(b) and (C). Do not arise. 
(d) A case of alleged supply of sub-

standard mille at Samba on )Jth June 1967 
was reported by the SPE Ambala. The case 
was investigated and finally dropped on tbe 
advice of tbe Central Vigilance Commission. 

Another case of alleged acceptance of 
suh-standard milk at Jamnagar was investi-
gated in 1969 and the allegation was found 
to be incorrect. 

Tarllr for Inter-Stale Supply and 
Sale of Power 

·SI. SHRI S. K. TAPURIAH: Will 
the MinIster of IRRIGA nON AND POWER 
be pleased to state : 

(a) whether his Ministry has directed the 
State Goverom.nts and State Electricity 
Boards to abide by tbe accepted recommen-
dations of the Committee set up in I ~66 to 
fix up tsriff for inter-State supply and sale 
of power; and 

(b) whether some States have refu!ed to 
cooperate in this matter and it has slood in 
the way of rural electrification ? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) and 
(b). Tbe recommendations of the Com-
mittee appointed by the Ministry of Irriga-
tion and Power for formulating guidelines 
for fixation of tariffs for inter·StaJe supplies 
of power were considered by representatives 
of State Governments and State Electricity 
Boards at various regional meelings and 
eventually at the Conference of State 
Ministers of Irrigation and Po"er he'd at 
Neinital in May, 19F,9. The accepted 
guidelines are "riefly 8S follows: 

(I) The cost of inter-Slate supply 
should be based on the pooled cost 
of generation (including the cost of 
power purchased, if any) and I he 
appropriate cost of transmission of 
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the Grid from which the selling 
Board supplies power. 

(2) Tariffs for categories indicated 
helow should be based on the cost 
of supply and should include profit 
element as follows:-

(sl Long-1erm supply for 
a period of three 
years and more ... 3% 

(b) Temporary power 
supply for purpose5 
be low 3 years : 

(i) Up to one )C8r ... 1 % 
Iii) Up to two yean 

(iii) Up to three 
yean 

(c) Seasonal supply 

(d) Exchange of power 
between inter·connec-
ted systems leading 
to integrated opera· 
lion of Regional 
Systems 

(e) Distress 
supply 

power 

••. 2% 

... 3% 

···l% 

··t% 
No pro-
fit ele· 
ment. 

In respect of restricted power supply 
during peak or off-peak hours, the tariffs 
should be negotiated between the purchasing 
and selling Board,. 

(3) A two-part tariff may be adopted 
in the case of categories (a) and (b) 
and energy cbarges only in respect 
of the otber categories. 

(4) No duty or tax should be levied on 
inter-Slate sales of power. 

(5) Dispu(es arising out of different 
interpretations and cak:ulations 
may be referred to the Central 
Electricity Authority whose decision 
shalI be acceptable to both the 
parties. 

The accepted guidelines ~  been com-
munica ted to all State Governments and 
State Electricity Boards by Resolution dated 
271h November, 1969 notified in the 
gazette of India and objection has been 
received so far from any of the State-
Governments/State Electricity Boards. 

Power Shortage In Delbl 

·:;2. SHRI CHANDER SHEKHAR 
SINGH: 

SHRIN.R.DEOGHARE: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether Government have ~  the 
press reports published in the Hlndullan 
Times of the 24th December. 1 %9 wherein it 
has been stated that there was great shortage 
of power in the Capital during December, 
1969 ; 

(b) if so, the reasons therefor; and 

(c) the steps taken by Government to 
meet the shortage of electricity in Delhi ? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) to 
(c). The Press Report referred to a likely 
power shortage in Delhi as a result of the 
ahut-down of Unit No.2 (62.5 MW) of the 
Indraprastha Power Station of Delhi Electric 
Supply Undertaking o;} 21st December, 1%9 
for repairs of the boiler and also refeTred to 
measures taken by the Delhi Electric Supply 
Undertaking authorities to increase the local 
power supply in the near future viz; repairs 
of unit No.3 and installation of an additio-
nal unit of 55 MW at the Indraprastha 
Power Station. 

Unit No.2 was PUI back into commis-
sion after repairs on 25th December, 1969. 
It was again shut down on 27th January, 
1970 due to failure of hydraulic oil pressure 
and after repairs and trial tests it was re-
commissioned from 21st February, 1970. 
During the period it was shul-down, the fuJI 
demand of Delhi was met by power supply 
from the olher generating units of Delhi 
Electric Supply Undertaking and from the 
Bhakra Nanga! System. There was no load 
shedding in Delhi during the periods of shut 
down of Unit No.2. 

The repairs of Unit No. 3 of f2.5 MW 
which was shut down for major repairs on 
24th July, 1969, are expected to be comple-
ted by May-June, 1970. In respect of the 
erection of the additional unit of 55 MW in 
the Indraprastha Power Station, there has 
been substantial progress and the unit is 
expected to be commissioned by September, 
1970. 

IaYitatlon to Foreign Mlnlater of Pro-
,Ialo.al Re,olu tioaary Go,erament 

eif Soatb Vletaam 

·83. SHlU D. N. DBB : 
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SHRI R. R. SINGH DEO : 

WiJI Ihe Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Goyernment's attention has 
been drawn to a press report stating tha' the 
Foreign Minister has invited the Foreign 

~  of the Provisional Revolutionary 
Government of South Vietnam to visit India 
as a State guest; and 

(c) if so, whether tt is in consonance 
with the policY of non-alignment? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH): (a) 
The Foreign Minister has already stated in 
Parliament that he bad mentioned to 
Madame Binh wben be bad met ber in 
Hanoi tbat she wou Id be most welcome to 
come to India so that we would have an 

~  to discuss further with her the 
situation in Vietnam. 

(b) In view of India's position as Chair-
man of the International Control Commission 
it is desirable for India to have close con-
tacts with all parties in Vielnam. This is in 
consonance with the Government or India's 
policy of non-alignment. 

Setting up of an Agency to Undertake 
Import of Cotton 

·84. DR. RANEN SEN: 
SHRI V ASUDEVAN NAIR : 

Will tbe Minister of FOREIGN TRADE 
be pleased to state : 

(a) whether Government have taken 
llteps to set up in the public sector an ageney 
tb undertake import of cotton from the lear 
1970-71 ; and 

(b) if so, the details tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(b) The Official Committee which was 
sat up to work out details of tbe Public 
Sector Agency bas now submitted its report 
and action to establish the public sectnr 
agencY is being processed. 

Deputation of Departmental Officers 
to Expo. 70 

·8S. SHRI RAM CHAR AN : will tbe 
Minlater of FOREIGN TRADE be Jftc8Icd 

to refer to tbe reply given to Un.tarred 
Question No. 34b7 on the 10th December, 
1" 69 and state : 

(a) tbe total number of departmentai 
officers selected and likely to be deputed to 
Expo. 70 Osaka, Japan ; and 

(b) tbe number of Scheduled Castes and 
Scheduled Tribes officials out of tbem selected 
to be deputed to Japan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Tbirtyfour. 

(b) Three. 

Nagas Captured on RetarD from Olna 

·86. SHRI N. SHIVAPPA : 
SHRI Y. A. PRASAD : 
SHRIRAMACHANDRA 
VEERAPPA: 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that more than 
300 Nagas were captured, some of them witb 
Chinese arms and instruction books, on 
return from China and held in custody 
under tbe Preventive Detention Act and 200 
of them were released before tbe Prevention 
Detention Act lapsed on tbe 31st December. 

1969 ; 

(b) if so, tbe reasons tberefor ; and 

(e) whether Government propose to 
bave a common judiciary of Nagaland and 
Assam for the trial of Nags rebels ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(c). 274 Underground Nagas traiDed by 
China were, after tbeir capture, detained 
under tbe Preventive Detention Act. Another 
76 Nagas wbo were iDtercepted on their 
way to China were also detained under this 
Act. They were all set free on the expiry 
of the Act. However, 134 persons from 
amongst them who were wanted in a cue 
filed against tbem at Kobima were rearrested. 
SiDce tbe State Government had some 
difficulty in proceeding against these persons 
in Nagaland, on aD application from !be 
State Government, the High Court of Assam 
and Nagaland bave passed interim orden 
tran.ferring tbe accused persons to the 
jurisdiction of the District Mqistrate, 

NowIODlo 
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PreleDte of Forelga NaV7 ID sm ... :en 1P-f10fQ it UWQ' "'" ( .... T "0 
IDdlaD OceaD ~ flPlr) : (OF) q ('I). OfT Ofl;TI <'rT1Tff 

-87. DR. SUSHI LA NAYAR : ~  'ffnnl!fr if. far-;J"lfif €if, ~ rnif,l'IiT 
SHRI YAMUNA PRASAD 55 srf<mcr q qf"", 'liT ,><'fr;:-if ~ if ~  
MANDAL: 

SHRIMATI SAVlTRI SHYAM : fil;lIT "'T ~  ~ I "<rOfif,TIl fflfr fil'OfT eh 
Will the Minister of DEFENCE be 

pleased to state: 

(a) whether it is a fact that somc foreign 
Navy are still present in the Indian Waters 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (al and (bl. 
We control the entry of foreign warships in 
our territorial watcrs. Thcy arc received at 
Indian ports with the approval of Govern-
ment. However, the presence of foreign 
naval vessels in the Indian Ocean area 
beyond our territorial watcrs has be.:n 
noticed. As indicated earlier on the floor 
of the House, Government would likc thc 
Indian O=ean area to remain free of tensions 
and a zone frcc of nuclear weapons. 

.88_ '-'IT ~  qT6: 

11ft ~  

1t'lT wm"<en ~  ~ ifflTi! "" ~ 
!f;nr ~  

~  ~  ~ ~  ~ ~ ~  'IiT,-

lifT'll if cr;f.l- ~ €'Ifff if ~  ~  ~ 

~ ~ ~  ~  'lI"lit "lit Fcmff ~ ~  

fiI;lfr ;;rr ~ ~  

({A) 'flIT ~ 1'[1" ~ ~ "fq'Ofli<r" 

alii if ~  mil ~ 'lIf1if<f; ,!'lIl 'liT ~  

it $ITlffiT fil;1l[ 'IlIT ~  q), 

('I) IffG" ~  ij)-~ if ~ ~  ,!'lIl 

!f;T f;rqR!! ~  if 'flIT ~~~  '!it 

arT 'ii1 ~ ~  IlfG" ~~  it ~ RIft'!" 
~ \jfT ~ f m ~ lffar;rr lR O'lli ~ 
~  ".N1Tt? 

if ;rif ~  ~  Tor ~ 'f"if;, trlfT 

~  III JfID if ~ ~ qllfTff ~ ~  

SflTfimr.rffr q ~  ~  \jf[ ~ ~ I ~  

~  if ~  ~ q;i'f 'fiT ~~~  

~ for'lif; ~ ~~  e1qar l''fTf'fff 'H"T 

~ ~  ~ ~  ~  6, flfarliff 
~ if; ~  ~  "¥Tmr if ~  ~  

flfiit arrit ~ ~  ~ I 

Inquiry into cost Structure of 
Nuclear Weapons 

-89. SHRI S. M. KRISHNA: 
SHRI BAL RAJ MADHOK : 
SHRI S. S. KOTHARI : 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have insti-
tuted an enquiry into the cost structure of 
nuclear weapons; 

(b) whether this study has been under-
taken at the instance of the Chairman of 
the Atomic Energy Commission ; and 

(c) if so, the reasons advanced by the 
Chairman to institute this study? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF .PLAN-
NlNG (SHRIMATI INDIRA GANDHI): 
(a) No, Sir. 

(b) and (c). Do not arise. 

Loktak Project 

'"90. SHRI M. MEGHACHANDRA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether any progress has been made 
in the work of Loktak Project: 

(bl when the work of the Project will be 
taken up; 

(C) the total amount sanctioned for this 
Project ; and 
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(d) the proposed period to be taken in 
completing the project? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) 
Detailed investigation have been completed. 
Arrangements for the construction of 
approach roads, colony buildings and 
provision for construction power etc. have 
been finalised. D:tailed design of the 
project is in progress, 

(b) The actual construction of tbe project 
will be taken up immediately, 

(c) An amount of Rs. 1090.:9 lakhs has 
been provided for the project under the 
Fourth Plan. 

(d) The project is expected to be com-
pleted by the end of the Fourth Plan. 

GrOD National Product and 
Per Capita Income 

401. SHRI JYOTIRMOY BASU : Will 
the PRIME MINISTER be pleased to state: 

(a) the Gross National Product and 
p" capita income in India, ~  from 
1%6-67 to 1968-69 at constant prtces ; 

(b) tho Iodia's position among developed, 
olher developing countries and countries with 
so-called centrally planned economies ; 

(c) the compound rate of growth in 
Gross National Prodnct and per capita 
income in each of ~ above categories of 
countries between 1966-67 and 1968-69 ; 

(d) tbe compound rates of growtb in 
(i) cereal. (ii) agricultural and the (iii) indus-
trial production in each of tbe above 
categories of countries including India 
between 1966-67 and 1968-69 ; and 

(e) the share of (i) agriculture (ii) 
organised industry an:! mining (iii). small 
scale industry aod (iv) service in the total 
natiooal iocome in each of the above 
categories of countries including India, year-
wise, from 1966-67 to 1968-69 ? 

THE PRIME MINISTER,  MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENIlRGY AND MINISTER OF PLAN-
: NING ISHRIMATl INDIRA GANDffi): 
. (al The figures of total anet per capita ,roll 
: national product (GNP) in India for the 
~ 1966-67 and 1967-68 are ,iven below: 

Year 

1966-67 

1967-68 

Total GNP 
(Rs. crares) 

16,233 

1-,622 

Per Capttll GNP 
(Rs.) 

323.5 

342.6 

Similar figures for 1968-69 are not yet 
availahle. The corresponding figures of total 
and per capita net national income at 
1960-61 prices for the years 1966-67 to 
1968-69 are, however, given below: 

Year Total net national 
income (in Rs. 
crores) 

P<!r Capita ~  

national income 
(in Rs.) 

1966-67 15,173 

1967-68 16,525 

1968-69 16,830 

302.4 

321.3 

319.3 

(h) India's position amonl developed 
countries and other developing countries in 
terms of per CIIpita national income during 
1963-64 for which comparatively fuller 
statistics are available is given below: 

average per CIIp/t. 
national income 
(in US $) 

Developed countries 1366 

Developing countries 128 

of which India 78 

Comparable estimates in respect of countries 
with centrally planned economies are not 
availahle. 

·.c) to (e). The required ligures by the 
given categories of countries are not avai-
lable. The corresponding figures in respect of 
India are gi Yen below to the extent they are 
availahle: 

Net N.tional Income 

Pet CIIp/ta net national 
income 

Cereal production 

Agricultural production 

Industrial production 
(between calendar,ean 
1966 and 68) 

Compound rate of 
growth between 
1966-67 and 
1968-69 

5.3% 

2.8% 

13.1% 

9.8% 

2.8% 
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Se<:tors 

Agriculture 

Organised industry 
and mining 

Small scale industry 

Service 

Other sectors 

Total 

Percentaae share in 
total net na tional 

income 

1966-67 1967-68 

47.8 51.9 

9.6 8.4' 

5.6 5.2 

30.9 ~  

6.1 5.5 

100.0 100.0 

402. rio ". i\fe : ifll'T ~~ 

~  ~ ~  ~ ;ref.t 'liT t''fT 1R1t 
flli : 

(06 ) ITa" Clr.r crql it ~  ~~ it; 

~ f'liO';fr qfrll'fOfifp;if O6T ~  «T ITt' 
~  srtil'li ~  O6T 0Il1Ta" f06i1Ofr ~  

~  ~  ~  '!it ~  it; 

m ~  m it fi!;Clit ~ ~  it 6 ~ 

O6T Olf""" ~ orJil"rrl; ~  

(IT) ~~ ~  it W ~  ~ ~  

II"'![lI' m'I'iTr 061 ~  ~ ~  

f'f;<m ~  ~ it 6~~ '!it o'ffi'fT ~  

fnTf "'" f,,'!tt .'JI1G if ~
ri ("" mtro: smTiI' : (Ifi) ~  ~  

~ ~ ~  O6T ~ ~  ~ I 

(tT) 1968-69 it; ~ 6"fi', ~  m 
it ~  "tIfT ~  ~  Q- 16. ~ 8 <'ITt<I 

~ ~ WI!' '!it fimt' O6T '1'lI'T lit I 

~  ... <i' OIlfl<l ~ ~  \Off'lT ~~  

\'fm ~  it 0Il1!1' ~ 6~  it 

1. ~~  ~  <i'c ~ ~  '. I i 

2. ~  ~  ~  311.34 • .  • ~ m'lT O6ft' 

~ I 0Il'lT ~ ~ 

~ 5I1IlfflT !f;r 

Tfm' if; ~  

~  

3. ~  ~ In!Jl\OfT 282.69 1.40 

~ 

4. IIf1f ~ OZ ~~ 371.98 0.528 

S. ~  ~ 0T\'f &5.64 0.105 

6. ~ 'I'TOIl oT"f 70.14 
.,. 

0.06 
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Value of ~ aod Imports 

403. SHRI JYOTIRMOY SASU : Will 
the Minister of FOREIGN TRADE be 
pleastd to state: 

(a) the total value of export,' traditional 
and non-traditional items separately, to 
US.S.R , Poland, German Democratic 
Republic, Czechoslovakia, Rumania, Bulgaria, 
Hungary, Albania and Yugoilavia in Europe, 
Cuba in Latin America and Peoples' 
Republic of China, North Korea, North 
Vietnam and Mongolia in Asia during 
1967-68, 1968-69 and 1969-70; 

(bl the value of principal items exported 
during the abave period, yoarwise ; and 

(c) lhe ~ of imports from each of 
the above countries during the above period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) to (c). A statement is 
laid on the Table of the House. [Placed 111 

Lib,a,y. See No. LT-2588/70J 

Complaiot Against Menra. Diamond 
Drnm and Backet Factory, Bombay 

~~  FERNANDES: 
Will the Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether Government have received 
any camplaint against misuse of advance 
export quota by Messrs. Diamand Drum and 
Bucket Factory, 168, Bapty Road, Two 
Tanks, Bombay : 

(b) if so, the nature of the complaint; 
and 

(c) the action taken thereon ? 

THE DEPUTY MINISTER IN. THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(b) The nature of the allegations made 
in the complaints wele : 

(i) misuse of import licences; 

Iii) misuse of advance quota of GP 
sheets: and 

fiii) non-fulfilment of the export of the 
export obligation on the basis of 
which the firm had obtained the 
advance quota. 

(C) appropriate action will be taken on 
completion of the enquiries which are iq 
proFm. 

lodlaDS ID Ceylon 

407. SHRI MANGALATHUMADAM : 
Will the Minister of EXTERNAL AFFAIRS 
be pleaaed to state : 

(a) the main points discussed with the 
leaders of Ceylon and others in Ceylon by 
our Minister in-waiting who accompanied 
tile President during January, 1970 regarding 
the Indians in Ceylon ; and 

(b) whether the Kachhativu issue was 
also ~ ? 

THE DEPUTY MINISTER IN THE 
MINIS"I1lY OF EXTERNAL AFFAIRS 
(SURf SURENDRA PAL SINGH): (al 
The further strengthening of Indo-Ceylon 
relations was the principal foclls of 
discussion. 

(b) No, Sir. 

Sdentl8e J oarDal1 Broagbt Oat by 
Defeaee Reteareb aad Developmtnt 

O ..... I .. tloD 

408. SHRI N. R. DEOGHARE : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the nsmes of the scientific journals 
brought out by the Defence Research and 
Development Organisation ; 

(b) whether theae publications are useful 
for students ; 

(c) If so, whether these publications are 
popular among the Universities and Colleges; 
and 

(d) if not, the steps whi:h are being 
taken to popularise theae publications ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (a) Defence Scientific Informa-
tion and Documentation Centre, Delhi, 
brings out the following scientific journals 
on behalf of the Defeace R and D 
Organisation : 

(i) Defence Science Journal. 

(ii) R and D Digest. 

(iii) Popular Science aad TecbnololY 
(Ad-hoc) publication. 

(i) Defence Science Journal.--pub-
lish.. original research papers in 
basic aad applied sciences and 

~~  ~  all bm,lches of ~ 
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and technology related to the pro-
blems of defence. 

(ii) R and D Digest.-narrates the 
unclassified work and achievements 
of Rand D Labs/Establishments 
and their application to the 
problems of defence. 

(iii) Popular Science and Technology 
iPST).-was started to papularise 
and stimulate interest in science 
and tecbnol(lgy particularly on 
topics of interest to defence. It 
endeavours to convey information 
in simple language and is illustrated 
to bring nut clearly the scientific 
ideas. This is a priced publication. 

(b) These publications are brought out 
with a specific eim of helping R and D 
workers in carrying on tbeir defence oriented 
researcb projects and to bring to tbe notice 
of the Service Officers, in simple language, 
the attainment of modern science and 
technology. School and College students 
may also read these journals with advantage. 

(c) As stated above these publications 
are not meant for Universities and Colleges 
but some copies are made available to them 
when specially requested. 

(d) (il 00 the recommendations of 
the Estimates Committee of 
Parliament, steps have been 
taken to popularise the PST 
loumal by displaying. tbem 
in the railway bookstalls and 
with olher recoll1ised book 
sellers. 

(ii) Though primarily meant for 
~ and Rand D Personnel, 

some copies of the Rand D 
Digest are distributed to tbe 
Universities, National Labora-
tories, Research Institutes and 
National Cadet Corps, wbo are 
interested in the type of work 
being dooe io Defence R and D 
Estts.fLab •. 

Publications Brougbt Out by Director. te 
of Military Regulations aad Forms 

409. SHRI N. R. DEOGHARE: Will 
the Minister of DEFENCE be pleased to 
8tate : 

~ names of tbe pUblications 

brought out by the omc:torate of Military 
Regulations and Forms ; 

(b) the number of each publication 
printed annually during the last tbree years ; 

(c) tbe number of eacb publication sold 
all!!ually during tbe la8t three years ; 

(d) tbe percentage of each of tbe unsold 
publications ; and 

(e) tbe reasons for tbe bigh percentaae 
of unsold publications and the measures 
taken to remedy this ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (e). A 
statement is laid on tbe Table of the House. 
[Placed In Library. See No. LT-2S89f70j. 

Irrlgationsl Facilities In Chbota Nagpaf 
and SaDtbal Parganas by Blbar 

~  

410. SHRI KARTIK ORAON: Will 
the Ministar of IRRIGATION AND 
POWER be bleBled to state: 

(a\ whether Government are aware that 
Chhota Nagpur and Santhal Praganas areas 
are getting step·moterly treatment by the 
Government of Bihar so far as irrigational 
facilities are concerned; and 

lb). if so the total irrigated area out of 
the total cultivable area in this region and 
the total irrigated area out of the total 
cultivable area of the re" of Bibar ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRASAD): 
(al and (b). Water resources and technologi-
cally favourable sites for tbeir exploitation 
are not uniformally distributed and the 
possibilities of Irrigation development would 
thus vary from region to region. Further, 
"Irrigation" being Slate subject, the outlay. 
Oil irrigation projects have to be accommo-
dated within the overall ceilings aud the 
sectoral outlays of Stale Plans. Subject 
to these limitations, irrigation projects in 
the State. are geared tn securing a balanced 
development of the region. within the 
States, meeting the requirements of food 
production and in particular. catering to the 
special needs of bukward and drought 

~  areas. 

The cultivable area and the InfeatlOll 
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potential at present from major and medium 
irrigation projects in Cbhota Nagpur and 
Santbal Parganas, and tbe rest of Bihar are 
as follows:-

(Lakb Acres) 

Cultivablo Irrigation potential 
area from major and 

medium projects 

Chhota Nagpur 
and Santhal 
Parganas 55 

Rest of Bibar 188 
3.21 

20.79 

Allelled Disparities In States Plan Outlay. 

411. SHRI MADHU UMAYE: Will 
tbe PR!ME MINISTER be pleased to state: 

(a> whether Government's attentionhas 
been drawn by the Planning Commission 10 
the large disparities in the (i) State-wise per 
cllpitll income. (i1) StalO-wiae per cllpilll 
Plan outlay, (iii) State-wise per Cllpilll 
Central assistance, and (iv) Centre's own 
Plan outlay State-wise per cllpltll in the last 
18-19 years ; 

(b) if so, the details of these outlay& and 
disparities; and 

(c) the fiscal, economic and other 
measures proposed to reduce this inequality? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) . (a) 
and (b). Outlays on State Plan are not 
determined on per cllpilll considerations. 
Disparity in per cllpilll incomes, however, 
has been taken into account while distribut-
ing part of the Central assistance to those 
States whose per CQpitll incomes are below 
the National level. 

The outlays in the Central Plan are for 
the development of a basic socio-economic 
framework for the country as a whole and 
as such are not divisible Statewis •. 

A statement showing the pef Cllpitll 
income Statewise as worked out by the 
Central Statistical Organisation, Government 
of India, is placed on the Table of tbe 
House. [Plllced in Librllr)'. See No. LT-
2590/70] 

(c) Measures proposed to be undertaken 
to deal with the resional disparities have 

been spell out in the Draft Fourth Five Year 
Plan 1969-74 Pages 17-19, a copy of wbich 
wa.' placed on the Table of the House in 
April,1962. 

Taking Over of SId! Mill. of KaoplB" 

413. SHR! S. M. BANERJEE: 
SHRI INDRAlIT GUPTA: 
DR. RENEN SEN: 
SHRI VASUDEVAN NAIR : 
SHR! RAMAVATAR SHASTRI: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether there is any proposal to 
take over the sick mills of Kanpur and to 
solve the problem of industry and employees; 
and 

(b) if, so, the details thereof 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE 
(SHRI RAM SEWAK) : (a) An Authorised 
Controller has already been appointed for 
the New Victoria Mills, Kanpur. There i8 
no proposal under the consideration of the 
Centlal Government for takinl over tho 
managelmnt of other mills at Kaopur. 

(b) Does not arise. 

NatioDalIaatioa of Foreign PIDatalio. 

414_ SHR! K. M. MADHUKAR : 
SURI lNDRAlIT GUPTA: 
SHR! YOGENDRA SHARMA: 
SHRI VASUDEVAN NAIR: 
SHR! C. JANARDHANAN ; 
SHRI P. C. ADICHAN : 
SHRI HIMATSINGKA: 

Will the Minister of FOREIGN TllADE 
be pleased 10 state : 

(a) the total investment made by the 
foreign plantation owners in tea and rubber 
plantations in India; 

(b) what was their net profit from these 
plantations for the last three years; 

(c) whether thele is any proposal to 
nationalise these foreign owned plaotaliou •. 
and 

(d, if so, the step. taken ia tbat 
direction? 

THE DEPUTY MINISTER. IN TUB 
MINISTRY OF FOREIGN TRADE (SHJtl 
RAM SEWAK) : <a> Foreign InVOStrutl/1 iR 
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Plantations industry amounted to Rs. 1. 8.7 
crores at tbe end of Marcb, 1967, the latest 
year for whicb  complete data is available 
with tbe Reserve Bank of India. Tbis 
amount represents investment by Branches 
of Sterling Companies amounting to 
Rs. 113.7 crOres. 

(h) The total net earnings of profits 
accruing to non· residents from the planta-
tions industry amounted to RI. 6.2 crores, 
Rs_ 3.7 crores and Rs. 6.7 crcres during the 
years 1964-65, 1965-66 and 1966-67 respec-
tively. 

(cl No, Sir. 

(d) Does not arise. 

Manufacture of Tractors by Bbarat 
Earth Movers 

415. SHRI G. Y. KRISHNAN: Will 
the Minister of DEFENCE be pleased to 
atate : 

(a) whether Government have under 
consideration a proposal to entrust the work 
regarding the manufacture of tractors for 
tbe development of intensh" agriculture to 
tbe Bharat Earth Movers; and 

(b) if so, tbe details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R. 
KRISHNA) : (a) and (b). One of tbe 
tbree models of Crawler Tractors taken up 
for manufacture hy Bharat Eartb Movers 
Ltd. under the Tecbnical Collaboration of 
MIS Komatsu Manufacturing Co. of Japan, 
Ie. D50-A-lS Crawler Tractor, is Inler-alia 
intended to meet tbe requirements of inten-
sive development of asriculture also. This 
is a 90 Horse Power Crawler Tractor suited 
for land reclamation, ploUBhing, borrowilll, 
etc., with the belp of different attachments. 
During 1969-70, Bharat Earth Movers Ltd. 
ale likely to produce 125 Nos. of this 
model but their manufacturing programme 
envisages an ultimate annual production 
rate of 300 Nos. of D50 Crawler Tractors. 

Textile Mills taken over by Government 

416. SHRI ABDUL GHANI DAR: 
Will Ihe Minister of FOREIGN TRADE be 
pleased to state: 

(a) how many textile mills bave been 
tal-en over by Government due to failure 

of tbe obligation of sucb mill proprietors ; 
and 

(b) tbe names along witb dates, wben 
eacb factory was taken over ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) The management o. 
21 coltoD textile mills has been taken over 
by Government  under Section 18A of tbe 
Industries (Dev. and Reg.) Act., 1951. 

(b) A statement is laid on the Table of 
the House. [Placed in Library. See No. 
LT-2S91/70] 

ReopeDIDg of ~  onr Textile Mills 

417. SHRI ABDUL GHANI DAR: 
Will the Minister of FOREIGN TRADE be 
pleased to slate: 

(a) when Government propose to reopen 
tbe taken·over texlile mills ; 

(b) if so, whether any compensation 
was given to the employees of these mills; 
and 

(c) if so, bow much to each mill 
employees? 

THE DEPUPY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Out of the 21 cotton 
textile mills. tbe management of which has 
been taken ove I by Government under 
section 18A of the Industries (Development 
and Regulation) Act, 1951 to date, 19 bave 
already reopened. The remaining 2 mills 
are expected to reoopen shortly. 

(b) No, Sir. 

(c) Does not arise. 

Establlsbmeo t of 'IDstaot Tea' lodostry 

418. SHRI MANIBHAI J. PATEL: 
Will tbe Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether it is a fact that Government 
have granted permission for the establish-
ment of 'Instant Tea' Industry and if 10, 
the location where it is proposed to be set 
up; 

(b) wbether the firm wbicb has been 
granted permission Ins no experience in tea 
business; 

(c) whetber tbe products will be only 
exported ; 
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(d) whether Government propose to 
allow some other industries also to establish 
such units as would only export their 
products and if so, what are those indus-
tries; and 

(e) what are generally the consideratbns 
on which such permissioo is granted 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAKJ : (a> Yes, Sir. An instaot 
tea plant has ~  set up at Munnar in 
Keral. State and anothec at Cholady in 
Tamil Nadu. 

(b> Both the firms concerned have 
experknce in tea or instant tea business. 
So rar as this country is concerned, it is a 
new product and the Technical know-how 
has b«o obtained by tbem from their 
foreign collaborators. 

(c) Yes, Sir. 

(d) Apart from the two firms which are 
engaged in tbe menufacture of iostant tea, 
the proposal of another firm of Mis. C..oca 
Cola Export Corporation. New Delhi to 
set up a factory at Annamalai, Tamil Nadu, 
for tbe manufacture of "beverage base and 
concentrate from green tea leaves" has 
been approved. One of the conditions 
stipulated is that their entire production will 
be exported. 

(e> Apart from the question of reputa-
tioo of the firms and the foreign excbage 
involvement, the main considerations, are 
the availability of technical know-bow for 
the manufacture of tbe product and the 
demand for the product in the overseas 
markets. 

Produedoa of Wool from HumaD HaIr 

519. SHRI MANIBHAI J. PATEL: 
Will the Minister of DEFENCE be pleased 
10 state: 
(a) whether the experiment at the 

Defence Laboratory to regenerate wool out 
of the human hair has been successful ; 

(bl whether it is a fact that a plant to 
produce wool from human hair has already 
been undertaken; and 

(c) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISBRA): <a) Yes, Sir. DefCDCe Reo 

search Laboratory (Materials) at Kanpur 
bas been able to produce a kind of fine wool 
from buman bair. 

(b) and (c). At present only Laboratory 
scale tecbnique has been developed and the 
slage has not yet been reacbed for commer· 
cial scale production. 

Improvemeut in Haudloom IaduIIIT 
of Manipur 

420. SHRI M. MEGHACHANDRA: 
Will tbe Minister of FOREIGN TRADE be 
pleased to state: 

(a> the measures so far adopted by 
Government towards improving the hand· 
loom industry of Manipur in the year 
1969·70 and the market so far maintained 
for the sale of the Manipuf handloom 
products; and 

(b) whether GovernmeDt are selling the 
handloom products at State Emporia in a 
number of cities in India ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): la) A Statement is en· 
closed. 

(b) No, Sir. 

Statement 

The followinlli measures have been 
adopted by Manipur Government: 

(1) In order to standardise Handloom 
products the Scbemes for (i) 
quality control and (ii) evolving 
new designs based on traditional 
designs have been introduced. 

(2) Follnwing financial .ssistance was 
provided: 

(i> RI. 60,000 for working capital 
requirement to 20 weavers' 
societies; 

(ii) RI. 15,000 for opening sales 
depots to 11 societies ; 

(iii) Rs. 20,000 for purchase of 
improvad type of equipment. 
to 21> societies ; 

(iv) Rs. 1,000 to one Apex Society 
as tl'!lll8porl subsidy on yam ; 

(v) Rs. SO,OOO as rebate on aaIes 
of handloom cloth to 30 
IIOCIetiCL 



(vi) Rs. 16,200 as managerial 
subsidy to 12 weavers 
societies. 

(3) 24 skilled weavers of Tribal Areas 
have been given fiDBDcial assistance 
for improving their small hand loom 
industries. 

(4) Handloom products are procured 
by the State Handloom Apex 
Society for sale through affiliated 
bodies of the All India Handloom 
Board. 

(5) 11 weavers' societies have opened 
sales depots for selling handloom 
products inside Manipur. 

(6) 120 unskilled wea.en are under 
training in 8 weaving training 
centres. 

Opening or Manlpur,Handloom 
Emporlnm at New Deihl 

421. SHRI M. MEGHACHANDRA: 
Will the Minister of FOREIGN TRADE he 
pleased to state : 

<a) the progress 50 far made in the 
opening 0 f the Manipur Handloom Em-
porium at New Delhi ; and 

(b) when the said Emporium will he 
opend and wbat is its location ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) and (b). The building 
for the Manipur Emporium at Irwin Road, 
New Delhi is now under construction and 
it is likely to be opened in March-April, 
1971. 

Criall in Testile IndutrJ In Tamil Nad. 

422. SHRI A. K. GOPALAN: 
SHRI UMANATH : 
SHRI P. RAMAMURTI : 
SHRI K. RAMANI: 

Will the Minister of FOREIGN TRADE 
be pleased to state : 

(a) whether Government are aware that 
the textile industry in Tamil Nadu is faciol 
a serious aisis ; 

(b) if so, the reasons therefor ; 
(c) whether it is a fact that the Tamil 

Nadu Go_t .. IIIQ1*tod for • 

60 

special allotment of staple fibre to the sick 
mills as a measure of assistance to revive the 
textile industry in Tamil Nadu ; 

(d) if so, the aetion taken thereon; and 

(e) if not the reasons, tberefor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEW AK): la) The Textile Industry in 
Tamil Nadu is not facing a serious crisis. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) and (e). There being no control on 
sale or distribution of staple fibre, the State 
Government's request was not found feaSible. 
However, Government have since decided to 
import a specific quantity of staple fibre to 
supplement supply of colton and this will be 
allotted to the mills in the country. 

SettIng op or a Raw Material's Bank 

423. SHRI D. N. PATODIA : 
SHRI R. K. BIRLA : 

Will the Mini,ter of FOREIGN TRADE 
be pleased to state : 

(a) whether it is >l fact that Government 
are considering a proposal to set up a raw 
materials bank for supplying industrial raw 
materials to export industries at international 
Prices; 

(b) if so, whether any decision in this 
connection has been ~  ; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) No, Sir. 

(b) and (c). Do not arise. 

'Iff"" '" ~ ~  

424. '1' 1I)i\'iJ-lit: 'fliT ~~ <UT-
~ ip.ift Ill'; iffiT,," 'li"T ~  ~  for. : 

('Ii") lflIT 1l"iI ~ ~ f'li" ~  if 1iT«F 

~  ~  q"'{ ~  ~ it ~  ~

'{'f;T, ~  ~  ~ ~  'ifI<r.T 

f'ffiT ~ ~  ijqT<'J "" ~  ~~~  

~  iiTillf> ~ ~ 'li"t WlI' " .. T;;1 It'{ 

~  
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(I!I') !fllT lif"{m: 1f;1 'fElT ~ f'li ~ 

flf<'!l ~ Ifrf1'!'Ii ~ i:t lllTif ~ 
~~ 'qICf<'! fif'IiT<'Iii\' ~ wt, m ~ ~ 
if qq-i\' ;a''frT",o ~  if ltGr ~  ~  W 
~ orIe: iI"mT lif"{'IiT, ~ tJ<fire STMr ~  

it; ~ 'qror;r 'liT 'TOf'Tf"'l"qr ifllf'li ~  ~ 

iITi1' 'lfGr ~  ;;mrr ~  m 
(II) qR l:T, oT ~ ~  it q"('!iT"( 

'lit !fllT srft;f>,!;qr ~  

1Am'li IQllfT"( ~ ~ if ~ 

(eft ~  im;) : ('Ii) GrQt o'li WI<f ~  

Wof it ~ lilt f'l<'!T 'liT ~  ;:'f;-

~  fm:i11 ~  \ifif'li ~  i:t ~ ~ I 

(I!I') ~ (II). Wof ifQ:l m I 

U.ButborlBed Comblag Uulta 

425. SHRI R. K BIRLA: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

<a> the total combing capacity in the 
units at present for converting wool, nylon 
and staple fibre into tops, item·wise and 

~  ; 

(b) whether it IS a fact that there are 
unauthorisod combing units in the country 
and if so, what is tbeir number; and 

(c) tbe estimated combing capacity for 
the Fourth Plan and to whom the combing 
capacities are to'be given during the Fourtb 
Plan? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOREIGN TRADB (SHRI 
RAM SEWAKI: (a) A statement is 
attached. 

(b) According to the repliminary Infor. 
mation received from the Excise authorities 
17 combing units are alleged to be unautbo. 
rised and some of them claim to have come 
into existence prior to impo,ition of control 
on installation of corobing machinery. Tbese 
cases are under scrutiny. 

(e) Tbe lI!attcr is ~ review, 

Name of the Installed cspacity 
comber (in miJlioa Ibs.) 

A. Wool Comb'" 

1. Wool Combers of ~  

Ltd .• Calcutta. 13.0 

2. Madella Wall ens, 
Cbaadigarh. 4.5 

3. R.K. Wool Combers, 
Ludhiana. 3.7 

4. Pearl Woollen Mills, 
Ludhiana. 

5. Dhruva Woollen Mills, 
Bombay. 

6. Foreign Import Export 
Association, Kotah. 

7. Doon Valley Combers, 
Dehradun. 

8. All India Wool Com-
bers Coop. Societv. 
Ludbiana. 

9. Asian Combin. Mills, 
Ludbiana. 

10. Panipat Wollen aad 
General Mills, Kbarar. 

3.0 

l.S 

3.0 

1.2 

0.8 

08 

Total: 33.0 

B. Synthetic top Makers: 

1. Wellman India, 
Bombay. 1.56 

2. Commonwealtb Synthe-
tics, Ludbiana. 1.0) 

3. R. K. Synthetics, 
Bombay. 1.00 

Total : 3.56 

Alleged Tralnlag a' Hasille N .... b,. 
Nortb Vletaam 

426. SHRI K. M. KOUSHIK : 
SURI MOHAN SWARUP : 
SHRI RAM KISHAN GUPTA: 
SHRI SARDHAKAR SUPAKAR: 
SHRI D. N. PATODIA : 
SHRI D. AMAT : 
SHRl R. V. NAlK : 
SHRl V. NARASIMHA RAO : 
SURl HEM RAJ : 
SHRI LAKHAN LAL KAPOOR: 
SHlU 1. MOHAMED ~ ; 
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SHRI K. P. SINOH DEO : 
SHRI HlMATSINOKA : 
SHRI MANGALATHUMADAM : 
SHRI N. K. SANGHI : 
SHRIMATI SHARDA 

MUKHERJEE: 
SHRI BRIJ BHUSHAN LAL : 
SHRI RAM SINGH AYARWAL: 
SHRI RAM SWARUP 

VIDARTHI: 
SHRI BANSH NARAIN SINGH: 
SHRI KANWAR LAL GUPTA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's attention has 
been drawn to a press report which appeared 
in Beveral papers on the 8th January, 1970 
stating that the North Vietnam extended 
training facilities to the hostile Nagas ; and 

(h) if so, the reaction of the Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) The matter was taken up with the 
DRVN Government who have categorically 
denied this. Government of India accept 
this position. 

Provlslnnal Revolutlouary Goverument 
of Soutb Vietnam's Delegation's 

Visit to India 

427. SHRI K. M. KOUSHIK : 
SHRI DHIRESHWAR KALITA: 
SHRI D. N. DEB: 
DR. RANEN SEN: 
SHRI INDRAJIT GUPTA: 
SHRIBHOGENDRAJHA: 
SHRI D. AMAT : 
SHRI V. NARASIMHA RAO : 
SHRl J. MOHAMED IMAM: 
SHRI RAMAVATAR SHASTRI: 
SHRIMATI SHARDA 

MUKERJEE: 
SHRI E. K. NAYANAR : 
SHRI D. N. PATODIA : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether a delegation of tbe Pro-
visional Revolutionary Government of South 
Vietnam visited India durinr December, 1969 
aijd Janllllf)', 1970; . 

(b) whether, durlns the course of their 
stay in New Delhi, they called on the Prime 
Minister, the Foreign Minister and several 
officials of the External Affairs Ministry; 
and 

(e) if so, tbe details of discussions held 
with the delegation ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) A 
group of six persons sponsored by the 
Provisional Revolutionary Government of 
South Vietnam visited India from December 
13. 1969 to January 9, 1970 at the invitation 
of two private Indian organ;sations. 

(b) Mr. Van Tien was received in his 
personal capacity by tbe Prime Minister and 
the Foreign Minister and some officials of the 
External Affairs Ministry. 

(e) It is customary not to divulge the 
details of such discussions. 

Visit to India by WlvN of American 
Servicemen Missing In Vietnam 

428. SHRI MOHAN'SWARUP : 
SHRI SRINIBAS MISRA: 
SHRI MANGALATHUMADAM: 
SHRI HIMATSINGKA: 
SHRI RAM SINGH AYARWAL: 
SHRI HUKAM CHAND 

KACHWAI: 
SHRI K. HALDER: 
SHRI S. C. SAMANTA: 

Will the Minister 'of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that wives of 
four American Servicemen mlSSmg in 
Vietnam visited India during the second 
week of January, 1970; 

(b) if so, wbom they met and the result 
of tbe meeting ; 

(e) wbether their visit was sponsored by 
the American Government ; and 

(d) whether the application for tbe visa 
by these four women was spoosored by the 
American Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) ThC)' met the Prime Minister and the 
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FOl1lign Seoretary. Thoy were informed that 
such assistance as was possible would be 
given to then.l on humanitarian grounds. 

(c) The Goverll.D;lent of Indi" have DO 
information regarding US Government 
sponsorship. 

(d) No, Sir. 

Ban on Display of Piclures of Net_II 
Subhash Cblludra Bose in Defence 

. Establishments 

429. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of DEFENCE 
be pleased to state: 

(a) whether i' is ~ ~  that immediately 
after the dawn of Independence Government 
had issued an order banning the d,isplay of 
pictures of Netaji Subhash Chandra Bose in 
Units, Formations and Training Establish-
ments of the Armed Forces and Auxiliary 
Arms; 

(b) if so, the reasons therefore ; 

(c) whether it is also a fact that tho said 
order has so far neither been withdrawn nor 
rescinded inspire of requests made by some 
organisations and individuals ; 

(d) if so, the reasons therefor; and 

(el whether Government propose to 
consider the question of withdrawing or 
rescinding the order in question? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) No, Sir. 
With the exception of Mahatma Gandhi, no 
photograph of al\Y other non-ofticial person, 
is permitted to ~ displayed in Units, 
Formations and Training Establishments. 

(b) to (e). Do not arise. 

WIth\lraw,I IIf Indian WIreless Operation 

430. SHRIMATI ILA PALCHOU-
DHVRI: 

SHRI ESWARA REDDY: 
SHRI DHIRESWAR KALITA : 
SHRIBHOGENDRAJHA: 
SHRI RAMAVATAR SHASTRI: 
SHRIK.M.MADHUKAR: 
SHRI ARJUN SINGH 
BHADORIA: 

~  BAL RAJ MADHOK : 

Will the Minister of EXTERN.U, 
AFFAIRS he ~  to state: 

(a) whether any Indian ~ 0",," 

raton posted on the Sino-Nepalese border 
have been sent back to India and replaced 
by tbe Nepalese personnel ; 

(b) if so, when they came back to India 
and what was their number ; and 

(c) how many more Indian Wireless 
Operators are on tbe Sino-Nepalese border 
and when they are also likely to he reli,eved 
and return to India ?  . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Under the agreement arrived at between the 
Government of India and Nepal. Indian 
per'lOnnel wbose services had been loaned to 
Nepal for manning ~  communications 
in the check-posts on the Sino-Nepalese 
bord... are being replaced by Nepalese 
personnel gradually. 

(b) and (c). The replac:ment commeoced 
in December. 1969 and so far hdian persoo-
nel from e;ght check-posts have been 

withdrawn. The ~ is expe:tedto ~ 
completed by the end of tbis year. 

Streagibeaing 01 Indo-African Ties 

431. SHRIMATI !LA PALCHOU-
DHURI : Will the Minister of EXTERNAL 
AFFAIRS l>e pleased to state: 

(a) whether it is a fact that a scheme for 
strengtbening Tndo-African ties, economic 
relations, collaboration in trade and com-
merce, extension of credit facilities and 
technical know-how etc., ~ under the consi-
deration of Government; 

(b) if so, tbe details tbereof: and 

(c) when it is likely to be finalised and 
become effective ? 

THE DEPUTY MINISTER IN THE 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) to 
(cl. The question of strengtbening India's 
relations in the commercial, economic and 
technical fields witb african and other 
Countries is UIlder Government's constant 
review and all such steps as are feasible are 
taken in consultation with India's represen-
tatives abroad II would be difficult to 
spell 0\lt t\lC ~ "f ~ vi\ri\>1IS propo.e4 
measures. 
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EJtpert PaDela to Aulst Foreign 
Ministry 

432. SHRIMATI ILA PALCHOU-
DHURI 

SHRI JANESHWAR MISRA: 

Will the: Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a {act that a proposal 
to set up PaDels o{ eXpelts to assist his 
Mini!llry is under consideration of Govern-
ment; 

(b) if so, the reasons which necessitated 
the setting up of Panels; 

(cl when the proposal is likely to be 
finalised ; and 

(d) the details in regard to Iil the num-
ber of Panels to be set up: (ii) their consti-
tutio", and functions separately; and 
(iii) the sources from which members of the 
Panels will be drawn ? 

THE DEPUTY MINISTER IN THE 
MTNlSTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGID: (a) 
Yn, Sir. 

(a) The Ministry has been CODsidering 
the Question of enabling the Policy Planning 
Division to bave tbe benefit of the views of 
outside scholars and experts in the field of 
foreign relations. This i9 in keeping wltb 
the recommendations of tbe Pillal Committee 
Report whicb was placed before Parliament 
on 23-11-1966. 

(c) The panels will be finalised very 
soon. 

(d) These panels are intended to be in-
formal groups of experts wbo would give 
tbeir views to tbe Ministry on various inter-
national Questions. The members will be 
drawn from academic and other specialised 
jnstitulions in the country and from among 
retired officials witb expert knowledge of 
international relations. To start witb, 8 few 
panels on subjects of special interest to India 
are being set up. 

Macbloery Bnd Part. of Eqalpmeat 
Stolen from Farnkka ProJect 

433. SHRI K. LAKKAPPA : 
SHRI SRINIBAS MISRA: 
SHRI A. SREEDHARAN : 
:lHRI HIMATSINOKA : 

SHRI SHIV KUMAR SHASTRI: 
SHRI ATAM DAS : 

Will the Minister of IRRIGATION 
AND POWER be pleased 10 Slale : 

(a) wbelher it is a fact that several 
lakbs of worth macblnerv and pariS ~

ing to the equip men I of the Farakka Project 
has been slolen  recently ; 

(b) if so, the actual 10" of tbe 
property ; 

(c) the steps taken to safeguard tbe 
property; 

(d) whetber this loss of vital parts of 
tbe machinery bad any adverse effect on tbe 
project ; and 

(e) if so, tbe details tbereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SlDDHESHWAR PRA-
SAD): (a) Some vital paris have been 
found missing during the last few months 
from certain equipment, rendering it immo-
bile. 

(b) The actual loss is being assessed. 

(e) The matter has been reported 10 the 
Police Department of tbe West Bengal 
Government for ~  investigations. 
The Chief Minister and the Deputy Chief 
Minister, West Bengal have also been 
apprised of this position. 

(d) The progress of tbe construction of 
Farakka Barrage bas been slowed down. 

(e) The details are being worked out. 

Ordnance Production Board 

434. SHRI RAM KISHAN GUPTA: 
Will the Minister of DEFENCE be pleased 
to refer to the reply givP.n to Unstarred 
Question No. 419 ~ Ihe 19th November 
1969 and state: ' 

(a) whether Government have examined 
the Question of establishing an Ordnance 
Production Board; and 

(bl if so, the result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA): (a) Ye<, 

Ib) Final decision about it would ~ 
taken .bortly, 



EI<pendlture on "Snn House" In London 

435. SHRI RAM KISHAN GUPTA: 
Wi'l the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

(a) whether it is a fact that a buge 
alllount was spent on sun-house in London 
belonging to Government without proper 
sanction; 

(b) if so, tbe amount spent and reasons 
for not taking sanction ; and 

(c) whether the Comptroller and Auditor 
General of India has raised any objection? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (al No, 
Sir. The work on essential repairs of "Sun 
House" estimated to cost £.noo was under-
taken with the concurrence of the Financial 
Adviser in London. The expenditure in-
volved was subsequently regularised by 
Government. . 

(bl The actual expenditure incurred 
amounted to £6225_ As no repairs were 
undertaken after 1957-58 and as the official 
surveyors advised carrying out of essential 
repairs without delay before the onset of 
winter, it became imperative to take the 
work in band. 

(c) Yes, Sir. This appeared as a para in 
the Audit Report (Civil) 1969, which was 
considered I>y the Puhlic Accounts Commi-
ttee in their meeting held on 31st October, 
1969. 

Natlonallsation of Foreign Trade 

436. SHRI MAYAVAN: 
SHRI NARAYANAN: 
SHRI N. R. LASKAR : 
SHRICHENGALRAYA 
NATDU: 

SHRI DHANDAPANI : 
SHRI HIMATSINGKA : 
SHRI SAMIN-\THAN: 
SHRI BANSH NARAIN 
SINGH: 

SHRI RAM SINGH 
AYARWAL: 

SHRI KANWAR'LAL GUPTA: 
SHRI BRIJ BHUSHAN LAL : 
SHRI RAM SWARUP 
VIDYARTHI: 

Will the Minister of FOREIGN TRADE 
be ~  to state: 

",,'lIen Anll/Ill" 

(a) whether it is a fact that Government 
have worked out a programme f.lr taking 
over import a-d eXDort trade: 

(h) if so, when the final decision i. likely 
to he I.ken ; and 

(C) the main features of the programme 
chalked out hy Government in tbis re-
gard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) to (c). It is tbe policy 
of tbe Government to extend progressively 
the scope of activities of the State Trading 
Agencies in the ; mport and export trade. In 
accordance with this policy, import and ex-
port of a ~  of commodities has been 
canalised tbr;)ugb STC and MMTC. Such 
canalisation is proposed to· be extended in 
future to such new items as ~  found suit-
able for State Trading. 

A statement showing items whose im-
port or export is canalised tbrough tbe STC 
and MMTC is laid on the table of the 
House. [Placed in Lib,ary. See No. LT-
2592/70.] 

Power Plant for N. E. F. A. 

437. SHRI MAYAVAN : 
SHRI N. R. LASKAR: 
SHRI NARAYANAN: 
SHRICHENGALRAYA 
NAIDU: 

SHRI DHANDAPANI : 
SHRI SAMINATHAN : 

Will the Minister ofIRRIGATlON AND 
POWER be pleased to state: 

(a) whether it is a fact that Government 
are eons'dering a proposal to set up a power 
plant in NEFA ; 

(b) if so, whether the project report has 
been prepared ; 

(cl if so, when the final decision is 
likely to be takon ; and 

(d) the cost of expenditure involved ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD, : (a) and Ib). A hydro-electric pro-
ject in the Karr.eng District of NEFA is 
under de:ailed investigation at ~  The 
oroject report will be prepared after I he 
detailed investigations are completed. 
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(e) and (d). Details of cost etc. will be 
known after the project report is prepared. 
Final decision regarding tbe implementation 
of Ihe Project will then be laken after con· 
.idering tbe projecI report. 

Libellous Assertiolll about certain 
Parts ot India 

438. SHRI MAYAVAN : 
SHRI NARAYANAN: 
SHRI N. R LASKAR: 
SHRI CHENGALRAYA 
NAIDU: 

SHRI RANJEET SINGH : 
SHRI DHANDAPANI : 
SHRI SAMINATHAN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether it is a fact that his Ministry 
has namined letters written by some M.P's 
containing extrac\< from a "Purported Pam-
p],lels" published in 1967 containing certain 
fairly tendentious, fa,"" and .Ianted asser-
tions about certain ports of lilIIia ; 

(b) if so, the details of the examiuation ; 
and 

(c) the action which has been taken 
against the persons held responsible? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): <al 
~  Sir. 

(b) The Governrnent of DRVN ~ 

denied having published any such pamphlet. 
Enquiries made by our Consulate General 
in Hanoi have not eatablished any evidence 
of such a pamphlet having heen published '" 
Hanoi 

(c) Does not arise. 

Exchange of Letters among Prime 
Ministers of 'India, U. S.  S. R. 
and Pakistan President 

439. SHRI NARAYANAN: 
SHRI MAYAVAN: 
SHRI N. R. LASKAR: 
SHRI CHENGALRAYA NAIDU: 
SHRI DHANDAPANI : 
SHRI SAMINATHAN : 

Will the Minister of EXTERNAL 
AU'AIRS be pleased to state : 

;2 

(al whether it is a ract that Ihe 
U. S.  S. R Prime Minister had written a 
letter to the Indian Prime Minister on the 
OCClIsion of the Fourth Anniversary of the 
Tashkent Declaration ; 

(b) if so, the contents thereof; 

(e) whether tbe Prime Minister of India 
also wrote to the U. S. S. R. Prime Minister 
and PresIdent of Pakistan ; 

(d) if so, the details tbereof; abd 

(el whether any reply was received from 
Prcaidtnt of Pakistan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). Yes, Sir. The text of the letter 
is placed on tbe Table of the House. 
[Placed in Lib,a,y. See No. LT-2593/71l] 

(c) to (el. The texts of the. messages 
from the Prime Minister to Cbalrnlltn 
Kosygin and President Yahya Khan and of 
the latter's reply are also placed on lhe 
Table of the House. [Placed in Library. See 

No. LT-2S93/701 

Criteria for Selection of ID4ustrlall,. 
Backward DiStrict. 

440. SHRI MAYAVAN : 
SHRI NARAYANAN: 
SHRI N. R. LASKAR: 
SHRI CHENGALRA Y A 
NAIDU: 

SHRI DHANDAPANI : 
SHRI SAMINATHAN : 

Will tbe PRIME MINISTER be pleased 
to state : 

(a) whether it i. a ract that tbe Planning 
Commission has laid down the criteria to be 
adopted for the selection of industrially 
backward Districts in consultation with tbe 
financial institutions and the States ; 

(b) if 80, whetber the Planning Com-
mission had already ~  to the State 
Governments In the matter; llbd 

(e) if so, the final decision taken in this 
regard? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): 
(al ThePIaDnin(! Commission, in consulta-
tion with the financial institutions, bas 
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ewlveti criteria which are to be allopted by 
the State Governments as guk elin", for 
aelcction of industrially back ward districts. 

\b) Yes, Sir. 

(cl Replies from a number of States and 
Union Territories are stin awaited. 

Asian Common Market 

441. SHRI NARAYANAN: 
SHRI MAYAVAN, 
SHRI N. R. LASKAR : 
SHRI CHENGALRAYA 
NAIDU: 

SHRI DHANDAPANI : 
SHRI P. C. ADfCHAN : 
SHRI HIMATSINGKA : 
SHRI SAMINATHAN : 

Will the Minister of FOREIGN TRADE 
be pleased to stale : 

(a) whether it is a fact th.t Nepal has 
lUl!Iaeetedto India a Common Market con· 
mtinc of Ind.a. Nepal, Pakistan, Afghani. 
stan, Burma and Ceylon on the Jines of 
European Common market; 

(b) if so, the reaction of Government 
thereto; 

(c) whetber the proposal has been 
accepted hy all the oonl'Cl'bed countries; 
and 
(d) if so, when the final decisioo i. likely 

to be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) There has been a press 
report about a statement said to have been 
made hy tbe Nepalese Ambassador about a 
oommon market between Iadia, Nepal, 
Pakistan, Afghanistan, Burma aod Ceylon 
on the lines of the European Common 
Market. No such proposal has, however, 
been received from tbe Government of 
Nepal. 

(bl to (d). Do D8t nile. 

UfttDI ill U. ·S. ltmbarlo 88 Arm. 
SupPly til Paklsta. 

442.,HR I NARAYANAN: 
SHRI MAYAVAN: 
SHRI N. R. LASKAR; 
SHRICHENGALRAYA 
NAIDU: 

SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI ATAM DAS : 
SHRI SHIV KUMAR SHASTIU: 
SHRI DHANDAPANI : 
SHRI A. SREEDHARAN : 
SHRI SHIVA CHANDRA JHA: 
SHRI K. P. SINGH DEO : 
SHRI S. M. BANERJEE: 

~  

SHRI SAMINATHAN : 
SHRI SITARAM KESRI : 
SHRI DEVEN SEN : 

~  GOYAL: 
SHRI HEM RAJ : 
SHRI RAM GOPAL SHALWALE : 
SHRI JANESHWAR MISRA: 

.WiIJ the Minister of EXTERNAL 
AFFAIRS bo pleased to state : 

(al whether it is fact that U. S. Govern-
ment bas decided to withdra·,· its elllbarao 
on arms supplies to Pakistan ; 

(b) if so, whether this move will help 
Pakistan to prepare fully against India as 
aU the countries, U. S S. R., China :and 
DOW U. S. A. will resume the arms IIGPPIl' 
to Pakistan ; 

(c) is so, the manner in which India 
will face the challenge created by tho 
decision of U. S. A  ; and 

('II) whether in view of this, U. S.  S. R. 
has been asked to stop the arms supply to 
Pakistan ? 

THE DEPUTY ~  IN THE 
MINISTRY OF EXTERNAL  AFFAIRS 
(SHRI SURENDRA PAL SINGHl: (8) 
As far as the Government of India are 
aware, the policy of the U. S. government 
regarding the existins emhargo on arms 
supplies to Pakistan is still unller review. 

(b) to (d) .. Do not arise. 

Skift In Ferelge Policy 

443. SHRINARAYANAN: 
SlIRI MAYAVAN : 
SHRI SHRI CHAND GOYA:L: 
SHRI N. R. LASKAR : 
SHRI CHENGALRAYA 
NAIDU: 

Will the Minister of EXTERNAL 
AFF AlRS be pleased to state : 

(8) whether India is considerinl ."me 
shifts in India's foreign policy dlll'iPg the 
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1970, while keeping the two factors in view 
Peking's approach to Sino· Indian relations 
and the non·aligned preparatory conference 
in Dur-es-Salemm in April ; 

(b) if so, whether there has been some 
shifts in Peking's approach towards U. S. A. 
and U. S. S. R. for betterment; and 

(c) if so, what steps are being taken 
towards them ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
The G0vernment of India take fully into 
account in the conduct of ber foreilln policy 
all changes and developments in the 
international situation. However, neitber 
in resard to Peking's approach to Sino-
Indian relations nor in connection with tbe 
proposed pleparatory conference of non-
aligned nations have any developments 
taken place whicb would necessitate a sbift 
in India's f oreisn policy. 

(b) and (c). Government have noticed 
tbat talks have been takinll place between 
China and U. S. A.. and Cbina and tbe 
U. S. S. R. These developments are under 
careful observation and their implications 
for our country and the world generally 
under study. India has always stood in 
Cavour of the solution of problems between 
countries through peaceful discussion and 
negotiation. 

Labour Problem In FaratLa 
Barralle Project 

~  SHRISRADHAKAR 
SUPAKAR : 

SHRI M. H. GOWDA: 
SHRI HEM BARUA : 
SHRI S. KUNDV : 
SHRI J. K. CHOUDHURY 
SHRI RAGHUVIR SINGH 
SHASTRI : 

Will tbe Minister of IRRIGATION 
AND POWER be pleased to state : 

(a) wbether there is serious setback in 
the progress of the construction of Farakka 
Barrese on account of labour troubles; and 

(b) if so, the steps ta1cen to IOlve the 
labour problem in tbe Farakka barrase ? 

THE DEPUTY MlNISTI!R IN THE 
l.·INlSTkY OF I1UUGATION AND 

POWER (SHRI SIDDHESHWAR PRASAD): 
(a) On account of labour trouble and I/O 
slow tactics by tbe staff the progress of tbe 
construction of Farakka Barrage has been 
slowed down. 

(b) The workers bave put in a list of 
demands. These "ave been considered and 
accepted as far as pos.ible. However, 
conditlODS are still not conducive to efficient 
execution of works. 

U. N. World Youtb Assembly 

445. SHRI C. JANARDHANAN : 
SHRICHANDRASHEKHAR 
SINGH: 

SHRIBHOGENDRAJHA: 
SHRI RAMAVATAR SHASTRI: 
SHRIK.M.MADHUKAR: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wbether it is a fact tbat U. N. is 
coDveninll a World Youth Assembly in 
connection with its 25th anniversary ceJebra-
tions this year ; 

(b) whether Government propose to 
send a representative youth delegation from 
India to attend the Assembly; and 

IC) if so, what would be the criteria for 
the selection of representatives? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Sir, Yes. 

(b) and (C). The matter is under con-
sideration. 

DIplomatic Recognition to German 
Democratic Repnbllc 

446. SHRI C. JANARDHANAN : 
SHRI DHlRESWAR KALITA: 
DR. RANEN SEN: 
SHRI BHOGENDRA JHA : 
SHRIK.M.MADHUKAR: 
SHRI RAMAVATAR SHASTRI: 
SHRI BADRUDDUJA : 
SHRI K. HALDER: 
SHRI JYOTIRMOY BASU : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wbether Government propose to 
grant diplomatic recognition to tbe German 
Democratic Republic lOOn ; and 
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(b) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): <a' 
and (b). Government have on several 
occasions stated that relations between India 
and the German Democratic Republic are 
developi"g satisfactorily and that it is their 
desire to continue to strengthen them. 

Recommenda lions of Barooab Committee 
on Tea Industry 

447. SHRI C. JANARDHANAN : 
SHRI DHIRESWAR KALITA: 
DR. RANEN SEN: 
SHRI RAMAVATAR SHASTRI: 
SHRI VASUDEVAN NAIR: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether Government have eumiaod 
the recommendations of the Barooah Com-
mittee on Tea Industry; and 

(h) if so, the decisions taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAKj : (a) and (b). The recom-
mendations of the Barooah  Committee on 
the .tea indu,tfY are still under ~  

Release of Dr. T. Mascllrenhas from 
tbe Portuguese. Jail 

448. SHRI C. JANARDHANAN: 
SHRI ESWARA REDDY: 
SHR! INDRAJIT GUPTA: 
SHR! ISHAQ SAMBHALI : 
SHRI JAGANNATH RAO 
JOSHI : 

SHRI P. C. ADICHAN : 
SHR! RAMAVATAR SHASTRI: 
SHRI RAM GOPAL SHAL-
WALE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

Ca) whether any further attempt has been 
made by Gevernment te>-secure the rwese 
of the Goan patriot, Dr. T. Mascarenhas, 
who is languishing in the Lisbon Jail ; 
and 

(b) if so, what is tbe present position? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXfERNAL ~ 

(SHRI SURBNDRA PAL SINGH) : (a) and 
(h). Government of India continue to make 
every effort to secure the release of Dr. Talo 
Mascarenhas through the intermediary of 
friendly countries nnd other agencies. It 
would not be advisable to disclose the 
details of th, channel. ~ utilized. 
Government, however, are hopeful that 
their efforts to secure Dr. Mascarenbas' 
release will meet with success. 
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Olllcer. Retiring after CompletlDg Age 
of Fifty Years 

450. SHRI NlTIRAJ SINGH 
CHAUDHARY: Will rbe Minister of 
DEFENCE be pleased to state: 

Ca) wbether the ollkcrs of A.'1DOCI ~ 
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wlIe were to retire till the 31st December, 
1968 and retiring after the 1st January, 1970 
were/are allowed to serve till they complete 
IIfty years ; and 

(b) if so, why officers who retired in 
1969 were not allowed to serve till the com-
pletion of fifty years of age? 

THE MINISTER OF DEFENCE AND 
STEEL A;--'D HEAVY ENGINEEIUNG 
(SHRI SWARAN SINGH): (a) and ,b). 
The question evidently refers to the recent 
revision 0; tbe minimum age of retirement 
in respect of Army officers of and above the 
rank of Lt.-Col. (other than those who are 
appointed as Lt.-Col. by time scale) belong-
ing to the Armoured Corps, Infantry, Artil-
Icry, Engineers and Sianals. In accorrlance 
with the orders effective from 1-1-1970, tbese 
officers are eligible to serve upto a minimum 
age of SO years. Such order& are not nor-
mally given retrospective effect. 

The policy in regard to the mInImum 
sse of retirement of officers in the Navy and 
tbe Air Force r.mains unchanged. 

Prime Minister'S MeetiDg wltll 
Journalists 

4S1_ SHRI N. K. SOMANI: 
SHRI MEETHA LAL MEENA : 
S HRT PILOO MODY : 
SHRI R. K. AMIN : 
SHRI R. P. SINGH DEO : 

Will the PRIME MINISTER be pleased 
te Itate : 

(a) whether Government's attention bad 
been drawn to a report in the March of,he 
N.,;on Wee kly of Ihe 10th January, 1970 
ataliDa that some of the top journalists were 
invited by tbe Prime Minister who took 
exception to some of their writings ; and 

(b) if so, the reaction of Government in 
this regard ? 

THE PRIME MINISTER, MINISTER 
OF FINANCE. MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
~  (SHRIMATI INDIRA GANDHI): 

(a) and (b). Tbe Government is aware of 
the report referred to in March of the 
IVtIIlon. It is wrong to say that the Prime 
~  took exception to some of tbe 
writings of the j",umalis!I whom she f11Ct in 
l!9mbay 0-'1 ~  29, 1969. 
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Production of Nuclear We.poDs 

456. SHRI M. L. SONDHI : 
SHRI D. N. PATODIA : 
SHRI BRTJ BHUSHAN LAL : 
SHRI RAM SINGH A YAR WAL: 
SHRI RAM SWARUP VIDYA-
RTHI: 

SHRI KANWAR LAL GUPTA: 
SHIH BANSH NARAIN 
SINGH: 

SHRI RANIEET SINGH: 

W!Il the PRIME MINISTER be pleased 
to state: 

(a) whether Government's attention has 
been drawn to an arlicle by Professor S. 
Swamy in 'SHAKTI' July/September 1969 
laue according to which . he options before 
India ale either to produce nuclear weaponJ 
or to accopt second cia,s status implied in 
superpowers concept of equilibrium; 

(b) if so, Government's ~  thereto; 
and . 

(c) whether Government accept the 
superpowers' concept of equilibrium 1 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDID) : 
<a) to Ie). The views of the Goverlmient 

Wrltlfln Null''''' 

of India on the subject have 1lecn made 
clear in tbe House from time to time. 

T ... de Rel.dono with Nepal 

458. SHRI M. L. SONDID : 
SHRI D. N. PATODIA : 
SHRI N. K. SOMANI: 
SHRI K. ANIRUDHAN : 
SHRI RAGHUVIR SINGH 
SHASTRI: 

SHRI DEVEN SEN : 

Will the Minister of FOREIGN TRADE 
be pleasted to Itate : 

(a) whetber any serious difficulties have 
arisen in foreign trade relations of India 
with Nepal; 

(b) if so, tbe steps taken to remove tbe 
difficulties and restore mutual confidence in 
view of the close ties between the two 
countries; and 

(cl the reasons for tbe failure of talks 
which India had rxentlv with Nepal regar-
ding transit facilities and trade matters 7' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE ISHRI 
RAM SEWAK) : la) to (cl. The Treaty 
of Trade and Transit I '60 defines the relation 
b .• tween India and Nepal in matters of trade 
and transit. In lhe Memoradum of Under-
standing which supplements some of the 
procedures emisaged in the Treaty. it is 
prov;ded that all Inter-Governmental Joiot 
Cpmmitttee consisting of official.9 of India 
and Nepal will meet periodically to ensure 
that difficulties in regald to matters (>f trade 
and transit are resolved expeditiously and 
satisfactorily for the mutual benefit of tne 
two countries. 

The ~  Joint Committee 
met in New Delhi from the 8th to 16th of 
January. 1970. The talks, which were he:d 
in a cordial and frieodly atmosphere, were 
inconcJu'ive and will be resumed when the 
Committee meets neltt. 

The talks related mainly to the deflection 
of trade, imports into India of Nepalese 
products not ba .. d principally on Nepal"e 
raw materi"l; and duty free entry of cert,in 
Nepalese products based on Nepales ~ 

materials. No date ~  yet been fixed for 
the m;ltt meeting of the [n!er-GovCllWDentaj 
Joint ~  . 



Thumba Rotkef B_ 

459. SHRI BENI SHANKER SHARMA: 
Will the PRIME MINISTER be pleased to 
.state: 

(a) when the Thumba Rocket Base was 
started; 

(b) the progress so far made ill rocketery 
by the country ; and 

(C) the details oC the programme cbalked 
out in tbis regard, if any? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN. 
NING (SHRIMATI INDIRA GANDHI) : 
(a) The Thumba Rocket LaunchinB ~ 

became operation..! on November 21, 1963. 

(h) The Range has been active in con· 
ducting firings of indigenously developed 
rockets as well as in collaborative scientific 
programmes. Rockets fired from the Range 
have reacbed an altitude of 300 km. 

(cl Details of the programme are con· 
tained in the Annual Report of tho Depart· 
ment of Atomic Energy available in the 
Parliament Library. A four.stage satellite 
launch vehicle is being developed at the 
Space Science and Technology Centre; and 
a new range is being es!1 blished on the east· 
coast at Sriharikota in the State of Andhra 
Pradesh. 

Non·Allgned Meet at Dar·Es-'Sahlam 

450. SHRI BENI SHANKER 
SHARMA: 

SHRI D N. PATODIA : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether non·aligned preparatory con· 
ference will be beld in Dar·Es-SaIaam in 
April, 1970 ; 

(b) whetber Indian delegation to the 
said Conference has been chosen ; 

(c) if so, the details thereof; and 

(dl the line proposed to be taken by 
India at tbe said Conference ? 

THE DEPUTY MINISTER IN THE 
MINISl'RY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (It) 
Yes, Sir. 

(b) Not as yet, Sir. 

Written A"swen 

(c) Does not arise. 

(d) This will depend on tbe matters 
coming up for discussion at the Con· 
ference . 

Decrease in lodill'. Fnre;gn Trade 

461. SHru S. K. TAPURIAH: Will 
the Minislc" of FOREIGN TRADE be 
pleated to state : 

(.) whetber it is a fact that india'S 
sbare in world trade has been deereasinB 
tbroughout tbe sixties and its place has come 
down considerably during tbese years; 
and 

(b) whetber Governmeot are considering 
of making available increased finance to 
'small exporters and· give them proper incen-
tives for lapid export promotion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : \a) Yes. Sir. India's sbare 
in world exports has been declining since 
19:,1 and her rank according to the value of 
of exports bas fltllen from 16 in 1961 to 22 
in 1968. 

(b) The ~  constituted by tbe 
Small Scale Industries Board bave mad. 
some recomme.ldations. which are Deing 
examined by the Ministry of Industrial 
Developmen t. 

TraBie Agreement wltb Y ogoilaola 

462. SHRI S. K. TAPURIAH: Will 
th'e Minister of FOREIGN TRADE be 
pleased to state : 

(II) wherber India and Yogoslavia bave 
signed a  n 'w trade atl'ecment ; 

(bl the items to be exported by each' 
country and whether s<lme new items have 
also been added to the last list ; and 

(cl what is oar balance of trade witb 
that country ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). A Trade 
frotocol was signed in Belgrade on 318t 
December, 1969 extending the validity of the 
existing Trade and Pa'·ments Aoreement 
between Iodia and Y'JgosJavia. Cop;es of 
the Protocol have already been placed ill .he 
Parliament Library. 
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(c) In 1969 our actual exports upto Scpo 
temb:r was Rs. 217.32 million against actual 
imports from Yugoslavia for the same period 
of Rs. 53.84 million, resulting in a favour-
able balance of trade of Rs. 6 ~ 

million. 

Import of 7 O'Clock Blades 

:63. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) whether it is a fact that sole agency 
for import of 7 O'Clock Blades has been 
given to the son of Shri T. T. Krishama-
chari, fo.mer Finance Minister ; 

(b) if so, the reasons therefor; and 

(c) Ihe total amount of foreign exchange 
spent for the import of this hlade ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (c). Safety razor 
blades are not licensable for import by any 
category of importers since July, 1957. 
Government have no information whether 
the sole agency for import o. 7 O'Clock 
Blades has heen given to the son of Shri T.T. 
Krishnamachari, former Finance Minster. 

Survey of G •• ga-Cauvery Lluk ProJect 

464 SHRI CHANDRA SHEKHAR 
SINGH: 

SHRI BHOGENDRA JHA : 
SHRI RAM AVATAR SHASTRI: 
SHRI K. M. MADHUKAR : 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whetber it is a fact that Government 
propose to begin the ,echnical survey of the 
Ganga·Cauvery Link Project during tbe next 

~  year; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA· 
SAD) : (a) and (b). Only office studies are 
propo,ed to be carried out duling 1970-71 
and in the immediate future. 

Raising Statu. of Indian Mission 
In Hanoi 

46j. SHRI D. N. DEB: 

SHRI MAHENDRA MAJID : 
SHRI D. N. PATODIA : 
SHRI R. V, NAIK : 
SHRI J. MOHAMED IMAM: 
SHRIMATI SHARDA 
MUKERJEE: 

SHRI E. K. NAY ANAR : 

Will the Minister of EXTERNAL 
AFFAIRS he pleased to state: 

(a) whether Government's attention bas 
been drawn to the leading article in the 
Saigon Post of the  27th November, 1969 
about t he likely repurcussion on Saigon 
Indians in the event of India raising the 
status of its Mission in Hanoi ; and 

(b) if so, the reaction of Government in 
this regard 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) The Government are unable to accept 
the insinuation in the article that our efforts 
to improve and strengthen our relations with 
the DemocrAtic Republic of Vietnam will 

~  effect the interests or the security 
of the Indian Community in Saigon. 
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Carrying of Soviet Machinery and Hea" 
Eljulpmeut to Pakistan o,er Land Route 

468. SHR! N. SHiVAPPA: Will the 
Mini,ter of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetber Government's attention bas 
been drawn to the cauyin. of Soviet machi-
nCl)' and heavy equipu:entl Ie Puldstan 

througb new Pale-Soviet over-land routa 
via Khandhar; 

(b) wheth"r Government bas exprassad 
her concern over the matter to USSR; and 

(CI if so, the reaction of tbe Govern-
ment of U. S.  S. R. in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 

Acc.:>rding to r.putts, some Soviet textile 
machinery meant fur Pakistan was trana-
ported overland from the Soviet-Afghan 
border into Pakistan via Kandbar. 

(bl No, Sir. 

(c) Does not arise 

Iadian Pbotographers Beatea up la 
Nepal 

469. SHRI N. SHIVAPPA: Will tbe 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whetber it is a fact that tWi) Indian 
Photographers were badly beaten up at 
Patan, a Southern Suburb of Kathmandu. 
when they trred to take photographs of a 
demonstration in protest against the U. S. 
Vice-President; 

(b) if so, the details tbereof; and 

(c) the reactions of Government ill this 
regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) and 
(b). We have seen a report in the States-
man of 6th January regarding an alleged 
assault on two photographers during an 
anti-US demonstration in Patan (Napal) at 
tbe time of the visit of US Vice-Praaident 
Alllcw. 

(According to our information, tba 
pbotogr8pberl were commissioned by UPI, 
an American News Ageocy, to film ·'tbe 
Vice-President's visit and were manhandled 
during tbe demonstration. Tbe demonstra-
tors are also reported to have laken away 
tbeir cameras which were, bowever, later 
restored to them). 

(c) As tbe loc:aI police bad taken action, 
no furtber intervention was COIISidcred 
-..y. 



RassieD Bid to Eqaate Iadl. ,,1111 
P.kistaa 

470. SHRI N. SHlYAPPA : 
SHRI C. C. DESAI: 
SHRI PILOO MODY : 
SHRI R R. SINGH DEO : 
SHRI H. AJMAL KHAN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(&) whether Government have rttently 
received a mossage from the Soviet Premier, 
Mr. Kosygin. equating India with Pakistan 
in the Soviet Union's policies towards the 
sub-Continent; 

(b) if ,0, the details of the communica-
tioa received from the Soviet Premier: and 

(c) whether the attention of Government 
has been drawn in this regard to report in 
the Statesman of the 21st January, 1970 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRJ SURENDRA PAL SINGH): (a) to 
(c). The Government reccWed a message 
from the Soviet Premier, Mr. Kosygin, on 
the occasion of the fourth anniversary of 
the sigaing of tbe Tashkent Declaration. A 
copy of this message is placed on the Table 
of tbe House. Tbe Government bave alsv 
seen in this regard a report in the Statesman 
of 21 January 1970 The Soviet Govern-
meat are fully aware of the many initiatives 
taken by the Government of India to imple· 
ment tbe Tashkent Declaration in conlraal 
10" the unresponsive altilude of Pakistan. 

State""'" 

MESSAGE FROM CHAIRMAN A. 
KOSYGIN TO THE INDIAN PRJME 

MIN,STER 

"00 Ihe occasion of the Fourth Anniver-
sary of tbe sianing of the Tashkenl Declera-
tioa I send fricodly greetiop 10 you, 10 the 
Government and people of India on behalf 
of the Soviel people, Ihe Goverament of 
USSR and on my personal behalf. 

EvelYts of the past four years have COD-
fitIned the correctness and far· sightedness 
of the decisions taken in Tasbkent by the 
leaders of India aad Pakistaa. The Tashkent 
Declaration showed tbe only po,sible way 
of the settling controvcrsiol issues  between 
stales, i. e., refUlal to the use of fon:. &lid 

the solution of these issues at the negotia-
tions table. 

The practical measures already taken in 
the direction of realization of the provisions 
of the Tashkent Declaration are highly valued 
in the Soviet Union Furt"er steps in tho 
normalization of the Indo-Pakistan relations 
will be welcomed by the Soviet people .s 
well as by the peoples of other peace loving 
countries. 

We understand that it will be necessary 
to overcome a lot of difficulties on this way 
including the artificial ones created by those 
who are not ~  in the preservation of 
peace and stability in this region. 

I expre,s the confidence that tbe Govern-
ments of India and Pakistan which are 
friendly to the Soviet Union will in future 
also be guided by the spirit of the Tashkent 
Decleration In the interest of the peoples of 
Iheir countries and for the consolidation of 
the universal peace." 

Use of Kaverl Basi a Water 

471. SHRI N. SHIYAPPA : 
SHRI C.  C. DESAI : 
SHRI PILOO MODY : 
SHRI R. R. SINGH DEO : 
SHRI H. AJMAL KHAN: 

WiH the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) the outcome of the talks between the 
Governments of Mysore and Tamil Nadu 
on the direction given by him with regard to 
the use of Kaveri Basin waler ; 

(b) whether Government propose to give 
the technical clearance to the construction of 
the project at G3J'ur in view of no·objection 
by the Government of Tamil Nadu; and 

(c) if so, when the technical clearance is 
likely to be given to the Hemawati Irrigation 
Project? . 

THE DEPUTY MINISTER IN THB 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SfDDESHWAR P;tASAD): 
<a> to (c). In the Iitlht of the d;,cussions, 
cercain proposals on Ihe further action 10 be 
taken in  regard 10 new projects in the 
Cauvery basin have been forwarded to the 
State Governments for their consideration. 
The cJearanceof aoy individual new projects 
in the basin will be conIiderecl oaIy on tho 
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receipt of the reaolioos "f &11 the State 
Governments in these proposals. 

Trade AlP"eement wltk Poland 

472. DR. SUSHILA NAY AR : 
SHRI YAMUNA PRASAD 
MANDAL: 

SHRIMATI SAVITRI SHYAM : 
SHRI GADlLlNGANA GOWD : 

Will the Minister of FOREIGN TRADE 
be pleased to state : 

(a) whether any agreement has been 
made with the Government of Poland for 
the supply of Indian Iron ore and railway 
wagons to that country ; 

(b) if so, tbe terms of tbe agreement; 
and 

(c) the foreign exchange likely to be 
earned as a result thereof? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (e). During the 
year 1969-70 Ibe M.M.T.C. concluded 9. 

contract fnr supply of 1.5 lakh tons of Iron 
ore valued at apprpximately Rs. 2.40 cror, •. 
Negotiations for the supply of Iron ore to 
Poland during Ibe year 1 ~  are in 
pro:;re ... 

STC have enteled inlO a coDtract witb 
Kolmex of P"land for supplying 500 railway 
wagons to Poland· valued at Rs. 2.6 crores. 
Prototypes will be suppl ied in 1970. Bulk 
supplies will be made in 1971. 

Exodus of Indian. from lIganda 

473. DR. SUSHILA NAY AR : 
SHRI YAMUNA PRASAD 
MANDAL: 

"HRIMATI SAVITRI SHYAM : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government have seen tbe 
Press report in the Hindustan Times of the 
2Jrd January 1970 wherein it bas been stated 
tbat Uganda had decIded to expel A.ians 
from their country; 

(b) if so, the number pf Indians who are 
residing there ; and 

(b) the steps taken by Government to 

alve help to tbose IDdi.na wi!9 Willi! i9 ~  

~  

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDR PAL SINGH): (8) 10 
(c). The Government have ~  across 
press reports 10 the decl tbal a large 
number of Asians who are not citizens of 
Uganda ';'ay have to leave that couiltry in 
terms of its Trade Licensing and Immigration 
ACI5. According to our information the 
lotal number of people of Indian origin in 
Uganda is 8j,SOO. Out of these 1600 are 
Indian nalionals, Most of the persons likely 
to be affected by tbese measures are holden 
of Britisb passporls. Government of India 
are extending liberal customs and other con-
cessions to the Ind.an from East Africa who 
are compelled to leave the countries of tbeir 
domicile and wish to come to India for 
pe,rmanent settlement. 

Talks wltb GeDeral Ne WID 

474. DR. SUSIDLA NAYAR : 
SHRI YAMUNA PRASAD 
MANDAL: 

SHRIMATI SAVITRI SHYAM : 
SHRI CHINTAMANI PANI-
GRAID: 

SHRI HUKAM CHAND 
ICACHWAI: 

SHRI ATAM DAS : 
SHRI SHIV KUMAR SHASTtI : 
SHRI SITA RAM KESRI : 

Will the Minisler of EXTERNAL 
AFFAIRS be pleased to slale : 

(a) whether it is a fact that the Chair-
man of Ihe Revolutionary Council of BIlrD)8 
visited India during January 1970 : 

(b) if so, the object of his visit; 

(el Ibe nature of discussions held with 
the Indian leaden; and 

(d) the decl6ions arrived at ? 

Tffl> DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Yea, 
Sir. 

(b) Tbis was a goodwill visit. 

(c) The discussions were friendly and 
informal and of a peral nature. 

(d) A copy of the Joint Statement i8 
placed on the table of the House. 

Slatement 

011 the iovitalion the PrcIideDt of ~ 
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Sri V. V. Giri, His Excellency General 
Ne Win, Chairman of the Revolutionary 
Council of th! Union of Burma, accompanied 
by Madame Ne Win paid a friendl'! and 
informal visit to India from J 5th and 22nd 
January, 19iO. During their stay they also 
visited Agra and Gaya. 

2. ~ Chairman of the Revolutionary 
Council of the Union of Burma ar,d the 
Prime Minister cf India availed them,elves 
of the oppo!lunity to discuss malters of 
common interest 10 the two countries. The 
Chairman a!s:> received ,nd he!d discussions 
with the 1-vfinisters of External Affairs and 

Foreign Trad, and supp!y of the Govern-
ment of India. 

3. The discussion, covered international 
is.ues which revealed a close indentity of 
views as the policies of the two countries 
are governed by common objectives. One 
subject discussed was regional economic 
COoOperation The Chairman and the Prime 
Minister reiterated Ihe intereSI of the two 
countries in each other's well·being, 
sovereignty, ind"pendence and territorial 
integrity. 

4. Bilateral relations between Burma 
and India in the fields of trade, industrial 
collaborat'on and cultural exchange were 
also dis:ussed. II was noted tbat there had 
been further progress in regard to the settle-
ment of various problems concerning persons 
of Indian origin in Burma. The discussions 
revealed a keen desire to co-operate witb 
each other in economic development and to 
foster and stunglhen tbe cordial and friendly 
mations existing between the two countries. 

5. The Cbainman of the Revolutionary 
Council of tbe Union of Burma expressed 
his gratitude for the warm and affectionate 
welcome accorded to him and Madame 
No Win during their visit. 

Extraditioo of Dr. Dbarma Tela 
aod Smt. Teja 

475. DR. SUSHI LA NAY AR : 
SHRI YAMUNA PRASAD 
MANDAL: 

SHRIMATI SAVITRI SHYAM: 
SHRJ P. VJSWAMBHARAN : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

\a) the ~ so far made by Govern-

ment in obtainlllB extradition of Dr. Dharma 
Teja Bnd his wife to India ; and 

(b) when they will be brought in this 
country ? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRl SURENDRA PAL SINGH) : (a) 
and (b). There has been nn further pro-
gress in the case of the extradition of Dr. 
Teja and his wife. The position was 
explained in the Lok Sabha in answer to an 
unstarred question No. 2418 on ~ 3rd 
December, 1969 .. 
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Mao u.qe Presented to MinIster or 
Defence by Naga Youth Leader 

478. SHRI S. M. KRISHNA: 
SHRI P. VISHWAMBHARAN : 
SHRI A. SRBBDHARAN : 

WIll the Minister of DBFENCE be 
pleased to state : 

la) whether it is a fact that he was 
presented with Mao badge by two Nap 
Youth leaders accompanying Nagaland 
Republic Day contingent; 

(b) if so, whether he accepted these 
badgea; and 

(c) whether these badges are preserved 
as a souvenir? 

TIlB MINISTER OF DBFENCE AND 
STEEL AND HBAVY ENGINeERING 
(SHRI SW ARAN SINGH): (a) No Mao 
badge was presented to the Minister of 
Defence by any Nags Youth leader of the 
Nagaland contingent which visited Delhi in 
connection with Republic Day celebrations 
1970. 

(b) and (c). Do not arise. 

laspec:tlon of Bbandardara Dam 

479. SHRI S. M. KRISHNA: 
SHRI S. KUNDU : 
SHRI I. AHMED: 

Will the Minister of IRRIGATION AND 
POWER be pleased to atate : 

<a) whether it is a fact tbat Government 
bave inspected tbe Bbandardara Dam in 
Mahar.shtra during tbe last week of 
December, 1969 ; 

(b) if so, the reason. of ·this surprise 
visit ; and 

(c) the details of in_tigations in this 
reprd ? 

TIlE DEPUTY MINISTER. IN TIlE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESWAR PRASAD); 
la) Yes, Sir, The Union Minister for 
Irrillltion and Power inspected the dam in 
the lut week of December, 1969. 

(b) Spronts were noticed downsteam of 
the BlIandardara Dam in September, 1969. 
A velocity jet was seen coming through tbe 
drain bole in t"e downstream face of the 
dam connecting to the plumb bob well. 

~ cracks were also noticod in ~ 

joints extending to a maximum of about 
40 ft. on tbe downstream face of the da" 
in the deep gorge section. As the profuse 
leakage and the condition of the dam were 
eausing concern, the Union Minister of 
Irrigation and Power inspected the dam and 
held discussions with officers of the Central 
and State Governments. 

(c) Investigations are being carried out 
by the Government of Maharashlra to 
locate the path of leakage of water and 91so 
to drain and reduce uplift pressures. These 
investigations comprise drilling holes, observ-
ing water loss alld grouting to seal the 
passage around the drill hole. 

An experts Committee have been meet-
ing frequently, once to twice a month since 
November, 1969 to review the latest results 
of inve,ligations and of test remedial 
measures. 

The services of two Experts from the 
United States Bureau of Rcclamation were 
also arranged for. For excbange of 
Rs. 14,25,200 has been released to Govern-
ment of Maharashtra for tbe procurement of 
special drilling and grouting equipment. 

Improvem.nt In Prell and Information 
wing of Prime Minister'. Secretariat 

480. DR. P. MANDAL ; Will the 
PRIME MINISTER be pleased to state: 
(a 1 wbetber Government propose to 

improve the working of tbe Press and 
Information office in the Prime Minister's 
Secretariate m consultation with the Press 
Information Bureau ; 

Ib) the grounds of deterioration in 
working of the Prime Minister's Press Office 
since the exit of Mr. Verghesc ; and 

(c) whether tbe Press Correspondents 
bave complained to the Prime Minister of 
discrimination by tbe officials of her own 
Secretariate ? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLA.N· 
NING (SHRIMATI INDIRA GANDHI) : 
<a) to lel. There is no proposal before 
the Government to change the working of 
the Information Cell in the Prime Minister'S 
Secretariat. The office of the Director 
(Information) In Prime Minister's Secretariat 
works in close alld coDStant touch with the 

J'ieaI Jafo1lJllltl911 Bureau an4 ('!her ~ 
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UDItS of tbe Ministry of Information and 
Broadcasting and the External Publicity 
Division of the Ministry of External AfFairs. 

The Prime Minister's Secretariat has 
not received any complaints and there is 
no reason to thillk that tbere is any discri-
matlon in dealing! with the Press, or any 
deterioration in work. 

AUegations agalut Management of 
S.T. C. 

481. DR. P. MANDAL: Will the 
MinbteT of FOREIGN TRADE he pleased 
to state : 

(a) whether the weekly Century of the 
20th Decemhtr, 1969 published a report 
criticising the new management of the State 
Trading Corporation; 

(b) whether Government have studied 
the aUegatinns made in this review ; 

(c) whether the new State Trading 
Corporation Chairman and his Lever team 
and trying to wreck the public undertaking 
from within ; and 

(d) whether the Ministrv is getting 
enough oo-operation from tbe Chairman 
regarding the ~  of personnel etc. ? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) :' (a) and (b;. The weekly 
"Century" in its issue dated the 20th 
December. 1969, published an article con-
taining certain allegations against Ihe State 
,Trading Corporation legarding responsi-
bilities, decision making, changes in signa-
tiODS, recruitment, promotions etc. However, 
in its issue dated the 3rd January, 1970, 
tbis weekly published a note that the artide 
I'\Ifet"red to had appeared through inadver-
tance and that the journal had no knowledge 
of the points allegtd in the article. 

(b) Government do not agree that the 
Chairman of the S. T. C. and his officers 
are trying to wreck the Corporation On 
the otber hand, certain modem maoagemmt 
practices have been introduced in the Cor-
poration which ~ intended to improve the 
efficiency of its working. 

(dl The S. T. C. is an autonomous 
Corporation and the management of per.on-
nel is a matter which is under the 
Corporation's own purview. As .Iar as 

\Irol\\1 ~ ~ ~ ~  ~ is 110 

lack of cooperation from the management of 

the S. T. C. 

DemarcatIon of Indo-Burma Bonndary 

482. SHRI M. MEGHACHANDRA: 
Will the Minister of EXTERNAL AFFAIRS 
be plealled to state: 

(a) whether the boundary demarcation 
between India aod Burma is being revised 
in the Manipur Sector ; 

(b) whether it is a fact that boundary 
posts are getting planted much inside the 
Ukhrul Sub-division eveo near Shiroy ; 

(c) whether Ihe Government bave made 
any enquiry ; and 

(d) if so, the position in this regard? 

THE DFPUTY MINISTER, IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). NO. Sir. 

(c) and (d). Do not arise. 

Improvement of Power Supply in Manlpnr 

483. SHRI M. MEGHACHANDRA: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the steps taken to improve he power 
supply in Manipur in the immediate future; 

(b) whether the adequate increase in 
supply can be made during the 1970 ; ·and 

(c) if not, when the said increase will 
come? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). Four diesel genera 
ting sets aggregating 2.630 kw are beiog 
purchased from Assam State Electricity 
B03Td for in,tallation in Manipur. These 
a.e expected to be commissioned during 
1'>70-7\' 

Adequate supply of power to the exteot 
of 15 MW will be availab!e to Manipur on 
completion 01 the scheme for Bulk Power 
Supply from Assam to Manipur by 1973-74. 
Besides. the Lokl.k Hydro-electric Scheme 
in M.nipur which has been taken up in Ihe 
Central Sector for implementation i. also 
exp.cted to be completed by ~  when 
additional supply of 2S MW _old ~ 

availablo to MaDil'Uf. 
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Prime Mlaister' •• '.it to Madra. In 
an I. A. F. Plane 

484. SHRI D. N. PATODIA: Will 
the PRIME MINISTER be pleased to state: 

(a) whether it is a fact that some 
Members of Parliament had pointed out that 
the Prime Minister had gone to Madras on 
a Secret Mission in aD I. A F. plane on 
the Sth November, 1969 ; 

(bl whether it is also a fact that the 
concerned member had given reference to 
an official file as a testimony of her claim: 

(c) whetber it is further a fact that the 
impugned file has become 'Untraceable' and 
if so, whether any fuller enquiry has been 
made to find out the circumstances leadins 
to the sudden disappearanee of the file; and 

(d) if so, tbe findings thereof? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDID): 
(a) to (d). Some Members of Parliament 
had stated that the Prime Minister had gone 
to Madras in an I. A. F. plane on lst 
November, 1969 and had quoted the number 
of some official file in that cODnection. 
However, the fact is that the Prime Minister 
did not visit Madl as at all during November, 
1969. The question ot using an Indian 
Air Force or 80me other plane for the 
purpose does not, therefore, arise. Nor is 
there any question of the existance 
of a file on the subject, or an enquiry being 
held into its alleged disappearance. 

Pails/an Entry /oto Noo-Al/ped Sammlt 
at Dar-Es-Salaam 

485. SHRI D. N. PATODlA: 
SHRI N. K. SANGID : 
SHRI JANESWAR MISRA: 

Will the Minister of EXTERNAL 
. AFFAIRS be pleased to state: 

(a) whether it is a fact that Pakistan is 
being sponsored by some countries for 
inclusion io the non·aligned Summit Con-
ferenee to be held in Dar .... s-Salaam in 
April, 197:: ; 

(bl whether Government have been con· 
suited by the OJganisers of Ihe summit with 
regard to Pakistan's admission to the non· 
aligned summit; and 

(c) if so, the reaetion of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) As 
far as ~  are aware, Pakistan "as 
not been invited to the Preparatory Con-
ference (0 be held in Dar-es-Salaam. 

(b) and (c). Government would be happy 
to welcome Pakistan and other countries to 
the Non·Aligned Conference so long as they 
qualify in terms of the agreed criteria ~ 

participation in such Conference. 

Fall In Exports 

486. SHRT D. N. PATODIA: 
SHRI G. Y. KRISHNAN: 
SHRI ABDUL GHANI DAR: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

<a) whether it is a fact that there has 
been a steep fall in the rate of increase in 
exports durin, the first eight months of the 
current financial year ; 

(b) if so. the extent of fall recorded 
during tbe above period as compared to 
the ~  period during the earlier 
year: and 

(c) the C,iUSOlS for the same ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The rate of 
growth of exports in 1969·70 over Ihe cor· 
responding periods of 1968-69 steadily de-
celerated to 0.9% upto April-November, 
1969 from 13 5% for ~8 6  as a whole. 
However, in December, 19"9, there was an 
improvement 8S a result of which the lotal 
exports during the first nine months of 
1969-70 showed. an increase of 1.5(,% over 
the same period of 1968-69. A statoment 
showing the monthly trends in expports i. 
laid on the Table of the Ho>e. [Placed /11 

Library. See No. LT-2594/70.J 

(c) The main causeS of the decline in Ihe 
rate of growth of exports are: 

(i I a sharp decline beth in the Quantum 
and unit value of tea e'ports ow-
ing to world trading condirions as 
well as abatement of the buoyancy 
which had characterised the exports 
of developing countries in 19G8-()9i 
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(ii) Shortfalls in the production of 
certain agricultural products such 
as oil-seeds ; 

(iii) losses in production and export due 
to industria I unrest ; 

(iv) Greater domestic absorption of in-
dustrial as well as argicultural 
products in consequence of the 
economic recovery ; 

(v) rise in ~  costs and prices; 
and 

(vi) shortages of certain article raw 
materials 8uch as steel. 

Pak President to discuss Kasbmlr wltb 
So.iet Leaders during Hi. Tour to 

U.S. S.R. 

487. SHRI D. N. PATODIA : 
SHR! RAMCHANDRA 
VEERAPPA: 

SHRI Y. A. PRASAD : 
SHRI R. R. SINGH DEO : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact the Pak. Presi-
dent is reported to have stated that he 
would discuss the Kashmir issue with the 
Soviet Leaders during his visit there and 
try to find out a solution of the problem. 

(b) if so, wbether GovelOment being a 
signatory of the Tasbkent Agr ... ment have 
ascertained from the U. S. S. R. Govern-
ment whether Pakistan has put forward any 
specific proposal in tbis connection; aOlI 

(c) if so, the details therefor 1 

THE DEPUTY MINTSTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Government have seen press reports to the 
eift'Ct that President Yah)B KhBn stated on 
January 3. 1970, that he would take every 
opportunity to rai,e every issue of interest 
to Pakistan, including Kashmir, dUling hi' 
forthwming visit to the U. S.s.R. 

(b) and (c). No, Sir. The visit has not 
yet taken place. Moreover, Government's 
stand in regard to Kashmir is very clear. The 
only issue to be settl,d in Kashmir is the 
situation arising out of Pakistan's illegal 
occupation of a part of the State, whicb 
cun best be settled peacefully and bila-
Wally. 
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Death or Workers or Border Road. 
Organisation due to Land Slide at 

Pedong 

496. SHRI A. SREEDHARAN : 
SHRI HIMATSINGKA : 
SHRI YASHWANT SINGH 
KUSHWAH: 

Will the Minister of DEFENCE be 
pleaoed to state: 

(al whether it is a fect that thirty worker. 
of tbe Border Roads Organisation died due 
to land· slide at Pedonll on the 24th January, 
1970; and 

(b) if 110, whether Government have paid 
adequate compen5ation to the families of 
the deceased ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a> Yes. Thirty 
personnel (includinll one officer) died due to 
the land-slide ncar Rishi Bridge while wOlk-
inll on the Pedong-Kishi Road. 

(b> Instructions have been issued for 
immediate finalisation or claims to compen-
sation admissible to the families of personnel 
under the Workmen's Compensation Act. 
Meanwhile. the next of kin of the deceased 
subordinates have been paid out of the regi-
mental fund a t the rate of Rs. bOO per 
family. Thi next of kin of the deceased 
oIIic:cr is bcinI paid Rs. 1,000/-. 
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Wladlng ap of International Control 
CommIssion in Cambodia 

S02. SHRI V. NARASIMHA RAO : 
SHRI K. P. SINGH DEO : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Iadia has accepted Cam-
bodia's suggestion to wind up the Inter-
national Control Commission in Cambodia; 
and 

(b) if so, thc reasons for the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) and 
(b). The Intcrnational COmmission for Super-
vision and Control in Cambodia of which 
India is Chairman unanimously passed a 
resolution on the 31st December, 1969 to 
adjourn sine die, The Commission was 
compelled to take this action in accordance 
with the wishes of the Royal Cambodian 
Government after ascertaining the views of 
the Co·Chairman, and having in mind that 
no satisfactory solution had been found for 
its financial problems. 

Manufacture of Cyclone Warning Radars 
by Dharat Electronics Ltd. 

503. SHRI V. NARASIMHA RAO : 
SHRI G Y. KRISHNAN: 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the Dharat Electronics Ltd . 
propose In have manufactured cyclone warn-
ing radars ; 

(b) if so, the cost of a radar and its 
annual production; 

(cl tbe places where tbe radars will bel 
bave been set up and when; and 

(d) the amount of foreign excbange 
invol ved each radar ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
L. N. MISHRA): (a) Yes, Sir, Proposal. 
are in hands for tbe manufacture 0 f Cyclone 
Warning Radars in Bharat Electronics 
Ltd. 

(h) The project is still at the develop-
ment stage and the cost estimates and pro-
duction programme for the Cyclone Warnin, 
JUdars have Yet to be finali,e<j. 
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(c) Radus to be manufactured by BEL 
are proposed to be installed at the following 
places : 

(I) Calcutta, 

(2) Bhubaneshwar, 

(3) Masulipatam, 

(4) Madras, 

(S) Nappattinam, 

(6) Goa, and 

(7) Bombay. 

(d) A precise estimate of the foreillll ex-
change requirement will be available only 
after the cost estimates are finalised. How· 
ever, on "rough assessment, the foreign ex-
change requirement per radar i. expected to 
be of the order of Rs. 6 lakhs. 

Manaractare of ArtIficial E.elasbel 

504. SHRI V. NARASIMHA RAO: 
Will the Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether Jndia hAS started manu-
Cacture of artificial evelashes ; 

(b) if so, the cost of a pair of evelashes 
as compared to ,n imported pair; 

(c) the total amount spent on tbe 
import of evelashes during 19,9 ; and 

(d) the names of tbe concerns which are 
manufacturing evelashes in India? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) No, Sir. 

(b) Does not arise. 

(c) Jmport of artificial evelasbes is not 
recorded separately ond information required 
is, tberefore, not available. 

(d) Nil. 

All Jndla Released Emergency Commhsloned 
Officers' Assocla lion 

50S. SHRI V. NARASIMHA RAO : 
Will the Minister of DEFENCE be pleased 
to state : 

(a) whether the All Jndia Released 
Elllergency Commissioned Offi::ers' Asso· 
dation has demanded rehabilitation of 
nearly 3,( 00 young army officers ; and 

Ib) if so, the reaction of Government in 
~ ~  ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) and (b). 
The Association has made various suggestions 
for rehabilitation of Emergency Commis-
sioned Officers, which are under consi-
deration. 

Chlllans In Defence forces 

506. SHRI HEM RAJ: Will the 
Minister of DEFENCE be pleased to state: 

(a) the number or civilians who joined 
the Defence Forces in emergency of 1965 as 
Junior Comm;' sioned Officers and whose lien 
was kept in the Civil Services ; 

(b) the number of such Officers who 
have been released and number of sucb 
Officers wbo have not been released and the 
reasons therefor; aed 

(e) whether it is a fact that tbe chances 
of such unreleased Officers for promotion 
and gradation are being spoiled due to their 
non-release ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRJ SWARN SINGH' : (a) to ~  The 
information is being collected and will be 
laid on the Table of the House. 

Enhanced Rate of Pension for Officers 
Retiring before March, t 968 

507. SHRJ HEM RAJ: Will tbe 
Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that the Military 
officers who ~  on the 1st Marcb, 1968 
and thereafter have been given enhanced 
rates of pensions ; 

(b) whether it is also a fact that those 
officers who retired before the 1st March, 
1968 have been deprived of these pensionary 
benefits: 

(c) if so, whether Government propose 
to eletend these benefits from tbe lst Marcb, 
1962: and 

(d) if not, the reasons therefor ? 

THE MINISTER OF DEFENCE AND 
STEEL AND AEA VY ENGINEERING 
(SHRJ SWARAN SINGH): (8) No, Sir. 
However. Government bave sanctioned 
service pension at higber rates to service 
personnel (below the rank of offiocrs) wbo 
fCIlred on or after the lst Mardi, ~  
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(b) to (d). The question does not arise 
in the case of officers. In respect of Service 
perssonnel (other than officers), the higher 
rates of pension have not ~  given to those 
wh 0 retired ~ 1.3.68 because retired 
personnel arc governed by the rules and 
ordeTs in force al the lime of relire:nenl. 
This is the rule and practice both :)n Defence 
and civil sides. 

Rehabilitation of Oustees of Beas Dam 

SOB. SHRI HEM RAJ: Will the 
Minister of IRRIGATION AND POWER be 
pleased to state : 

(a) the number of families who have 
been displaced from Iheir land the construc-
tion of the Beas Dam till the end of January, 
1970 ; 

(b) how many of them bave been 
rehabililated upto January, 1970; 

(c) Ihe number of families that will be 
displaced upto July, 1971, July, 1972 and 
end of 1973 and tbe e)(lent of land that will 
be acquired in these year; ; and 

(d) Ihe arrangements which will be made 
10 rehabilitale these families in Rajasthan in 
the years from 1970 to 1973 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDESHWAR PRASAD): 
(a) 1097 families bave been displaced till 
the end of December, 1969. 

Ib) 203 families bave since been allotted 
land in the Rajasthan Canal Project area. 

(c) By June, Between June, 
1971 1971 and June. 

Approximate nU(llber 
of families that will 
be displaced fro(ll 
Pong Dam, 12,000 

Extent of land that 
will be acquired 
from the ROMrVOir 39,000 
area. acres 

1973 

~  

27,000 
acres 

(d) The Oustee families shall be rehabili. 
tated in Rajasthan Canal Area where land 
for agriculture (except to artisans, landless 
lenanls and labc,urers) and Abadies will be 
allotted to them. Besides rehabilitation 
lIfants, oust ... will be given transportation 

charges in respect of them;elves, Iheir 
familie, and live ~  Drinking water 
diggies and subsidised ,helter accommoda-
tions are being constructed for them in their 
new place of settlement. About 2\00 house, 
and requisite number of diggies are likely to 
be completed by March/April, 1970. 
Temporary transit camps and certain olher 
facilities regarding schooling, medical, grant 
of loans improved seeds and fertilizers have 
also been agreed to b. provided 10 the 
oustees who settle in Rajasthan Canal Area. 

Import Into India of tbird Country 
~  tbroagb Nepal 

509. SHRI MADHU LIMA YE : 
SHRI BADRUDDUJA : 
SHRI KP. SINGH DEO : 
SHRI K. HALDER: 
SHRI MANIBHAI J. PATEL: 
SHRI JYOTIRMOY BASU : 

Will the Minister of FOREIGN TRADE 
be pleased to stRte : 

(a) Whether any progress bas been made 
in Indo·Nepalese discu,sion about curbing 
the import into India of third country 
products through Nepal or Nepalese 
"Products" made mainly out of third country 
raw materials ; 

I.h) the details of the understanding in 
respect of alleged violations of November 
1968 allfeement by Nepal in regard to 
stainless steel products and synthetic fabrics 
and yams; and 

<e) whether before finalising the details 
of the new treaty/agreement which most 
replace the oH one, Parliament will be taken 
into confidence or it will be faced witb an 
accomplished fact ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). The Treaty 
of Trade and Transit 1 y60 define. the 
relations between India and Nepal io malten 
of trade and transit. In the Memorandum 
of Understanding which supplemen's some 
of the procedures envisaged In tbe Treaty, 
it is provido:d that an Inter-Governmental 
Joiot Committee consisting of officials of 
lnd;, and Nepal will meet periodically to 
ensure that difficulties in regard to matters 
of trade and transit are resolved expedi-
liously and satisfactorily for the mutual 
benefit of the two countri§. 
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The Inter-Governmental Joint Commiltee 
met in New Delhi from the 8th to 1Mh of 
January, 1970. The talks, which were held 
in a cordial pnd ~  atmosphere, were 
inconclusive and will be ~  when the 
Committee moets next. 

The lalks related mainly to the deflection 
of trade, impOIts into India of Nepales. 
Products not b ,s,d prin"iplliy on Nepalese 
raw matethls and duty free entry of certain 
Nepalese products based on Nepalese raw 
materials. 

It m'ght be mentioned that H.M.G. of 
Nepal ame,ded their Gift Parce,s Scheme in 
November 1969,' reducing the number and 
"alue of pereels whkh could be imported by 
an individual. It is learnt that under the 
new proced'ne only Nepalese citizens can 
recoive gift par""ls and ~ will be limited 
to Nepati Rupee< 200 for ~  parcel. Only 
ur!1anufactured consumer ~  can be 
received and tbe number of "areels will be 
limited to two per year. 

In respect of synthetic fabrics and 
stainless manufactures-which are manu-
factured in Nepal from imported raw 
material" it had been agreed in November, 
1968, to regulate their exports to India with 
a viow to limit them to the level of 1967·68. 
In the absence oi agreement on actual 
quantities' forming the level of 1967-68, 
tlu:re ha ... e been no imports either of 
synthetic fabrics or  of stainless steel 
manufactur;,s sioce July 1%9. 

No date has yet been fixed for the ~  

meeting of the In ter-Governmental Joint 
Committee. 

(c) In accordance with normal Parlia-
mentary practice. honourable members have 
many opportunities, formal and informal, 
to discuss matters of trade between India 
and Nepal. 

<:i,illon Defence Employees facilll 
Charges in Connection wltb 19tb 

Scptember, 1968 Strike 

510. SHRI MADHU L1MAYE : 
SHRI S. M. BANERJEE: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) the number of employees in Defence 
E'taW<hments facing charges ill connection 
Wllh l!le 19th September, 1968 strike in 
diffe,.ent C'lorts in the country ; 

Written Allslrer s 

(b) the number of civilian defence 
employees who have not been reinstated 
so far or sgainst whom suspension orders 
have not been revoked; 

(c) the number of employees in whose 
caSe there has been break in service, with-
holding of promotion or increments or any 
other disciplinary action; 

(d) the names of the defence union 
whose recognition has not been restored; 
and 

(e) whether Government propose to 
cancel these proceedings, witbdraw the court 
cases and completely restore tbe ,/arus qUII 
anti; and if not, tbe reasons for continuing 
this policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MJSHRA): (a) and (c). Information is 
being co'lected and will be laid on tbe Table 
of the House. 

(b) 113' 

(d) Nil. 

(e) There is no proposal to cancel any 
Departmental proceedings, withdraw the court 
cases and completely restore the s/a/lls quo 
an/e. The action taken against the con-
cerned employees was due to their own 
irresponsible conduct in participating in an 
illegal strike. Nevertbeless, as a meuure of 
leniency, Government have alneady announc-
ed, from time to time, various relaxations 
in the action initially taken against the 
employees. 

Rise In tbe Prices of Nylon Yarn 

511. SHRI MADHU LIMAYE: Will 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) wbetber Government have received 
communications drawing their attention to 
the steep rise in tbe prices of nylon yarn ; 

(b) wbether it is a fact tbat excise duty 
waa reduced by Government on tbese yarns 
in the last budget so tbat the benefit could 
be puled on to tbe consumen ; 

(c) wbether it is also a fact that instead 
of passing on the benefit of reduced exciae 
duty to tbe consumers, tbe nylon spinners, 
specially tbe four big monopoly spinnen, 
pusbed tbe prices up putting tbe consumers, 
especially the small consumers, to peat 
di1Iiculty; 
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(d) whether Government propose to 
impose any price control on prices of 
indigenous yarn and i,sue directions in regard 
to distribution arrangement for the benefit 
of small ::onsumers : 

(e) whether Government, as a beginning, 
propose to take over half the production of 
the four monopoly spinners and distribute it 
to the consumers at reasonable prices on its 
own; and 

lO if not, the reasons for not taking 
tbese measures ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) and (b). Yes, Sir. 

(C) Since tbe presentation of the last 
Budget, there have been fluctuations in the 
prices of nylon yam. These fluctuations 
show that the spinners did not pass on in full 
to the consumers the benefits of reduction in 
excise duty in' the last Budget. 

(d) to (fl. The question of fair prices 
to be charged for man-made fibre/yam 
includin8 nylon yarn is already under 
reference to the Tariff Commission. The 
necessity and feasibility of statutory control 

011 production prices and distribution of 
nylon yam can be considered on receipt of 
tbe Commission's report. 

Foreign Tours of Foreigll Trade Mloisier 

51'. SHRI SHIVA CHANDRA IH"-; 
SHRI RAGHUVIR SINGH 
SHASTRI: 

Will the Mini.ter of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact tbat he recently 
visited the United States and other foreign 
conntries : 

(b) if SO, when and the purpose of his 
visit; and 

(e) the specific aebievements, if any from 
his foreign tour from the foreign trade point 
of view? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAKI : (a) to ·(el. The Minister 
of Foreign Trade visited Yugosalavia and 
and U. S. A. recently, Particulars of these 
visits are given in the attached statement. 

Statement 

Country visited Dates of visit Purpose of visit Specific Achievements 

~YUloslavia _ 29.12.1969 
to 3.1.I970 

U. S. A. 2i:.1.70 to 
2.2.70 

To participate in 
the Ministerial 
level Joint Meet-
ing of the Indo-
YUIO.lav Trade 
and Economic 
Commission. 

To hold compre-
hensive trade 
talks with the 
U _ S. authorities 
and U. S. bwii-
nessmen. 

The eXIsting payment ar-
rangements between the two 
countries ba YO been ~  

for a further period of two 
years and the target for 
trade excban,e during 1970 
bas been raised by 25% over 
last year's level. 

Talks were held at Minsterial 
level on trade development 
as well as on larger i"ues 
of International Trade such 
as tbe General Scheme of 
Preferences. Discussions were 
also held with leading busi-
neasmen in different centres. 
As a result of tb_ talks, it 
is boped that co-opecation 
between India and United 
Stales would be strenllthened 
to enable us to increase our 
exports to that country sub-
stantially during the Fourth 
Plan period aDd aIs" (''' r 
D!pO!!B to third colllltlloa. 
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Work Permits for Indians ia Malaysia 

514. SHRI SHIVA CHANDRA JRA: 
SHRI B. K. DASCHOWDHURY: 
SHRI R. R. SINGH DEO : 
SHRI Y. A. PRASAD: 

Will the ~  of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether 25,000 Indians working in 
Malaysia have been given renewed working 
permits in that country ; 

(b) if so, the details thereof; and 

(e) tbe reaction nf Government thereto? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURBNDRA PAL SINGH): (a) 
and (b). Government are aware that to 
the end of 30th January, 1970, 26,437 work 
permits issued to non-citizens have been 
renewed by the Malaysian Government. No 
figuIes reiating to persons of Indian origin 
are separately available. 

(c) Government have taken note tbat 
the Malaysian Government are taking effec:-
tive measures to solve the problem. 

Statement of Sbri K. G. Bose regarding 
Farakka Project Employeea 

SIS. SHRI BADRUDDUJA : 
SHRI K. HALDER : 
SHRI JYOTIRMOY BASU : 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

<a) whether Government'. attention has 
been drawn to press statement by SIIri K. G. 
Bose, President of the Central Government 
Employees Coordination Committee, issued 
on ·the 14th January, 1970 in Calcutta 
alletling that the Farakka Project authorities 
have Itarted a systematic campaign to malisn 
the workers and employees of the PlOject 
to disrupt their lqitimete Itruute for jOb 
aecurlty ; and 

(b) if 80, Govenunent'l reaction 
~  

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHBSHWAR 
PRASAD) : (e) Yes, Sir. 

(b) The a1Jcaation that the Farakka 
Bar,.. Project authorities have 8Iarted a 
lystelDlltlc: c:ampaip to maIi&n tile worbra 

and employees of the Project to disrupt 
their legitimate struggle for job security is 
entirely incorrect. The worken have pul 
in a list of demands. These have been 
considered and accepted as far as possible. 

The Government have under considera-
tion various steps to assist alternative 
employment to the employees and workers 
on the Project who might be rendered 
surplus on completion of the Project which 
will be after some time. The w.Jrkers of 
the project have been informed from time 
to time of the action, being taken in this 
regard. 

Use or Imported Can by Mlalster. 

516. SHRI P. C. ADICHAN : 
SHRI S. K. TAPURIAH : 
SHRI RAM SWARUP 
VIDYARTHI: 

SHRI BANSH NARAIN SINGH: 

Will tbe Minister of FOREIGN TRADB 
be pleased to state : 

(a) whether in the light of the demands 
for austerity in Government expenditure 
made at the ~  Session of the 
A. I. C. C, Government have taken any 
decision for reducing expenditure on ameni-
ties for Ministers and high officials of 
Government including replac_ment of foreign 
mad. cars by Indian made cars ; 

t b) if 80, the details thereof; and 

(e) the number of f()reign made cars in 
use by the Central Government Ministers, 
Officers and Departments including indepen-
dent offices and how they are proposed to 
be replaced by Indian m.de cars. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
, RAM SEWAKj : (a) to (e). The informa-
tion is beiDg collected from the concerned 
Ministries and will be laid on the Table of 
the House. 

'"' ~ ~ IiTlf)" ... IITSQIf 9 ",liRA 
MctI' ~  I11I1R\l 
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AsslstaDce provided by CeDtre to Uttar 
Pradesb aDd Tamil Nadu for Power 

aDd IrrlgatloD Purposes 

522. SHRI BANSH NARAIN SINGH: 
SHRI RAM SWARUP 
VIDYARATHI: 

Will tbe Minister of IRRIGATION AND 
POWER btl pleased to state : 

(a 1 the amount of annual assistance 
provided by the Centre to Uttar Pradesh and 
Tamil Nadu .eparately for the supply of 
power for irrigation purposes to farmers at 
cheap rates ; 

(bl the per capils ratio thereof in Uttar 
Pradesh and Tamil Nadu ; 

(c) wheth« Government propose to 
provide the •. <sistane.-to both the States on 
per capita ba,is ; 

(d) "hetl·or it is a fact that the assis-
tance under this head is provided on political 
considerations and not on the basis of 
actua1 requirements ; 

(e) whether it is al.o a fact that Govern-
ment and their autonomous bodies  such as 
Life Insurance Corporation are not advanc-
iog adequ.te loans under this head to Uttar 
Pradesh ; and 

(f) if not, the amount of loans adva ced 
under Ihis head to Uttar Pradesh Bnd Tamil 
Nadu 'by the Centre and tbeir various 
autonomous bodies separalely during the 
years 1967, 1968 and 1969 ? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF IRRIGATION AND 
POWER <SHRI SIDDHESHWAR 
PRASAD): (a) and (b). The subsidy 
IICherne of the Government of India \iVruch 
was in force up to 3ht March, 1969, 
env;""ged the subsidising of rates of electri-
~  for ..... icultural ~ whid! ~ il1 

excess of 12 paise per unit, the ~  

btling sbared fqually betwftn the emlre 
and the Stale Governments concerned. The 
scbeme was availed of by the Government 
of Uttar Pradesh in 1968-69 wben an amount 
of Rs. 2,22,500 was sanctioned as the share 
of the Central Government. In respect of 
Tamil Nadu, the scheme WdS not applicable 
as the electricIty rates for agricultural pur-
poses were below 12 paise per unit in that 
State. 

Earmarked Central loan assistance within 
the State Plan ceilinlls was provided up to 

68 6~ for rural electrification schemes. 
The total assistance in this I egard amounted 
to Rs. 4508.26 lakhs for Tamil Nadu and 
Rs. 4313.56 lokhs for Uttar Pradesh, tbe 
per capita assistance being Rs. 8.25 and 
Rs. 6.71 respectively 

(c) From the beginning of the Fourlh 
Plan, no earmarked Central assistance is 
being provided for rural electrification 
schemes and outlay; in this ,egard in the 
State Plans are mace from the Plan 
resources of the State Governments inclusive 
of ovel"JII assistance to them. 

(d) Does not arise in view of what has 
been stated. 

<e) and (fl. The Life Insurance Cor-
poration provided loans for supplementing 
the resources of State Electricity Boards for 
power devel"pment plans includ;ng rural 
electrificatiolt schemes as a whole, against 
mortgage of the ~  of the State 
Electricity Boards The amount. of loans 
advanced by the Life Insurance Corporation 
to the Sta'e Electricity Boards of Tamil 
Nadu and Uttar Pradesh arc given below: 

1967-68 1968-69  1969-70 
(Rupees in erores) 

----
Tamil Nadu 

Uttar Ptadesh 

2 00 ~5 

1.50 3.00 

6.60 
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8tll Goaru Indian Army 

527. SURI GEORGE FERNANDES: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether Governffi.nt have received 
a copy of a statement made ~  Shri Ie. 
Envoy, former Development Minister of 
Manipur, On the atrocities committed by the 
olticcrs and mrn of the 8th Guards Indian 
Army; 

(b) If so, the delails thereof; and 

(c) the action taken thereon? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH) : (a) to (c). Yes, 
Sir. The atateDlCllt contained alleaatroDi 
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that army personnel had infticted inhuman 
torture on civilians in a village in Ukhrul. 
A combined team of .eni.:>r officials of the 
Manipur administration and local army 
officers who enquired into the incident 
reported that tbe allegations did not have 
any basis. 

Defect. Notleed In Tarapore Atomic 
Plant Swltcb-Yard 

5 ~  GEORGE FERNANDES: 
SHRI SAMAR GUHA : 

Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether any defects bave been 
noticed in tbe Switch Yard of tbe Tarapore 
Atomic Plant ; 

(b) if so. the details thereof; and 

(c) the steps being taken to set the 
defects right ? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF 
ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI 
INDIRA GANDHI): (a) and (b). Yes, 
Sir. Some defects developed in tbe 220 KV 
isolator as also in Ihe insulators of the switch 
yard adjacent to the Tarapore Station, which 
is owned, operated and maintained by the 
Maharashtra State Electricity Board. 

(cl The Maharashtra State Electricity 
Board have undertaken the necessary pro-
grame of repairs. 

Deatb of Teat PHot of Hlncl .... D 
AeronaDtles in an Alrera.b 

529. SHRI K. P. SINGH DEO : 
SHRI BAL RAJ MADHOK : 

Will the Minister of DEFE.NCE be 
pleased to state : 

(a) whether a test  pilot of the Hindustan 
Aeronautics Ltd., was killed in a crash of 
an HF 24 Jet Aircraft while on a routine 
lIight recently ; 
(b) if so. whether Government have 

enquired into the caUSCI of !be craah; 
and 
(cl if so, the result thereof and !be 

action taken by the Government in !be 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MJSHIlA) : (a) Yee, Sir. 

(b) An Investigating Board has been 
constituted to iuvestigate and determine the 
circumstances and causes of accident and 
otber allied matters. 

(cl The findings of the Board are 
awaited. 

Productloa of Anti· Tank 'Cobra' Misoilea 
by Paki.taD in Collaboration wltb 

Weat Germany 

530. SHRI K. P. SINGH DEO : 
SHRI N, K. SANGHI : 
SUR I SEZHIY AN : 
SHRI SAMINATHAN : 
SURI RAM GOPAL 
SHALWALE: 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether it is a fact that Pakistan has 
begun production of anti-tank "cobra" 
missiles in collaboration with a West German 
Firm : 

(b) whether it is also a fact that this 
collaboration is in contravention of Boon's 
declared policy since 1961 not to 'inject 
military hardware in tension areas; and 

(c) if so, the reaction of Goverroeot in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (a) Yes, Sir. 

(b) and (c). The prodllCtion is in fulfil,. 
ment of a contract for the purpose signed ill 
1963. Government have seen Press reporta 
to tbe dfect that the Foreign Minister of the 
Federal Republic of Germany bad leceotly 
explained that tbe licence enablinl Pakistan 
to manufacture these missiles had ~ 
granted before the Government of the 
Federal Republic of Germany decided "p 
a matter of principle" in 1965 not to supply 
any weapons to areas of tension or issue 
licences for weapons supply by German 
firms. 

SetUng lIP of ZOO MW Power Statio. 

531. SHRI K. P. SINGH DEO : 
SHRI SITARAM KESRI :' 

Will tbe ~ of IRRIGATION AND 
POWER be pleased to state: 

(a) wbether Government JII'OP05<:.) sot 
200 MW ~ statiOIII' inho ClDUDtJ)' ; 
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(b) if so, the States in whicb such 
pbwer sta tions are proposed to be set up ; 

(c) the period likely to be taken in the 
execution of the project; and 

(d) the extent to which power sbortage 
is likely to be met in the areas as a result 
thereof 1 

'IHE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir 

(b) Tentatively, it has been proposed to 
instal fOllr thermal generating units of capa-
city 20G MW each a. follows : 

Badarpur (Delhi) 1 x 200 MW 
Obra (Uttar Pradesh) 2 x 200 MW 
Kotbagudam 

(Andhra Pradesh) I x 200 MW 
(c) Depending on the availability of 

funds and the progress of manufacture, the 
period of executicn is expected to be 4-5 
years. 

(d) If tbe proposal is approved for im-
plementation, power shortage in the Nor-
thern Region would be reduced by about 
550 MW and in the Southern Region by 
about 180 MW. 

Dealal by Prime MiDlster of Charles by 
Es-Cblef MIDlster of U. P. 

532. SHRI S. M. BANERIEE: Will 
the PRIME MINISTER be pleaaed to 
atate: 

(al whether the Ex-Chief Minister of 
Uttar Pradesh has denied tbe cbarges of the 
Prime Minister tbat he failed to submit a 
priority list to Centre and tbe Planning 
Commission; 

(b) whether it is a fact tbat Uttar 
Pradesh has suffered because of tbe negli-
gence of the Uttar Pradesh Government; 
and 

(c) if so, in what manner 1 

'IHE PRIME MINISTER, MINISTER 
OP FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 
(ai to (c). It is not quite clear what pre-
1'isely the Hon'ble Member has in mind. 
Presumably, he is referring to the identifi-
cation of backward distric:tll, in terms of tbe 
reports of the I'IIIde .. Wuchoo Com-

mittees. In their circular letter of tbe IOtb 
December, the Planning Commission re-
quested all State Governments to identify tbe 
most backward districts which would qualify 
for financJal concessions and Central subsidy, 
and to send their recommendations by the 
15th lanuary, 1970. The recommendations 
of the Government of Uttar Pradesh were 
received in the Planning Commission on the 
10th February, 1970. 

Shortage of Work iD OrdDaiice/ClolIIlDg 
Factories 

533. SHRI S. M. BANERJEE: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether there is still sbortaF of 
work in Ordnance Oothing Factory, Shah-
jabanpur, Paracbute Factory, Ordnance 
Equipment Factory, Kanpur and Clothinll 
Factory, Avadi ; 

{bl if so, number of workers who are 
still on idle time ; 

(c) whether this is due to giving work 
to private sector; and 

(d) the steps taken by Government to 
solve the present crisis in these factories 1 

'IHE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (a) Yes, Sir. 

(b) 2,982 as on 1-2·1970. 
(c) No, Sir. 
(d) Action has been taken to diversify 

prodnction in the Oothing Factories by 
undertaking manufacture of items like tents, 
durries, etc. for the Services. Efforts have 
been made with some success to obtain 
orders from other Central Government De-
partments and Public Sector Undertakings 
for garments/stitched items and further 
efforts are continuing in this direction. 
Efforts are also being made to undertake 
manufacture of ready-made garments for sale 
inside the country and for export. 

Alloy Steel Plant at Kaapur 

534. SHRI S. M. BANERIEE: Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether the special alloy steel plant 
at Kanpur bas been establisbed ; 

(b) if not, the R8SOllS for the delay; 
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(c) the amount likely to be spent on 
this plant ; and 

(d) its utility and employment poten-
tial? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISHRA) : (al Not yet. 

(b) It is only recently tbat tbe Govern-
ment bave accepled the necessity for setting 
un tbis plant at Kanpur. The project report 
is under preparation. 

(c) The amount likely to be spent on 
tbis plant would be known only after the 
finaJisation of the Project Report. 

(d) The plant will cater for the require-
ments of special and alloy steel required by 
ordnance factories. 

Its employment potential will be known 
after tbe finalisation of the Project 
Report. 

Demand or Indian Engineering Goods In 
Enrope8n Conntrlel 

535. SHRI G Y. KRISHNAN: Will 
tbe Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether it is a fact that demands in 
European countries for buying Indian engi-
neering goods are increasing; 

(b) if so, the names of the c.,untries 
wbich have placed orders ; and 

(c) the terms of coatracts for the supply 
of Engineering goods? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (al and (b). Yes, Sir. A 
statement showing exports of engineering 
goods to major European Countries during 
the last few years ;s laId on the Table of the 
House. [Placed in Library. See No. LT-
2596/70.] India's exports are moving to al-
most all the European Countries. 

(c) There are no standard terms for con-
tracts for supply of engineering sands. The 
terms are individually specified and agreed to 
between the buyer and the seller on contract 
to contract basis. 

Indo-Water Treaty 

536. SHRI CHINTAMANI PAN!· 
GRAHl: Will the Minister of IRRIOA-
TlON <\ND POWER be plOllSCd to ~  : 

(a) whether the Indus-water Treaty 
between India and Pakistan is not going to be 
renewed as Pakistan has not asked for it ; 
and 

(d) if so, how much water will be saved 
to be used in India. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a) The Indus Waters Treaty, 
1960 between India and Pakistan, wbich is 
a perpetual Treaty, provides, inter alia for 
supply of water to Pakistan from the 
Ea.tern Rivers (the Sutlej, the Beas and the 
Ravi) of the Indus system, during a Transi-
tion period of 10 years ending on 31st March, 
1,70. The Treaty also provides for the 
extension of the Transition period by one, 
two or three years at Pakistan's request, 
which was to be made by 31st October, 1969, 
at the latest. No such request was received 
from the Government of Pakistan and there 
is, consequently. no question of the extension 
of the Transition Period beyond 31st March, 
1970. Witb this Annexure H nf the Treaty, 
which deals with the distribution of water, 
will COme to an end. 

(bl At the end of the Transition Period, 
all the waters of the  Eastern Rivers of the 
Indus system would become available for 
unrestricted use of India and we are not 
required to give any water to Pakistan from 
these rivers after 31st March, 1970. However, 
some water will continue to go down during 
the flood months of July, August and 
September. Iii! the storages on tbe rivers 
Ravi and Bess, the Beas-Sutlej Link and tho 
Rajasthan Canal Project, which will progres-
sively utilise these waters, are ready. Duri ... 
the last yetlr (1968-69), about 9 MAP of 
waters of the Eastern Rivers had flowed dowa 
to Pak;stan, mostly iD the ~  months of 
July, August and September, the correspon-
ding figure tbis year is expected to be about 
9.5 MAF, due to hiaher river supplies. 

Sale of W capoas aad AIDIDRDltioa Co 
other CORDtrl .. 

537. SHRI CHINTAMAN! PAN!. 
GRAHl: Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the country have now com. 
to a position for enterina tbe world market 
fOf tile laIe of ~ IDd ~ ~  
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obIened by the Director-General of Arma-
ment Inspection recently: and 

(b) the basis on which such an ob5erva-
tlon was made ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI L. N. 
MISRA) : (a) and (b). Self sufficiency to 
a large extent has heen achieved in respect 
of Small Arms, Light Artillery and Mortars 
and connected type "f ammunition. The 
country is, therefore, in a position to supply 
these types of weap"ns and ammunition to 
friendly countries. 

. Opening of Olllee of S. T. C. In 
Rangoon 

338. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of FOREIGN 
TRADE be pleased to state; 

<a) whlllher the Government of Burma 
have agreed to the opening of the Office of 
State Trading Corporation in Rangoon; 

(b) whether Government are making 
efforts to expand tbe trade between India 
and Burma : and 

(c) whetber Government propose to make 
efforts for export of coal to Burma? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAKJ; (a) The.e is no decision 
yet on opening an office in Rangoon. 

<b) Yes, Sir. 

<c) Coal is being exported to Burma 
since 1964. 

Sfockplle of Muriate of Potash aDd 
Urea wltb S. T. C. 

S39. SHRI BABURAO PATEL: Will 
the Minister of FOREIGN TRADE be 
~ .to ,state: 

<a) whether it is a fact that the State 
Trading Corporation ha. accumulated a huge 
stroctpile. of muriate of potash lInd urta : 

(h) if so. the actual quantity of the 
stQckpile and its value: and 

(e) the reasons for this accumulation 
and for the slackness of the demand 7 

THE DEPUTY MINISTER IN THE 
MINISl'R Y OF FOREIGN TRADE (SHRI 
~  'SBW"K) : ~  Ud (b). TIl, Slate 

Trading Corporation do not have any stock 
of urea. The stock of muriate of potash 
was 1,28,482 tonnes vdued at Rs. ~  crores 
as on 31-1-1970. 

(c) The inventories have relatively in-
creased recently because the 'demand' has not 
been of the expected level. The State 
Trading Corporation anticipates the stocks to 
be liquidated hy end of July, 1910. 

Lawl_ness and IndIscipline AmOllllst 
Workers of GaDga Barrage Protect 

S40. SHRI BABURAO PATEL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

<a) whether it is a fact that Shri. D. 
Mookerjce, General Manager, Ganga Barra&e 
project of Farakka. who has been six years 
in the post, now wants to be relieved of this 
particular assignment as soon as possible 
because of lawlessness and indiscipline 
amongst the project workers ; 

~ if so, the steps taken by Government 
to curb lawlesmess and protect officials ; 
and 

(e) whether it is also a fact that the go-
slow tactics adopted by workers wiil delay 
the scheduled deadline of June, 1970 for the 
completion of the project ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): <a) The General Manager, 
Farakka Barragd Project, had requested for 
his reversion some months ago. 

(b) The recent deteriorating law and 
order sitll4tion at Farakka has been brought 
to the notice of the Chief Minister, the 
Deputy Chief Minister and the Minister of 
Irrigation and Waterways, West Bengal. 

(c) Yes, Sir. 

~  ~ ~  q1: ~  ";WI(\, m it; 
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~ 'lIT 'Tt' ~ ~ ~ 
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Trade "ltb PaklJtaa 

~  SHRI HlMATSINGKA : Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether prospects for resuming trade 
with Pakistan have been "xplored in recent 
montbs ; 

Uri if so, tbe steps taken in tbis regard 
during tbe last tbree montbs ; 

(c) the latest prospects of resuming trade 
with Pakistan and whether ball on trade 
is likely to go t>y October, I ,70 ; and 

(d) tbe likely extent of trade to be 
ellChanaed with tbat country during 
197(}'71 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) to Ie). The Govern-
ment of India have· on a number of 
occasion taken up the question of resumption 
of trade between the two countries, but 
without success. Ban on trade with Pakis-
tan was unilaterally lifted by India in May, 
1966 but the Government of Pakistan have 
not reciprocated this gesture so far. Resump-
tion of trade hetween the two countries is 
thus entirely dependent on the attitude of 
the Government of Pakistan. 11 is lIot 
possible to say "hether the Government of 
Pakistan would lift the ban on trade with 
India by October, 1970. 

(dl This will arilo only if trade wilh 
r.\I,Uttan were ,""med,. 

Talks "Itb Pakistan on Farakka and 
Bastera Rhen 

546. SHRI HIMATSINGKA : 
SHRI TRIDIB KUMAR 
CHAUDHURI : 

SKRl SHIV A CHANDRA JHA : 
.......sfIRI GEORGE FERNANDES : 
SHRI MANIBHAI J. PATEL: 
SHRIMATI ILA PAL-
CHOUDHURI : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether talks were recently beW 
with Pakistan about the Farakka Barrale and 
the use of the Eastern riven ; 

(b) if so. at what level; and 

(c) the result thereof? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHR! SURENDRA PAL SIl-:GHI: (a) to 
(c). The third Secretary-level talks on the 
Farakka Barrage and other projects on the 
Eastern rivers were held in July. 1969 in 
Delhi. The Minister for Irrigation and Power 
had laid a statement regarding these talks on 
the Table of the house on July 28th 1969. 
The fourth Secretary-level talks are taking 
place at present in Islamabad. The results 
of these talks can only be known after they 
are concluded. 
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Price of Natural Rubber 

55 I. SHRI V ASUDEV AN NAIR: 
Will the Minisier of FOREIGN TRADE be 
pleased to state : 

(a) whether Government have taken any 
decision on the recommendation of the 
TaT if!' Commission regarding price of natnral 
~  ; 

(b) if not, the reasons for delay; and 

(c) when a decision will be taken by 
Government in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (C). The recom-
mendations made by tbe Tariff Commisalon 
in their roport on revision of minimum 
prices of raw rubber are under consideration. 
The Government decision will be annonnced 
wben taken. 

Moaey drawn by 18 Panlab Regiment for 
Paymeot to Porten 

SS2. SHRI SURAJ BHAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) wbether 18 Panjab Regiment drew 
any money to be paid to tbe porters wben 
tbe Unit was in Mizo Hills from October, 
1966 to April, 1967 ; 

(b) if so, how much amount was drawn 
and wbo were tbe paying officers and when 
tbis money was paid ; 

(c) whether it is also a fact that the 
muster rolls were forged by getting thumb 
impression/signatures of tbe Unit Jawans 
and the amount was not actually disbursed 
to the porters except for a part payment 
of approximately Rs. 3,000,· ; 

(d) if 60, whetber tbe muster rolls will 
be sent for technical examination to establilh 
tbe authenticity of the documents and the 
defaulters punished proper Iy ; and 

(e) if not, tbe reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R . 
KRISHNA) : (a) to (e). The information 
is being collected and will be laid on the 
Table of the House. 

Raising of Battalion Fund of 18 
PanJab Reglme.t 

553. SHRl SURAJ BHAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) the figures of Battalion fund of 18 
Panjab Regiment from 15th January, 1963 
to 17th May. 1964, 18tb May, 1964 to 30th 
June, 1965 and f,om July, 1965 to December, 
1967 ; 

(b) tbe 50urce of raisirg the battalion 
fund for the said periods; 6nd 
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(c) whether Government are awale that 
there had been an abnormal rise in the 
asset5/funds of the said hattalion from 181h 
May, 1964 to 30th lune, 1965 ; 

(d) if so, the action which has been 
taken/is likely to be taken to ascertain 
whet her the means employed for raising such 
assets/funds were not irregular ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
iSHRI SWARAN SINGH): (a) to (d). 
The requisite information is being colle.:ted 
and will b, laid on the Tahle of the House 
in due course. 

Recraitmeat of S. C. and S T. Candidates 
as Supeni,iors Grade II 

554. SHRI SURAl BHAN: Will the 
Minister of DEFENCE be pleased to state : 

(a) whether it is a fact that some Super-
visiors Grade II were recruited in the 
Directorate of Tecbnical Development and 
Production (Air) in 1967 from tbe candidateS 
of general communities and no e.perience 
was required from the intending candidates ; 

(b) whether it is also a fact that the 
same Directorate has now got advertised 
some reserved vacancies of the same grade 
throu"" their unit in December, 1969 and a 
condition of one year's experience has been 
made c,<ential for the Scheduled Castes and 
Scheduled Tribes candidates ; 

(c) whetl.er Government propose to lay 
copies of both the said advertisements and 
tbe reasons why the condition of experience 
has been imposed upon Scbeduled Castes 
and Scheduled Tribes candidates only ; and 

(d) the persons respoD>ihle for this 
discrimination against the Scheduled Castes 
and Scheduled Tribes people and the action 
proposed to be taken against them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE \SHRI L. N. 
MISHRA) : (a) to (d).  A statement is 
laid on the Table of the House. [Plaeed in 
Library. See No LT-2597/70J 

IDcrease in Export of Handicrafts 

555. SHRI MANlBHAI J. PATEL: 
SHRI J. K. CHOUDHURY: 

Will the Mini,ter of FOREIGN TRADE 
be pleased to state : 

(a) whether it is a fact dlat the export 

of Indian Handicrafts has increased enor-
mously ; 

(b) if so, the actual export (in terms of 
Rupee) of all the handicrafts during 1968-69 
and 1969-70 ; 

(c) the details of promotional measures 
to be taken to further boost the CKport of 
handicraft s  ; 

(d) the items which are most popular In 
the foreign countries; and 

(e> whetber Indian handicraft is capable 
of meeting the increased demands of such 
items in the forei&n countries ? 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF FOREIGN TRADE (SHRI 
RAM SBWAK): (a) Yes, Sir. 

(b) The actual exports of all the handi-
crafts during 1968-69 and 1969-'/0 are aa 
under: 

(i) 1968-69 

(ii) 1969-70 

(upto 31.10.69) 

Rs. 7647.38 lakha 

Rs.5581.01 

(c) The promotional measures taken by 
the Government for b:>c>sting up the exports 
of Indian handicrafts are "' under: 

(J) Provision has been made for grant 
of import replenhhment liceDces to 
Registered ~  ; 

(2) Design Centres have been set up 
under All India Handicrafts Board 
at a number of places in the 
country to develop new CKport 
oriented designs in handicrafts 
and impart trainina to youna 
craftsmen; 

(3) A scheme for supply of tools IIIId 
equipment to craftsmom is in 
force; 

; 4) Credit facilities to artisans are 
given for raw materials throUlh 
emporia; 

(5) Exhibitions for publicity and pr0-
motion of handicrafts are held in 
India and abroad ; 

(6) Participation in trade fairs and 
exbibitions held abroad is orp-
nised; 

(7) Showrooms and shops in foreiID 
countries have been opened ; 

(8) Trade enquiries from Indi.m ex-
porIOn and foreip importers are 
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attended to and necesslllY imforma-
tion is provided to them; 

(9) Credit facilities have been extended 
by banks to ~  : and 

(10) Indian exporters are given assistance 
in obtainiug export credit. 

In addition to the above mentioned 
steps, the following steps are also proposed 
to be taken in the near future in order to 
capture more markets for Indian handi-
Crafts : 

(a) Conducting of market surveys for 
handicrafts in European Common 
Market countries ; 

(b) Production and display of colour 
documentary films on handicrafts 
for foreign publicity; 

(c) Sending' craftsmen for training in 
costume jewellery ; 

(d) Bringing out of a directory of 
handicrafts exporters and importers 
by the All India Handicrafts Board 
in the near future to help establish 
trade ..sontacts ; and 

(e) Sending abroad of study-cum-sales 
terms. 

(d) The following Indian handicrafts are 
most popular in foreign countries : 

(i) Handmade woollen carpets ; 

(ii) Art metalwares ; 

(iii) Woodwares ; 

(iv) Imitation jewellery ; 

(v) Handprinted textiles ; 

(vi) Shawls and scarves ; 

(vii) Ivory products ; 

'(viii) Jari items; and 

(ix) Embroidered aoods. 
(e) Yes, Sir. 

Training cen'lre Being ran by Chinese 
Military Experts Ia-liast Pald",an 

SS6. SHRI MANIBHAI J_ PATEL: 
WiD the Minister of DEFENCE be pleased 
to ltate : 

(a) wbether it is a fact that in East 
Pakistan, some Chmese MilitlllY npel"IS are 
JUIIIIiDg a trsininl centre some 7S miles from 
Assam-East Pakistan border: ' 

(b) if so, tbe detaila thereof; ud 

(e) theapprelilmate 'muutItr or Indian 

hostiles being trained at that centre for 
a:uerilla warfare and whether tbe rebel 
underground Nags leader Phizo is also 
actively engaged at the centre in anti-Indian 
activities ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c), 
Government are aware of the existence of a 
main training centre in East ,Pakistan which 
is run with the assistance of Chinese Instruc-
tors where training is imparted to insurgent 
elements from India. Government are 
also aware of the approximate number of 
persons undergoing training in this centre. 
According to Government's information 
Phizo is not at this centre. 

AUotment of fonds for I rrlg at/on 
Projects In Madhya Pradesh 

5:;7. SHRI MANIBHAI J. PATEL: 
Will tbe Minister of IRRIGATION AND 
POWER be pleased to state , 

(a) whether it is a fact that Government 
bave recently allotted funds as aid to Kerala 
for some irriaation project work which were 
held up for want of funds; 

(b) whether Government are also study-
ing a proposal for financing similar projects 
in Madhya Pradesh; and 

(c) if so, the details of the aid to be 
allotted to that State ; and 

(d) whether some project is going to be 
undertaken for generation of power in 
Madbya Pradesh with the help of Central 
Government? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD) : (a) The question of aocclerating 
the work during 1969-70 on selected major 
projects wbieb are in an advanced stage of 
construction so that tbe benefits from these 
could be obtained earlier was considered by 
tbe Government of India, keepinl in view 
the additional, resources available to the 
State Governments as a result of the Finance 
Commission's award etc. It has been agreed 
to assist tbe Government of Kerala in 
increasing the outlay on Pamba and Kuttiadi 
implion projects in 1969-70 by Rs. 7:' lakbs 
each, by way of relief in tbe repayment of 
CciItraI JClaDsduriq the cqrromt year. 
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(b) No such proposal is under considera-

tion as it was observed during the annual plan 
di'cus,ions held in November, 1969 with the 
representatives of Government of Madhya 
Pradesh that the anticipated expenditure on 
maj)r irrigation pr<>jects in 1969-70 would be 
less than the budget provisiun. 

(c) Docs not arise. 

(d) Central assislance is being given to 
State Governments as block loans/grants 
each year for implementation of their annual 
plans 

Schemes Re-Inland Water Transport for 
Movement of Defence RequiremenlS In 

Assam 

S58. SHRI JYOTIRMOY BASU: Will 
the Minister of DEFENCE be plessed to 
state: 

(a) whether his Ministry had, at dny 
time, considered the vital role of Inland 
Water Transport in the move-nent of def.nce 
requirements in Assam State: 

(bl whether Government drew up a 
number of water tramport schemes, specially 
for the mO\'Cment of heavy defence 
material; 

(c) whether the Governmeot had a 
particular scheme to launch the Jogigopa 
(Assam) Ferry Service for tbe purpose; 
and 

(d) if so, tbe progress, if any, made 
so far? 

THE MINISTER OF DEFENCE AND 

STEEL AND HEAVY ENGINEERING 
(SARI SWARAN SINGH) : (a) to (d). ~ 
entire requirement of Inland Water Trail&-
port for meeting defence needs in the State 
of Assam is reviewed from time to time and 
the potential thereof is continuously inle-
srated in the logistic planning. It would not 
be desirable in public interest to give tile 
details of the schemes drawn up for the 
defence purposes. 

Decline In Prodnctlon of Cotton Textllett 

559. SHRI S. R. DAMANI: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether it i. a fact that the produc-
lioll of cotton textiles ha ~ declined during 
the irst halt of the current year ; 

(b) if so, the production figures and how 
they compare with the production of the 
last three years; and 

(c) the reasons for the decline and 
whether exports have also declined and if so, 
t"e steps taken to correct the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) There bas been a 
decrease of about S per cent in the produc-
tion of cotton tediles during the first half 
of 1969 as compared to the correspoodiDI 
period of 1968. 

(b) The production figures of cotton 
cloth for first half of 1969 and those of tile 
last three years are as follows : 

Jan.-June of Percentage increase/ 

1966 1967 

Production of cotton 
cloth in MI. metres 
in Mill sector 2069 1957 

(c) The decline in production is due to 
closure of .ome mills dur'ng this ~ and 
to a certain extent less utili.ation of the 
installed capacity. However, expo,ts of 
cotton tc'Cti!eo; including yaro, ready-made 
garments etc. during the first half of 1969 
were higher than the exports during the 
correspondin, period of 1968. 

decrease of 1969 fiames 
1968 1969 over 1968 

2195 2083 (-) 5.10 

Report of OlRelal Group on Mercer of 
Weaker Textile Mills "lib Stronpr 

Mills 

560. SHRI S. R. DAMANI : Will tile 
Minister of FOREIGN TRADE be pleased 
to state: 

~ whether the 01Bc:1a1 group sot II!, '" 
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10 into the question of merger of weaker 
textile mills with stronger ones, has suh-
mltted its report ; 

(h) if so, the details and the recommen-
dations made hy it ; and 

(c) if not, when they will complete the 
work and suhmit the report ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(h) The recommendations made hy the 
Working ~ are being examined and it 
would not be in the public interest to dis-
close them. 

(c) Does not arise. 

Suney Re-Tecbuical and Financial 
Working of Marginal aod Weak 

Textile Mills 

5!i1. SHRI S. R. DAMANI: Will the 
Minister of FOREIGN TRADE be pleased 
to state: 

(a) whether a survey has been made of 
the technical and financial working of 
marginal and weak textile mills in the 
COUDtry. 

(h) whether this is done with a view to 
avoid closures by offednll immediate finan-
cial and othei· assistance in terms of the 
recommendations made by the Koaekar 
Committee ; 

(c) if 80, the facts revealed by the 
llUrVey ; 

(d) whether Government have drawn up 
any scheme to help such mills ; and 

(e) if so, its details thereof and if not, 
the _ns therefor? 

THB DBPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) No, Sir. 

(b) and (C). Do not arise. 

(d) and (e). No scheme as ouch has been 
drawn up by the Government. However, 
the National Textile Corporation will under-
take modernisation of the cotton textile 
mills for whiCh Authorised Controllers have 
been appointed after these mills are banded 
'"'" to the Corporation on completion of 
action under tbe Cotton Textile Companies 
tManagement of Undertakings and Liqui-
~ Of ReconItnlCCion) Act, 1967. In 

cases of mills wbich are managed in a man-
ner highly detrimental to the textile indus-
try or to public interest, the management 
can be taken over hy Government provided 
the mills can be run as viahlc units after 
reasonable investments Some other measures 
like the provision of incentive to encourage 
the meraer of weak cotton textiles mills with 
strong ones and provision of fund. for pur-
poses of modernisation of textile machinery 
are also being considered by Government. 

Fint Year of Fourth Plan 

562. SHRI S. R. DAMANI: Will the 
PRIME MINISTER be pleased to state 
whether 1969-70 is counted as the first year 
of the Fourth Plan or the Plan will com-
mence from the start of the next financial 
year? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI> : 
The Fourth Five Year Plan (1909-74) came 
in effect on April I, 1969. The Annual Plan 
for 1969-70 was for the initial year of the 
Fourth Plan. 

DecllDe in ProductioD of Tea 

563. SHRI BISW ANARA Y AN SHAS-
TRI: Will the Minister of FOREIGN 
TRADE be pleased to state : 

(a) whether it is a fact tbat there was 
a fall in tea out-put in December, 1969 ; 

(b) if so, how it compares with the 
corresponding out-put in December, 19t8 ; 

(c) the difference in total out-put of tea 
betweeD the years 1968 and 1969 ; 

(d) whether it is likely tbat the fall in 
out-put of tea will affect the foreign markel ; 
aDd 

(e> if so, tbe steps Government propose 
to take to resist the raIl ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(In million kgs.) 

(b) Production in December, 
1968 13.41 

Production in December, 
1969 13.33 
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(In million kgs ) 

(c) Production in 1968 400.87 

Production in 1969 
(Estimated) 393.55 

(d) Yes, Sir. 

(e) The fall in production in 1969 AS 
compared to 1968 is mostly attributable to 
the reduced production in West Bengal on 
account of a prolollged strike of tea garden 
workers in August last year, during the 
peak season for the manufacture of teas. 

The following schemes are already in 
operation for increasing overall production, 
reducing costs and improving quality: 

(i) Replantation Subsidy Scheme. 

(ii) Tea Plantation Finance Sclteme. 

(iii) Tea Machinery Hire Purchase 
Scheme. 

Import of Cotton 

S64. SHRI BISWANARAYAN 
SHASTRI: Will the Minister of FOREIGN 
TRADE be pleased to state: 

(a) the total quantity of cotton imported 
into India during the year ending on the 
31st March, 1969 ; 

(b) whether it i. a fact that there is a 
great demand from the importers for import-
ing more cotton during the current year; 

(c) if so, Government's reaction thereto ; 
and 

(d) whether there is any scheme to 
supplement the import in future by indigenous 
production? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) 725 lakh bales. 

(b) Yes, Sir. 

(c) Cotton requirements during the 
cotton year 1969·70 are in excess of tbe 
availability of indigenous and imported 
cotton and Government have allowed import 
of additional quantity of cotton and staple 
fibre to meet the situation. 

(d) As a long term measure steps have 
been taken to enlarge and intensify tbe 
programme for develupment of cotton pro-
duction in the country. 

Pak. War· Postures Against India on 
Eastern WIDg 

~65  SIlB.I KANWAR LAL GUPTA: 

SHRI K. P. SINGH DEO : 
SHRISHRICHAND GOYAL: 
SHRI BENI SHANKER 
SHARMA: 

SHRI S. K. TAPURIAH : 
SHRI TRIOIB KUMAR 
CHAUDHURI: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Government 
have urged Pakistan to witbdraw its forces 
from along the Punarbhaba river and 
demolish the bunkers and trenches ; 

(b) if so, the reaction of Pakistan 
over it ; 

(c) whether it is also a fact that 
Pakistan is making war preparations against 
India; and 

(d) if so, the steps Government propose 
to take to meet the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRAPAL SINGH) : (a) Yes, 
Sit. 

(b) to (d). Measures to establish peace 
in this area have heen agreed to by both 
sides and as" a result tension bas subsided. 
Government have nevertheless taken steps 
to meet any situation sbould that be 
necessary. 

Alleged British Connhance at Invasion 
of Kaallmlr by Pakistan 

566. SHRI KANWAR LAL GUPTA: 
Will the Minister of DEFENCE be pleased 
to s!ate ; 

(a) whether Government have seen the 
news ·items which appeared in tbe Indian 
Express on the Sth January, 1970 regarding 
the British connivance at invasion of 
Kashmir : and 

(b) if so, the full facts and the  reaction 
of Government thereto? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) Govern· 
ment have seen certain comments relating to 
the role of some British officers in the 
Kashmir operations, in the book "Slender 
was the Tbread", written by Lt. Gen L. P. 
Sen, D.S.O. (Retired). 

(b) Oovemment have no COlllll1eDts lO 
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offer on the personal views expressed by the 
author. 

Curbs on East Africa Indians to 
eater England 

567. SHRI KANWAR LAL GUPTA: 
SHRI BANSH NARAIN SINGH: 
SHRI JYOTIRMOY BASU : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) wbetber it is a fact that Britain has 
displayed little enthusiasm about India's plea 
for the relaxation of British Immigration 
curbs to allow more Indians from East Africa 
to settle in this country; 

(b) if so, the steps which Government 
proposes to take in tbe matter; and 

(c) whttber he discllo.sed tbe matter 
personally with tbe UK. Ministers and if 
so, tbe result of tbe discussion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
to (c). The Government of India are in 
dose touch witb the ~  Government 
regarding tbe problem of persons of Indian 
origin in East Africa balding Britisb pass-
ports. Tbis matter was discussed during 
tbe Indo-Briti<h  bilateral talks at the official 
level held in London in January, 1970, and 
bas again be'n taken up with the British 
Gov,rnment. 

Import of rongh diamonds 

56~  SHRI SITARAM KESRI: Will 
the Minhter of FOREIGN TRADE b. 
pleased to slate : 

(a) wbether Government propose to 
canalise tbe import of rough diamond, ; 

(b) if so, rea<on' therefor: and 

(c) its likely effect on Ihe export of 
gems and on the in1ustry as a whole? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAKj : (') No, Sir. 

(b) and (C). DJ D"l arise. 

Indo-Hrilish Talks 

~6  SHRI SITARAM KESRI : 
~  ATAM DAS : 

SHRI SHIV KUMAR SHASTRI: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased tn stato : 

(a) whether it is a fact that the bilateral 
talks between the representatives of the 
Governments of U.K. and India were held 
sometime during January, 1970 ; 

(b) the details of discussions held at the 
meeting and the decisions Rrrived at; and 

(c) whether Government propose to have 
bilateral talks with the Governments to other 
countries also and if so, the names of sucb 
countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a, 
Yes, Sir. 

(b) During the talks there was an 
exchange of views on both bilateral relations 
and matters of common interest in inter-
national affairs. 

(c) The Government of India has 
arrangements to hold periodic bilateral talks 
with Australia, Ceylon, Federal Republic of 
Germany, France, Japan, Malaysia, U.S A. 
and U.S.S.R. 
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Inlrodurtion of Dew Ideas in Iralniag 
System for Officers aDd Jawans 

572. SHRI JYOTIRMOY BASU ; 
SHRI P. GOPALAN ; 
SHRI UMANATH ; 
SHRI VISHWANATHA 
MENON; 

Will the Min'ster of DEFENCE be 
pleased to state; 

(a) whether it is a fact that Government 
are introducing Dew ideas iD the traiDiD8 
system and otber programmes for tbe officers 
and jawaDs ; and 

(b) if so, tbe details tbereof 7 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH); Ca) and (b). 
It has beeD constant endeavour ot' Govero-
ment to introduce improvemeDts in traiDiol 
techniques and allied programmes botb for 
jawans and officers. Special training courses 
bavo been introduced for operating on 
diflicult terrain and under hard conditions. 
As a res"lt of research, a Dew set of physical 
proficiency and battle efficiency tests ba· e 
been evolved for all ranks and age groups 
and at high altitudes. The foSSODS learnt 
during training exercises bave 6een utilIsed 
for future trainiDg programmes to improve 
battle worthiness of for mations and troops. 

BaD ~  export of rosewood and 
figured laurel wood 

573. SHRT P. GOPALAN ; 
SHRI C. K. CHAKRAPANI ; 
SHRI P_ P. ESTHOSE ; 
SHRI VISWANATHA MENON; 

Will tbe Minister of FOREIGN TRADE 
be pleased to state ; 

(0) whether tbe Deputy Chief Control-
lor of Imports and Exports, Cochin bas 
prohibited the exports of Rose-wood and 
figured Laurel wood fwm Cocbin durinl 
January-February and March 1970 ; 

(b) if so, the reasoos tberefor ; 

(e) whether this ban order is affecting 
the entire export trade ia rosewood from 
Kerala ; and 

(dl wbetber Government propose to left 
tbe ban 7 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF FOREIGN TRADE (';:IRI 
(RAM SEWAK) ; (a) to (d). Tbe c,",porl 
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of Rosewood is allowed within an annual 
ceilling on an all India basis. The ceiling 
for the current financial year was ~  

in December, 1969 and further release bas 
been made as a special case in order to 
avoid any dislocation in the ~  during 
the quarter January-March, 1970. Howeve', 
no quantity of 'Figured Lanrel Wood' has 
been rolea.ed for export, as this is in acute 
short supply in tbe country and the existing 
position is likely to continue for sometime. 

Delay in Import of Mercury 

574. SHRI C. K. CHAKRAPANI : 
SHRI A. K. GOPALAN : 
SHRI P. RAMAMURTHI : 
SHRI K. M. ABRAHAM: 

Will the Minister of FORmGN TRADE 
be pleased to state : 

(a) the total loss suffered on the import 
of mercury in 1966-67 ; 

(b) whether it is a fact that when mer-
cury "'as needed to meet urgent requirements 
in the country, its import was delayed as 
the funds could not be released in time; 
and 

(c) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) The State Trading 
Corporation suffered a loss of Rs. 28.73 
lakhs on import of mercury in 1966-67 ; 

(b) and (c). In view of acute shortage 
of fo.eign exchange it was decided to gener-
ate foreign exchange for import of mercury 
from exports made under barter deals and it 
took tbe Corporation some time before it 
could effect import of mercury. 

Wig trade and It. exports 

575. SHRI C. K. CHAKRAPANI : 
SHRI B. K. MODAK : 
SHRIMATI SUSEELA 
GOPALAN: 

SHRI SATYA NARAIN SINGH: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) wbetber it is a fact that tbe wig 
trade and its export performance was no-
where near tbe estimates ; 

(b) if so, tbe roBSOns therefor ; 

(c) whether it is also a fact that the 

distribution agents in USA and Canada 
went into liquidation ; and 

Cd) if so, whether it i; also a fact that 
the proper asses.ment of the firm, financial 
standing and capacity to handle the businC88 
was not made before the agreement was 
signed ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to Ie). Tbe export 
trade in wigs fell short of the expectations 
of the State Trading Corporation as the 
firm which bad been appoint cd as sole selling 
agents in the U. S. A. and Canada by the 
Corporation went into liquidation. 

(d) No, Sir. 

Rise In prices of Cotton 

576. SARI UMANATH: 
SHRI K. RAMANI : 
SHRI P. RAMAMURTHI : 
SHRI E. K. NAYANAR: 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether Government are aware DC 
the difficult situalion facing tbe clotb and 
yam mills due to the rise in the prices DC 
cotton; and 

(b) if so, the action taken by Govern-
ment to hav. the mills from the closures ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(b) Action has been taken on the 
following lines to increase supply of cotton 
or its substitute (Staple Fibre) and to 
regulate the marketing and distribution of 
available supplies of cotton : 

(i) Arranaements for impolt of 1.25 
lakbs bales of PL·480 cotton have 
been made. 

(ii) Arrangements for additional quanti-
ties of U. A. R. cotton have been 
negotiated and are likely to be 
finalised shortly 

(iii) Arrangement have been made for 
tbe import of 1 lath bales of staple 
fibre. 

(iv) Limits upto which cotton stocka 
can be held by mills have been 
reduced by 1 month. 
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(v) Credit limits in respect of rottO" 
have been suitably adjusted. 

Co-ordination of Export Trade 

577. SHRI K. RAMANI : 
SHRI B. K. MODAK : 
SHRI GANESH GHOSH: 
SHRI E. K. NAY ANAR ; 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that Government 
propose to set up special Cabinet Committee 
to co-ordinate exporting trade; 

(b) if so, the details thereof; and 

(c) when a decision is likely to be taken 
in the matter ? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 
(8) No, Sir. 

(b) and (c). Do no arise. 

Represeatatlon of Co-operative Societies 
on Colr Board 

578. SHRI P. P. ESTHOSE : 
SHRI A. K GOPALAN : 
SHRIMATI SUSEELA 
GOPALAN: 

SHRJ K ANIRUDHAN : 

Will the Minister of FOREIGN TRADE 
be pleased to state: 

(a) whether it is a fact that the repre-
sentatives of Co·operative Societies have 
been over-looked in the newly constituted 
Coir Board; 

(b) if so, the reasons therefor; 

(c) whether it is also a ract that Govern-
ment have given the assurance in the last 
Budget Session that the representation of 
Co-operative Factory Societies on Coir Board 
would be considered at tbe time of reconsti· 
tution of the previous Board ; and 

(d) if 50, the reasons for the violation 
of assurance 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) to (d). Thougb there 
i. DO provision in the Coir Industry Act for 
a 6erarate leplC!entation of co-opelathe 

societie., in the light of the reply given to 
Lok Sabba Uns/arred Question No. 3652 on 
19tb March, 1'.69. care bas been taken to 
give due represental ion to the co-operatm 
sector in the reconstituted Coir Board, 
though not specifically to the Co-operative 
Factory Societies. 

Decline in Exports of Coir and 
Coir Goods 

579. SHRI A. K. GOPALAN : 
SHRIMATI SUSEELA 
GOPALAN: 

SHRI K. M. ABRAHAM: 
SHRI K. ANIRUDHAN : 
SHRI P. VISWAMBHARAN : 

Will the \linister of FOREIGN TRADS 
be pleased to Btate : 

(a) the quantity Be d value of exports 
of coir and coir goods during 1967, 1968 
and 1969 ; 

(b) whether it is a fact that the tota1 
exports of coir and coir goods decreased 10 
1969 as rompared to 1968; 

(c) if so, the reasons therefor; and 

(d) whetber Government have any pr0-
posal to increase the export of Coir and 
Coir goods? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) 

Year Quantity Value 

(In tonnes) (Rs. in crores) 

1967 59,707 13.47 

1968 64,309 IS.CO 

1969 S3,9S2 13.21 

(b) Yes, Sir; to tbe extent of about 
~~ in value and 16% in quantity. The 
decline is primarily in respect of coir yarn, 
coir fibre and ropes. 

(e) The decline is due to the advent of 
synthetics and the oonsumer preference fa. 
synthetic products. Another contributory 
factor is ,he steep rise in the price of 
husks. 

(d) Various steps are beinS taken tn SUI-
lain our eJlports of coir products. 
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Extension of Cblnrse Bue In 
Cbumbi Valley 

580. SHRI B. K. DASCHOW-
DHURY: 

SHRI JANESHWAR MISRA: 

Will the Minister of DEFENCE be 
pleased to state : 

(a' whether the Chinese have extended 
their base at Phari DLOng in Cbumbi Vallev 
that cuts Sikkim from Bhutan North ~  
IDdia-Tibet border to receive logistic sup· 
port; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): Ca) and (b). 
While Chinese troops continue their activi-
ties in various military stations acron the 
border, including Phari Dzong, there i. no 
indication of any significant augmentation in 
their strength or build-up. Our security 
focces continue to be vigilant on the 
borda-. 

Import tbr0lllib STC 

581. SHRI B. K. DASCHOWDHURY: 
Will the Minister of FOREIGN TRADE be 
pleased to state : 

(a; whether Government hsve decided 
to import some more items throuah the State 
Trading Corporation ; and 

(h) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SBWAK) : (a) Yes, Sir. 

(b) The import of tbe following items 
has recently been canalised through the 
State Trading Corporation : 

Titanium dioxide. 

Ammonium nitra_technical grade. 

Cresylic acid. 

Hops. 

BU.teral Trade Arrangements wltb 
Alrles. Coaatrlell 

582. SHRI B.K. DASCHOWDHURY: 
Will the Minister of FOREIGN TRADE be 
pleased to atate : 

<a> ~ the poeaIblllty of more hi-

lateral trade arrangement was discussed by 
Indian envoys flc'm African counlr;.s in 
New Delhi in December, 1969; and 

(b) if so, the details thereof and the 
decisions arrived at in the meeting? 

rHE DFPUTY MINISTER IN THB 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): (a) and (b). Heads of 
Indian Missions in Africa, at their meeting 
at New Delhi in December, 1969, discussed 
various measures to promote Indian exports 
to Africa. Among other things, it was 
agreed that our Missions could investigate 
the possibility of new bilateral trade agree-
ments, provided these were such as could 
create the right climate for increasing our 
trade. 

Exblbltlon Organised by J.pan External 
Trade Organisation 

583. SHRI B. K. DASCHOWDHURY : 
Will the Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether India participated in an 
exhibition of the primary products of deve-
loping countries organised by the Japan 
External Trade Organisation; 

(b) the names of the countries which 
participated in that exhibition; 

Cc) the details of the goods exhibited in 
thst exhibition by India; and 

(d) whether any orders were booked for 
the exhibited goods and if so, to what 
extent? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) and (b). Yes, Sir. It 
was an exclusively Indian eKhibition. 

(c) The goods exhibited included indus-
trial raw materials, semi -finished products, 
mineral ores, light engineering goods, auto-
mobile components, a wide range of agri-
cultural products, coir and jute goods, handi-
crafts, handlooms, carpets etc. 

(d) Trial orders worth $12,000 were 
booked. This however does not reHect the 
totality of export prospecls generated. The 
results in terms of specific orders bookClf 
following. our participation can be fully 
JUIIIed over a period of time. 
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CoDltractlon of Weslern Koal 
Canala Selleme 

584. SHRI BHOGENDRA JHA: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state : 

(a) whether concurrence of the Govern-
ment of Nepal with regard to the immediate 
construction of the Western Kosi Caoals 
Scheme has been secure ; 

(b) if not, the causes for delay and 
Governments reaction thereon; 

(c) whether it is being proposed to 
make provision for the entire cost of Rs. 20 
crores in the Fourth Five Year Plan for 
the completion of the Western Kosi Canals 
Scheme or an alternative Pilot Boring 
Scheme for its command area; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Approval of His 
Majestey's Government of Nepal is still 
awaited. The matter is being pursued at 
the highest level. 

(c) and (d). The details of the final 
Fourth Plan for Bihar have not yet been 
finalised. 

ESlension of Kamala Embankments 
Beyond Jai Nagar (Bihar) 

Elevatlag Iodlan Mlalon In Democratic 
RepubUc of Vietnam 

586. SHRJ BHOGENDRA JHA : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether Government have taken 
any decision to elevate its relations with 
the Democratic Republic of Vietnam to fuJI 
ambassadorial level ; 

(b) if not, the reasons for the delay; 
(c) whether any decision has been or 

is being t,ken to recognise the Provisional 
Revolutionary Government of South 
Vietnam ; and 

(d) if not, the reasons tberefor ? 

THE DEPU fY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). The Government are still consider-
ing how best expression can be given to 
the desi,e in the two countries to strengthen 
their relations. 

(c) and (d). 10 vie., of the fluid situation 
io South Vielnam and India's position on 
the International Control CommissiOD, 
among other factors, tbe Governmeut are 
not at present considering the recognitiOn 
of tbe Provisional ReVOlutionary Govern-
ment of South Vietnam. 

Border Roads Development Board 

588. SHR! GADILINGANA GOwn: 
585. SHRI BHOGENDRA rnA: Will tbe Minister of DEFENCE be pleased 

Will the Minisler of IRRIGATION AND 
POWER be pleased to state : 

(a) whether the proposal for extending 
the Kamala Emban<ments beyood Jai Nagar 
(Bihar) upto Sisapani in Nepal is pending 
approval of the Central Water and Power 
Commission since long; 

(b) if so, tbe reasons for tbe delay; 
and 

(c) the steps being taken to expedite 
th" same ? 

THE DEPUTY MINISTER iN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (e). The Project Report 
is yet to be fioal ised by the State Govern-
!!leDC. 

to state: 
(a) whether it Is a fact that the Bordc:r 

Roads Development Board had taken some 
decisions to step up its construction pro-
grammes in certain strategic areas ; 

(b) if so, the details tbereof ; and 
(c) the approximate cost involwd in 

the construction work, arca-wise ? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). 
The programme of construction and priOri-
ties are reviewed periodically and decisions 
are taken keeping in view the strategic plans 
and needs of development. A review of 
the programme is in progress. The results 
of tbis review canDot be anticipated at tl)j. 
filii. 
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Address by Sbri Tata at Golde. Jubilee 
Conference of Associated Cbambers 

of Commeree and Industry 

589. SHRI GADILINGANA GOWD : 
wm the PRIME MINISTER be pleased to 
state: 

(a) whether addressing the Golden 
Jnblee Conference of the Associated 
Chambers of Commerce and Industry, Shri 
Tata urged for specific plan for creation of 
welfare State: and 

(b) if so, tbe reaction of Government 
thereto? 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN, 
NING (SHRIMATI INDIRA GANDHI): 

<a) Yes Sir. 

(b) The Consoitution of India enjoins 
that the State sball strive to promote the 
welfare of the people. It is in purS'Jance 
of this Directive that Plans of socio·econo-
mic development of the country are being 
formulated and executed. The central 
objective of planning in India is to raise 
the living standards 'and open out to the 
people new opponunities for a richer and 
more varied life through a process of 
development, 

Forlegn Tours of tile MinIster of 
Foreign Trade 

590. SHRI RAM SINGH AYARWAL : 
wru the Minister of FOREIGN TRADE 
be pleased tn state : 

(a) the number of times he visited 
foreign countries and the names of countries 
be visited in 1 ~6 6~ and 1969-70 ; and 

(bl tbe total expenditure invnlved 
thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) and (b). Tbe Ministry 
of Foreign Trade was constituted in 
February, 1969 and tbe trips undertaken by 
the Minister of Foreign Trade since tben 
are al follows: 

Year No. of Countries 
Times visited 

Expenditure 
incurred 

Rs. 

5,284 

Czecho. , 
slovakia I 
Switzer- I 21,500 
land and J Belgium 

Yugoslavia 8,921 

U.S.A. 25,600 

Total 61,305 

Note. These are estimated figures and 
also include tbe air fare to and fro. 

Pakistan RefDSal to Brabmo S __ J 
Pilgrims to Visit Bagara District 

of East Pakistan 

591. SHRI RAM SINGH AYARWAL: 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) wbetber it is a fact tbat Pakistan 
has refused permission to a group of Brabmo 
Samaj Pilgrims from India to vilit Brahmo 
temple in Bagura in East Pakistan; 

(b) if so, whetber Government bave 
taken up this matter witb Pakistan at 
diplomatic level ; and 

(c) if not, tbe reasons thet'Cfor ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Special Training Programme In Export 
PromotioD and Trade Expansion 

592. SHRI K. ANIRUDHAN: Will 
tbe Minister of FOREIGN TRADE be 
pleased to state : 

(a) wheth;r tbe Indian Institute of 
Foreign Trade has organised a special train· 
ing programme in export promotion and 
trade expaosion for developing countries in 
Asia Bnd· Africa: 

(b). if so, tbe response by tbe developing 
countries to this training; and 

(e) whether thi. training will ease our 
present problems of adjustments and ~ 

paymenlB? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(bl The names of the countries which 
sponsored tbe candidates are given in the 
statement laid on the Table of the House. 
[Placed ill Library. See No. LT-2598/70.] 

(c) The programme was not designed 
for purposes of easing our prcsentproblems 
of adjustments and balance payments. It was 
primarily a training programme, which also 
provided an opportunity for the nominees of 
a ~  number cf countries to meet and 
exchange experiences on matters relating to 
trade polic), and export promotion, and also 
to see during the study tours in the country 
India's ability to export a large number of 
goods, turnkey projects, consultancy services, 
etc. 

Joint Committee on Coir Industry 

593. SHRI K. 'ANIRUDHAN : Will 
the Minister of FOREIGN TRADE be 
pleased to state : 

(a) whether the European Common 
Market (European Economic Community) 
and India have set up a Joint Committee for 
solving the problems facing the Coir In-
dustry ; 

(b) whether this Joint Committee has 
met; and 

(c) if so, the main deliberation of the 
Committee ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) Yes, Sir. 

(b) and (c). The Committee is expected 
to meet soon. Preparatory work has been 
undertaken by both the parties (E. E. C. and 
India) to the Agreement. 

Trade Conference In Nepal 

594. SHRI K. ANIRUDHAN: WiD 
the Minister of FOREIGN TRADE be 
pleased to state: 

(a) wbether a high level meeting is 
scheduled sometime in March at Kathmandu 
between India, Nepal, Sikkim and Bhutan 
on matrers of trade; and 

(b) if so, tho details of the same ? 

THll DEPUTY ~ IN Tl{.6 

MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK) : (a) No, Sir. 

(b) Does not arise. 

Chinese Naclear Inst.Uallnn ia Tibet 

595. SHRI SAMAR GUHA: WiD 
the Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that China has 
developed a part of her nuclear installation 
in Tibet; 

(b) whether sbe is making elaborate pre-
paration for using nuclear weapons for 
offensive purposes from the bases built-up in 
Tibet region ; and 

(c) if so, tbe likely impact on defence 
complex of India in the Himalayan 
region? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH): (a) to (c). We 
have no information that China bas deve-
loped any nuclear installation in Tibet 
though it is known that China is engaged on 
the development of inter-continental ballastic 
missiles. Government's assessment of the 
Chinese nuclear strength as well as policy 
regarding nuclear weapons has been conveyed 
to the house on a number of occasions. Our 
plans to meet the threat are kept under c0n-
stant review. 

Use of Naclear EngiDeerial TeebDOIOllY 
for Peaceful Purposes 

596. SHRI SAMAR GUHA: Will 

the PRIME MINISTER be pleased to 
state: 

(a) whether nuclear engineering techno-
logy can be used for peaceful purposes : 

(b) whetber for such nuclear engineering 
technology require experimental knowledge 
in fission and fusion blast technology ; 

(c) if so, why so far AEC have been 
denied the scope for acquiring experimental 
knowledge developing nuclear blast tech-
nology ; 

(d) whetber with a view to the nuclear 
blast power for peaceful engineering purposes 
the AEC will be allowed to conduct practi-
cal experiments in blasting of nuclear de-
vices; and 

~  if not, the ~  therefor 7 
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tHE PRIME MINISTER, MtHmlli 
OF FINANCE, MINlS1'I!R OF )\TbMtc 
ENERGY AND MINISTER OF PLAN· 
NING (SHRIMATI INDIRA GANDID) : 
<a) Yes, Sir. 

(b) Knowledge of fission and fusion 
lllut teeMblogy h necessary for peaceful 
1IlIb of ~ ellploiltlns, 

(e) to (e). The Atomic Energy Commls-
simi keePs itself fully abrea!lt of all develop-
meilts in this ~  However the peaceful 
uses of Nuclear Explosions are hi eliriy 
stille of development and have still to be 
proved. 

Development of Handloom Iud.slrles 

597 .. SHRI N. R. DEOGHARE: Will 
the Minister of FOREIGN TRADE be 
pleased to state : 

tal whethet Government have my pro-
PoSal under consideration to use a part i>r 
tlte funcis of the natiomilised banks to develop 
and finance the handloom industry in the 
country ; 

(iI) if so, the details thereof; and 

(e) if not, the reaSons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEWAK): !It) to le\. Under the 
schemes of assistance to small saile indus· 
tries, small artisans a"d self·employed groups 
introduced by the nationalised bilnks. the 
bandloom industry is e1is'ble ror financial 
assistance. 

Porcitase of LaUd by U.S.S,R, Embassy 
to Trlvandrom 

598. SARI BABURAO PAtEL: wiil 
the Mlllililer of ExTERNAL APhtas be 
~ ~  to slill-e : 

(a) tl\e date when tbe deal regarding ~ 
j)iJtt!hliSl! of II hli-ge plot of lantl \;y the 
'0. S. S. R. EmbllsSy in Trivandi'um "lIS 
ftilllisetl slid the paWculilHi ~  ; 

(b) the price actually paid by IJ\\; 
u. s, S. R. Enibassy for ,hi. larid ; ana 
(c) I.iheth.er pric)r perini .. ion froin thi; 

Ministry had been obtained by llie Bibba55)' 
for the Durchase 01' the ~  and tt not, 
the steps taken against the Embassy for 'tbe. 

~  triitC:h of diplomatic DOi'1ns ? 

tHE DEPUTY MOOSlt!k. IN tHE 
MtNISTRY OF EXTERNAL AFFAiR.S 
(SHRI SURENDRA PAt SINGH): (a) 
AccordiDI to inl'Ormation available to 
GoVernment, tbe sale deed was executed Ob 
11th Absutt, 1969, and presented for reels-
tratiou before the Sub-registrar, Trivaodrum, 
OD 23rd September, 1969. 

(1:!) Rs, 3,80,000.00. 

(ci No prior permission from the 
GO"'toment of India had been obtained by 
the SoViet Embassy. On befog informed 
by the ~  of External Aftalrs tliat the 
construction of a Cullural Centre could not 
be ddbe withoul GoVernment's permission 
the Soviet Embassy stopped further con-
sttuctioil of the building and agreed to 
fully IIblde by Government's decision ill the 
matter. 
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STATEMENT CORRECTING ANSWER 
TO UNSTARRED QUESTION NO. 1542 
DATED 26m NOVEMBER, 1969 RE: 
CANTEEN STORES DEPARTMENT 

(INDIA) 

THE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH): I take this opportunity 
to clarify ~ reply given to Unstarred 
Question No. 1542 on 26th November. 1969. 
The question related to retired employees of 
CSD (I) accepting services with certain 
manufacturing firms supplying goods to tbe 
Canteen Stores Department (India). I 
would like to amplify the reply given to 
part (e) of the question lIS under so as to 
avoid a misunderstanding. 

U(c) According to the existing orders. 
service officers of the rank of Colonel 
and above are debarred from taking up 
commercial employment within 2 years 
of tbe date of retfremont wit bout ~  

Government permission, and these re-
strictions are considered adequate. Since 
there are at present no civilians in the 
Department equivalent to the rank of 
Colonel and above. and also since the 
present civilian empl.oyees ~ not 'III 
necessarily pensionable, the question of 
extending similar restrictions to tbe 
civilian officers 'of tbe ~  does 
not arise.'" 

12.00 br •. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANcE 

Situation In Laos 

SHRI BAL RAJ MADHOK (South 
Delhi): Sir. I call the attention of tbe 
Minister ofExtemal Affairs to the following 
mat,ter of urgent public importance and I 
request that . be may make a statement 
tbereon :- . 

The situation in Laos resultil18 from 
North ~ offensive in the Plain 
of Jars and its impliciltions for the 
security and stability of South East 
.... i8lI region adjoining India. 

THE MINISTER OF EXTERNAL 
. AFFAIRS (SHRI DINESH SINGH): 
Government bave noted recent developments 
in Laos with grave CQIH:eI'.o1. As a party to 
tbe 1962 Geneva Agreement on Laos, and as 
Cbairman of tbe International Commission 
for Supervision and Control set up under 
tbat Agreement. India is committed to the 
maintenance of tbe sovereignty. territorial 
integrity, rndependence and neutrality of 
Laos. The present situation is tbe result 
of non-observance of tbe letter and spirit of 
tbe Geneva Agreement by various parties. 
Another important factor in the unfortunate 
situation bas been tbe spilling over of the 
V\etllamese conlli:t in Laos. Prospects for 
a peaceful solution Ii.e in a strict observance 
r;Jf the ~  Agreements of 1954 and 1962, 
and tbe ending of all foreign interference. 
This in its turn will also be beneficial to 
peace and st!Wility in Soutb East Asia. 
llldia. both in her individual ClIPacity and 
as ~  r;Jf the Commission, has been 
working towards  sucb a solution. .t is, 
bowever. necessary tbat "II concerned parties 
sbould co-operate rather than resort to 
fighting 

We uage all parties concerned to put an 
elld to the bast iii ties and take COncrete steps 
to abide by the Geneva Agreements. 

SURI I\TAL BIHARI VAJPAYBl! 
(Balrampur): Not a word against Nortb 
Vietnam. 

Sw.u BAL RAJ MADHOK: Sir, I am 
r""Uy ~  at \lie stateme,llt made by 
~ ~ ~ ~ ~  ~  Ns tried ~ 
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[Shri Bal Raj MadhokJ 

to evade the entire issue. He talks of the 
Geneva Agreement of 1954 and of 1962. 

The question is: What is happening 
today? Loas is an independent country, a 
friendly country and a neutral country, a 
country which occupies the ktY. place in 
South-East Asian region in which we have 
a special stake. These borders meet not 
only Vietnam but also Combodia, Burma 
and Th;.iland. North Vietnam has been 
putting pressure on it for many years. But 
so long as Vietnam war was being fought, 
the bombing was going on tbere, !be 
'Vietnamese pressure on Laos bad lessened. 
Now that tbe bombing bas stopped tbere, 
the pressure has increased on Laos, a small 
country which is not in a position to defend 
itself. The Americans too are disinterested 
now. Therefore, the Vietnamese armies are 
pushing fortb in a very quick manner. 

The Plain of Jars is tbe most important 
part of the country which was overrun by 
the North Vietnamese some years earlier 
too and thousands of civilians were 
massacred tbere. We bear so much nf My 
Lai massacre. But about the massacre which 
the Vietnamese committed in tbe Plain of 
Jars, nobody talks of it. Nobody knows it. 
That massacre was committed tbere. Later 
on, the Laotion Government was able to get 
tbat area back. 

Now, the aggression has started not only 
in tbe Plain of Jars but tbey are pushing 
towards Vientiane on the bank of Mekong. 
And Mekong is a border of Thailand and 
Laos. Therefore, it is not only a threat to 
the integrity, security and sovereignty of 
Laos but it is going to be a threat to the 
integrity, security and sovereignty of Thailand 
and Burma also and, later on, it may 
impinge on us. It is not something about 
which India can take a disinterested a!titud •. 
I! is something which concerns us directly. 

The petty Arab States always kick us 
and we lick them. Here are the States which 
have such close cultural relations with us, 
who look to us and who are friendly to us. 
But we do not take any interest in them as 
if their in terest is quite separate from our 
interest. My submission is tbat, in tbis 
matter, the Government of India must 
completely re-think. Our future lies witb 
South-East Asia and not with West Asia. 
\\!" must take more eo lightened interest in 
the safety, security and intecrity of the 

countries in the South-East Asian region in 
which Laos is a living example. 

In this background, I would like to put 
a few questions and I want the hon. MinIster 
to give specific answers. My first question 
is this. The king of laos was here yesterday. 
May I know what assessment he gave of 
the situation and what suggestions he made 
as to what the Government of India can do 
not only as the Chairman of tbe I.C.C. but 
also as a major Asian power 10 sefeguard 
the security of that country? It is no use 
indulging in only wisbful thinking. Some-
thing concrete has to be done. I want to 
know what suggestions did the King of Laos 
make in this regard. 

Seco"dly, will the Government of India 
convene a conference of the countries of 
South East Asia which are directly concerned 
with the security of the region against the 
expansionism of Communist Cbina and 
North Vietnam and particularly against this 
method of war by proxy which has been 
started by them and take concerted steps to 
safeguard the security of the entire rCRion in 
which India's interests also are directly 
involved? 

Thirdly, will the Government of India 
take steps to approach the Co-Chairmen of 

~ Geneva Conference and bring them 
togethar, preferably in Delhi, instead of in 
Paris and also take steps in UN to see that 
some pressure can be built upon North 
Vietnam so that it can be stopped before it 
takes over the whole of Laos? 

Lastly, I would like to know whether the 
Government of India will stop hobnobbing 
with North Vietnam. To-day we have 
developed a new love for North Vietnam 
whicb has been abusiDg us all tbe time and 
which has been taking the side of Pakistan 
on Kashmir and which has been taking the 
side of China on every matter. May I know 
whether the Government of India is prepared 
to clearly declare that North VielnRm 
is committing an aggression in Laos, that we 
condemn that aggression and we express our 
displeasure to North Vietnam for what it is 
doing in Laos? Finally, will the Govern-
ment of India on its own account do 
something to offer help to Laos  in wba tever 
Way, diplomatic or medical supplies and 
other things ? 

SHRI DINESH SINGH: The boa. 
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Member has drawn my attention to the 
importance of Laos and the importance of 
South East Asia to India, and there can be 
DO two opinion.q about it. South East Asia 
is undoubtedly extremely important to us 
and I would only like to slightly amend the 
statement by saying, 'So is West Asia'. 
Because we are situated in South Asia, botb 
the Western and the Eastern flanks are of 
very great importance to us. Unterruprions) 

So far as the question of taking interest 
in this region is concerned, the bon Member 
knows that on a number of occasions we 
have discussed tbis matler in the Consul-
tative Committee and alsn in the House 
here. The efforts that the Government is 
making to get closer identity with tbe 
countries of South East Asia are known to 
tbe House. Of course, these methods may 
differ. The bon Member may bave one idea 
about our getting close to the South East 
Asian countries and we may have another. 
Our feeling is that close collaboration can 
be established only by making important 
moves in tbe commercial "nd in the 
economic fields and in creating close identity 
between these coun tries by merging their 
interests and by bringing in them common 
interests. 

AN HON MEMBER: Bania mentality. 

SHRI DlNESH SINGH: Despite what 
some hOD Members may say about a 
particular community in this country which 
has been trading, Mr_ Speaker, Sir, in tbe 
international community and even in tbe 
national context trade still forms a very 
important aspect of getting peoples' interests 
tied up togetber. 
So far as tbe question of our talks with 

the King of Laos is concerned, I had an 
opportunity of talking this morning with 
the Minister who is in charge of Foreign 
Affairs in Laos. We went over the situation 
there aDd I am afraid I am not in a position 
to give the details of the discussioDS we 
have had, but the main point which Laos 
has heen seeking is that we should reconsider 
this matter in a Geneva type of ConfereDce. 
Now the GeDeva ConfereDce caD be 
summoDed hy tbe Co-Chairmen which are 
the United Kingdom and Soviet Union. If 
tbey wish to reconvene the Geneva Con-
ference and discuss these matters, we shall 
be very bappy to associate ourselves with it. 
The GOveIlllllcnt of laos haa made moves 

with them aDd it i. for them to decide 
wbether th,y would wish to convene the 
Geneva Conference. 

One point I would like to say. The 
han Member referred to my statement. I 
would wish that he bears in mind that we 
have a special responsibility in Laos as 
Chairman of the Can I ro! Commissioa. 
Therefore, the statements that we make have 
to be guarded and can only be those state-
ments which the Commission as sucb approve 
because when we make a statement tbat 
so and so is doing sucb and such a thing in 
Laos, then it must be in conformity with 
our position in the Commission in Laos. 

Therefore, wben bon. Members raise all 
these matters, it is not possible to say any-
thing unless they have been established by 
the Commission. Then, so far as the 
question of convening a conference of the 
south'east Asian countries is concerned, 
tbis is really a suggestion for action ; but 
since the bon. Member bas mentioned. I 
would like to say that we wo uld have no 
objection to tbeir convening a cODference on 
taking part in such a conference, but it has 
to be seen as to wbat would be tbe appro-
priate occasion and what would be the 
impact of this. 

SHRI RANGA (Srikaku!am) After 
Laos is swallowed up. 

SHRI DINESH SINGH: It is not a 
question of swallowed up. It is a questicm 
of what is going to be tbe impact. If the 
hon. Member can say that convening a 
conference will stop the bostilities· I am 
prepared to convene a conference. 

SHRI BAL RAJ MADHOK: I am not 
the Government; you are the Government. 

SHRI DlNESH SIDGH : We ahouJd 
not say things in such a way which will not 
solve the problem. We are trying to solve 
the problem and so far as the question of 
help to Laos is concerned we have rendered 
assistance to Laos and there bas been a 
military hospital and we are renderina 
assistance to the limits of our capacity. 

SHRI BAL RAJ MADHOK: You had 
a medical miIaion; but you have "i.tarawa 
tbat. 



SI'"tltlfPI ,,, PEJiRUARY 2S. 1970 lAD8lC . .4.' tlli 

SHRI DINESH SINGH : Upto the 
~  of our capacity we shaJl consider help-
ing Laos. It is dependent on Our capacity 
and based on the request from them of 
assistance. So far as hoboobing with 
North Viet-nam is concerned, of course, it 
. is for the han. Member to choose his words, 
but then, I think, it would he in our interest 
to maintain close relations with North 
Vietnam which is a democratic republic of 
Vietnam. 

SHRI PILOO MODY (Godhra): Spell 
it out. What is the interest? 

~ ~~ ""tor ~ ~  ~~  : 

~  ~  i!IT ~  i't ~ OR 

~~ ;;r) f!f;lrr ~ 1:t'fi ~ ~  ~ 

m mr ~ ~ ~ ~  q;r;;r) ~ ~  

\lit m ifTvi ~ q'h: f<Pla!f;ilT it; 
~  ~~ ~  ~  iI'fIJ ~ 'lim g, 
:a''I) ~ R mqlfil ~  ~  ~ ~  

~ ~ I it ~  ~  ~  ~  

~  ~ f!fi mrN.iIi' ~  ~  ;;rT£1: I 

~ ifTvi ~  !fiT m+ff'W i't <mim 
if fit;t:rr ~  if\! <ro i'tflR ~ ~ liT ;rtf 
~ ~ ~ ,,) ~~~ wlfil ~  ~  

if mtqst" II'" ~  ~  ~ ? 

\fT{T mT ~  ~ I ~  

4IRr qt ~ : 
Both in her individual capacity and 

as Chilirman of the Commission has 
been ~  towards such a solution_ 

it ;;rRill '!rrQar ~ fof; m'Ii't 'fR ij-
5QfCfii> f€<l-~  ~ ~~ 111ft i:r orflli' 
Ifilt if Ifilt ~ fiflli'OT ar1:t? arq;r ~  

~ 1'1;151) 'Ii)-~  ~  :a-ifij; ~ if 

~ ~ "'" lIi'ltrT a) ~ Utr'{N ifil:T 
il)1TT I ~  ~  ~ qR ~ ~ ~  

,iii) lfu1«r ~  'IliT ;i .. f ~~~ 
~ ~ ll'T ~ :a-ifij-ilTa;;fl-e- ~ it; ~ 

q'h: arr<: 'ifii1T ~ 0) 'I1:f) ~  ~ ? 'lilif 

~ ~~~  ~  

~  Wtr ~ I 

iflvi fcrlfaifA 'liT aR ~ "Iif q;r 

~~ ~  if !:1m" if;;; ~~ I ~ ~ 

ifi f..-q mft SNTif ~  it ~ ~  

lIi'Q1' '1T fili' ~  W ~ it; or)lfj it; mff 

iilm.n-a ~  q'h: ~  ~ if ~ ~ R 

~  ~ ;pl ;mTl{T !;fall ~  or QT. 

'iHl'IiT :a'lJTli ~ I il i51TififT ~  ~ flli' 

"flit; f..-q ~  '11fT ~  ij; ~ ~ 

il'Rr"rtr ~  ~  i5Iif trlli' orrfli 
fCfW1Pl aq'fl ij;ntt ~ ij- <nf<m 

~  ~ ~  a'l ff'fi i5IT arqljiT lfil: ~

6~ ~ fili' fstt'fmfC'li ~  m mff 

'it a'l<: ij- lIi'<:i't ~  Iffilli') arq- ~  

"«iit ? 

1Il1 f(lm ~  !Hififlli ~  i't itT 
~  ~ fit; ~ ifl:f! ~ ~  'docit ~ crQ.t 
it; Ifij'OfT 'f.) all' lIi'{if ifi fuq, ~  aT 

q'li on:;fi ~  ~ I f" tr<:il: ij-~  ~ 

~ Ifil ~ ~ ~  fa<: q-{ qorlJ -aoItr 

'fh qorrr qorll ~  i\' ~  ~ ~  

~  f'li<f ~ ij-~  ~  ~ ~ ~ m ifffl 

il:1ilt ~  ~  a",,,, ';f11:t :a'ififil f" ~ 

~ \!..- ~  lIi'T ~ ifi) q'h: ~ a-q 

~ ~ 'fiT f'li' ~ ~ ~  ~ ~ 'li'T 

~ ili'r ~ fl:r!rir, If\! ~  if1.fTif fi!;l:rr 

~  ar ll'ir q'Ii' <'I'l'orl 'li'ilTifI ~  I i/rf.t;or 

1l;lIi' ifta 1fTifif)li ~~  ~ .lJT<'T if ~ 

a) ~  Q1IJr I it ~  ~ ~ ~  ~ flli' 

~ ~ lfi1t;Oi5I 'li<:a-0) 1fA<'TT ~ 
i51T'!T JTR ,.fit; ~ ~  "&1 l!i'{ ~~ 

~  1fTIfflT W"'i ~  ~  ~ I ~ 

ftfffu ~  ~ f'li' 'Il'tf ,,);;r ~ 'li'1:;fi 

~  aR t!lfit ~  ~ aa ~ 

~ 111ft "",-it ~ ~ I ~ 0) q'Ii' ~

~  ,,<'T+!iif lIi'T ~  ~ I 5 ~ ~ ij-

~ ~~  ~  Ii '!i)f wm ~  ~  

~ ~ ~ ifi ~  ij ~ ~ QTrrT 

aT ~ 1ft QT<'TRf ~ ~ I ~ ~ 

~~ ~~ 1li1:6- ~ ~  q'h: ~ 
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m ~ ~ fit; il"T\'ITa ~ ~ 

~  I 'H'f,,:t ~  if il"1f <'fit ~ ~ ~ I 

~ 1f'j; if'fa,,!'h!" ~ ~  ~ ona ~  

IJit iiIrn 'l>[ ~~  <;fro ~  ~ «<!Tor iI' 

if.t WliiT ~  i! finlr ''IT I W ~ iI' Wlf 

;;IT ~~ ~ ~ ;;;ffi ~  ~  '1ft lIi)f llH!" 
lI"T'fil'lll ~  't Sf!;fT'f l1;:!j" ~ "'T rift ifr 
~  ;;ij"lIiT 'nT 'fil"f ~ I dij"fl HI orlfTlfT 

Ql"T ~  ~ . 

~ ~ <'Ir.f ~  itt 17'1i nT;;r 'liT 
;;rifTif OfQ:f "TlIT ~ I ~ fifllif'fTIf il;;rr 

~ ~  f'lilfT ~ "1fT ifil" ~  Ofil"f ~ I 

~~ ~ err iTT'. ;;<f.m ~~  ilfT ~ 

~ ? 
itil ~  ij"<TTor fq;!JT ''IT f'li iTl'f 'flIT 

~  ~~ ;;or ~ ~ 1!T ;;m-~ ? lift 
~  it 'l>l!T ~ f'l> ll"il" ~ ",.;r'"t lIiil"TOfT 

~ I ~  ~  ~ ffi ~  ~  flfOfi!: if aT 
qQ: il"ifTlft ~ ~ I 

~  eh if 'fA ~ ~  'liT ~ 

~ ~ il"Cl tl!T ~ ~ il"T'l: iI' '!fT'J ~  ~ 

iiIrn 'Ii"-nr ? fif:<fT ~  It'l: ij"qT;;r 'liT <;fifTiI" 

~ iTTlfT ~ I 

~ rom ~  ~ alii ~~ fl 

~~ ~ Hlii ~~~ ~~ 

'lit( W qiffl ~ iI' ~ ~ PI 
~ .. 

SHRI BALRAJ MADHOK: It is not 
that Laos forces. It is North Viet Nam 
forces. 

SHRI KANWAR LAL GUPTA: It is 
North Viet Nam forces. This Government 
should be ashamed. 

SHRI BALRAJ MADHOK: I would 
like him to revlge his statement. He is 
cteatiog difficulty hy this kind of statement. 

....n ~  ~  ~  it ~  

~  'liT WI" ~ ~  "1 

~ ~ it ~ ~ flli ~ ~ ~  ~ 

'!f1t ~ ~ il"1f ~  .mf onCT ;r@' ~ 

~ ~ ;;IT ~  ~ .mt ~ ~  ~ 

'f' ~~  ~  ifil" ~  iI"ffl 'ft IliTlfI\' ~~ 
m it Iftfl'li ncrr 'fT I ~  ~ ~ ;rTIt 

~ ~ ij;it ~ ~ crnr ~ ~ 

~ ijffi'j'r ~ ~  oil" ~ 'lit ~  

.m lI'h: ~  9>'l:rft I ~  m ~~ 

Of@ 'l>t ~ ~ f'li Off¥{ fqlf·:rOfA 'lit 'IiW 
if')t Iff ~ I 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : It should be left to the people of 
Laos. 

SHRI S. M. BANERJEE lKanpur): It 
should he left to the people of Laos. 

SHRI JYOTIRMOY BASU : It should 
be Teft to the people of Laos. They are 
strongly fighting· for their own rights. 

SHRI M. L. SONDHI (New Delhi) : He 
ha. made a wrong statement. It should be 
expunged. 

SHRI RANGA : Srinagar is in Kashmir 
But was there not an invasion by Pakistan? 

~  ~  mtf.t ~ ~ crnr 
~~ !lit ~~  ~  f.!;lIT ~~ ~ 

~ ~  I ~ ~ ~ it f.!; ~ 

Of ~ m i'l"m «ifT<;f Of;:f '"OfT ~ 
"lT1 

8URI PILOO MODY: It was ooIy 
when the dubaara sa>Qal was put thili WI 
!build out IiOw his mind was thinking. 

~ Rim ~  !IflTt IfTll"Ift"Ir ~ 
nlt ~ !lit fq;t ~ WI' ~ !IIR ~ 
~ ~ m ~ ~ oR <it it ~  ~  

'IIiOT f'l> ~  ~  ""'" ~ iffiI"t I 
m;r;fi!r >'''rT ~ ~  ~ ;it iI" 
iii ~  flli qil"T ~ lIirt'l" q;)fuij" ~ 1fT ~  

if.t <nror ~ ~ lfT ~  ~ ~ 

f.nII ... ~ f'lillT I mtR lfi! ~ f.!; ~ 
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~  ~~ ~  

If1: ~ Cl'R!ilR!r ~  ~ I it liji! ~ ~ 

~ ~ f.I; ll'ji! ~ ~  ~~ 

ift';r if ~ ~  ~  ~ ~  ~  If1: 

1IIT!I>1I1:!f VerT ~  Iii! imr iTT;;r if;T fi:(ffff if 

~~ ... 
SHRI M. L. SONDHI: May I give him 

a map of Laos ? It is a  serious matter. 

~ ~  ~  ll'([ mf<:ll'ij" 

~ ~ 0) '1"),1 ~ ~ 7fQit, ~  ~ 

~  if llI'l ~ ~ I 

SHRI NAMBIAR (Tiruchirapalli): 
There is an upheaval in Laos. The people 
of Laos are acting. We cannot dictate from 
here bow the people there should act or 
that they should act in a particular manner. 

SHRI A. SRBEDHARAN (Badagara) : 
If the Chinese come and act in this country, 
will he say that the people of India are 
acting? Why should he say that the people 
are acting? There are no pCDple there. 
Infiltrators are acting. 

SHRI ATAL BlHARI VAJPAYEE: 
Let the hon. Minister clear the misunder-
standilli tbat his reply has created. 

~ ~  ~  ~  '!il 
~  QflfTif ~  "frfji!{T I it ~  q),T 

m ~  ~  'f;<: ii!T ~  ji!) ;;rra- ~ I 

~  ... 

SHYI PILOO MODY : If you give him 
a third chance, he will be changing a little 
more. So, let us ask the question for a 
third time. 

sit ~ ~  ~  ~~ it Qf) 

~ IIii!T fiI; ~ '" ~  ifll'T ~ 

pr ~  m Ut it ~ ~ <w 'ff I 
~ ~  >!IT ~  v4\" Il:if; ~  

mn ~ it tl'l"<: ~ 1jit itifr ~ ~ I 

q ~ 'flIt:1 it@ f'ti c\lrif llI'Tq; ;;rri 
~ ~ 1 ~ ~ iflft if ~ crrq; ~ 

~ ~  '1ft ~ ~  aT ~  

fqr1ffl ~ f"f> ~ ~ it; ;fA ~  ~ 

lIi'l'ij"m '" if([ll ~  ~ {ij" cmr 
W it; ii'l'-r it ~ ~ ~ I ~  en: fiI;;r 
ihff ..IT '!il:i ~ ll'T ~ !tit ~  m 
~ if itit ~ ifji!ll1ii!T ~ I 

SURI BAL RAJ MADHOK: It is a 
continuing aggression. 

~~  itm ~  ~  

IfiT it;;r.r ll'ir ij"r:r'l1iTit..IT ~~ ttir 'IT 

'ff ~ iIlf If1: Qf) ~  ~  ~ ~  ~ I 

~ ~~ ;:rit ~  !tiT ~ itit if;T 

ij"1fT<'I' ~  ~ I ~ ~~  01) ~ ~~ {U 
~ ~ I iIlf en: iflji!<: ;tt ~  ~ ll'T 

ifji!l ;;riIT if;lf'l' If'l' ~ ij"1:if;:'!f if ~ it; 

mllit ~  ~  Oil" ~ ~ it ~  

q;ij"<'fr ~  ~ f", qii!T en: ~ ~ 'tiT ~  

it ~ ~ ll'T ifi\"T I ~  ~  m it; ~ 

if ~ it; mr:rit ij"qr<'l' ~~  <:1) ~  

~  ~ it'lr f'ti ~  'tiT ~  it; 

m ~ ~ ~ ll'T ifii!l I ~  ~ if 

~ ~ llI'l!I.r<:) if ~ ~  ~ ij"iIT ~  

ij"<::ro IfiT ~ ~ I it ~  m if ii!T 

~~ ~  

SUR! PILOO MODY : Let us ask him 
for the fouth time. Then the answer might 
still further improve. 

IQ'QfIR ~ ~ : {ij" ,n:q; .,T ~  

~~  ;jor ~ 1 

SHRI PILOO MODY :  I have come to 
tlu; conclusion that only aggressors can stave 
off aggression. 

SHRI NAMBIAR: He has a hllP figure 
and he leads the aggression. 

SHRIMATI SUARDA MUKERJEE 
(Ratnagiri) : It is rather surprising that 
the statement of the External Affairs Minister 
is like the Sermon on the Mount and it 
proves more than ever before that this 
Government's elI"ort is alwara to ~ ~ 
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blind man's buff. I cannot understand why 
the Government cannot call a spade a spade 
bere. In all the forcign papers, the back-
around of it has come out. We know, for 
Instance what the B·52s of the USA have 
been doing there. The USA is just as much 
RlponsibJe as the Chinese in creating a 
crisis there. If India is the chairman of 
the ICC, I want to know one thing; India 
should give up that position, because even 
in the London papers and on the BBC it 
has come out definitely as to what has been 
happening there ; the US planes wbich were 
supposed to drop foodstuffs there bave been 
droppiag arms and ammunition. Why can 
the Government of India not admit this on 
the floor of the House, if they occupy the 
position of the chairman of the ICC. 
Secondly, I want. to know whether Govern· 
ment are even aware of what the backaround 
of this is or ~  they come here to the 
House unprepared. 

AN HON. MEMBER: As usual. 

SHRIMATI SHARDA MUKERJEE: 
Everybody knows about these things after 
reading the newspopeT'. Why can the 
Government of India not admit this? My 
specific question is this. In regard to the 
situation whkh is developing on our frontiers 
and in our eastern sector where the Naga 
bostiles are gelling aid from China and are 
being trained, it has corne out in the press 
some time ago that Mr. Phizo has said in 
London that he had a thousand peopIe 
trained in China. If that is true and if the 
Government are prepared to identify its 
enemy, which I think at ttis time is Cbina, 
will they either give up tbeir position as 
chairman of the ICC or will they at least 
take a definite position in South·East Asia 
in regard to the relationship with the Soutb-
East Asian countries? How can they run 
with the hare and hunt with the hounds? 
How can you have friendly relationa with the 
Chinese and .lso try to protect the 
Americans because you get aid from 
America? Why do not Government make 
up their mind and take a definite stand? 
How can we have co-operatioLl with South-
East Asian con un tries in this fluctuating 
condition? (/ntt!rruplioIlS) 

MR. SPEAKER: I strongly disapprove 
of this shouting. After all, we are an 

august House. I do not want to lee it in 
futllIe. 

SHRI PllOO MODY : What can you 
do if you accept Communists in this House ? 

SHRI DINESH SINGH : The situation 
In Laos is really a very grave situatIon, and 
I am sorry that" e bave allowed sucb inter-
jection! to come in which have detracted 
from the consideration of this matter in view 
of the gravity that really edsts in Vietnam. 

I am glad the bon. lady member has 
come prepared and bas called a spade a 
spade. But has it helped the situat;on ? So 
far as I am concerned, I have said in my 
statement tbat the situation has been 
deteriorating because of the nGn-fulfilment 
of tbe Geneva Agreements by the parties 
concerned. It does not help if the bon. 
member has mentioned certain countries. 
We can all mention tbe names of these 
countries. But that is not going to help a 
solution in that sense. 

The bon. lady member went on to say 
that we sbould give up the cbairmanship 
of tbe Commission. Would that help in 
the situation ? 

SHRIMATI SHARDA MUKERJEE: 
Yes, if tbey make up their mind and take a 
definite stand. 

SHRI DINESH SINGH: We have 
the opportunity here, according to the bon. 
lady member. to sit her and call a spade a 
spade. But we sbould get away from our 
international obligations, where we have an 
opportunity to help ..... . 

SHRI MANUBHAI PATEL (Dahhoi): 
What is the alternative. 

SHRI DINESH SINGH: In the 
absence of alternative from tbe hon. member, 
he wanta to find out an alternative from me. 
I shall be glad to give him tbe alternative. 
The alternative is to have a little patience 
and try to work in tbe international field ... 

SHRI MANUBHAI PATEL: And lose 
everything. 

SHRI DINESH SINGH: ... instead 
of bull-dozinll our views or, "f criticising, 
other countriers (l"urruplio".,). 
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SHRI M. L. SONDID: If you refer 
to our previous debates, you will find that 
during the time of Shti Nehru's conduct of 
our foreign affain. the n.me of Prince 
Souvanna Phouma was a very respected 
name in this country. He stood for the 
principles of non-alignment. neutralism and 
independence in foreign policy. What do 
we find here now? The statement made 
by the Minister is, I tbink, an effort not to 
really go to the root of the problem. I 
would crave you, indulgence to mention 
that we have an ambassador in Vientiane. 
Not only are we Chairman of the ICC but 
we have a full-Hedged ambassador there. 
Certain instructions could be issued by the 
Minister. 

I wnuld crave the indulgence of my 
friends to my left and say that the present 
situation there is u a matter of fact 
aggravated by the presence of nearly half a 
lakh nf North Vietnamese soldiers ..... 

SHRI NAMBIAR: No, no. 

SHRI M L. SONDHI: That is why 
I said I crave his indulgence. 

SHRI ATAL BIHARI VAJPAYEE: 
The hon. memb.. should not !Ie disturbed 
like this. 

SHRI N<\MBIAR: They are fightinp. 
their battle. 

SHRI M. r.. SONDHI: North Viet-
namese prisioners of war who w-ere inter-
viewed by the world p"ess have confessed 
that they were fighting alone and not with 
the Pathet Laos-the'e particular unit:;. 
There is a hi.toric,1 reason also. Laos has 
very hostile neighbours and the majority 
of the Laotian people actually re,ide outside 
because their t.rritory has been eaten away 
for centuri... Now there is an opportunity 
to know whether Laos can exht as a nation 
or will be swept away from the map of the 
world. 

May I know from the Minister whether 
lodia has specifically asked  the signatories 
of tho Geoevl Agreo,ueot to act in accor-
dance with Article 4 of the Agreement to 
ensu", nelltradlv of Laos? May I know 
if India will announce im:n.diately some 
~~ ... ~  action? For example, the Minister 

~~  here anI! QOW aQDOuDce that he is ~ ~ 

to despatch a medical team to Lao-. There 
are 5,00,000 refugees there. We ha\'C been 
known to help refu&eeS everywhere and in 
our own country. Can we not help them 7 

I was in Vietnam last week. I met 
Prince SouvanDa Phouma. and I quote him 
who was a person re5pectcd by the 
Communists. by the Deutralists aDd by the 
non-aligoed people at one time, and tbere 
is no reason why that should chanIC. I 
quote his words. Ho said : 

"We would be bappy if India could 
help us in maintaining and defending 
our independence and neturality a. laid 
down in the Geneva .<\areemeot. Tbe 
war wbicb we are facing here is not a 
civil war. it is a case of bversion by 
a neigbbouring country which is also a 
.ignatory of the Geneva Agreement." 

I have the right to inform this ~  to 
inform the Minister ... {/nterruptlons). 

SHRI BAL RAJ MADHOK: If they 
go on behaving like this, I give a warninl 
that we will not allow them to speale. This 
is not the way. When our speaker speaks. 
they should not interrupt him like this. It 
is not proper. 

SHRI M. L. SONDHI: I will not 
say anything wbich I cannot SUbstantiate. 

MR. SPEAKER : would request 
Mr. Nambiar to remember that tbis is 
Parliament ~  everything goes by dis· 
cussions. He should listen to otber's views. 
and when his tum come., he can give bis 
own views. Do not try to obstruct him. 

SHRI NAMBIAR: The rule is for 
all, not only for Mr. Nambiar. Let tbem 
practise, tbat, and Nambiar will do the 
same. 

MR. SPEAKER: Do you want me 
to withdraw and leave it to botb of you. 

SHRI NAMBIAR: If they misbehave, 
they must be told. 

SHRI ATAL BIHARJ VAJPAYEE: 
By "both" you mean Mr. ]yotirmoy Basu 
and Mr. Nambiar. 

SHRI NAMBIAR: The proceedings 
will sbow whether I was misbehaving or 
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others. The past proceedings will show 
that. 

MR. SPEAKER: I bave no doubt. 
Please sit doWD. 

SHRI M. L. SONDHI: In 1964 Prince 
Souvanna Pbouma went to Hanoi and met 
Gen. Giap and he tried to find out the 
solution for this question of the Plain of 
Jars. It is a matter of great regret that 
Gen. Giap actually told him that be would 
not tolerate the presence of any other 
troops in the plain of Jars, and naturally 
Prinee Souvanna Phouma thought that it 
was very shocking to hear such a statement 
from the General of the North Vietnamese 
Army. There was nothing which Laos had 
done to violate the Geneva Agreement. 
Prince Souvanna Phouma said, and it is an 
record, that Laos is a free country, and It 
is not a lacquey of the USA or of any other 
country, but he would like the Plain of JArs 
to be neutralised. Has the Government 
of India made its position clear that we 
want the neutralisation of the Plain of 
Jars? 

Is it known to the Minister that Prince 
Souvanna Phouma himself was located at 
Khan Khay in the PlaiD of Jars? That 
is what I meant who I asked him to see 
the map of the territory. Of course, 
we can recognise that beyond it there are 
other problems. For example, there is this 
Gen. Wong Pu who is operating and caus-
ing concern to China and others. But as 
far as India is concerned, the problem is 
that of the 5,00,000 refugees. What a<e 
you going to do about them? Are you 
going to send a medical team immediately 
or not? 

Secondly. regarding the non-observance 
of the Geneva Agreement, will you make it 
clear that you feel that tbese Interested 
parties :.ave faiied in tbe observance of the 
Geneva Agreemont? If India, says that, 
it makes all the ~  

Thirdly, will our Ambassador-I am not 
referring to tbe Chairman of the I CC-be 
instructed tbat in the spillover of tbe 
Vietnam conftict, India wants all the re'pect 
the neutrality of Laos, and specifically the 
neutrality of the Plain of Jar., because 
it is at the time of ~  tbat 
neutrality must be guaranteed? Otherwise 
\lhat is tte n (aniDi! of neutrality? It only 
<ruates \I hen ther. is spillover. 

SHRI DINESH SINGH: The hon. 
Member referred to the respect that Prince 
Sou vanna Phouma enjoys in this country, in 
the past tense. I should like to assure him 
that so far as we are concerned, it is very 
much in the future tensc. Prince Souvanna 
Phouma enjoys respect in this country. 

SHRI PILOO MODY: Since we are 
talking about ten' es, what about the present 
tense? 

SHRI DJNESH SINGH: I wa, talk-
ing in the present tense. If the hon. 
Member would take out the plug in his 
cars, he wouid hear me speaking in English 
... (/nterruptlons). 

SHRI PILOO MODY: Everything 
about you needs amplifications. 

SHRI DINESH SINGH: About send-
ing a ~  toam, if we receive a request 
from the Royal Government of Laos that 
they would wish us to have a hospital team 
ill Laos, we sball certainly cousider the 
matter. So far as the question of consulta-
tion is concerned, I mentioned even earlier 
in reply to a question by Mr. Madhok that 
we would be ready to consult with the 
Geneva Conference Powers or the other 
countries to find a peaceful solution on 
Laos. We are not afraid of consultations. 
in fact when you rule out tte use of forces 
as a solution for any difference of dispute, 
consultations become inevitable and that is 
the only way in which you can resolve the 
differences. The hon. Member said that 
we should make it clear that the Geneva 
Agreement is not being fully implemented 
by all concerned. I said so in the body 
of my statement and if the hon. Memher 
feels I should repeat it. I am willing to 
read it out again. 

The hon. Member gave me some 
historical background on the neutralisation 
of the Plain of Jars. I am greatful to hi'" ; 
perhaps I could add to that if he so desires, 
something about the location of. the 
neutralised head-quarters in the Plain of 
Jars and how they were thrown out not by 
the leftists but by the rightists, from there 
and how Prince Souvanna Phouma was 
there in various capitals trying to preserve 
its ncuuality, etc. All these things are 
there and they could te repeated if 11;( I cn. 
Member so feels. It would not tL risht 
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[Shri Dinesh Singh] 

for me to say tbat only the Plain of Jars 
3hould be neutral sed; in fact the wbole 
hostilities tbould cease and not only the 
Plain of Jars but the whole area should be 
neutralised .•. (/llterruptiolls). 

n.3alln. 

PAPERS LAID ON THE TABLE 

Naval Ceremonial, Condldons of Service 
and Mi"""UaDeous (Ameadment) 

Regulations, 1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI M. R. 
KRISHNA): On behalf of Sbri Sawam 
Siogh I lay on the Table a copy of the 
Naval Ceremonial, Conditions of Service 
and Miscellaneous (Amendment) Regulations, 
1969 (Hindi and English versions) published 
in Notification No S.R.O. 271 in Gazette of 
India dated tbe 9th September, 1969, under 
leetion 18S of tbe Navy Act. 1957. [Placed 
in Lib,ary. S.e No. LT-2193/69]. 

NotIfication; under Export (Quallly 
Control and lospectfon) Act, 1963, 
Annual Report of Export luspec-
tion Council and Agencies, 
and Textiles Committee 
(Tblrd Amendment) 
Rnle" 1969 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOREIGN TRADE (SHRI 
RAM SEW AK): I bea to lay on the 
Table: 

(I) A copy escb of the following 
Notifications (Hindi and Englisb 
versions) under sub-section (3) of 
oeetion 17 of the Export (Quality 
Conlrol and Inspection) Act, 1963 : 

(i) Tbe EXPOlt of Dried Shark 
Fins and Dried Fisb Maws 
(Inspection) Rules. 1969, 
published in Notification No. 
S.O. 505S in Gazette of 
India dated the 29th December. 
1969. 

(ij) He Export of Fish and Fish 
PloduCIS (Inspection) Amend· 
ment ruleJ, 1969. published 
in Notification No. 8.0. 5058 

in G3zeUe of India dated the 
30th Derember. 1969. 

(iii) The Export of New Jute 
woolpack (Inspection) Rules. 
1969, published in Notification 
No. S.O. 51 in Gll2IItte of 
India dated tbe 1st January, 
1970. [Plaud In Llb,a,y. See 
No. LT·2S8S/70]. 

(2) A copy of the Textiles Committee 
(Third Amendment) Rules. 1969 
(Hindi version) published in Noti-
fication No. G.S.R. 2172 in Gazette 
of India dated the 3rd January. 
1970. under the sub-section (3) of 
section 22 of the Textiles Com-
mittee Act. 1963. [Plac.d ill 
Llb,a,y. See No. LT·2S86·70]. 

(3) A copy of the Annual Report of 
the Export Inspection Council and 
Agencies for the year 1968·69 
along with the Audited Accounts. 
[Placed in Ubra,y. See No. LT-
2587/70]. 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Flf.y .... venlb Report 

SHRI G. G. SWELL (Autonomous 
Districts) : I beg to preJent the Fifty-seventh 
Report of Ibe Committee on Private 
Member's BiII and Resolutions. 

COMMITTEE ON PUBLIC 
UNDERTAKINGS 

Fifty-Second and Flrty-Foartb 

SHRI M. B. RANOA (Broach): I beg 
to present the following Reports of the 
Committee on Public Undertakings : 

(1) Fifty·second Report on action taken 
by Government on tile recommenda-
tions contained in their Sixth 
Report on contracts entered into 
by Rourkela Steel Plant of Hindu-
stan Steel Ltd_ with Mis. B. 
Patnaik (P) Ltd. and others for the 
supply of iron ore and manganese 
ore. 
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(2) Fifty-fourth Report on action taken 
by Government on the recommen-
dations contained in their Fifty-first 
Report on State Trading Corpora-
tion of India, New Delhi. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 
SCHEDULED TRIBES 

Fifth Report 

SHRI BASUMATARI (K(\krajhar) :  I 
beg to pre .... nt the Fifth Report of the 
Committee on the Welfare of Scheduled 
Castes and Sch,duled Tribes on the Ministry 
of Labour, Employment and Rehabilitation 
(Department of Labour  and Employment. 
Directorate General of Employment and 
Training-Employment of Scheduled Castes 
and Scheduled Tribes in Services. 

BUSINESS OF TRE HOIJSE 

MR. SPEAKER: Shri Hanumanthaiya. 

SHRI BAK '\ R ALI MIRZA (Secundera-
bad) :  I have a submiss!l)n to make before 
the discussion starts. The President's 
Address is to be discussed not only in this 
House but in the other House. 

MR. SPEAKER : It has not started yet. 

SHRI BAKAR ALI MIRZA : For four 
days it is to continue. It is not possible 
for the Prime Minister to bf' present here 
and also in the other House at the same 
dme. Is it fair to this House ? 

1l.40 bro_ 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS 

SARI HANUMANTHAIYA (Bangalore): 
Sir, I beg to move: 

"That an Address be presented to the 
President in the following terms :-

'ThAt the Members of Lok Sabha 
assembled in tbis Seasion are deeply 
IfCIItful to the President fOr the 

Address which he has been pleased to 
deliver to both Houses of Parliament 
assembled together on the 20th February, 
1970.' 

Sir, the Pffsident's Address this year is a 
unique one. The circumstances. .. 

",1 "(f'f U1f ~  : 'f1ilfllT ~~  

tm Olfifro 'liT ~ ~  ~~  ilft ~ 
~  'litif ~ m,"!)" q""{ ~ ~ 'Ii<: ~ 

~  ~  ~  it If,r 'IT, ~ en: 
~~ ~~  lfr;;r) ~  ~~  ~ m 
~ 'IT, ~  ~ 'Ii<: ~ ~ ? 

~  ~  : ~  ~  If"{ IiiIT 

~  ~~ ii ~~ lllH ~ I 'fi!1t If"{ IRI' 

r;rT 1fi; ~ 11'T";11', ;;[1 ~ ~ ~ 

it ~  tTlfT t ~  ~ ~  'Ii<: ~ f I 

oil' If'! fl;rri (I};'i\,) : ~  ~  

Q if;f ~ Rif ~ ~  sw.f ~ 

~  ~ ..nll'T 'IT ~ m m it ~ 
'ff-d'p:rm 'flfr ~  ~ q"CTT <'Tllm.,. 

~ ~  1iTi!l' Iff"{ffr:rf.r ~ t 
~ ~ ~  ~  ~  ~ ;r it ~ 

~  ~ ~  qm; IDQ:q ~ ~ ••• 

oil' "'! ~ : lfQT CTl it ~ ~  i I 
q'T<ffl .i:!t ~~ q'Iq; mi"{ on,' ~ fcr-r 
f.ndll' if@' ~  m mOT ~ ~  t q 
~  

SHRI PILOO MODY (Godhra): I 
think that out of the two speeches that were 
delivered, the person reading the En&liah 
speech looked like the Pn:sident. 

MR. SPEAKER: No, DO. You an 
sometimes too much .. (Inrerruptloll) 

.n 11m'! firQRT ~  ~  

q'SliIlT ~ ~  it ~ q''R ;rnr • 

~~ r. I ~~  it ~~  If"{ '"' 

~ ~ ~  ~  ~  'f'if IifiT ~  'lit'!' ~  

IT"'" ~ .... l 'IT ~ if ~  , I 



~~ ~~ ~ I 

~ ~  ~  ~ 

~  

'1') '"! ~  ~  ~  'm 

~  ~  ? m't ~  ~~ ~~ if; l'fTf"'flti" 

~ I ,q ~ ifi{T it il ~ iTTo 'tiT lfTifiH 

il 
MR. SPEAKER: That point was dis-

posed of. No please. 

.u '"! ~  Ili{ l'fT1m n'r IfllT 
:a?;TlfT 111fT ~ I 

MR. SPEAKER: I do not want to 
entertain this point. This was disposed of. 
The speech was placed on the Table of the 
House. 

J5i\' '"! ~ : ~ ~  am-~  

lIfT f'ti il ~  ~ ~ ~ ~ lIfT, 

~~~ ~~~~ I 

in honour of the Kina and Queen of 

Laos." Interruption, 

~  ,", !1'rr ~ ~  : .{'f oT 
~  ~ ~  t I 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAGHU 
RAMAIAH) : Lunch is earlier. (Interrup-
tion' 

MR. SPEAKER: Should the King and 
Queen sit without the Prime Minister? 

P..11 RfI fqn:1 ~  <JiT qr'lit 

'liT 'lIifTiT ~  ~  i{lT ~~  ~ I 

SHRI PILOO MODY: Why was not 
the Foreian Minister invited ? 

MR. SPEAKER: Order, order. Mr. 
Hanumantbaiya. 

SHRI HANUMANTHAIYA The 
Address by the President this year is a 
unique one. (lnterruplion' 

MR. SPEAKER: Do not 80 into AN HON. MEMBER: What about the 
hahspbttiDg arcumenll, pleaae. Speaker? (Interruption) 

~ ,f. ,11(: it ~  it; '4fm!J If'( 

.mr ~ ~  ~ it; ~ If'( "@' ;fu;f 

~~  

SHRISHEO NARAIN ~  ~ 

the President's Address is discussed, where 
is the Prime Minister ? She must be present 
bere. 

MR. SPEAKER : My ruling is, when 
he is goina to speak, every Minister Is not 
bound to be present here. Now, I received 
this letter from the Prime Minister. 

SHRI ATAL BIHARI VAJPAYEE: 
Now? 

MR. SPEAKER: No; a little earlier. 
I did not want that it should be read in the 
House. She says : 

"Immediately after tbe question Hour, 
at 12 IS today, I ba>e to leave the 
HoUR for Rashtrapati Bbavan for lun,h 

MR. SPEAKER: If the Prime Minister 
goes, if tb-= Speaker is also invited. then 
God knows I Mr. Hanumanthaiya, please go 
ahead at ~  

SHRI HANUMANTHAIY A: (Banga-
lore) : This year tbe President's Adress is a 
unique one not merely in its contents, but in 
its approach to problems. The highlight 
of the Address is the fact that it contains 
many measures in order to bring into 
.xistencc a truly socialistic society, I 
persued tbe headlines and editorials of all 
the leadina newspapers in India and I found 
there was a general welcome. The headlines 
have been flashed so as to bring into pi'Omi-
nence the picture of the society this Govern-
ment proposes to shap. 

For the First time, I reel the preamble of 
the Constitution has been taken seriously-
the preamble which charges us that justice, 
social, economic and political and equality 
of status and opportunity 3hould be tho 
suidelines in all our \\orkirss, leaislative or 
administrathe. For the last 20 ) talB "e 
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knew the preamble but the tempo with 
which we were implementing it W85 rather 
slow. It was to general. For the first time, 
we have made up our mind to increase the 
tempo of implementation of these funda-
mental concepts. If there is any difference 
between the previous Addresses and this 
year's Address, it is the pace, the speed, of 
implementation of these ideas. For example 
bank nationalisation has been fortunately 
welcomed by every sectioil of this House 
except probably one party. I say it not to 
take political advantage of it, but to it pro-
ject the picture of the enormous amount of 
public opinion behind this move. Though 
the SSP and Ian Sangh differ in ~  

matters they ~  earnest and U" animous in 
the matter 'of even going further; they 
want the Government to nationalise not 
merely these 14 banks but al<o all foreign 
banks, foreign tea estates and foreign oil 
companies. Therefore, it is an admitted 
fact that this Government is gning in the 
right direction, even th,ugh it may not be 
possible immediately here and now to 
implement it all to the full extent. The 
President says that these important and far-
rcaching measures cannot be adopted by 
Parliament a t one sitting, not even in one 
year, maybe because of the question of 
heavy compensation. Therefore, the President 
has said that they are building this new 
society based on justicc and equatity brick, 
by brick i.e. gradually. This has made even 
the conservative elements happy that we are 
nol rushing pell-mell but progressing 
methodically. Even from the point of view 
of implementation, this has brought satisfac-
tion not only to the progressive elements 
but also to the conservative elements. 

Then comes the question of the privy 
purse in the context of implementing the 
nrindple of social justice as \\ell 85 equality. 
In Cd .. of Bank Nationalisation I have to 
say that the Supreme Court has done its 
duty. I do not want to make any adverse 
comments on its functioning. I myself 
belong to the legal profession. I know the 
tenets of interpretation. The primary and 
the only function of a court is to interpret 
law and m·t to make laws. 

SHRI RANGA (Srikakulam): What 
about judge-made laws? 

SHRI HANUMANTHAIY A: It is 
outside the jurisdiction of courl$ to alter 

the content of the Constitution or the inten-
tion of the Constitution-makers. It is 
outside the ~  of Ihe court to 
distort the law so as to defeat the intention 
of the legislature. I had heen a member of 
the Constituent Assembly; so also many 
of my colleagues sitting here. One of the 
cardinal principles of interpretation is tbat 
the intention of tbe framers of the law must 
be taken into consideration. 

SHRI I. B. KRIPALANI (Guna): No, 
it is wrong. 

SHRI HANUMANTHAIY A  : He knows 
more philosophy than law. He should keep 
quiet. 

SHRI RANGA : You should know the 
philosophy of law a1s<>. 

SHRI HANUMANTHAIY A  : In the 
Constituent Assembly it was nobody's case 
not even the case of my bon. friend, Sbri 
Kripalani, who murmurs now. that there 
has to be another Constituent Assembly to 
amend the Constituent. I had heen there 
throughout and I want to ask any hon. 
Member to show me one sentenole in the 
whole proceedings of the Conslituer.t 
Assembly which sponsored the idea that this 
Constitution canDot be amended bv Parlia-
ment, and that it has to be amended by 
another Constituent Assembly. Everyone 
of us took it for granted that the article 
concerned with the amendment of the 
Constitution conferred that power exclusively 
and fully on Parliament. For the Supreme 
Court to fa beyond this known intention 
and declare that another Constituent 
Assembly should meet in order to amend 
the Constitution is something which is not 
in consonancc with or in harmony with the 
principles of interpretation. 

SHRI RANOA: Question. 

SHRI HANUMANTHAIYA :  I wish 
the respected Professor Ranga to show me 
any of hIS speeches where he h.. taken the 
stand, wbich be is now taking, with reference 
to the Constitution-amending power of 
Parliament. 

SHRl RANGA: This bas reference 
only to the Chapter on Fundamental Rightsj 
lint the ~ ~ Coaatitu!iOI!. 
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SHill HANUMANTHAIYA : Therefore, 
whether it is the bank nationalisation or the 
the privy purse, it is my earnest prayer to 
my hOD. friends who differ from me, not to 
take a parti'an view. not to take political 
advantage of the present position but to 
_ whetber the provisions of the Constitu-
tion are being rightly implemented by this 
Government. If tbat generous and patriotic 
view and the preamble of the Con.titution 
are taken into consideration, the inevitable 
conclusion that we reach is that this House 
bas got the power to amend the 
Constitution. 

The Supreme Court decisions themselves 
are inconsistent. In its earlier decisions it 
bas taken the view which I am holding. 
Subsequently, the judgment of Mr. Justice 
Subha RIO brought in a new or different 
view of the matter. After all, it is a judge-
ment by a majority of one. I have some-
times felt tbat this judgment has not tak m 
Into consideration the true spirit of the 
previous judgment of the sa me court. 

Therefore, even though I will not blame 
the court for what it has done, when the 
case law goes beyond the intention of the 
Constitution and the enactments of Parlia-
ment, it is time that Parliament should sit 
up and mend matters. Unle.s this is done 
the just and humane snciety which the Presi-
dent speaks of cannot be brought about, 
tbe egalitarian order of things that every 
one of us has in view cannot be implemented 
and the disparities in income which many 
members of the House have reffered to 
cannot be mended. I do nol exactly know 
how to ~  with this, but what I say is 
wben tbe administration rtquired reform a 
Commission was appointed. 

Agriculture requires looking into and a 
commission is proposed to be appointed. 
likewise necessity has arisen for a commis-
lion to sit to recommeud judicial reform in 
this country. It is everybody's case. 

SARI P. K. DEO (Kalabandi) :  I would 
Uke to ask the bon. Member  as to when tbe 
various recommendations of tbe Adminis-
trative Reforms Commission will be imple-
mented by the Government and whether any 
reference has been made to that in the 
~ 8 Address. 

SRRI HANUMA.NTHAIYA : Yes, Sir; 
~ Government bas made a ~  on 

the fioor of the House that 87 per cent of 
the recommendations of tbe Administrative 
Reforms Commission have been accepted. 
Theref"re, I have no quarrel witb the Govern-
ment or with my friend's earnestness in see-
ing to their proper implementation. 

Apart from this constitutional issue, as 
you know, the law'. delay and expense are 
tbings t hat are corroding our society. I 
Deed not ~  it; tbere is no difference 
of opinion regarding the-havoc caused by 
tht delay and expense of legal procedures. 
This needs to be looked into in order to see 
that justice is done speedly and without 
much expense. T he Supreme Court, in pro-
portion to its dignity and authority, bas 
become the mo,t expeusive mode of seeking 
and obtaining justice. 

Therefore, to look into an aspects of the 
matter, I want tbe House to see the reason-
ableness of a Commission being appointed. 
In tbe interest of the c·)untry and of shap-
ing a new society that we have in view. a 
Judicial ~  Commission ougbt to be 
appointed. The only condition I tbink of 
is, that there must be no judges on the com-
mission because the repercussions of tbe 
judicial system have a bearing on tbe 
people in general, specially the clientele. The 
Members of Parliament are the best judges 
to see whetber these legal procedures have 
profited society or whttber they bave worked 
havoc in some respects. Any judge can lead 
evi :'ence before tbe commission. Any judge 
can make proposals. But the ultimate 
authority that shapes judicial procedure and 
system must be Memb"s chosen by Parlia-
ment. The personnel of the commission can 
be agreed upon by the leaders of tbe Oppo-
sition and tbe Prime Mini,-,oe_ What I want 
to empbasize is tbat people, who are 
interested in the maintenance of ,rul". quo, 
are not the proper judges to give correct 
decision in the matter. 

SHRI RANGA: He wants to get rid of 
the Suprcme Court with the help of Parlia-
ment. We cannot co-operate with you. 

SHRI HANUMANTHAIY A  :  I want to 
make another suggestion. Sir, you rightly 
remarked tbat I sbould straightaway start 
the speech, That has a bearing of its own 
because interruptions are ratber too many, 
The ~ ''It has also made an appeal to 
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Members of Parliament in the last parasraph 
of his Address when he Mid : 

"May you truly rellect their urges and 
aspirations. and may your deliberations 
and wisdom bring them nearer fulfil· 
ment." 

The Parliamentary procedure formulated 
and being worked is almost a century or two 
old. Here we = paying attention to small 
controversial matters-somebody's son is like 
this, somebody is arrested there. somebody 
is detained here. These take most of the 
the time whereas we have not got one hour 
of time to discuss public undertakings whose 
investment is Rs. 3.400 crores. 

MR. SPEAKER: He may continue 
after Lunch. Now we adjourn for Lunch 
and rc-assemble at 2 O·clock. 

13.00 lin. 

The Lok Sabha adjourned for Lunch III/ 
Fourteen ollhe Clock. 

14.05 brl. 

The Lok ~  ,e·,..,embl.d afte, Lunch 
at jive minutes ptJst Fou,teelt o/Ihe 

Clock. 

[Mr •. Deputy·Speaker in the Chot,] 

MOTION OF THANKS ON THE PRESI· 
DENT'S ADDRESS-(contd.) 

MR. DEPUTY·SPEAKER: Mr. Hanu· 
mantbaiya. 

SHRI HANUMANTHAIYA: I was 
making a case for reform of Parlimentary 
procedure. Much of our time is now being 
taken away on minor matters, sometimes 
frivolous matters, and issues-big and far· 
reaching_re not being discussed thoroughly 
and in all their depth and consequences. For 
instance, we have invested Rs. ",400 crores 
in our public undert,kings. I have not see.u 
for the last one decade this House taking 
up this big issue for discussion at any 
length of lime. There is no method. May be 
we make som" casual remarks about their 
workinj now and then. I want Parliament 
to have purposeful and effective control over 

their administration. It is with that veiw 
that I am proposing this reform. 

This idea of the Upper House being a 
Chamber of revision is no longer relevant. 
It might have been so in England in the 
19th century. But here Party High Com· 
mands and Legislature Parlies process and 
formulale measures before they come up 
before Parliament. Therefore ...... 

SHRI ATAL BIHARJ VAJPAYEE: 
Sir, I do not want to interrupt Mr. Hanu· 
manthaiya, but I want 10 draw your atten· 
tiou to the fact that Ihere is not a single 
Cahinet Minisler present while we are dis· 
cussinll the President'$ Address. Is Ihis the 
way to treat the House. 

SHRI SHASHI BHUSHAN (Khargone) : 
Here is a Deputy Minister. 

MR. DEPUTY·SPEAKER: I am told 
I hat Cabinet Ministers will be coming. 

SHRI CHENOALRAYA NAIDU (Chil. 
toor): Let Mr. Raghu Ramaiah be promoted 
u Cabinet Minister. 

SHRI ATAL BIHARI VAJPAYEE: 
Then he will also be absent. 

SHRI H. N. MUKERJEE (Calcutta 

North.East): You should direct the Minister 
of Parliamentary Affairs 10 convey to the 
Cabinet Ministers the displeasure of the 
House in their being absent in this fashion in 
spite of this matter having been raised in 
this House so many times. 

SHRI SEZHIYAN (Kumbakonam): I 
can understand the Prime Minister having 
lunch with the King, but what about other 
Cabinet Ministers ? 

SHRI HANUMANTHAIY A: This is 
the point I want to deal with. If Minislers 
are not present in full strength, one of the 
reasons is the duplication of work in both 
Houses. That is t he pattern of procedure 
in the other House and this House. You 
will agree that wherever Ihere is duplication, 
it results in waste of effort and waste of 
money. Therefore. we have 10 rationalise the 
functioning of these two Houses so as to 
remove duplication of work II' ~  as 
possible, . .  . 
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[Shri Hanumanthaiya] 

Sec,'ndly, this House has to be more 
efl'ective in the maher of controlling tbe 
administration not only in the matter 
of policy but also in the day to day working. 
We must project the wisdom and the ability 
of tbe House over matters more serious than 
the minor and frivolous ones we are accus-
tomed to. Thi; procedure wbicb was laid 
almost two centuries ago in England is 
i" tOlo adopted and it does not fit into the 
picture In the old days it was mc.e admi-
nhtration. It was not a q'"s'ion of building 
a new society. It was not a question of 
managing public undertakiDgs. Now tbe vast 
area of public undertakings is tbo task of the 
administration So. Sir. this House has to 
remove durlication of efforts. and make the 
functi{'ning of this House more purposeful. 
If this is to be done, the preseDt set of rules 
has to be amended or changed. Of course, 
this caDnot be done by Government. Parlia-
ment is tbe authority here. It is ~ ques-
tion of the Leader of the House and the 
Leaders of the O"position putt:ng their 
heads together and appointing a committee 
with tbe unanimous cunseDt of the House, 
so that the Rules of Proceoure of the Houses 
may be in Illne with the times anct the new 
responsibillties we have undertaken. 

So far as foed production is concerned 
the President in his Address gave us a happ .. 
note. Agricultura I production has made a 
break· through The other day the Minister 
of Food and Agriculture made a statement 
that in an year or so not only will we be 
self-sufficient but we may be in a position to 
export AgricuJtural production, by our 
scienllfic approach to .he problem has im-
proved N"body can deny this proposition. 
The Agri< ultural production. in my view, 
is most important The first and foremost 
thing for a human beiog is food. We have 
spent during the last 20 years more thao 
Rs. 2,000 crores in importing foodstuffs. 
Tbis vast drain of our resources has not only 
affected our economy but also our foreign 
excbange resources. And the PL-480 has also 
had its own repercussions on our internal 
finances and pdces. Therefore, if we are 
able to dispense with food imparts, it is a 
blessing equal to auyblessiogs that we can 
think of Government. I am happy to say, 
Sir, has arrived at this point of making the 
country confident about its food production. 

ODlr one 8 ~  I WlIQt to male hi 

this connection. The latat scientific dis-
coveries show tho t use of chemical fertilizers 
and insecticides is not an unmixed blessing. 
Many a time the food gets poisoned we have 
sO far invested Rs. 731 crores in chemical 
fertilizer production and the production in 
tbis field is only about fifty per cent of our 
requirements. The sewerage and wastage, of 
our cities and towns, are not only polluting 
the air and water, but are polluting the whole 
environment. In the United States of America 
and in Europe, everybody knows. they are 
now spendinp billions and billions of pounds 
and of dollars to prevent this air and water 
pollution, It is time that we do not commit 
the same mistake. I therefore propose that 
besides chemical manures, we have to pay 
particular attention to the manufacture of 
natural manure It i. tbe law of nature that 
was I age ultimately becomes manure and 
manure ultimately gets converted into foed 
through plants. In big cities like Calcutta, 
Bombay, Bangalore and Hyderahad, for 
instance, tbe sewage water is polluting the 
air and i. going waste. If at least Rs. 100 
crores are invested to convert sewage and 
other waste into manure it will be a blessing. 
II will prevent tbe air pollution, as well as 
the other dangerous consequences. 

Along with the production of chemical 
fert;lizer bein g allowed to go ahead, we 
should see that the wastalle and sewerage in 
this country are converted into manure. We 
have enough I'ublic enterprises and private 
enterprises which can easily manufacture this 
machinery to convert sewerage into manure 
and waste into manure. This will not require 
any foreign exchange or foreign know-how. 
Government has 10 see that considerable 
portion of investment is made to manufac-
ture of composts and (on version of sewerage 
and waste Into manure. 

I was very bappy to k now only two 
days ago the Mysore Government making 
an announcement that the Mysore State had 
become self-sufficient in food. That is one 
of the h.ppkst news that I have ever  read. 
If the whole country bccom"s self·sufficient 
in food, we shall have made much progress. 
We sball have removed many factors wbich 
give rise to irritation and dissatisfaction. 
That will also briog down prices. 

Agriculture is still tbe most important 
sector. In our anxiety to promot. bi, 
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industries, we have forgotten this primary 
sector. In the Fourth Plan and in tho 
various other plans that we are formulating, 
agriculture has to receive much more 
aU,ntion and mucb more investment than it 
has received SO far. 

In the industrial field, the pictnre is 
equally bright. Recession has receded. 
Exports are increasing. Imports are becoming 
less. The position has been well explained 
in the President's Address. ~ rate of 
growth may cross 7 per cent. In the current 
year the growtb rate may still go up. So, in 
the industrial field also, it is a hopeful 
picture that we have been presented with. If 
lhese two sectors, namely agricultnre and 
industries prosper and produce, then most 
of our problems are .olved. We shall bave 
the satisfaction of seeing that tbe people are 
properly fed. properly nourished, properly 
clothed and provided with the good things 
of life. 

As the Economic Survey bas pointed out, 
one of the reasons why industry is suffering 
is labour trouble, particularly inter-union 
trouble. All tbe time. the labour unions 
are insisting upon their rights to get more. 
I have never come 8L-fOSS a trade union 
which says something about production, 
sometbing about efficiency and something 
about increasing the national weahh. All 
the time, all of us sitting here are so anxious 
to secure votes that we have gone on 
promising people everything that can be 
promised. We have egged tbem on along 
the lines of insi&tence upon their rights, 
side-tracking their duties. I make bold to 
make a new propoaa\. Of coune many of 
my friends may not agree with me. If we 
want a socialist society, then we must work 
for it in its correct way. Trade unions 
cannot have it hoth ways. They cannot 
have the capitalist way of agitation and 
strikes and at tbe same time iocrease pro-
duction and bring about social justice. One 
of tbe Cabinet Ministers told me tbat be 
was having some conference witb tbe 
Rumanian Ministers, and tbey were surprised 
to know tbat there were strikes in our 
pUblic undertakings. Nothing of tbe kind 
could happen in tbose socialist countries. 
Strike way come into the picture and it ougbt 
to come into the picture wbere the motive is 
private profit. 

SHRI RABI RAY: If the bureaucrat. 
replace the capitalists, there should be no 
strike 1 

SHRI HANUMANTHAIYA: They are 
certainly entitled to bargain, because the 
capitalist wants to make as much profit as 
possible for himself and his family. But 
where tbe meailS of production is owned by 
the State, as in the case of our public 
undertakings, labour has to realise that tbe 
socialist principle ... 

SHRI INDRAJIT GUPTA (Alipur): 
Tbe management also has to realise that. 

SHRI HANUMANTHAIY A  : ... requires 
that there should be no strike. The only 
right is to produce ... 

SHRI lYOTIRMOY BASU (Daimand 
Harbour): Wbat about five lakbs of casual 
labour on the railwaY" 7 

SHRI HANUMANTHAIY A : After 
production, there will be sufficient time for 
equal distribution of the wealth produced • 
... frer all, this Parliament as it is constituted 
today is not in favour of the capitalist 
system or of unrestricted growth of private 
enterprise and wealth. Ultimately, all 
disputes between labour and management 
should be adjudged by ~  Let there 
he tribunals. Let there be a supreme 
authority, and let that be a committee of 
Parliament to arbitrate. But to go on 
encouraging inter-union rivalrie3 and agita-
tions will mean the ruin of our enterprises. 
In tbe Hindustan Steel enterprises, the 
labourer. some of them, went and even 
ruined the machinery. They could not be 
punished or taken to task. ~  is the ~ 

ruinous way of pampering labour ... 

SHRI JYOTIRMOY BASU: Like Shri 
Atulya Ghosb going to Durgapur. 

SHRI HANUMANTHAIYA: Labour 
must bo paid properly but they must be 
made to produce. Without production, there 
can be ~  a capitalist nor a socialist 
society. 

Under some misapprehension and s\lme 
miscalculation, we do not bring a sense of 
responsibility and sence of duty to the 
labour sector 10 produce. However much 
we may speak, however high our policy 
formulation may be, we shall never be "h'e 
to achieve a socialist society «<ithoot pr,'-
duction. Therefore, labour policy has to be 
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so oriented as to fit ioto the socialistic 
society. The present policy and the prescot 
law has beeo more or less attuned to tbe 
<'apitalistic system of society. We are afraid 
to say these things because we are atraid 
tbat the popolar vote in this sector may not 
be available to liS. But I would submit tbat 
it is not a questioo of votes, but it i, a 
questioo of prospt"rity of tbe whole natioo. 
Any Member who has only his electioo 
prospects io view aod oot the prospects of 
prosperity of the country will oot be serviog 
this House or Parliament or tbe couotry 
effectively. 

SHRI CHENGALRAYA NAIDU: We 
aH agree, except bis oew col/eagues. 

SHRt HANUMANTHAIY A: Govern-
ment have now become acclimatised to 
takiog quick and proper decisions. Tbe 
other day, we had Ii decisioo 00 Chandigarb, 
which was pending for years and years. 
Whalle\'ell may he the formula, this Govern-
ment bad the determiDation and the 
impartial approacb to the problem. Tbey 
bave given tbe decisioo. 

SURI RABI RAY: Ask Shri Randhir 
Sin.b. He is unhappy. 

SHR! HANUMANTHAIYA: Let me 
atate tbe proposition clearly. Here also, we 
are somewbat weak witb reference to our 
owo people. It has becomy one of our 
weapons to inci te linguistic and regioual 
fanaticism to maintain our hold. It is not 
Ihe fault 0' one party. All of us more or 
less have worked ourselves into such a pitcb 
lbat it bas become almo;t impossible 10 
retrace Our steps. No reasonable discussion 
can take place wben Slate boundaries are 
concerned or when the laoguage issue crops 
up. Each one of us is so much concerned 
wilb our own constituents. whether right or 
wrong, that the ~  has been vitiated. 
It has even erased party distinctions. 

This House, being tbe sovereign authority 
in the land, consisting of the representatives 
of the na,ion ha. to rise higher, so tbat we 
may take decisions in consonance witb the 
interests 01" the nation. in keeping with tbe 
unity of the country and in harmony witb 
tbe culture and tradition that thousands of 

years have bestowed on us. It is in this 
spirit that I say that the Prime Minister has 
given decision on Chandigarh. So far as 
the other linguistic and border disputes aTe 
concerned, I b.have tbe Prime Minister is 
capable of taking equally impartial and 
dekrmined decisions. It may not be satis-
faclory to all. But the Prime Minister's 
dec'sion must be accepted. Even if my very 
good friend Dr. Ram Subbag Singh become. 
tbe Prime Minister tomorrow, I shall halle 
to accept his decision, whakver it is, bccaUIC 
there is 00 other means of settling it. 

Therefore, in our anxiety to decry one 
allotber in the anxiety of one party to 
denigrate another. let us not mix up the 
issue and fail to see wbat is risht and in lhe 
mterost of tbe country. Border dIsputes 
have to be decided u Ihmalely by Parliament. 
Parliament should not 00 pressurised by any 
section or group. It so happens that each 
State may be interested in a particular 
manner of solution of a problem. But wben 
Parliament as a whole approves a decision, 
I am sure it will be in Ihe interest of the 
nation If you lose faith in Parliament, if 
you lose faith in the Leader of the House, 
there is no other method of solving such 
questions. I hope tbe Prime Minister will 
proceed along the lines she is doing and see 
that every controversy is set at rest. 

SHRI RANGA : The Prime Minister II 
better than the Chief Justice ! 

SHR! S. M. KRISHNA (Maodya): 
Where do we start 7 

AN HON. MEMBER: Mysore-Maba-
rashlra. 

SHIU HANUMANTHAIY A  : The 
Mysore-Maharashtra border dispute is 
capable of solution. If you leave it to tbe 
Mabarashtra people, they want to make tbe 
wbole of India their Mabarasbtra; if you 
leave it to Mysore, tbey are permanently 
fixed to the proposition of the Mabajan 
Commission Report. 

SHRI RANDHIR SINGH (Rohtakl: 
Wbat does he say about the Sbah Com-
mission Report? Let him not take a 
contradictory stand. 



211 Presldell", Addre.s (M) PAALGUNA 6, 1891 (SAKA Presldellt', Address (M) 2111 

SARI HANUMANTHAIY A  :  I do not 
want to go into details There will be 
occasions for us to discuss details here. I 
assure you that in spite of my being  from 
Mysore, I will refuse to take a parrisan and 
fanatic view of the matter. The very first 
imprisonment I suffered was when J hoisted 
the national flag. In those days, it was 
t",ason to hoist any other flag except that of 
the Maharaja in Mysore. Then I stated, 
almost 3S years ago, that I am an Indian 
first and everything else next. 

SARI G. VISWANATHAN (Wandiwash): 
Indianisation ! 

SHRI HANUMANTHAIY A: I can give 
him an effective rejoinder, but my point is 
not to win a point but to win his heart. I do 
not want to throw some remark or joke and 
hurt feelings because here we are coordi-
nating our views and feelings to evolve 
acceptable solutions. Jf I have begun with 
that principle and suffered imprisonment, 
I have no cause whatever to change it now, 
and I will abide by the dedsion of the 
Prime Minister. I am sure that being 
neither a Mysori an O<'r a Maharashtrian 
and being the first citizen in the sense of 
responsibility, she will take a just and 
honourable decision which will be good to 
both the States. 

Hon. Members have given notice of as 
many as 600 amendmClllts 

SARI MADHU LIMA YE: That 
Shows widespread resentment. 

SHRI HANUMANTHAIY A: Wide-
spread interest in tbe administration. 

SARI RABI RAY: Interest and 
resentment, both. 

SHRI HANUMANTHAIA Y A: If you 
have as your profession resentment all the 
time, your life will be full of ~  

and you will end with resentment. There-
fore, resentment is not an honourable 
occupatioB. In fact, you younelf say in 
many of your public statements tbat after 
tbe 1972 elections tbere may be a coalition 
Government. Prepa.e your mind, resenting 
mind into a co·operating mind. 

Many hon. Members bave taken notice 
nf the law and nrder situation in Kerala 
and West Bengal amendments have been 

(abled by the leaders of opposition parties. 
Tbe Government answer is already th=. 
I am not advocating either the cauoe of the 
Congress Party or the Communist hrty 
who ore in power in these States. Far from 
it. If ynu look into the report of the 
administrative Reforms Ccmmission on 
Centre.State relationsbip . 

SHRI MADHU LJMAYE: want 
you to be made a Cabin(! Minister in 
charge of administrative reforms. 

SHRI HANUMANTHAIY A: Thank 
you vel y much for your good wisbes. At 
alY rate, there is a certainty that I will be 
in the Cabinet wben you are in power. 

In the Centre-States ",lationsbip "'POrt 
I have advocated the flshis of lhe States, 
autonomy for the States, much more than 
anybody has done up till now. It is not 
because that I want to ma ke the Cen,", 
weak. Delegation of authority, as tbe,. 
say, makes for administrative efficiency and 
economy, Concentralion of power tbou-
sands of miles way will not make for 
efficiency and economy. It is on tbis hiab 
principle of administrative emdency that I 
bave based all my ,ccommeodations. You 
will see that law and order being a State 
SUbject, Parliament and tbe Government of 
India cannot lightly interf<re. Mabatma 
Gandhi said we want derrocracy and we 
must have she right even to err. Please do 
not take it literally. If tre electorate. if 
the people of West Bengal and Kerala ba ... 
made ao error in electing tbe Communill 
Parties to power. let them realise it. If 
tbey feel that tbe present state of law and 
order is conducive to their interests, to the 
national development, I have no q.uarreI, 
let tbem elect them for another term or aay 
number of terms. But if they feel that the 
position is bad it is for them to revise their 
OPIDIOn. Tberefore. on the basis of 
provincial autonomy and true democratic 
principle if the Government of India ~ 
not interefere in the day-ta-day working of 
tbe law and order situation in Kerala and 
West Bengal, it is not tbat the Governmeut 
of India is weak. It is that the GoverDDlOllt 
of India is constitutional, correct, in ita 
approacb to problems on the basis of 
autonomy and democratio principles. If 
some of my hon. friends feel aurieved that 
the law and order position is bad, L t us 
go and appeal to the people there. 1 ~  
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happy that some of the leaders of the 
opposition do go and they beard the lion in 
its own den. Instead of doing what is 
effective, if you merely come and eKpress 
resentment in this House, it will not solve 
the situation. 

DR. KARANI SINGH (Bikoner): Did 
you appeal to the people before you imposed 
President's rule in Rajasthan? 

taken. Many years ago the President of 
the Theosophical Society al Madras who 
is also the President of the International 
Society of Theosophists told me thaI the 
P form was a big irritant and served no 
useful purpose. It so happened that a 
year later I joined Administrative Reforms 
Commission under the leadership of my 
esteemed colleague Mr. Morarjl Desai. We 
exomined this aspect and by the time we 

SHRI HANUMANTHAIYA 
could take a decision, he had left the 

His Commission. 
Highness is q'lite correct in the question 
he has posed. But I should like to remind 
him that ~ the President's rule is 
imposed according to the Constitution. 
the,'. is no question of referendum and 
taking the people's will, The Governor is 
confined to a limited question, whether 
a stable Ministry could be formed or not. 
He exercises his discretion. The question 
of taking people's opinion does not arise 
ift these cases. But eV<"Jl this situation I 
have met in my report on Centre·State 
telationship. Many members have tabled 
amendments to the same effect. We found 
"'n enquiry and after taking evidence that 
one Governor acted in a particular way in 
a particular situation and another Governor 
in some other way. This should not be 
done. Under rule of law, there must be a 
certain uniformity of action. It is, there-
fore, that we recommended formulation of 
lUidelines for the Governor. Instead of 
_ing that guidelines are framed, if you 
merely raise a discussion and ventilate your 
feelings against the Government, it is of 
~ little use, because this Government 
is very oirong and very atable ... 
(/nterruptiolls). For what I know of the 
Prime Minister she is not going to cbange 
ber attitude, policies or metbods merely 
because there is some resentment or some 
personal attack or some motive attributed ... 
(lrtte"uptions). In order to solve tbe 
tontroversial questions about Govemors, we 
have to formulate guidelines for the Gover-
nors. As many of our Opposition leaders 
IlU8PSted tbere sbould be an Inter-State 
Council as  contemplated under tbe Consti-
tntion to sort out tbe differences. The 
zonal councils do not deal with canstitu-
tional matters; they deal witb minor 
administrative matlen. 

Though it is a mifter mattei', I am happy 
III one deciIioD that !be GovernmeDt bu 

AN HON. MEMBER: He got his P 
Form. 

SARI HANUMANTHAIY A: When 
we got it thoroughly examiued, it was 
proved by facts and figures, not merely by 
sentiments. that the P form had ~  to 
fulfil the intention With which it was 
introduced. It did not save foreign 
exchange. 

SHRI VASUDEVAN NAIR (Peermade): 
After how many years did you realise it ? 

SHRI HANUMANTHAIY A: We are 
a slow set of people and do things progressi-
vely, and not by revolution. 

When this P form was found to be so 
useless, and at the same time causing so 
much annoyance and irritation, we thought 
it was right to recommend to the Govern· 
ment that it should be abolished. Reoently, 
the Cabinet has taken the decision and 
abolishing tbe restriction almost 80 per 
cent. I would appeal to them to abolish 
it altogether. No harm will be done. This 
P form is an indication of the tempo and 
psycbology of bureaucracy. Whenever they 
get somethiDg in their hands, they w;1I 
never release it. And then the question 
sriSel!, wbat to do witb the otafl' who are 
engaged in the P form work. We are 
so accustomed to be humane that we do 
not want anybody to be retrenched. At 
tbe same time, we are SO public spirited that 
we want alliciency and economy to be 
introduced in Government, This is a 
contradiction that is haunting the House 
and all of us. It has to be resolved. 
Merely because we bave to maintain a Cew 
officers or merely because it is easier to 
maintain the 8tQtuS quo so far as the 
administratiVCl structure II concerned, we 
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cannot alford to continue to annoy and 
irritate people. It is not right. 

This Government's hallmark, as they 
say. is new method, new drive. Wherever 
there is harassment and annoyance, it is our 
primary duty to see that they are completely 
removed After all, in a democracy we 
have to be responsive to the people, 

(Interruption) This P form having heen 
done away with to this extent, the Govern .. 
ment can as well go the full length and earn. 
the appreciation of the people 

The most important question that faces 
us today. as the President has said, is un-
employment. Many of the leaders of the 
parties have given amendments staling this 
problem. This unemploym.nt question has 
also to be tackled in an altogether new way, 
as I enunciated the new policy for I'bour. 
This unemployment is a characteristic 
feature of the capitalistic societ\·. Even in 
the most pro,perous country, the United 
States of Ameria. there is always unemploy-
ment 0' about five lakh peJl'le. All schemes 
which we "ro formulating and the policies 
that we pursue, all the new c!!terp;;ses that 
we start, increase employment; fhere is DO 
doubt about about it. But it does not 
abolish unemployment. Here also, if you 
are very serious about socialist ways, we 
must adopt socialist methods in the matter 
of solving unemployment. I am thinking 
over the matter and I hope many of my 
friends who are confirmed socialists, who 
think that socialism is the ideal thaI will 
solve all these problems, will assist me in 
formulating new proposals. 

The fiirst and foremost source of un-
employment is the educational system which 
continuously supplies unemployed people. 
The people who get educated become fit 
on!y for office work. In the rest of the 
areas they become un.mployable. There-
fore, the educational system h1S to be 
changed. Inspite of several Commissions 
we have not been able to effectively change 
this educational system. 

Secondly, we cannot afford to give the 
employment that'each one asks for. Every 
graduate may ask that he should be an lAS 
officer. It is impossible to make all the 
graduates IA,) officers though they may 
deserve i!. So, I formulated the idea of 
National Service CorDs twenty years aao in 
my repon, whon lhe Mysore Government 
appointed ~ Commission 011 edllCtltional 

reforms. All the educated youth must be 
harnessed to this corps. There must be a 
rule tbat the Public Service Commissions 
should not entertain any application unless 
there is a certificate attached that he baa 
served in this ~  organisation for about a 
year. Thus, the whole educated class of 
people can be made to come into this or-
ganisation As soon as somebody gets a 
degree, by memory tests or by intellectnal 
ability, he may be able to get some employ-
ment. The salary figures are so high there 
is a rusl towards employment in offices. 
Hereaf'er, we have to so frame our policy 
that service should be the motive and not 
salary. In the Administrative Reforms Com-
missioo"s work, we have found that every 
sector of Government servants wants more 
in terms of money. I am yet to see a person 
who is inspired by the incentive of service and 
devotion to duty. Over all these years, the 
whole psychology has been made selfish and 
everybody thinks in terms of money. Even 
the ICS officers. who get Rs, 4,000/-, say 
that tbey witt get Rs. 10,000/-if they go to 
the private sector. The Higb Court Judges 
who get Rs. 3,000/- to Rs. 4,000/-say that 
the lawyers are getting more money. Though 
the scheduled rate is 5 per cent, the lawyers 
take 10 to I < times that figure as a matter of 
contract. If a shop-keeper sells an item at 
10 paise more than tbe listed price, he is 
called a blackmarketeer. But the honourable 
profession of law knows no blackmarkel. On 
the bases of the black market fees of the 
lawyers, the J udles develop the afJwnent 
that they must be paid more. 

The whole area has to be ..-amined 
with the purpose of bringing about, as the 
President says, a just and humane society 
based upon equality and justice. I hope the 
House this time will relegate minor and 
frivolous matters to the bactcaround and 
formulate policies of a fundamental nature 
on the basi, of service and not salary. 

~ ~  ~  ~  

"'lal ~ ~  it .;ri' ,< ~  ~ ~ if; 

~ 'n ,iit '1ir ~~ ~ ~ 'liT, 

~  ..n ifoilffflfT .,1 if ~  ~  

,mm ~ ~ ~ if. ~ ~ w ~~  
m:'1 if SJ'fC);5 fntIT ~ I ~~ ~ m it; 

11if ~  ,{ i I 
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~ ~ ij; 1;f'n: ~  'fT;r'n'!l' 'li<'lT, <'Il'1'T 

ij; ~~ 11:'!> ~  ;orlll, gf, <'Irll) '!>T ~ 

~ ~  f", .I:i ~  ~  q 

~ "Ill ~~ !A'f...m: ~  ~  ~  "'T ~  

~ ~  iio;rR ;;it 'lJOlf ~  

~ gf ,,«'liT 1:11' i'1T1I ~  «"t ~  

iAlII ~ <'ITI]' 1:T :nit ~ V'" ~
m ;f.t ~ I .'1 ~ ~ ~ 1!';'Jfi ~ 

~ IfT1if ~ f", ~ ~~ it "'Tit ;rftit q 

\ill'!>, Of TaT ij; ~  m, ~  ~ "" ~  

~  f'tlll'T m'{ Vii' ~  if; ~  

if Dana !f;T qf''flf fG"H f'!> ~  ~ 

~  "ffilffT ~ ;m'!>1 m "" ~ ~  

t I  _ •• ~  ... 'fI3J ~~ it '!>lit  '!>lit 

if, ~  iFiJl11T !A'T'l it'!f, .nlf) ij; ~ 

~  ~  ~  ~  ~ ~  ~  ~ I 

mrr;; ~~ ~ f", ~  'IT'fT ~  'fiR:-
~  flffl, ;ft3J fl'l'!lt mr ~  ~ 

~ I ~  ~ ~ f", iH'!>l ~  q 

~ ~  ! ~ ~ ~  ~ 

~ A; ~~  ~ ~ fQI 1f{! W'f ~  

~ ? ~  f'" ~  • .rq;r ~  f"'lfIl 

IJ'(€ fi'1!if 'li,{ "rQ')il-«'f-.:r;r f", ~  ~  ~ 

~ t. ~ 1ft ~ ~ ~ ~~ 

~ ~  6~ I ;;f!lT fr. ~ ~ 

~  ~ !A'or.t ,;mnn.'!T i't er;gr ~  

~~  ~  ~  ~ .m: ITt!!&!' if it ~  

.<1 ifl\'!' er;) ~ 6  ~ f", ~ ~  if 

~ ~ ~  ~ I il:tJit l!rTvrrrlf ~  if 

!llTl''ff''l*«rr 6rf'f<'T If,') ~ I il"ll"T'{T ~  

'if<;T ~  l)'fITT ~ ~ ~ Q\fT ~ I 

m< ;it 111'!rt If,''f-lf,mrrit qfo.r", ~  

~ ",ru Iff'll' if il" :a<rif li') ~  !llTt 

1. I fl'!«ri'f. 'f; <'I), 'I, It ~ 'ifl¢t i 
f ti ;orT f'lJ<'lTf "'T 'fif'{\;rT'IT ~ ~  lIil'IiT 

fG'iI) ij; ~ q'qifT Iffff er;1 qer;n ~ I ~~  

~ q'iI'it mit ~ ~  m<'l iii ~ t"f 

if; ~  it o;ni{'j ~ I ~ ff'ii " ~  

~  e"lo ~  il'rcr ~ ~  ~ itit ~  

ij; ~~  if it@fT f'li ~  34 "fl@ ",r 

~  ~ ~ ~ 11') It it!if;rT , flf, 

.« ~  or ij; ~  m'{ "'''I!! iiI ~~ 

~ ~~ err 111'" ~ ~ I lfl! ~  ~ 

<'I&fl!! ~ I Ifii ~ lfT\'I' 'liT v)<f"li ~ f", iI) 

~  \if'f-'iT it ~  'Ii! ~  ij; ~ 

~  it liT q-qit q-Tq If,T ~ 6 ij; 

q-flfliTI!fI!! ij; illU .. rr ;orT,rr {t flfi'fT fG"lfT 

~ I 'Il!,iT il'1, ~  t« il'Hr 'iiI ~  ~ I 

16 m<'T ~ ~  «G:rr it 6'fit s:« iI'T\'!' 
'fit ~ 'iiI 'IT f", lfl! ~~ ~  «I!'r;;roo 
~ ~  t«!!IT ~ ~ ~  

i!rm I ~ f<'ll( Sl'1ITij' li') f'l>\!, lf1!, I 

~  m gi, ~ "'T tOf"''f li') iI';it, 
«1ft JQ ~  ~  ~~  ~ flintffil( 

~  ~  ~  q't, WlfJIl' m 
or)qtq ~ l1Tcrr ,{{!T o;rh lfi!T "",I!! ~ 

f", ;;rlli! ~ q'{ mt ~  # ~ ~ 'liT 

~  ill lit, <'f1tT) if ~  l!T 'fln I 
<'fIlii !!IT \ifil' filf«1 OfiP f'fi'1T ffi '3'ifit 

~  q '11fT I S:if «IU 'if')\ifT 'liT Ql'I' 

~ 'Iii! "', ~ ~  Ofill "'t ~ f'li Il'i! 
~ ~ $aft ~ 1ff ... ,«;1'jvit trtt'!IT 
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t I ~ ;;rTJjl' ~  ~~ ~  ;;rTiTf 1FT ~ t, ~  srm 1FT fir... <rr.n ~ iiTT f'li 
~  iffif ~  i\T,,1 t I ~  ~  ~ ... mr ~ ~ ~ ffifif; ~  

1FT i{C'lnT fino¥! ~  ~ ~  if,lt (It l.mt if Ifi'rt 11'1 ~ ;r ~  ..w I 
<'111f, ;rIlT ~ IIh: qfd't:qRr ;;i\' ~5 ~ ilii'Rlf, q if; ~ mA 
m;:;r ilT<ff ~ ~  if; ~~  ~ m ~ iRa-~ liT ~  1ft' ~ ~ 

iiTilffi if; ~~ ~  ;:rfi'IiT ~ ~~  'I\'t 'lHTif t ;:r;r 'liT ~ $ ~  ~  t 
~ I ~ ~  srorf"mor ~  IF) rill' il1 f'li q IFf ~ i\T, iiT;rcrr '1ft ~~  

~ ~  ~  ~ ni 'litilT ~ ~ I iiT'fCTT t m'f ml'TTfi;f'li m vfir'Ii "IIT1i 
SPTfuUt;;r <IT'liCTt it; ~ ~ if ~~  qm ~  I flm ... if; ~ ~ ~  ~  1ft 
~  ~ ~ ;:r;r ~  <it ~  ~ ~ I iilfrtt g'flf'iT'f 'li1 'fTU ~  fIFti,\, 'I1f 'lili" 

~ ~~  ... if 1fTIf ~  it; ~ ~  'lit ~  ~ f'lA<'l'T ~ iller! ~  mrif ~  ~  
f.t; our 'I1f 'lilll ~  ~ ~ aT ~ m t liT ~ ~ ~  l1rer t, aT ~  

SPTf<mR crr<f;<fT 't>'t fifi;f!l lit t ~  ~ ~  ~ ~ ~  ~ I ~  mcrcrT;; 

~ t ~ crT'IiCf ~  t I ;:r;r ~  if if qisrir.z;;r ~ if ~ ~  1JT'Ii srrom 

~~ f!f;1iT ~ m ;:r;r!f;1 ~ ~  if,1 ~  §'" ~ I jilfT't ~ if; lITtll' ;llffllif 
~ I ~  ~  ll'ii1 ~ ~ '1:t ~  it; aTU if'fTIiT IQT ~ $l'fli'm" t I ~  

~ I ~ it; ~ t ~  ~ 'I\'t «<'it ~ 
~~ it; fjill if, OI"f<fT 'li1 ~ ~ ~ fin.rT t ~~  OI"fcrr '1ft ~ ~ if; 

;;f;rm it; ~ ~  ;;r;;crr if; ~ i} ~ ~  llft ~ ~ liT ~  fq;z ~ 

'liT ~  g'QT I 'a"ij'if'T ~~  ifl" ;fm« <it ~  ~  "'<:"<'1' ~ ~ 

!ll'iQT ~ I 'Oij' ~~  ",1 ~  ilt 'lillf<T ~ ~ ~ m if ~  'lilt ~  ~ 'Ii't'fT 

~  ~  I ,;{srill' ;j;Ti if ~ ~  ~~ I 

mt ~ mflfIfTf;r'li ~~ 'lit 'a"i5T'Ii't 
~  ~ 'lit ~  I jill'Tt1 ~  ~ 

~  ~ IF1 OI"f<'TT 'liT ~ ~ I jilfTU 

~  ;;r;rcrr it ~  't>'t ~ 
~ iTTfi;f!l;r ~ I ~  ~ ~ il1 m>:r lJ1'mr-

~  it; orT ~  ~ ~  jiif liji jflR: 

",1 !In tqm ~  : IfIfT 'ml'f! 

'qI'f{lt ? 

1Ift1m1 ~ "T" : tm: q'f'li 
srrqff I 

~ ... ..,.-G...t1 ~  : \;I(lf 'lit 
~  jiTm f'li lfTof1r.=z orilm 'I\'t ~  ... , ....... , .. ~  

~ ~  mr mir.z ~ fq ~  ~ ~  

tWlf<'T I ;:rq1lIT ~  <f'li ~ ~ ~~  lIT 

~  ~ I ~  ~ ~ ~ f ,!lTil!' 'liTi 'lit f.t; 
;;':E!lif ~  ~ w ~  'liT ~ ~  ~  

f'li W of'li ~ ~~ fif<'T 'lit ~

~  ~  ~~  ~ on: "" ~ I 

m'f ~ ~ ~ if To 'liT 'Ill ~ ~

~~ ~ ~ f<'T1if ~ or) ~~  

.'liT ~ ~ ~  f'li ill!' ~ 1li1 m-a 

.",1 1FT ~~ ~  ~ I ~ ~~ 'lit 

.nifM mf-m tII11f : OIi jit I W 

~ 'li1 mfi'iV iI\';rcr! 'ifTf'" qjt f<'TWt 

~ eft, ~ lij' ... 1<1 'lit ;rjil ij'li1lioT 'I'T I 

80 'litro il\'offlT arT fIP iTi<if if ~  ~ 

wt omr oj. ~ ~ 1ft ~ ~ !fi't(fT 
~ I ar.-mU ~~  ~  1If'lif lijit ;:r« 
arlf\;r 1ft mf<'TtT ;;rm ~   ~  ~ 

orq);r iii) IFIl' ~ ~  ~ oT f'lit ~  if 

~  lfr.t <'11'1 srq;ft SlT'ltT 'liT 1fOi'1lT'J 
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~~  

~ ~ ~ ~  ~ ~  lf1' 0lITtT ~ ? ~ 
~  <tTTtT ~  ~ I ",ftf"; 0lITtT ~  

t I ~  ~ ~ ~  ~  ~  

~ ~ f'fom;'ft ~  I ~ ~  ~  

~ ~ ~ ~ ~ [13 (2)], 
qi?tiirn ~  ~  ~  ~ 

<'0'1< IfT;:fi'lZ ;;rT ~ 'fiff Grl'JT lJ!f;"I1 t, 
ft 'f?l ~  f!f; ~ ~  ;:17TIflf;;r'f ;;mr 

~ I IfTofiR ~  it ~  ~ liRa"r ~ I 

W ;n;:-I ~ ~ ~ ~  'fgl ~ ;it 

fq;, it ~ ~  f"," If.1'l ~  ml: ~  

ifTit ~ tTl ",1<1" ~  illT q';ntra" ~ fif; \"i!lf!f; 

W ~  t ~  ","T ~  '\if 

~  ~ ~  'Jf;rilT if. 'Jflq'f if ~  

"'I lJ!f;aT ~ ? ~  liT;:r OI)f",it ~ ~  

iIl<:: ~ ~  ~  if qf<'q<f'f If.;:;rT ~  

~  ","1 'fT<1 35M t ~~  Iff;:iid'f 

.nit iiJiT iI) ~ ~ f<::trl ~~  ~  "lJ!f;T ~  

~  ~  <or "ItT, ~  ~  

011 'Jflit a) it ~  ~ f'f. ;'i!' ~  

Iflfc;tTl ~  ~ ~  o1l'h'llil i!>T ~~  

~~  I ~ if;1 \"i!'fOT "'"I ~  ~~  

~  'iT OIT1J ~  ~  'f.T ~  

~ ~  ~ ~ ~  0 ~  0 110 if; ill tTl 
Qlo ~  'flo ij; ~  '3"iI 1f.r ~  IiTllo.i';r 

~  'ftTlfiiJi ;;[1 'iil7lT ~  J't'l ~ 'l"1iT if; 

~  'iiT '3"1iT 'fil ~~  ~ :.;et mlf't 

~  ~  ~  ;;:<'ItT\"i! q}iT... tTl wi\' 
<rT'lIq-1I1 "'I ~ ~ '1fT ~  a):';IiT,.,) 

'1ft ~ !f;Ilf ~  ",,'IT 'JIT ill!' '1>1'11 

~~ ~ I 

15.00 lIT •. 

~~  ~  it !!T1i't mml!f1{TT 

if ~  f;mrr Ol!lf"l' "" ~ ~  ~  

~ ::P.17, o;rh <mffif it !l"1: f<i;:aT "'T f qq IT 

,r ~ I ;;['i ~ ~ 817f'l1f1i ~ ~  

~  <:1 T ~ 6~ ~  ~ ~  ~  ~  

~ ~  ~ f'JfliT ~ mm=rr ~ ~ I 
~~ ",1 fiil;;::-'IT "'"I'IT ~  ~ ~   ~  

'JfT1l''ni ¢ ~  '3'if it; ~ m ~ 
~ ~ I fiila-;:r1 lfT l1:;:/f<rTtr<T ItiilfZtTt tTl 
~ ~  if ~~~ 

f>!rim;:1 oq)q-<:T \"i!"ta"r ~ I ~ fiWftT 

f"tTT ;;rra"T ~ ~ ~  i't ~ tTTtT t nl 
lim, ~ if ~ ~  mrr ~  ifi ~ I 

~  ~ ~ t irT<r ~  IiT"1l' ~ ~ 

;;na-~ ~ ~ :';U 1fT ~ tTl ~ ~  

~ ~  ~ I 

'JfT ~  ~ ~~ ~ ~  ~  

gf ~ if .t, ina" ~  f""iitT ~  'ItTl 'QT 

~ Sffayq ifHI' jim '-II fif; ~  ~ 

11f!lit '>1iT" 'it ~  ~  ~ ~ if ~ 

i):m" 'fTffTqW ~ ~  f!f;tTT iillli f;;f1iT ~ 

~  gT"{lIT;rT ~  ~  ~  if ~  

~~ ;:r ~  I ~  ~ it ~  f!f; ,"iI' ~  

if, 'tal >.ft ~~ i't m ~~  i'i ~  ~  

~  5TlflfT f!f;lfT ~ f:;r1iT" '!\"I ' ~ 5 ~ ~  

~ ~ I:.;q ~ 2"1't>T kc<r1lf1 'iT g{ I 
~  ~~ ~  liT"'li'f lfT <::t I it il'ill' \"i!"I<I"af 

~ .. 1iT it; ~  Jllit ~  1iT'1 €I" ~ I ~  

1!'<I\"I'iI" "f) ii'll ~ ilm flf; ~ ~~  

'liT '!tTl mmrlll ~ "h '3'1iTif; <b'H ~ 

~ ~ ~  ~  ~ I ~~  itt ~  f;r'fl 

1iJT ~  StTf'a" ~~ t frTq; qT'Ii ~  

~  ~  ~ f", \"i!"<I" ~  ~  ~~ ~ t 
Ij;ffi'TlITilT 11 ~  if'll ~ I 

'''T '12"" ~ ~ : ~~ 

lfTff ~ I 

~  lfl,"" ~  : it· ~  ~ ~ 

~~ ~  itn 'li1f<'ItT tT;:1 t I ~~ ~ 
i't'!f"lT ~  ~  Ff ~ * ~  f'JfW 

'lfl ~  ~ IiT"1l' ~  w ~ if ~~ ~  

~  'rfT ~  ~  ~ ~ ~  

it; $fT1{1fi ~ ~ 1lorrfdt t 1[1 I ~ 
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~~~  «T1f.t ~ ~  ~~ Illh: f'flllf'f"i 1970 if; WCl' "'fi it"01 

~ ~  ~  o<r 1Iir ~ ~ if; 'Ql'r ~  'fiT ~  ~ ~  ~  "" ;;rlli[ 

~ i[Y ~ ~  i[T "if it ~  ~ m ;;IT *¥fT'I! if ~ ¥fl, ~  ~  

~  ~ ~~ 1ff'f1i 'fi"T qfr.r11' ~  1fT 'filt ~ :fliT ~  f... ;;it ;;rJj'fif 

t I \iii( 0'Ii f'fiaT 'fiT ~ ~  11'1 ~ ~ ~  ;;rrit "" 'fiT ;it'l;:t' 'flIT 

~  "yfq'o if ~ <ft ~ oif"a'fi" l[lm ~ ~ "rot ~ f ... if ~  if ~  

It ~  ~  f'fi" f'fi9'I'fiT 'Ill ~~  

~ wr m;oT ~ I q. ~ ~ ~  if; 

'I1T'«fT:f i[lit 'fir ~  'liHT -~ ~ 
~  'liT ~  i[l;rr ~  I lJii "ir it 
IIit ~  ~ I 

-n aa-'if ~ ~ , ~ 

'fiii;rr ~ I 

\t'fi ~ ~  : o.ft 1'Im 'fiT 
~ ~ l[TifJ 'TTfiiit I 

-nq'ell ~ ~ ~  ~  ~ 'fiT 

'" ~  ~ Ifzn Iff ? 
~  ~  Sf/Tm 'fil 'if) \ffT ~  

~  it; ~ ~ if ~  lit ~ ~ ~ 

'fiT ~ [T'fi ~ ~ I <ria ~ ~ t f'li 
GI) ~ ~  ~ <ri': ChIn" ;;;5 ::;or it; m¥f 

mlfTfGl'fi" ~  1:F;f:fTfo'fi ;1l'Tlf ~  I ~ 

" .. ~ i[), ~~  ~ <n<:it 'fiT 
~  ~  ~ ~ ~ ~  ~ 'lIT ;flo l[l, 
~ "ir 'In' l1'Iin ~ ilT ~  ~  ~  

~~ 'fiT i'r 'Ii"{ i[if 'q"f"fT "fTflit I 

"6 ~ 'lIT ~ ~ gt I ~ 
if ~  ~  'liT Q'Ii ~ rt ~~ 
;;" if lft: ~  i!)it 'lIT iirTO" ¥f"" f'li 1f1i 
!f;T IIfllT 'fi"lJfflllT I ;rc;m: 11ft Wlf ;it 

OIllT! it f'fi"iJ ~  if f;;rlfT ;;rT "'fiaT ~  

~ Jjif f'fi"ij" IT'fi'T1: 'iltlf f'fi"lfT GIl ""'Of 

~ I ~  q'"{ ;:1'I'rt Iif;;rlfT if; 'ITT ~  g!l;, 

SNT"f ~  it 'ITT ~  1!;'Ii 'lTI'"!T f;:OlfT, 

"', ~  Ii" "10 'fi"T ~  ;:or. OIl 
m11111'''P 'i\'aT'fifT qi f'li 'fiTrr;;r! Q ~  

~  ~ ~ "lOll ifliT ~  ~~ oT" 'fi";:OIJ 

ij'orit i[lit I ~  ~  it lfi[ ~ a) 

~  ~ ~ I 

\1n{ m it; ;;rIfTmT ~ ~~  

~  ;;IT Wlf ~  it ~ ~ ~  

~  ~  'fi"l flf\'laT ~ f... I 0 q;'fq!ft mrrT 

if; 1fT" rrhl if 5 0 ~  Wif ~ I it if@ 

"If'lIii'TT f'fi" ~~  tt'fiTJJ ~ ~ 0fT1'I' 

~ morl ~ I lfll lZ'Ii ~  ~ ~ OTR 
~ If;) U>i1J ""{'fi"T"{1 qr>: ~ ~  if; 

itnurT ~ fir", ~ ~  'fi") Q1'i{ifT 'qlf Qit 

ff!; ~  f<:'fiTlf f'fi" ~  ill "'fiaT ~ 

m 'fi"i':T "'fi ~ 'fi"l ~  iirifTIJT;;rr 

fiOf ~ I 

'fi"rl1oT iii il'I't il 'ITT ~ ~~ ~  

"-'llaT ~ ~ ir 'fH ~~ ifi'!l f'fi" fq;t.r 
<:"l qql 'lIT irfiffiA' illfT1:r 'filli<f ..m ~ I 
1965 if 'lIT1f;:t'! if 11 f; 16 ~ ~  

~  ~ 'l'T ~ ~  "T;;r ~  it 

6 ~ ~  i'!1 ifiJ)ffU g{ ~ I  H iliTq,l i!; 

ifiJlt 'fi"T ~ 'ff'"!Tlq ~ ~ ~ Illfrt lfl[T 

<'\lilT if iI''q'f 'fi"r ~  ~  ~ I;;rT <'\lll 

~ "(@Ia- ~ <1'5: ~  '110';) ~~~  Cf{1l 

;;rrifa-& I ~ <I''qCl i'!T ~  ~ 'fi) ;';''ql 

~  «'fial ~ J;I'h ~  ~ it; fori< ~  

~ if'1' ~  ~ I iI" . tt "'.; liT il'TiFT 
~  q;: ~ ~ ~ >i11'PH f<:'if) ~ 

f;;rr;:OT ~  ~  I ~  ififo i[T 

~ ~ ~  ~ ifl ~  'fir if'l'it 'i<T T{ 
~  'fi" ( "'li0f ~ I ~~  ~  ifif'T "'I 

~  tfm ~ ~  if'q; it ~  i!lfrt 

q it ~~ <f<T 'lIT il'fifq;r -if irG'CI 

~  f!;; iirTO" 'I'll' 'fi"T <:;ft ~ -I, 5 ~  

~  ~ I ~ f!;r 'fi"T1:l:!J' ~ ~  qaT ~ '1'",'1'1 I 

~  iii' OIl:fT "vo .n;;r) 'R fil"l'h ~ I 
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~  ~  ~  

~~ Cf1i QJiT -it 1'I)7T"(iI't ~  it ~ 
~~  if ifQJe ~ fil;r:!T II{T ;,) ~ ~ 

~ ~ 'tiT ~  II{T fit; Wf'q;fue iT>ile ifl?1 

~  ~  ifii1 or ~ ITilfT I ~  

It'T "T;n: -¥lCJe If" i;Tifr oqr&;ii ifi?'1 or 
",·hm et<rlfi I 5 ~  iTifofT ~  

~~ '1eifT ~  ~  m Ito'tlli iTilft I 
~  if lf5 ~ ~  mr ~ .. ~ I 
!lTTQI' ~  i?'l'I ~ ~ fit; ~ It'T m.n:. 
!life ~ ~ w it ~ ~  ~ ~ I 

i?'1'I' 1fT ~  "'T V1!IT It'r lIilf ~ 

'I; rff,ii ,!if ETr ~ iiJmf 1t>'t'1I6' 'feR it 
~  iliil ~ !.lIt'ETf I m'f ~ m"l' i?'1'I' 

51T.-.m;r ~ It'i;nET ~ ~ I ft ~ lift 
~  'til ~  ~  I ~ m 
It'T. "117 ~  1fT 'f1w;r fit;lH _ fit; 

~ ~ !.llili if; ~~  ~  'qTfi?'il, ~~ 
if; ~  ~  ~ oqrl'Qi't I ~  i?'l'I 

~ 'fro It'T ~ ~  f'li &l'I'n:) ~  

If) !fliT ~  &T ~ ~  ~  if;I 

~  ~ ~~ if ~  q ~  t I 
~ !Trn 'fit 'liTt ~ fur" or{i af, 
""t ~ ri ~ ~  I \;fQT ~ rn if; 
m'f ~  5IT.fifefiffe 'lif iTm IRa «, 
mro"f\;f'li"T sftmcmf If) erTer rn 
~ cri?'T &if lri?' erTo 'IT) If.(;I't oqrf&ii fit; 
l!l'I'n:) tif'fz<'I' Ifr ~  lIif ~ ~ 

U ~  'ifTfi!ii, ~ If:t ;iTt ~ ~  

'fII!{H ~  ~ ~ ~ ~  U &IiIU 
srTwr'lmtt q'l'f 'ifTfi?'ii I 

~  i!1'I' ~ ~ fit; qfeor'!i ~  it 

~~  ~  I ~  'liT ~~ ~ t fit; 
IlliTfr ~  'iiI ~  ~  ~ I lrfl: 

~~  ~  if ~  ~  iT,r ~ 

~  ~  ~ err q& ~  iTl" ~ ~ 

~ ~  ~~ if; ~  if;) 'Ii'li ~  

f;:IlT Ql'T ~  ~ I t«forir m'li ~ fif; 

~ ~  ."iiqR ~ iii UT'f 5 ~  

If, !IIflillt' ';i), ~  m,;o;r ~  ~ It'r 

flI"" ~ GlTl: ~ \;fr ~  iTv.t it 

~  6,Ta , I 

~  ~ it ~ 1I<6)1!{ ~ 

flt'llT t 1ll1IHr ~ ;rifET If, I ft ~  

~ fit; fGl!.l' ~ ;rlfu '" r &liit "'fit ~ it 

$J'forTl<T, ~  ~ ~ ~ ~ ~ 

pt t ~ ~  it i?'l'I q.r.t fll lII'lffl 
IIRi?'Tl: ~  !]'ij; ~  q'forl fl'l'lll"H f.rm eif; 

~ I ~  ~ It'r Ql'r lfror;rrlf. ~  

, ;o;r ~ <'I'r'IT fli ... ' ~ I IIPit >ilr ~~  

sm;:r Q1IT "Tif ~  1f1T Ql'HJ, ~~  

~ It>T ;;rRT, lfT ~  ~ 'liT 

It'T ;;n;rT, ft IIlilli'l't ~ fit' ~  ~ ~ 

;no ~ ~  ~~ if;I ~  ~  ~ ~  

& : ~ ~  ~  a-~  <'1'1" ~  ~ I 

6,l'I'nf I1.IfI!QTiIl ql ~ I &it ~~ IIrf'lie 

flI<'TT ~ I ~ lim >ilr ~  1f1' orIU ~ Cfi! 
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~ fqri f'li'l!; ~ ~ """ 
tm' If>'t I 

MR. DEPUTY SPEAKER: The Motion 
bas been moved and seconded and Is now 
before the House. 

Motion moved : 

"Tbat an Address be presented to the 
President in tbe following terml-

'That the Members of Lok Sabba 
assembled in tbis Session are deeply 
grateful to the President fot the 
Address which be has been pleased to 
deliver to both Houses of Parliament 
assembled together on the 20th Feb-
ruary. 1970· ... 

SHRI MANlBHAI J. PATEL (Damoh) : 
What is the total time they have consumed, 
Sir ? 

MR. DEPUTY SPEAKER: That will 
calculated. 

Now there are a large number of amend-
ments to the motion. Hon. Members present 
In the House who are desirous of moving 
their amendments. may send slips indicating 
the serial numbers of the amendments they 
would like to move. Theae amendments win 
be treated as moved. 

DR. KARNI SINGH: If there are 
IDaccuracies in the amendments. what is the 
procedure? 

MR. DEPUTY SPEAKER: Well. I 
think. the amendments have been listed and 
circulated. 

DR. KUNI SINGH: But there it an 
inaCCU1'1lCY in relation to what we have sent. 

MR. DEPUTY SPEAKER: We will lee 
when It comes. 

SHRI RAM SINGH AYARWAL (Sagar): 
I bel to move : 

That at the end of the motion. the 
following he added. namely: 

''but ~ the failure to liDd a lid!-

able solution to the problem of Chandi-
garh." (J) 

That at the end of tbe motion. the 
following be added. namely : 

"but regret tbe failure to find a satis-
factory solution of the Telengana pro-
blem to the satisfaction of the people 
of the area." (2) 

That at the end of tbe motion, the 
following he added, namely : 

"but regret the failure to establisb a 
second oil refinery in Assam." (3) 

That at the end of the motion, tbe 
following he added. namely: 

"but regret tbe failure to implement 
the recommendations of the Gajendra· 
gadltar Commission regarding the re-
moval of disparity and discrimination 
between the different regions of the State 
Jammu and Kashmir." (4) 

That at the end of the motion, tbe 
(ollowing he added, namely : 

"but regret the failure to take measurcs 
to meet war like preparations by Paki-
stan;" (5) 

That at the end of the motion. the 
following he added. namely: 

"but regret the failure to prevent sub-
versiv, activities in various parts of the 
country." (6) 

. That at the end of tbe motion, the 
following he added. namely : 

"but regret the failure to set up the 
1 hird Pay Commission and provide in-
terim relief to the Central Government 
employees." (7) 

That at the end of the motion. the 
following he added, namely : 

"bot regret the failure to remove the 
disparity in grades and allowances bet-
ween the Government employees of the 
Union Territory of Cbandigarb who 
joined before lst of November, 1966 and 
those who joined after I at November. 
1966." (8) 

That at the end of the motion. the 
following be added, namely: 

"but regret the failure to build hooses 
for the Central Government employees 
in Chandiprh." (9) 
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That at the end of the motion, the 
following be added, namely: 

"but regret the failure of foreign 
policy more especially in maintaining 
good relations with Nepal and otber 
neighbouring countries." (10) 

That at the end of the motion, tbe 
following be added, namely: 

"but regret the failure in arresting the 
rise in prices of essential commodities." 
(Il) 

That at the end of tbe motion, the 
following be added, namely : 

"but regret the failure in proper uplift 
of the Scheduled Castes and Scheduled 
Tribes." (12) 

That at the end of the motion, the 
following be added, namely: 

"but rearet the failure to solve the 
gipntic unemployme.l! problem." (13) 

That at the end of the motion, tbe 
following be added, namely: 

"but regret tbe failure to remove the 
present disparities in incomes existing 
between the various sections of the 
society." (14) 

That at the end of the motion, the 
following be added, namely: 

"but regret the failure to make the 
Fourth Five Year Plan completely 
Swade.hi depending upon the country's 
own resources." (15) 

That at the end of the motion, the 
following be added, namely: 

"but regret the failure to maintain 
Democralic and Constitutional norms by 
the Governors of Bihar and Uttar 
Pradesh who have installed minority 
Governments." (16) 

That at the end or the motion, the 
follOwing be added, namely : 

"but regret that there is no mention 
in the Address of the denegration of tbe 
Supreme Court by certain political 
parties and individuals after their deci-
sion invalidating the Bank Nationali-
sation Law." (J 7) 

That at the end of the motion, the 
following be added, namely : 

"but reguot tbat the Addr .. s does not 
srell out the acceptance of popular de-
ID8Dd 'On the manufacture of nuclear 
~ .. (18) 

That at the end of the motion, the 
following be added, namely: 

"but rearet the failure to nationalise 
all foreilD banks and foreign oil, tea and 
jute companies." (19) 

That at the end of the motion, the 
following be added, namely: 

"but regret the failure to provide 
drinking water in certain areas of tbe 
countries." (20) 

That at the end of the motion, the 
following be added, namely : 

"but regret that there is no mention 
in the Address of th' slow growth 01 
industrialisation in the country owing 
to the non-utilisation of installed capa-
city." (21) 

That at the end of the motion, the 
following be added, namely : 

"but regret that tbere is no mention 
in the Address that eYCII after 20 years 
of Independence untouchability exists in 
the country in one form or tbe other." 
(22) 

That at tbe end of the motion, the 
following be added, namely: 

"but regret the fail ure to implement 
the Directive Principle of the Consti-
tution regarding a complete ban on the 
Siaugbter of cows, calves and other milch 
cattle." (23) 

That at the end of the motion, the 
following be added, namely : 

"but regret tbat there is no mention 
in tbe Address of tbe misuse of po ..... 
and position by the Prime Minister in 
undertaking tours of Ultar Pradesh and 
Gujarat in beHcopters and defence planes 
. in order to topple down the Govern-
ment in those States." (24) 

That at tbe end of tbe motion, the 
following be added, namely: 

"but reglet that there is no mention 
in the Address of the non-implementation 
of !he recommendations of the Wage 
Board for non· journalists." (25) 

That at the end of the motion, the 
following be added, namely : 

"but regret tbe failure to introdnce 
prohibition throughout the country 
even after 20 years of ~ ~  

00 
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Tbat at the end of the motion, tbe 
following be added, namely : 

"but regret tbe fail we to scrap auto-
mation in L. I. C. Railways and otber 
public undertakings." (2i) 

That at the end of the motion, tbe 
following be added, namely : 

"but .eg,et the failure to secure the 
implementation of proper laud reforms 
throughout the country." (28) 

That at the end of tbe motion, the 
following be added, namely: 

"but regret tbat tbere Is no mention 
in the Addres. of the misuS& of the All 
India Radio by the party in power and 
dilCriminatory treatment meted out to 
the opposition parties." (29) 

That at the end of the motion, the 
following be added, namely : 

"but regret the failure to provide 
adequate relief to the drought affected 
areas of Rajaathan and Gujarat. "(30) 

SURI N. SREEKANTAN NAIR 
(Quilon) :  I beg to move : 

That at the end of the motion, the 
following be added, namely : 

"but regret tbat in the Address no 
mention has been made of the need to 
withdraw disciplinary action taken 
against the Central Government em-
ploy_ for participatinll in tbe strike on 
19th September, 1968." (31) 

That at the end of the motion, the 
followinll be added, namely: 

"but regret that in the Address no 
mention had been made of the need to 
nationalise tbe foreign'Owoed plantations 
in tbe country." (32) 

SHRI VISHWA NATH PANDEY 
(SaIempur) :  I beg to move: 

That at the end of the motion, the 
CoIlowing be added, namely : 

"but regret that the Address has 
failed to announce any definite policy 
towards the safeguarding of minorities 
in India, reasonable taxation policy 
specially removing burdeR on the com-
mon man tbrough indirect or direct 

~~  removi... corrUption DCr>tism 

Bmonl the high officials and leaders in 
the ruling party." (33) 

That at the end of the motion, the 
following be added, namely : 

"but • egret that there is no mention 
in the Address of the measures to be 
taken by the Government to secure 
complete vacation of tbe areas of Indian 
territory occupied by tbe Chanese 
and by Pakistan in Jammu and Kaahmir 
territory." (34) 

That at the end of the motion, the 
foliowin& be added, namely: 

"but regret that there is no mention 
in the Address of the sufferings of the 
Scbeduled Castes and Scheduled Tribes 
nor any· definite welfare measures are 
indicated." (35) 

That at tbe end of the motion, the 
following be added, namely : 

"but regret that the Address has failed 
to aDDounce any definite policy : 

(a) improve the conditions of agricul-
turists and provide adequate 
irrigation facilities and incen,ives 
for increased agricultural produc-
tion, check increase in prices of tbe 
essential commodities and the 
necessities of life as well as food-
grains; 

(b) cbeck the deteriorating condition 
of law and order in the States of 
West Bengal and Kerala and some 
other States also; 

(C) improve the lot of 'he backward 
areas of the country tbrough 
adequate development; 

(d) check the worsening political and 
administrative situations in many 
States, specially Kerala, West 
Bengal and Jammu and Kashmir; 

(e) adopt strong measures to tackle the 
activities of fifth columnists in the 
country. 

(f) provide for adequate water supply 
in the rural and urban areas and 
for rural electrification prollramme 
throlJllhout the country." (36) 

Tbat at the end of the motion, the follow-
ins be added, namely : 

"but ~  that the Address has 1I0t 



241 ~  Add, •• , (M) PHALGUNA 6, 1891 (SAKA) p, •• lden,', Add., .. (Ml 242 

mentioned any effective measures to 
remove regional imbalances in tbe 
distribution of national economic re-
soun:cs." (37) 

That at the end of tbe motion, the 
following be added, namely : 

"but regret that the Address has failed 
to mention anything about the undemo-
cratic and unconstitutional methods 
adopted by the Governors of Bihar and 
Uttar Pradesh States in installing tbe 
Government recently in those States." 
(38) 

That at tbe end of tbe motion, the 
following be added, namely : 

"but regret that the Address has failed 
to mention anytbing about the nationali-
sation of the key industries like SUIU and 
seneral insurance companies in India." 
(39) 

That at the end of the motion, tbe 
following be added, namely : 

"but regret tbat tbere is no mention 
in the Address about tbe deteriorating 
relations between the ~  and tbe 
States." (365) 

That at the end of the motion, the 
following be added, namely : 

"but regret that there is no mention 
in the Address about any specific steps 
for removing the deteriorating Centre-
State relations which have assumed 
added importance when the Centre is 
ruled by a minority Government." (366) 

That at the end of the motion, tbe 
following be added, namely: 

"but regret that there is no mention 
in the Address of nationalisation of 
import and export trade." (367) 

Tbat at the end of the motion, the 
following be added, namely: 

"but regret that there i. no mention 
in tbe Address regarding the ceiling on 
urban properties in view of the declared 
principle of the socialism by the Central 
Government." (368) 

SHRI RANGA: (Srikakulam): I beg 
to move: 

That at the end of the motion, the 
following be added, namely: 

··but regret that the Address displays 
a spirit of smug complacelle:)'· ud 

claims illusory acbievements in tbe fields 
of agriculture, industry and emplayment 
wbich are entirely unrelated to tbe grim 
realities of the common people's pligbt." 
(51) 

That at tbe end of the motion, the 
following be added, namely: 

"bur regrets that while taking note of 
tbe manifestations of violence in tbe 
country, tbe Address: 

(a) does not refer to the situation in 
West Bengal where; according to 
the Chief Minister of !bat unfortu· 
nate State, there exists an 
'uncivilised and barbarous Govern· 
ment', nor contains any statement 
of intentions as to how the Union 
Government propose to deal with 
the situation whicb involves a 
complete breakdown of the consti-
tutional machinery and of law and 
oRler ; 

(b) fails to take note of the widespread 
seizure of crops in the State of 
Kerala with the connivance and 
encouragement of some of the 
parties in power, both in the past 
and at present ; and 

(c) ignores a factor wbich aggravates 
the violence in the country, namely 
the incitement from the bighest 
quarters towards a disregard for 
the Rule of Law for tbe Funda-
mental Rigbts of the citizen and 
for the judiciary." (52) 

Tbat at the end of the motion, the 
following be added, namely : 

"but regret !bat wbile dCaiing witb a 
regional arrangement for economic 
cooperation in South, South-East and 
East Asia tbe Address indicates no 
readiness or intention to take steps to 
develop corresponding  measures of 
political cooperation and for the defence 
of tbe region." (53) 

Tbat at the end of the motion, the 
following be added, namely : 

"but regret that while giving expres-
sion to an un realistic expectation that 
the Chinese Communist regime would 
respect our sovereignty and territorial 
integrity, the Address fails to make any 
mention about steps to redeem the 
pledpgiven in Parliament on ~ 
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November, 1962, for the tecOlIaY of the 
territory which cootinues to be wroog-
fully occupied by Communist China." 
(54) 

That at the end of tbe motion, the 
followillg be added, namely : 

"but regret that in regard to tbe 
continued hostilities in Vietnam tile 
Address, while advocating a facile aud 
one-side withdrawal of foreign tro<;ps, 
IIUikes no' corresponding demand for the 
withdrawal of the No.th Vietnames 
Blgressors from South Vietnam or Laos." 
(55) 

SHR} HEM BARUA (Mangaldai) :  } 
bes to move: 
That at the end of the motion, the 

~8 he added, namely : 

"but rearet that the Address hall 
faIled to mention the followinll : 

(a) nationalisalion of all banks, foreign 
and Indian; nationalisation of 
general insurance. of import and 
export trade, etc.; steps to 
natioDalise in a poI!tive manner 
the commanding heig'!tI of the 
economy and to streamline the 
administration in public sector 
indu.tries to ~  it more efficient 
and remunerative; 

(b) legal and other steps for abolition 
of privy purses and privileges of 
ex-rulers before the presentation 
of budget on the 28th ~  

1970; steps to restore the right 
of Parliament to amend the Funda-
mental Rights and ~  of 
property right from the Chapter on 
Fundamenta' Rights; concrete 
measures to remove disparity in 
income pertaining to fU.a1 and 
urban srctors and administration; 
JX's;tive steps for fixing or ceiling 
on urban property, enunciation of 
s'cps to resolve dispnles hetween 
the Cenlre and States on different 
matters; ~  enunciation of 
concrete steps to ~ conup-
tionfrom public and administra-
tive life and '0 curb ostentatious 
expenditure ; 

(C;) acceptance of recommcntlauoas of 

~ CoQ!llliuce on ~  ; 

(d) immcdiate settinl up of Third PI 
Commission: 

(e) steps to constitute developmel 
authority for famine strikon areas 
and to institute fedtr'" metropol 
tan authority for development ( 
metrt'politan cities and rehabiliu 
tion of people living in slum areas 

(f) steps reprding political develo, 
ment of anti-national, anti-demc 
cratic and communal nature i 
certain States of India." (S6) 

SHR} YASHPAL SINGH (Debra Duo) 
} beg to move : 

That at the end of the motion, th. 
followinll be added, namely: 

"but regret that no mention has beel 
made of the following in the Address : 

(al failure to vacate the aggrmion bJ 
Pakistan and China and rccom 
those territories ; 

(b) invitatIon by the Governors 01 
Uttar Pladesh and Bihar for the 
formation of minority party 
Governments; 

(c) payment of proper price to the 
farmers for their produce and 
making available seeds and fertili-
zers to them at fair prices and 
supply of free icc;gation water to 

the farmers ; 

(dl failure in removing the anarchical 
and disturbed conditions in the 
country ; 

(e) ever increalling unemployment in 
the country; making available 
residential units; cloth and food-
g,.ains to the countrymen at cheap 
rates; and 

(f) providing doctors and hospitals in 
rural ~  for the treatment of 
patients there. need to check the 
propagation and extensive use of 
contraceptives instead of exercising 
self-restraint." (66) 

That at the end of the motion, the 
followinll be added, namely : 

"but regret that in the Address no 
mention has been made about the 
exempting of ,nch cotlage industries as 
"hand;," industry froll! tho levy of 
~ IMy," (461) 
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SHRI ATAL BIHARI VAJPAYEE 
IBaJrampur) :  I beg to move : 

That at the end ~  the motion, the 
following be added, namely: 

"but rerret that in the Address no 
mention has been made of Government's 
decision to give interim relief to 
Central Government employees without 
any delay." (92) 

That at the end of the molion, the 
following be added, namely: 

"but regret that in the Address no 
metion has been made of the ateps to be 
taken by Government for meeting tbe 
just demands and aspirations of the 
people of Telengana." (93) 

That at the end of the motion, the 
following be added, namely: 

"but regret that in the Address on 
mention has been made of any ooncrete 
meau res proposed to be taken by 
Government to remove ~ im-
balances in different parts oC the country 
created as a result of economic plan-
ning." (94) 

That at the end of the motion, the 
following be added, namely: 

"but regret that in the Address no 
mention baa been made of the taking 
over by Government of the import 
export trade carried on with Communist 
counlries on rupee payment basis." (9S) 

That at tbe end of the motion, the 
following be added, namely: 

"but regret that in the Address no 
mention has been made oC the need for 
~  of a higher ·power commis-
.ion for investigation into bungling, 
irregularities and corruption rampant in 
import export trade." (96) 

.That at the end of the motioa, the 
following be added, namely : 

"but regret that in the Address no 
mention ha, been made of the efforts 
made by Government to settle 
Maharashtra-MY50re and Mysore-Kerala 
boundary disputes." (S7) 

That at the end of the motion, the 
foUowing be added. namely : 

"but regret that in the Address no 
menton has been made of the need for 
accepting the demand for IndUtnisation 

of foreign companies in jute, tea, rubber 
and cigarette industries." (98) 

1 hat at the eod of the motion, the 
following be added, namely: 

'but regret that in the Address no 
mentinn has been made of the need for 
esta b!ishing diplomatic relations with 
Israel, East Germany and Taiwan." (99) 

That at the end of the motion, the 
fol/owing be added, namely: 

"but regret tbat in the Address there 
is no mention about wiilespread discon-
tent among the people over the decision 
taken by Government to increase the 
price. of steel and Vanaspati ahee." (292) 

T/lat at the end of the motion, the 
following be added, namely : 

"but regret that in the Address there 
is no mention that the recommendatioDl 
of the Fifth Finance Commission to the 
effect that ncis. duty on cotton textile, 
sugar and tobacco should be abolished 
ond sales tax .hould be levied thereon 
bave been rejected by tbe Government." 
(293) 

That at the end of the motion, the 
folJowing be added, namely : 

"but regret that in the Address there 
is no mention of the measures to check 
the retrenchment of employees by foreign 
oil companies." (291) 

That at the end of the motion, the 
followiDg be added, namely : 

"but regret that in the Address there 
is no mention about the decision of the 
Government for giving directions to the 
Governon fo be kept in view while 
laking decisions at their discretion." 
(29S) 

SHRI RAMAVATAR SHASTRI (PaIDS): 
I beg to move : 

That at the end of the motion, tbe 
tol'-'ing be adIIed, narnely : 

"but regret that no mention has been 
made in the Address of the need to 
nationAlise basic industries." 11(0) 

That at the end of the motion, the 
following be added, namely : 

"but regret that no motion has been 
made in tbe Address of the Deed to 
datlonalise sugar mills." (101) 
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That at the end of the motion, the 
following be added, namely : 

"but regret that no mention has been 
made in the Address of the need to 
nationalise foreilD oil rompanies." (102) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mention has been 
made in the Address of the need to 
nationalise import and export trade." 
(103) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mentinn has been 
made in the Addn ss of the need to 
nationalise general insurance." (104) 

That at the end of the motion, the 
followinll be added, namely: 

"but rearet that no mention baa been 
made in the Address of the need to 
nationalise foreign banks and other 
Indian banks." (105) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mention has been 
made in the Address of the need to 
nationalise the tea industry." (106) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mention has been 
made in the Address of the need to 
nationalise the drug industry." (107) 

That at the end of ~ motion. the 
following be added, namely: 

"but regret that no mention has been 
made in the Address of the need to 
nationalise the medical service." (108) 

That at the end of the motion, the 
following be added, namely : 

"but regret that no mention baa been 
made in the Address of the need to 
accelerate the pace of industria1isation." 
(109) 

That at the end of the motion, the 
following be added, namely: 

"but ~  that no mention has been 
made in the Address of the need to 
develop small industries in rural area a." 

.' (110) • 

That at .. tbe ~  of the motion, the 
foliowiDi be added, namely; 

"but regret that no mention bas been 
made in the Address of tbe need to 
remove corruption prevalent in indus-
tries." (Ill) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mention has been 
made in the Address of the need to lIive 
up capitalistic method of development 
and adopting non-c:apitalistic method 
therefor." (112) 

That at the end of tbe motion, the 
following be added, namely : 

"but regret that no mention has been 
made in the Address of the need to 
bridge the gap between wealtby and poor 
people." (113) 

That at the end of the motion, the 
following be added, namely : 

"but regret tbat no mention has been 
made in the Address of the need to 
confiscate tbe wealth of monopolist 
capitalists and utilising it for develop-
ment programmes in the country." (114) 

That at the end of the motion, the 
following be added, namely: 

"but regret that no mention has heen 
made in the Address of the need to stop 
the capitalists from tax evasion." (liS) 

That at the end of the motion, the 
followilll> be added, namely : 

"but regret that no mention has been 
made in the Address of the need to 
realise the arrears of tax of RI. sao 
crares from the monopolist capitalists." 
(116) 

That at the end of the motion, the 
fol/owing be added,namely : 

"but regret that no mention bas bem 
made in the Address about the tneasIIJ'eI 
to be adopted for uneasthinll the black 
money amounting to Rs. 600 crorea." 
(117) 

That at the end of the motion, tho 
fol/owing be added, namely : 

"but rellfCt that no mention has been 
made in the Address of the need to 
control the prices." (118) 

That at the end of the motion, the 
foiJowing be added, Damely : 

"but lcaret that DO mCiltion bat heeD 



made in the Address of the need to 
nationalise wholesale trade in food-
grains." (119) 
That at the end of tbe motion, tbe 

following be added, namely : 
"but retlret that no mention has been 

made in the Address of the need to take 
strict action agains' foodgrain black-
marketeers, pr06teers, boarders and 
speculators." (120) 

That at the end of the motion, the 
following be added, namely: 

"but regret tbat no mention has been 
made in tbe Address of the need to 
protect tbe farmers from double loot of 
pr06teers." (121) 
Tbat at tho end of tbe motion, the 

following he added, namely : 
"but regret tbat no mention has been 

made in the Address of tbe need to 6x 
reasonable prices for far"'ers' produce." 
(122) 

Tbat at tbe end of tbe motion, tbe 
following be added, namely : 

"but regret tbat no mention has been 
made in tbe Address of the need to 6x 
the price of sugar-cane at Rs. 15/- per 
qunita\." (123) 
That at tbe end of the motion, the 

following be added, namely : 
"but regret tbat nc mention bas been 

made in tbe Address of the need to 
supply industrial equipment to farmers 
at cheap rates." (124) 
Tbat at tbe end of the motion, the 

following be added, namely : 
"but regret tbat no mention has been 

made in the Address of the need to 6x 
need-based wages for Government 
employees." (125) 
That at the end of the motion, the 

followinll be added, namely: 
"but retlret that no mention has been 

made in tbe Address of the need to 
reinstate witbout any condition those 
Government employees who took part 
in token strike of 19th September, 1968." 
(126) 
That at the end of the motion, the 

following be adde4, namely : 
"but regret that no mention has been 

made in the Address of the need to 
y,ittillaw (( UII ,.iCi aaaimt the 

employees and their leaders who-wens 
arrested in connection with the tOkeD 
strike of 19tb September, 1968." (127) 
Tbat at the end of the motion, the 

following be added, namely: 
"but regret tbat no mention baa beea 

made in the Address of tbe need to 
condone the break in service of thOle 
Central Government employees who 
participated in the strike of 19th 
September, 1968." (128) 

SHRI DEVEN SEN (Asansol): I bee 
to move: 

That at tbe end of the motion, the 
following be added, namely : 

"but regret that in the Address no 
mention bas been made about tbe failllle 
to re-instate tbe Central Government 
employees not involved in violence in 
tbe general strike of 19th September, 
1968." (129) 
That at the end of the motion, the 

following be a dded, namely: 
"but regret that in tbe Address DO 

mention bas been made about any poJicJ 
to fix need based minimum wqe." (130) 

That at the end of the motion, the 
following be added, namely : 

"but regret tbat in the Addreaa DO 
mention has been made about the falIun 
to maintain the export level which II 
gradually going down." (131) 

That at the end of the motion, tbe 
following be added, namely : 

"but regret that in the Addreal DO 
mention has been made about the failure 
to evolve a policy to manufacture auto-
matic bombs as a defensive measUftlL" 
(132) 

That at the end of tbe motion, tho 
following be added, namely: 

"but regret that in tho Addteas no 
mention bas been made about the faDure 
to propose a dialogue with China fill 
creatina trade relations." (133) 

That at the end of the motion, the 
followina be added, namely : 

"but regret that in the Adm.. DO 
mention has been made about any pr0-
posal for J'CCOIIIIition of German Demo-
c:n&iI; Bepublil:." (134) 
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That "It the end of tbe motion, tbe 
followiog be added, namely : 

"but regret tbat in tbe Address no 
mention has been made about tbe failure 
to nationalise foreign banks and foreign 
oil companies." (135) 

That at tbe end of tbe motion, the 
rollowing be added, namely: 

"but regret that in the Address no 
mention has been made about tbe pro-
posed steps for raising the standard of 
living." (136) 

That at the end, of tbe motion, the 
following be added namely : 

"but regret that In the Address 40 
mention has been made about tbe failure 
to make provision for the Implementation 
of the scheme of gratuity for the coal 
industry." (137) 

That at tbe end of the motion, the 
following be added, namely : 

"but regret the absence of any pro-
posal to cancel the fertilizer licence 
granted to tbe House of Birlas." 
(641) 

SHR! MADHU LIMA YE (Monahyr) : 
Sir, I beg to move: 

That at the end of tbe motion, the 
following be added, namely : 

"but regret that in tbe Address there 
is co mention that the Government in-
tends to withdraw or recommead with-
drawal of all cases against their em-
ployees arising out of the 19th September, 
1%8. token strike, cancel all disciplinary 
actions, including break in continuity of 
serviee and to recognise all the Unions 
whose rccolllition was withdrawn after 
the strike." (138) 

Tllat at the end of the motion, the 
following be added. Damely : 

"but. n!lfet that in the Address there 
is no mattion that the ~  pro-
pose to take early steps to confer on all 
those who are J S years of age er above 
the right to be registered as voters and 
to exercise their franchise," (139) 

That at the end of tbe motion, tbe 
Cohowing be added, namely : 

"but rOlfet that in tile Address tbere 
is no mention of the Govewm&Dt's in-

tention to issue genernl directions to the 
Governors in resard to the principles 
they should observe in forming, popular 
Ministries in the States so as to avoid in 
future the wide-spread resentment such 
AS was caused by their actions in 
Kerala, Utlar Pradesh and Bihar," 
(140) 

That at the end of I he motion, the 
following be added, namely : 

"but regret that in tbe Address th:re 
is no mention of the Government's 
decision in regard to the demand of tbe 
students and teachers for compulsory 
recognition of their College and Uni-
versity Unions and for their partici-
pation in Collqe and University Admi-
nistralion," (.41) 

That at the end of the motioo, the 
foUowing be added, namely : 

"but regret that in Ihe Address there 
is DO mention of tbe Government's in-
lention to impose a ceiling on personal 
income and cOD!otumption so as to achieve 
tbe objective of austerity, hard work 
and equitable distribution of good 
tbings of life," (142) 

Tbat at the end of the motion, tbe 
following be added, namely , 

"but regret Ibat in tbe Address there 
is no mention of any Government plan 
to enforce their old circular that the 
representation of Harijans and Adivasis 
in all classes of Central Government 
services should be equal to their propor-
tion in tbe total population of the 
country." (1,3) 

That at tbe end of tbe motion, Ihe 
followlna be added, namely : 

"but regret that in tbe Address there 
is no mention of the Government's in-
tention to nationalise foreign banks, oil 
compaoies and rubber, tea and coffee 
estates so as to free tbe national 
economy from fordgn controL" (144) 

That at the end or tbe motion, tbe 
following be added, namely : 

"but repet to observe that there is no 
mention of a concrete "nd time-bound 
programme for the progressive nationali-
sation and cbannelisation through the 
S. T. C, of tbe import trade in raw 
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materials, and, especially, imports, of 
crude oil at reasonable prices." (HS) 

That at the end of the motion, tbe 
following be added, namely : 

"but regret that in the Address there 
is no mention of the Government's in-
tention to solve the Mysorc-Maharashtra 
border dispute on the basis of tbe princi-
ples of contiguity and majority and with 
village as the unit." (146) 

That at the end of the motion, the 
following be added, namely: 

"but regret to observe that there is no 
mention on the Address of any Govern-
ment plan to amend the Trade Union 
Law providing for the compulsory re-
cognition of Unions as the sole harpin-
ing agents and representative Unions 
and also providing for the settlement of 
rival trade union claims through the 
instrumentality of secret ballot." (147) 

That at the end of the motion, the 
following be added, namely : 

"but regrat that the .'\ddress does not 
mention the decision to cancel the ferti-
liser licence granted to the House of 
Birlas and the price hikes granted to the 
produrers of Vegetable ghee and steel." 
(42'1) 

SHRI YASHWANT SINGH KUSH-
WAH) (Bhind) :  I beg to move: 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is no mention 
in the Address about the undemocratic 
conduct of Governors in U. P., Bihar 
and other States under Central Govern-
ment's pressure." (188) 

That at the end of the motion, the 
following be added, namely : 

"but regret that there is no mention 
in the Address of any change in India's 
foreign policy wbich has proved a 
failure and is unrealistic." (189) 

That at the end of the motion, the 
followinl,l be added. namely : 

"hut reg .. t that there is no mention 
in the Address of steps to be taken for 
the manufacture of nuclear weapon to 
safeguard national freedom." (190) 

That at tbe end of tbe motion, the 
follolYinli be added, namelr : 

"hut regret that there is no ~  

in tbe  Address about removal of un-
employment and taking necessary atepa 
to bring about requisite reforms in edu-
cational system." (191) 

That at the end of the motion, the 
following be added, namely : 

"but regret tbat there is no mention 
in tbe Address about the witbdrawal of 
privy punes to ex-rulers wbereby tbe 
promises gIven to them by Government 
have been broken." (192) 

SHRI SHIVA CHANDRA. JHA (Madhu-
bani) :  I beg to mo\'e : 

Tbat at tbe end of the motion, tIN 
following be added, namely : 

"but regret that the Address has 
faild to give a scientific view of the 
socio-economic problems of the Indian 
economy." (296) 

That at the end of the motion, tbe 
fol/owing be added, namely: 

"but regret that the Addrea bas 
failed to highlight the method for bring-
ing about a qualitative cbange in die 
relationship of land ownership," (291) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Address baa 
failed to prescrib. any radical cure of 
tbe landlessness problem in Indian agri-
culture." (298) 

That at the end of the motion, the 
following be added, namely : 

"but regret that the Address baa 
failed to offer any solution to the pr0-
blem of tbe unemployed and under-
employed agricultural labourer." (299) 

That at tbe end of the motion, the 
following be added, namely : 

"but regret the failure to bring about 
full employment among the tribal 
people." (300) 

Tbat at the end of the motion, the 
following be added, namely : 

"but regret that the Address baa 
failed to show that the new industrial 
licensing policy has the growing propeoo 
lily towards Ltlls,ez-falre economy." 
~~  . 
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That at the end of the motion,' the 
following be added, namely: 

"but regret that the Address has not 
explained why in view of the setting up 
of the enquiry against  the Birla firms, 
the latter were given the licence to set 
up the fertiliser plant in Goa." (3021 

That at the e!ld of the motion, the 
foUowing he added, namely: 

"hut regret that the Address has 
failed to point out the imperative need 
of nationalizing the 75 top monopoly 
houses." (3031 

That at the end of the motion, the 
foUowIng he added, namely : 

"but regret the failure to stop the 
inflationary trend in the economy." 
(304) 

That at the end of the motion, the 
following he added. namely : 

"but regret that the Address has failed 
to give categorical to stop de6cit financ:-
ing." (lOS) 

That at the end of the motion, the 
following he added, namely : 

"but regret the failure to freeze the 
PL-480 fund portion uDused by the 
American Embassy." (306) 

That at t he end of the motion, the 
following he added, namely : 

"but regret that tbe Address bas failed 
to point out the need for immediate 
nationalization of all tbe Indian and 
foreign banks in India." (307) 

That at tbe end of the motion, the 
foUowing he added, namely: 

"but regret that the Address has not 
pointed out the nud for nationalizing 
the plantations, foreign trade, general 
insurance, sugar industry textile indus-
try and jute industry." ~  

That at the end of the motion, the 
following he added, namely : 

"but regret that the Addrr.ss hall not 
pointed out that the &rowing private 
sector is a menace to Indian democracy" 
(309) 

That at the end of the motion, the 
following he added, namely ; 

"but rearetthat the Address has I\liled 

~ point ~  tI!o ~ of the ~ 

industry by nationalizing ~  Indian 
newspapers above 1.. thousand circu-
lation and by boosting up the party 
presses by giVlDg an annual subsidy to 
each." (310) 

That at the end ;,f the motion, the 
followi,. by added, namely; 

"but regret that the Address has failed 
to show any policy regarding full em-
ployment in the economy." (311) 

That at the end of the motion, the 
following he added, namely ; 

"but regret that the Address bas failed 
to mention about bringing back the 
Indian brains from abroad." (312) 

That at the end of the motion, the 
following he added, namely : 

"but regret that the Address has failed 
to chalk out a new education policy for 
tbe whole country." (313) 

That at the end of the motion, the 
following be added, namely; 

"but regret that the Address has failed 
to point out the growing corruption in 
the officialdom in India." (314) 
That at the end of the motion, the 

following he added, namely ; 

"but regret that the Address has 
failed to end the regional imbalances." 
(315) 

That at the end of the motion, tbe 
following he added, namely : 

"but regret that the Address hllJ 
failed to recommend the inclusion of 
the Maithily lanauage in the Eiabth 
Schedule to the Indian Coostitution," 
(316) 
That at the end of the motion, the 

following be added, namely: 

"but regret that tho Address bu 
failed to point out that the U,N.O. is 
the clearing house of international 
intrillues." (317) 

That at tbe end 0, tbe motion, the 
following he added, namely ; 

"but regr et that the Address bas 
failed to show. that American finance 
capilalism is endangering peace in the 
World." (318) 

That at the end of the motion, tho 
following he added, namely; 

"b\lt ~ ~ the A!ldrP' !1M. 
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faRed to point out the Importance of 
getting out of the Commonwealth of 
Nations." (319) 

That at the end of the motion, the 
folIowiug be added, namely :-

"but regret tbat the Address has 
failed to advocate the immediate and of 
racial discrimination in tbe world." (320) 

Tbat at the end of the , .. otion, tbe 
following be added, namely :-

"but regret t bat tbe Address has 
failed to point out the policy of banning 
the nuclear weapons." (321) 

That at the end of the motion, tbe 
following be added, namely :-

"but regret that the Address bas 
failed to show tbat India's foreign policy 
is devoid of both idealism aod practi-
caliam." (322) 

That at tbe end of tbe motion, the' 
following be added, namely :-

"but regret that the Address has not 
pointed out categorically tbe need for 
the manufacture of nuclear weapons for 
the defence of the Indian freedom." (323) 

That at the end of the m::tion, the 
following be added, namely ;-

"but regret tbe failuse to solve the 
boundary disputes with tbe neighbouring 
countries." (324) 

That at the end of the motion, the 
following be added, namely :-

"but regret that the Address has not 
pointed out the convening of a new 
Constituent Assembly for framing a new 
Constitution where there would be no 
right to property and where would be 
tbe rigbt to work." (325) 

That at the end of the motion, the 
following be added, namely :-

"but regret that the Address has 
failed to show that the Government acts 
according to Gandhiji's behest." (326) 

SHRI MANUBHAI PATEL (Dabhoi): 
I bc& to move : 
That at the end of the motion, the 

following be added, namely :-

"but regret that no mention has been 
made in the Address regarding the 
deplorable condition of Indians and 
pcrwollS of Indian orflins in BIle Africa 

and the faCIlities to be afforded to 
settle them in India." (328) 

SHRI RABI RAY (Puri): I beg to 
move : 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
mention has been made about the failure 
of the Government to nationalise foreign 
companies engaged in the manufacturing 
drugs and pharmaceuticals." (330) 

That at the end of the motion, the 
following be added, namely :-

"but regret the failure to nationalise 
foreign owned rubber, tea and coffee 
plantations in the country." (331) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in tbe Address no 
mention has been made about the steep 
rise in steel prices sanctioned by Govern-
ment as this would give rise to a spurt 
in prices and accentuate inflationary 
trends." (332) 

That at the end of the motion, the 
following be added, namely :-

'but regret that in the Address no 
mention has been made about the 
recent increase in the Vanaspati gbee 
prices which only bencfita the monop:>ly 
producelS like Hindustan Lever resulting 
in products going undergroU'Jd and 
causing hardships to the people." (333) 

That at the end of the motion, the 
following be added, namely: 

"but regret to say that in the Address 
no mention bas been made about the 
present Constitution not being an ade-
quate and fit instrument for satisfying 
the urges and aspirations of the vast 
economically unprivileged and socially 
repressed sections of our people and 
for realising a free and equal society." 
(334) 

Tbat at the end of the motion, tho 
following be added, namely :-

"but r"llfet that in the AddreS! no 
mention has been made about convening 
of a new Constituont Assembly to be 
elected by all those who are eighteen 
years of age or above before the end of 
1970 so as to frame a new (ollstitutiolj 
for II ~  India." ~  . 
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That at the end of the motion, the 
following be added, namely :-

"bot regret that in the Address'1lD 
mention has been made about formulat· 
ing a scheme for taking over through 
a GOllemmental agency the import of 
India's entire requirement of crude oil 
before the end of 1970." (336) 

That al the end of the motioa, the 
following be added, namely: 

"but regret the failure to take steps 
to nationaliSt' all the foreign companies 
engaged iu oil refining and distribution 
of petroleum products." (3371 

That at the end of the motioa, the 
following be added, namely : 

"but r.,..-et the f.ilure tOJ..-t to 
capital formation by limiting personal 
expen'diture to a sum of Rs. 1500/-~ 
moDth." (338) 

That at the end of tbe motion, ,he 
following be ~  namely : 

"but regret the failure to natinalise 
steel, sugar, textile industries, geaeral 
insurance and imports aod eQX)rts." 
(339," 

That at the end of tbe IDQ(iA:m, the 
following be added, namely : 

"but regret tbe failure tv undertakings 
iu the public sectO\' in sn.:h a manner so 
that bureaucratisation is checked and 
economic power is deceDtraiised." (340) 

That at the end of the motion, the 
following be added, namely: . 

'but re&ret the failure to rCftfve at 
least 60 per cent of the '"*s for the 
backward classes includin& proportional 
repf<sen'ation in all Central Semces 
through new iaws of rcc'1litmeat and 
appointment." (341) 

That at the end of the modon, the 
following be added, namely : 

"but reg!et the failure to allow 
stiidt-nts lind teachers to form their 
unions in the uni.ersitii>! and also alldw 
their ~  in the mamogemeut 
of -he universities." (342) 

That at the cod r.f the motion, the 
follo"in8 ~  ad<led. namely: 

"but regret the failure to COIKIuct 
euminations (or Cel!tra1 Sorvi'CS as well 

as aU Governmental and Judicial 
Services in the regional languages." (343) 

That at the ond of Ibe motion, the 
following be added, namely : 

"but regrel the failure to give i5 per 
cent of the Commissioned jobs in the 
army to jawans by promotion." (344) 

That at the end of the motion, the 
followin& be added, !lamely : 

"but rcaret that there is no mention 
in the Address reg!!rding establishment 
of a single class for all sorts of 
pa,geniCrs in the Railways." (392) 

That at tbe end of the motion, tbe 
f"'iawing be added, namely : 

"bui rearet that in the Address no 
mention has been made to ~ a price 
policy for essential commodities in such 
a manlier that the sale price of tbese 
essent ial commodities docs not exceed 
more than Ii times tbe combined cost 
of productiou and transport." (393) 

That at tb.. end of the mot iou, the 
foIlowinll be added, namely : 

"but recret that in Ihe Address no 
mention has been made to establish a 
fair equilihrium belween the prices of 
industrial and agricultural products." 
(394) 

Tllat at the end of the motion, the 
following be ~  uamely : 

"but regret that in tbe Address no 
mendon has been made to regulate tbe 
prices of agricultural produce in sucb a 
manner tbat tbe agriculturi<t is enabled 
to earn an income for decent living and 
also the agricultural prices arc not 
allowed to fiuctuate by more than 
twenty per cent during two crops" (395) 

Tbat at the end of tbe motion, the 
following be added, namely : 

"but regret that in the Address no 
meution has been made to provide 
employmenl or 10 granl unemplo)ment 
allowauce to tbe unemployed." (396) 

Tbat at the end of the motion, the 
following be added, namely: 

"but regret tbat iu the Address no 
ment'oD has been made to provide 
drinkinl _ter to _very village witbin a 
definile p::riod." (397) 
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That at the end of the motion, the 
following be added, namely : 

"but regret that in the Address no 
men tion has been made to provide 
irrigation facilities to all agricul1ural 
land at cheap rates within a stipl1lated 
period," (398) 

That at the end of the motion, the 
following b, added, namely: 

"but regret that in the Address no 
mention has been made regarding legts-
lation for the recognition of trade unions 
on tbe basis of secret ballot and th",eby 
ensuring participation of workers in the 
management of undertakings." (399) 

That at the end of tbe motion, the 
following be added, namely : 

"but regret that in tbe Address no 
mention has been made to ensure equal 
wages for equal work for both men and 
women." (400) 

That at the end of the motion, the 
following be added, namely: 

"but regret that in the Address no 
mention has been made to repin our 
lost territories from Cblna and Pakistan." 
(401 I 

That at the end of tbe motion, the 
following be add.d, namely: 

·'but regret that in tbe Address no 
mention has been made to work for 
World Parliament through adult suffrage 
and establishing a world ~  

authority that could give technical aid 
and capital to tbe developiag countries 
so as to come to a par with the develop-
ed countries in tbe world." (402) 

That at the end of tbe motion, the 
follo\\ ing be added, namely: 

"but regret that in the Address no 
mention has been made about severing 
diplomatic relations with Peking and 
establishing an exile Government with 
Dalai Lama as its head so as to free 
Tibet in the long run," (403) 

That at the end of the motion, the 
following ne added, namely : 

"but regret that in the Address no 
men tion has been made to reengni ... 
E""t Germany and Taiwan Governments 
in so far as they have been functionir.g 
as legitimate Governments in those areas 
since years." (404) 

SHRI VISWANATHA MENON 
(Ernak;;lam) : I ilea to move: 

That at the end of the motioo, the 
f"lIowiog be added, namely : 

"but regret that while the Address 
claims to take steps to curb the growth 
of monopolies, the Go,·ernment has 
sanctioned' big increase in steel prices 
which .. ill belD the flow of further huge 
resources into the hands of the IDOno-
polies," (34') 

That at the end of the motion, the 
follo,wing be added, namely; 

'but rejret that the Guveromeot in 
~  of its declared policies have 
granted a new Iic<Ilce to the Birlas to 
set up a huge fertilizer factOlY in Goa 
with foreign collaboration." (446) 

That at the end of ~  motion. the 
following be added, namely : 

··but regret that the Central Reserve 
Police are being used indiscriminately in 
Kerala to suppress mass movements and 
~  the people." (347l 

That at the end of the motion, the 
following be added, namely: 

"but regret that ill "rder to put down 
the just struSlle of peasants in R,ajasthan 
for the distribution of irrigated land to 
the' cultivators in the Ganganagar 
District the army and other oppressive 
forces haie been l11ade available by the 
Central' Government, to the State 
Goyernl)1ent." (348) 

That at the end of the motion, the 
following be,added, namely: 

"but regret that tbe Addr ... has nt:! 
mentioned anything about the deleterious 
eifFl of the continued inflow of large-
SCjIle foreign <;&pital into Jndian economy 
and the serious consequences in the 
drain 'of our resources re,ulling from it." 
(349) 

That at the end of the mot;,n, the 

~  be added. namely: 

"but retlret that despite the experience 
of the last hundred and fifty years of 
the domioation of foreign monopoly 
capital over our economy the Govern-
ment' continuer:; to encourage and woo 

~  foreign impetialist capital into t"e 
countrY with fresh conces;ions." ~  I 
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That at the end of the motion, tbe 
following be added, namely: 

'but regret that the Government in 
violation of the industrial policy resolu-
tion is continuing to grant majority 
participation to foreign capital in indus-
tries being set up in the name of expart-
oriented industries etc." (351) 

That at the end of the motion, the 
following be added, namely : 

"but regret that the Government is 
utterly indifferent to the serious conse-
quences of its new policy of allowing 
foreign monopoly capital to set up 
private companies for researcb and 
development which will have a very 
damaging effect on the development of 
our national science and tecbnology and 
will render superflous the large number 
of national laboratories and research 
institute. already set up in the country 
and in which our Indian scientists and 
research workers bave achieved com-
mendable resUlts." (352) 

That at the end of the motion, the 
following be added, namely : 

"but regret that lhe Address has not 
given any attention to the serious pro-
blem of Centre··State relations especially 
in regard to the problem of the financial 
autonomy and self· sufficiency of the 
State in view of the unanimous and 
persistent demand of the State Govern-
ments for transfer of greater resources 
from the Centre to the State." (353) 

Tbat at the end of the motion, tbe 
following be added, namely: 

"but regret that tbe Address baa not 
elaborated a consistent and effective 
socio·economic policy towards the solving 
of tbe problem of mounting unemploy-
ment." (354) 

That at the end of tbe motion, the 
following be added, namely: 

"but regret that despite serious 
situation of unemployment the Govern-
ment b going ahead with and oncourag· 
ing tbe mechanisation of ogrieulture 
which will throw out millions of agricul· 
tural labour from their traditional 
occupation and render them destitutes." 
(355) 

That at the end of the motion, the 
following be added, namel)' : 

"but regret that in the utter disregard 
of the necessity of increasing the employ-
ment avenues the Government is going 
ahead with and hel ping the private 
capitalists to enforce automation, 
rationalisation and such othtr devices 
which will reduce both the present labour 
strength and potential employment in the 
affected industries." (356) 

That at the end of the motion, the 
following be added, namely: 

"but regret that while the Address 
mentions about the necessity of carryq 
out reforms, it has failed to anayse and 
locate the basic causes which led to tbe 
non-implementation of even the mild 
measures of land reform already on the 
statutes of most States and ignores tbe 
iron grip of the landlords and rich 
peasants on tbe Goyerorr"nt's bureauc-
racy, police and other apparatus of State 
machinery." (357) 

That at the eod of the motion, the 
following be added, namely: 

"but regret that tbe Government have 
not still resiled completely from its 
policy of victimisation of the Central 
Government employees who took part 
in the 19th September, 1968 strike and 
regret that still a large number of em· 
ployees are out of job or facing various 
other disciplinary proceedings in the 
different departments of the Goveroment 
of India." (358) 

SHRI MRlTYUNJA Y PRASAD 
(Mabarajganj) :  I beg to move: 

~ at the end of the motion, the 
folloWIDg be added, namely: 

"but regret that in the Address no 
mention bas been made of the break-
down of the Constitution in West Bengal 
and the consequential constitutional 
duty cast on tbe Central Government to 
impose President's Ru Ie over Weat 
Benga!." (370) 

That at the end of the motion, the 
following be added, namely: 

"hut regret that no effective me ~  

have been outlined in tbe Add H" t 
stop the endemic orlY of political • Jf( n 



loot and murders in West Bengal where 
the Chief Minister himself has publicly 
described his Government as ullcivilised 
and barbarous." (371) 

That at the end of the motion, the 
lollowlng be added, namely : 

"but regret the Government's f.Hure 
to effectively curh the subversive activities 
of political parties and groups owing 
allegiance to foreign countries inimical 
to India, particularly China and 
Pakistan." (372) 

That at the end of the motion, the 
following be added, namely: 

"but regret that in the Address no 
mention has been made of any concrete 
steps proposed to be taken to stem the 
tide of fissiparous tendencies eviden.ed 
in ~  between various States for 
realing boundaries between the neigh-
bouring States or in demands for Dew 
States to be carved out of the existing 
ones." (373) 

That at the end of the motion, the 
following be added, namely: 

"but regret that in the Address no 
mention has heen made of any concrete-

~  taken or proposed to be taken to 
liberate the territories illegally occupied 
bY Pakistan and China, in redemption 
of solemn pledge given to Parliament by 
the then Prime Minister Shri Jawaharlal 
Nehru on the 14th November, 1962." 
(374) 

That at the end of the motion, the 
following be added namely : 

"but regret that in the Address no 
mention has been made of any concreate 
steps taken so far or proposed to be 
taken to nullify the transfer by Pakistan 
or illegally occupied Indian territory by 
it to Cbina." (375) 

Tbat at tbe end of the motion, tbe 
following be added namely: 

"but regret that in tbe Address no 
mention bas been made of the steps 
taken or proposed to be taken to suffi-
ciently improve tbe conditions of the 
Harijans and Scbeduled Tribes so that 
they may become indistinguishable from 
other sections of the Society and all 
types of reservations and special facilities 
for them may become unnecessary and 
thus may be withdrawn without any 
injury or IDea to them," (376) 

That at the end of tbe motion, tho 
following be added namely: 

"but regret that in Ihe Address neither 
any anxiety bas been expressed reprdina' 
the high prices of essential commodities 
nor have any effective steps been lugest-
ed to curb them." (377 I 

That at the end of the motion, the 
following be added, namely : 

"but regret that in Ihe Address tbere-
is no ~  of "ny anxiety about 
the continued industrial bacIcward_ 
of some of the most densely populated 
tracts in India, such as North Bihar. 
nor of any schemes to bring it at Il8II 
with other industrially advanced areas," 
(378) 

That at the end of the motion, the 
following be added : 

"but regret that througb the first 
Uranium mine and mill have been com-
missioned in Bihar, }et no steps are 
being taken for setti ng up an atomic 
plant in Bihar." (379) 

That at the end of the mntion. IS 
following be added, namely : 

"but regret ttat in !be Address ncr 
serious concern has been expresaed at 
tbe growing unemployment of thO' 
educated, uneducated, skilled and un-
skilled labour in tbe country and the: 
failure of the Government to check the: 
same." (380) 

That at the end of the motion. tIwJ 
following be added, namely: 

"but regret that in the  Address there-
is no mention nf the unwillingneas oC 
the Government to introduce prohlbitiOD 
in the country in general and in thO' 
Union territories in Particular even ill 
the Gandhi Centenary year after 22 yeara 
after independence," (381) 

That at the end of the motion. fbe 
following be added, namely : 

"but regret that in the Address there 
is no mention of the failure of the 
Government to check the mountina 
losses in Po blic Sector Undertakinp, 
while tbeir counterparts in the Private 
Sectors are making sizeable profits," 
(382) 

That at the end of the motion, the 
following be added. namely : 

"but npet that tbere fa 110 IPdicatioD 
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in the Address of adequate awareness of 
the growing gap between the rich few 
and the multitude of people in the 
country nor of the steps contemplated 
to reduce the growing economic dis· 
parities by improving the lot of poorer 
sections." (383) 

That at the end of the motion, the 
f!lllowing be added, namely : 

"but regret that in the Address there 
is no mention of the Government's 
failure to nationalise all Indian and 
foreign banks, even thouah ordinance 
renationa lis ing certain Indian banks has 
recently heen issued." (384) 

That at the end of the motion, the. 
following be added. namely: 

"but regret that thele is no eJlpression 
of concern in the Address over the 
ineptitude of the Government in. rushing 
through ilIdrafted legislation which is 
str.uck down by the Supreme Court as 
ultra· ... res thus renderina even aalutary 
measures as null and in effective." (38S) 

That at the end of the motion, the 
fOilowiDg be added, namely : 

"but regret tbat the Address does not 
make mention of any concern about 
student unrest in the country and the 
need of a sympathetic approach to the 
youogmen and their problems in ordel 
to help and solve them." (386) 

That at the end of the 1IK'Iion, the 
foilowina be added, namely: 

"but regret that there is no mention 
ID the Addre.s of any schemes to study 
working conditions jn various industries, 
offices, etc, in order to determine falf 
and just criteria to fill mmimun·wages 
-as well as minimum quantum and 
quality of work per man per day." (387) 

That at the end of the 1I\0tion, tbe 
followina be added, namely :  . 

"but regret that the Government have 
not given aoy indication of havm, a 
clear policy on 'Gherao', resUltinll in 
avoidable, unjustifiable and I!nfortunate 
clashes and fall in production." (388) 

That at the end of the motiOJl, the 
followina be added, namely: 

"but cearet that there is lIP Q!Ont.ion 
01 repeated oraies of wanton destrUCtlon 

.• ~ .. _."J" 

of public and private property, .pecially 
Railway l'lOperty and Government" 
failure to check and curb such tenden· 
cies." (389) 

That' at the end of the motion, tne 
following be added. namely : 

"but regret ,he Government's failure 
to provide adfquate protettion to em· 
ployees of public utility services, Buch 
ftS Rail",a),s, Road tTanspon etc., from 
\leatin;', killings by disorderly mo:>·, 
resulting in disruptions of sucb services." 
(390) 

That at the end of the motion, the 
following be added, namely : 

"but regret that tbere is no mention 
in the ~  of the acute shortage of 
facilities of fina'ce, fertilisers, insecti-
cides, imp'oved quahty seeds, modem 
farm implement. tractors etc., racilities 
for their proper repairs etc., and the 
administrative inadequacy and ineffi· 
ciency in fair distribution of whatever 
facilities are tbere." !39J) 

That at the end of the motiun, the 
followiug be added, namely : 

"but regret that tbete is no mention 
in the Address as to how Government 
have been pressurised to reward a person 
presumably on tbe recommendation of 
the Prime Minister, Mrs. Indira Gandhi 
with Padmashri who publicly foully 
abused Mahatma Gandhi and India's 
first P. M. Pandit Jawaharlal Nehru." 
(462) 

That at the end of the motion, the 
following be added, namely : 

"but regret that there is no expression 
of coDcerD or condemDation of the Pdme 
Minister on her attempts to topple such 
Chief Ministers "s do not play to ber 
tUDe, particularly Sbri C.  B. Gupta, 
despite her professed neutrality." (463) 

SHRI NAMBIAR (Triuchirappalli): 
beg to move : 

That at the elld of the 1I.I0lion, the 
following be added, namely : 

"but regret that the Address has 
failed to declare tbat foreign banks in 
India will be Dationalised forthwith." 
(408) 



:69 Presidenl's Address (M) PHALOUNA 6,1891 (SAKA) Pre,iden", Address (M) 27J 

That at the end of the motion, the 
following h. added, namely : 

"but regret that the Government 
ha I'e f.i1ed to declare their intention to 
nalio!latize Central Insurance." (409) 
That .t the end of the motion, the 

following be added, namely: 

"but regret that the Government have 
failed to declare their jntention of 
O1tionalising the wbole of export and 
Import trade of the country." (410) 

That at 1 he end of the motion, the 
followlDg be added, namely: 

"but regret that the Government bave 
fail,d III declare their intention of 
nalionalising foreign oil monopolies." 
(411 ) 

That at the end of the motion, the 
following be added, namely : 

"but regret that the Address hu 
failed to mention tbat any unemployment 
allowance Bill ~  be brought forward." 
(412) 

That at the end of the mution, the 
following be added, namely : 

"but regret that the Address does not 
emphasise the necessity of suitable 
constitutional amendment. in order to 
push through urgently needed a.rariao 
reforms." (413) 

That at Ihe end of the motion, the 
following be added, namely: 

"but regret that the Address has failed 
to declare moratorium on peasant 
indebteness and division of credits for 
the labouring peasantry in order to free 
them from the clutches of usurious 
moneylenders." (414) 

That at the end of the motion, the 
following he added, namely: 

"but regret that tbe Address has 
failed to pinpoint the necessity of taking 
OVer ,ome of viable big concerns of tbe 
big capitalists." (415) 

That at the end of the motion. the 
following be added, namely: 

"but regret that the Address 'does not 
declare that a thorough proble will be 
undertaken in order to locate and weed 
out bureaucratic ~  who sabotalle 
prog ... sive reforms." (416) 

That at the end of the motion, the 
fOllowing be added, namel)': . 

"bnt regret tbat tbe Address dGes not 
promise full autonomy to the States 
,pending which does not promise immedi· 
ate grant of legislative, executive and 
financial powers to implement, a radical 
democratic programme and plan for the 
rapid industrialisation of the States and 
execute progressive agrarian reforms." 
(417) 

That at tbe end of the motion, the 
following be added, namely : 

"but regret that tbe Government have 
failed to declare any intention of with-
drawing and annulling lepressive 
measures and acts like CRP and 
Industrial Security Force etc." (418) 

That at the end of the motion, the 
following be added, namely: 

"but regret that there is nO mention 
in tbe Address of tbe vicitimisation 
perpetrated on tbe Central Government 
employees wbo went on a token strike on 
the 19tb September, 1968 and the need 
to cancel all such actions of victimisation 
fortbwith including tbe break in service 
imposed on them." (627) 

That at the end of the motion, the 
following be added, namely: 

"but r ..... et that there is no mention 
in the Add .... about tbe need to grant 
an interim relief to the Central Govern-
ment employees while a promise of a 
Third Pay Commission has been made." 
(628) 

DR. KARNI SINGH (Bikaner): I beg 
to move: 

Tbat at tbe end of the motion, tbe 
following be added, namely . 

"but regret that the President's rule 
bas not been imposed in Rajasthan 
following mass firin'lS and tbousands being 
put into jail, when on much lesser reasoo, 
President's rule was imposed in 1967. 
bringing the minority party into power 
in the State." (425) 

That at the end of the motion, the 
following be added, namely : 

"but regret that Rajasthani laquage 
has still not found a place in the Blabth 
Schedule to our Constitution." (426) 

That ot the end of the motion, the 
followinll be added, Damely : 

"but repet tho failure to take up 
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Rajasthan Canal Project on a war 
footing to avoid frequent drought con-
ditions in Rajasthan." (427) 

That at the end of lhe motion, the 
following be added, namely: 

"but regret that Rajasthan Canal 
Project has not been taken over by the 
Centre." (428) 

SHRI INDERAJIT GUPTA (Alipore) : 
I beg'" move: 

That !¢,.,thc end of tbe motion. the 
fol1owina bC: added, namely : 

"but regret to note that the Address 
does not mention about the urgent need 
for nationalisation of the entire hanking 
sector, including foreign banks." (438) 

That ilt the end of the motion, the 
following be added, namely :' 

"but regret to note that the Address 
does not propose to take necessary steps 
to remove the right to property from 
tbe Fundamental Rights under 1he 
Constitution." (439) 

That at the end of the motion, the 
following be added, namely : 

"but regret to not that the Add· ess 
does not mention the growing menace to 
democracy and secularism from the 
rightist combination of the syndicate, 
lana Sansb and Swatantra Parties." (440) 

SHRI JANESHW AR MISRA (Phulpur) : 
I beg to move : 

That at the end of the motion, the 
following be added, namely ; 

"but regret tbat in the Address there 
is no mention of Government's resolve 
to froc public life and official working 
from the use of English language this 
year onwards," (455) 

That at the end of tbe motion, the 
following be added, namely: 

"but regret that in the Address there 
is no mention of tbe Government's firm 
'reB')lve to restore the boundary of India 
to its position that existed on 15th 
August, 1947, which has since con· 
tracted" (456) 

That at the end of the motion, the 
fpllowing be added, namely: 

"but rCJl'Cl that in tbe Addrels there 

is no mention in view of the obstructior. 
being caused by caste system in the 
general progress of the country, of 
Government's resolve to give special 
opportunities to the persons belonging 
to backward classes, Scheduled ClIStes, 
SchedDIed Tribes, Muslims, women, by 
providing 60 per cent. jobs to tbern" 
(457) 

That at the end of the motion, the 
following be ~  namely : 

"but regret that in the Address there 
is no mention that Government would 
remove the unemployment fully by the 
end of this year, other"ise unemploy-
ment allowancs would be given to every 
unemployed person at the rate of 
per capita national income," (458) 

DR, RAM SUBHAG SINGH (Buxer): 
I beg to move : 

That at the end of the motion, the 
following be added, namely : 

"but regret that the Address fails to 
suggest ways for uncovering potential in 
tbe economy for expanding production, 
inaeasing productivity and enlarging 
employment, thereby improving levels of 
living of tbe working people," (490) 

That at the end of the motion, the 
following be added, namely: 

"but regret that the Addl'Clls makes 
nO reference to people's rigbt to work by 
assuring tbem producti ve employment 
and deplores the misleading reference to 
massive rural works programme." (491) 

That at the end of the motion, the 
following be added, namely: 

"but regret tbat the Address fails to 
suggest measures to be taken to arrest 
the dangerously deterioratlng law and 
order situation in major parts of India." 
(492) 

That .t the end of the motion, tbe 
following be added, namely : 

"but regret that while expecting China 
to respect our right to pursue our own 
domestie affairs and foreign policy the 
Address does not make any mention of 
the measures to be takeD to regain our 
territory ~  occupied by Chilla." 
(493) ,  .  ,  . 
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SHRI SRADHAKAR SUPAKAR That at the end of the motion, the 
(Sambalpur) : I beg to move : 

That at Ihe end of the motion, the 
following be added, namely :-

"hut regret that there i. no mention 
in the Address about the delay in the 
fin.li.ation of the Fourth Five Year 
Plan." (508) 
That at the end of the motion, the 

following be added, namely:-
"but regret the failure of the Govern-

ment to find effective solution to the 
growing regional economic imbalances in 
in the country." (509) 
That at the end of the motion, the 

following be added, namely :-
"but regret tbe failure of the Govern-

meot to check the growing disparity 
between tbe ricb and the poor." (510) 
That at the end of the motion, the 

following be added, namely :-
"but regret tbat there is no mentioo 

in tbe Address about Ihe concrete steps 
taken to improve our relations witb 
Pakutan or to check the growing bostility 
of that country." (511) 
That at the end of tbe motion, tbe 

following be added, namely :-
"but regret that there is no mention 

ahout the solution of tbe problem of tbe 
ever increasing number of unemployed 
persons in the country." (512) 

SHRI TENNETI VISHWANATHAM 
(Visakhapatnam) : I beg to move; 

That at the end of the motion, the 
following be added, namely :-

"but regret the failure to announce 
the location of the Fifth and Sixtb 
integrated Steel Plants at Visakhapatnam 
and an Alloy Steel Plant at Salem and 
leaving matters to furtber agitation in 
the streetl." (516) 
That at tbe end of the motion, tbe 

following be added, namely :-
"but regret tbe failure that tbere i. 

no massive programme indicated for the 
perennial suppl., of drinking water to all 
tbe villages by forming a water grid from 
the waters of all the Rivers in the 
countr I connecting tbem by cast iron 
pipe lines witb hooster pump. and 
balancinll reservoirs wherever needed." 
(SI7? 

following be added, namely :-
"but regret that tbere is no massive 

programme indicated for slum clearance 
and rehousinll of the slum dweller. and 
the poorer sections of the people living in 
all Indultrial Towns." (518) 
That at tbe end of tbe motion, the 

follOwing be added, namely :-
"but regret that there is no programme 

indicated to improve Broadcasting and 
Television by increasing the strength of 
the Stations at strategic centres and at 
places like Visakhapatnam covering the 
agency areas of Visakbapatnam, East 
Godavary and Srikakulam Districts" 
(519) 
That at the end of the motion, the 

following be added, namely :-
"but regret tbat t here is no prosramme 

indicated to remove beggary in the 
country, rehabililate the beqan as 
useful citizens and confining tbe disabled 
ones, shelter and food in State-run beggar 
Homes." (520) 

That at the end of tbe motion, the 
followinll be added, namely :-

"but regret that no steps are indicated 
for the Oovemrneot-

(a) to supply raw materials to small 
scale industries at cheap prices : 

(b) to make available water and 
electricity to such industries at 
coDCeMinnal rates : or 

(c) to purchase their pNducts, subject 
to qualitative standards, witbout 
obUsing them to follow tender 
procedures in competition with IIIJ1IC 
scale industrial producers." (521) 

That at the end of tho motion, the 
following be added, namely :-

• 'but re,ret that no large-scale pro-
gramme is indicated to popularize 
Sanskrit baving regard to its resilience 
and capacity to bind tbe Nation 
together." (522) 

Tbat at tbe end of the motion, tbe 
following be added, namely :-

"but regret that there i. no programme 
indicated to raise tbe status of-

(1) Ayurveda and Siddha ; 
(2) Unani; and 
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(3) Homeopathy 

systems of medicine." (523) 

That at the end of the motion, the 
following be added, namely :-

"but regret that no steps have been 
indicated to use atomic power for 
defensive purposes." (524) 

That at the end of the motion, the 
following be added, namely :-

"but regret that no programme is 
indicated to protect the Bay of Bengal 
and Arabian Sea from foreign domina· 
tion anct safeguard the security of India." 
(525) 

That at the  end of the motion, the 
fol!owing be added, namely :-

"but regret that the Address does not 
indicate any positive or serious steps to 
combat the atmosphere of violence aod 
lawlessness prevailiog in' tbe country." 
(526) 

That at the end of the motion, the 
following be added, namely :-

"but regret ~  no realistic approach 
is indicated to strengthen our relations 
with Dalai Lama and help him and nor 
are steDs indicated to meet the danger 
arising out of the Chinese massing of 
military strength in ~  (527) 

That at the end of the motion, the 
followinl! be added, namely :-

"but regret that no effective steps are 
indicated to widen the scope of banking 
by nationalising all banks and help the 
common man by abolishing all private 
money lending and strengthen the base 
of Indian ~  (528) 

That at the end of the motion. the 
following be added, namely : 

"but regret that 'Rajasthani' has not 
been ir,dicated to be added to the 
languajles mentioned in tbe Eighth 
Schedule to the Constitution." (529) 

That at the end of ~ motion. the 
following be added, namely :-

"but regret that in the Address no 
proposal is indicated to abolish ~ 

like Padmavibhushan etc .• as no worth· 
while principle is disclosed in the 
selection of the awardees and ~  

prosti$C bes lone down." ~8  

That at the  end of the motion, the 
following be added, namely :-

"but regret that ~ Address does not 
disclose any measure to stop the foreign 
money and monopoly capital flow into 
tbe country." (586) 

That at the  end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
IIdequate scheme for crop and cattle 
insurance has been indicated in the 
interests of the agricultural economy of 
the country." (587) 

That at the  end of the motion, the 
following be added, namely ;-

"but regret that tbere is no mention 
in the Address about removal of 
discriminatory treatment of different 
regions of Jammu and Kashmir." (58,) 

That at the end of the motion, the 
following be added, namely:-, 

"but regret that in the Address no 
legislative measure is indicated to ban 
the us: of words, in surnames and proper 
names indicative of caste or sect." (589) 

That at the end of lhe motion, the 
following be added, namely :-

"but regret that there is no mention 
in the Address about proposals to raise 
tbe status of nonjournalisti" workers in 
Newspaper establishments or to imple-
ment the recommendations of the wage 
board regarding them." (590) 

That at the end of tbe motion, tbe 
following be added, namely: 

"but reg,et tbat in the ~  no 
~  have been given of any  steps 
for bringing all Asiatic nations, parti-
cularly of Soutb-Eastern Asia. into a 
common set up for their econ:>mic uplift-
ment and for common security." (591) 

That at the end of the motioo, the 
following be added. namely :-

"but regret that in the Address no 
steps are indicated to streamline the 
administration of public sector projects 
with a view 10 efliciency and profitabi-
lity, giving a base for real social econo-
mic change:' (592) 

That at the end of the motion, the 
following be added, namely :-

.. ~  revet thai in tbe Addrn. qQ 
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make India fully self-sufficient in food- (Ratnagiri): I beg to move ;-
grains." IS)3) 

That at the end of the motion, the 
following be added, namely ;-

"hut regret that the Address does not 
disclose a spirit of liberality towards 
those who participated in tbe strikes of 
1960 and 1968 and who as a consequence 
have been punished with break in tbeir 
service, after resorting them in tbe ser-
vice as a concession to public agitation." 
(5;;4) 

Tbat at tbe end of the motion, the 
follOwing by added, namely ;.-

"but regret that in the Address no 
effective steps are indicated to tackle 
effectively and impartially the problem of 
tax-evasioo, black money and monopoly 
devices, which are destroying the plans 
and adversely affecting about 90 per 
cent of tbe population." (59S) 

That at tbe end of tbe motion, tbe 
following be added, namely ;-

"but regret that in tbe Address no 
measures are indicated to start student 
and labour participation in the manage-
ment of Universities and Industrial 
Undertakings." (S96) 

That at the end of tbe motion, tbe 
followinl be added, namely :-

"but regret that in tbe Address no 
effective steps an indicated to compel 
State Governments to protect the 
interests of linguistic minorities inhabi-
ting the States in spite of the continued 
reports of tbe Linguistic Commissioner." 

(597) 

That at the end of the motion, the 
following be added, namely ;-

"but regret that in the Address no 
steps are .indicated to take over foreign 
oil companies in a phased manner; 
either by purchasing or by participation 
of equity capital or by following both 
metbods." (S9S) 

That at the end of the motion, the 
following by added, namel,. :-

"but regret that in the Address there 
is 00 indication for reversing the present 
licencing policy which is entirely in 
favour of monopolists and breeding cor· 
ruption at all levels." (599) 

That at tbe end of the m,)!ion, the 
following be added, namely ;-

"but regret that, in making an impor-
tant departure from oational policy,-as 
evident from the present Government's 
intenlions 8S regard, matte .. arising out 
of the historic national settlements made 
with the tben sovereign Rulers, and tbe 
pledges given to tbem on behalf of India, 
wbich were embodied in the constitutive 
instruments or characters of the Union, 
tbere being the very first treaties or com-
pacts entered into by free India after 
independence, the Address gives no 
assurance :-

(a) that the Government shall not 
swerve from respecting the consti-
tutional and other leg,1 guarantees 
and assurances given to citizens, 
whether severally or generally, by 
the State, but sball ensllre tbat tbe 
meaning of "guarantee" by tbe 
State sand Government in India 
is not contemned or derogated ; 

(b) that in respect of compactual en-
gagement. and understandings witb 
people, entered into by Government, 
for reciprocal advantage and witb 
honest intention and purpose, the 
state sball faitbfully ~  the same 
and discbarge its obligations there· 
under; 

(c) that the Government will see to it 
tbat nothing is done that may 
compromise or injure honourable 
conduct and policy, such tbat is in-
voked and enjoined by tbe Direc-
tive Principle of State Polky con-
tained in article 5 I of tbe Consti-
tution ; 

(d) tbat it sball not merely proclaim 
moral principles and standards but 
shall, by its own example, seek to 
maintain and promote tbem, in all 
hnman dealiogs, not only in world 
counsels but in Indian life and 
affairs; 

(e) tbat the public probity and recti-
tude of the Slate and public 
authority in India will not be 
subordinated to the prevailing pIG-
divities or ellpediencies of the rarty 
in power; 
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(f) that the State shall not depart from 
the universal canons of justice and 
propriety, for any reason, nor shall 
resort to arbit rary or ooercive 
means in its dealings with law-
abiding citizens ; and that the State 
shall not neglect to recognise and 
honour those that make useful 
contributions or sacrifices for the 
sake of the country and the com-
mon good, which would al50 serve 
to encou£IIIC emulation by others," 
(530) 

SHRI SIDNKRE (Panjim): I beg to 
move : 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
mention has been made to make use of 
Pataskar Formula to solve all the Inter-
State boundary disputes, including one 
between Maharashtra and Mysore." 
(531) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Addres, no 
mention has been made to the aspi-
rations of the Marathi speaking people 
of Dadra and Nagar Haveli who are 
demanding the inlegration of these terri-
tories into adjoing Maharashtra State 
since their liberation from Portuguese 
yoke." (532) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no men-
tion has been made to tbe schemes for the 
rebabIlitation of the people of Indian 
origin who have been thrown out from 
many countries of East and West Africa 
and have been forced to return to India 
without taking with them their hard-
earned belonaings." (533) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
mention has been made to any well-
planned development programme for the 
industrial growth in the Union Terri-
tories so far badly neglected aod which 
~  better treatment from the 
Central Government." (534) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
mention has been made to analyse the 
cause of cropping up of regional sellas 
like Gopal Sena, Kannad Sena, Sbiv 
Sena, Bangia Sena and others, and devise 
ways and means to solve the regional 
problems and put an end to the activi· 
ties of these disruptionist forces." (535) 

That at the end of the motion, the 
following be added, namely :-

"but regret that in the Address no 
mention has been made to the need of 
implement the recommendations of the 
Administrative Reforms Committee re-
garding Union Territories, namely mer-
ger of the small units in adjoining States 
and big ones deserving the status of full-
Dedged States," (535) 

That at the end of the motion, the 
following be added, namely :-

"but regret that no mention has been 
made in the Address of the steps which 
will be taken by the Government in the 
near future to strengthen the very cor-
dia! relationship between India and 
South American countries." (636) 

That at the end or the motion, the 
following be added, namely :-

"hut regret that no mention has been 
made in the Address about the steps 
taken so far and also which will be taken 
in the near future to put on sound 
grounds the commercial relationship bet-
ween India and South American countries, 
specially non-aligned ones." (637) 

That at the end of the motion, the 
following be added, namely :-

"but reBl'et that no mention has been 
made in the Address of the ~  taken 
by the Government to seek the release 
uf Dr. Telo Masea,enhas, a Goan politi-
cal worker, who is languishing in 
Portugal's Jail, even after 9 yean of 
liberation or Goa." (638) 

SHRI MOHAMMAD ISMAIL (Barrack-
pore) :  I beg to move : 

That at the end of the motion, the 
following be added, namely :-

"hut regret that there is no mention 
in the Address about thousands of 
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workers employed under contract Sardari 
system even in permanent nature of work 
in almost in all the collieries in the 
country. (551) 

That at the end of the motion, the 
following be added, namely :-

"but regret that there is no mention 
in the Address of the need to introduce 
gratuity scheme for the coal mine wor-
kers, which numbers in lakhs." (552) 

T ha t at the end of the motion, the 
following be added, namely :-

"but regret that there is no mention 
in the Address about stoppage of recruit-
ment through Central Recruiting Organi-
sation in the coal mines." (553) 

That at the end of the motion, the 
following be added, namely> .. 

"but legret that tbe Address does not 
mention about full payment to patients 
suffering from T. B. and other such 
diseases till full recovery in collieries, 
and accumulation of sick leave and leave 
upto four years attendance Bonus on daily 
attendance to be paid weekly, earned 
leave for 12 days to underground workers 
and 16 days for surface workers." 
(5<4) 

That at the end of the motion, the 
following be added, namely :-

"but regret there is no mention in the 
Address about the need to take over 
coal mines, iron ore mines, tea gardens, 
jute mills, foreign oil companies, which 
is a source of curbing the monopolists." 
(SSS) 

That at the end of the motion, the 
following be added, namely:-

"but resret the failure to mention the 
need to recognise trade unions by secret 
ballots." (5S6) 

That at the end of the motion, the 
following he .added, namely :-

"but regret the failure to mention 
about large SGIIIe e..uction of peasants 
from land by the Zamindars and 
thousands of arrest cases against the 
kisan and landless Harijans, in Cham-
paran, Purnea, Monghyr, Bhagalpur and 
Saharsa districts of Bihar." (SS7) 

That at the end of the motion, the 
following be added, DBlDely :-

''but ream the failure to apply lAC 

service conditions rules to the employees 
working under the private civil aviation 
companies such as Airways lIndia) 
Iamaic Co. and failure to nationalise 
private companies under tbe lAC OJ 
make obligatory to implement service 
conditions rules of lAC to private com-
panies at tbe lime of granting licences." 
(558) 

Tbat at the end of the motion,the 
following be added, namely :-

"but regret the failure to consider pro-
posal to form another corporation to 
take ove the private routes operated by 
private companies." (S59) 

That at the end of the motion, the 
fol!owing be added, namely :-

"but regret the failure to prescribe 
working condilions for employees on 
permanent muster roles in Bokaro and 
other public sectors." (560) 

That at the end of the motion, the 
following be added, namely:-

"but regret tbe failure to merge full 
dearness allowance of the Central 
Government employees and to grant 
financial assistance for payment of 
higber s.laries and dearness allowance .\0 
the State Government employees." 
(561) 

That at the end of the motion, the 
following be added, namely :-

"but regret the failure to withdraw 
order of break in service of ~  

employees who participated in the 19th 
September, 1968 strike, and stoppioa of 
increment and promotions and railway 
paases for railwaymeo ele." (562) 

That at the end of the motioD, the 
following be added, namely :-

"but regret tbe failwe to mention the 
need to withdraw dispute of the UC 
from the National Tribunal and selfle by 
petition outside, as demanded by the 
UC =ployees." (S63) 

That at the end of the motioD, the 
following he added, namely :-

"but regret tbe failure to _I land to 
the laDdless, such as the HBrijaDll and 
other Scheduled Caste peasants in the 
country and prevent eoriction from the 
land." ~  
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That at the end of the motion, the 
fOllowing be added, namely :-

"but regret the failure to make legis-
lation for giving minimum need based 
wage to the working-people in the 
factories and in tbe rubber plantation 
mines and offices." (565) 

That at the end of the motion, the 
following be added, namely :-

"but regret that the Addresa does not 
mention about lowering prices of agri-
cultural products at steep rising prices 
of industrial and other essential com-
modities prices." (566) 

That at the end of the motion, tbe 
following be added, namely :-

"but regret the failure to bring unified 
wages for the agricultural labour in the 
country." (567) 

That at the end of the motion, the 
following be added, namely :-

"but rearet the failure to stop heavy 
workload on the workers, in the railways 
and abolition of casual system." (568) 

That at the end of the motion, the 
following be added, namely :-

"but regret the failure to curb the bill 
monopolists and landlords in the COUD-
try." (569) 

SHRI ANBAZHAGAN ITiruchengode): 
I beg to move : 

Tbat at the end of the motion, the 
following te added, namely :-

"but regret that there is no mention 
in the Address of tbe failure of the 
Government to find a final and just 
solution to tbe official language pro-
b1em." (629) 

That at the end of the motion, the 
·following be added, narnely :-

"but regret that there is no mention 
in the Address of the demand for re-
rnoval of the chapter in tbe Constitution 
giving official status to Hindi and for 
suitable amendments to tbe Constitution 
in order to remove the prescnt discrimi-
nation against and tbe additional bur-
den on the non-Hindi speaking people, 
especially in the Soutb," (630) 

Tbat at tbe end of the motion, the 
following be added, namely :-

"but regret that there is no mention in 
the Address of the failure to recognise 
the irnperative need for ern powering the 
States with rnOle financial and rccnsing 
power in order to give them more initia-
tive in ~  and progress of all 
regions." (631) 

SHRI JAGESHWAR YADAV (Banda) : 
I beg to rnove : 

That at the end of the motion, the 
following be added, narnely :.-

"but regret that although in the 
Address there is a mention about en-
couraging industries in backward areas 
yet the names of backward areas 
have not been mentioned, especially the 
southern part of Jurnna river in U. P. 
which is a backward area and which has 
been left untouched as far as indus-
trialisation is concerned and places like 
Bundelkhaod Chitrakul." (639) 

That at the end of the motion, the 
following be added, narnely :-

"but regret that in spite of a 
rnention in tt,e Address about the im· 
proving of the conditions of workers in 
major industries like steel as far as the 
living condition of labourers is con-
cerned nothing has been done to :-

<a> Irnprove the condhions, and rates 
of wages of agricultural labourers 
who constitute a major part of the 
population of India in villages ; 

(h) improve the Jiving conditions, edu-
cation, working conditions of agri-
cultural laboUrers and Koles and 
Bbeels living in billy areas." 
(640) 

MR. DEPUTY-SPEAKER: The amend-
ments are also tefore the House. 

DR. RAM SUBHAG SINGH (Buxar): 
am grateful to the President for his 

Address but I am sorry that he took the 
trouble of reading out an Address which 
was prepared by a Government which has 
lost lesitirnacy and credibility; because the 
Government, as you know, i. headed by a 
person and also contains persons whose 
worda and lignatures c:annot be relied on. 
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Now, I do not know what was the 
credibility of the Addre.s which was 
described. 'unique' by my esteemed friend, 
Hanumanthaiyaji, because, in my opinion, 
this is most disappointing and disgusting. 
(b.terruptlnnsl This is thoroughly contradic-

tory. I say this is disappointing because 
everywhere this Government has created 
insecurity and disorders by its decisions. 
Wherever this Government has taken any 
decision it has bulleted the people. Only 
recently, over two dozen persons were bullet-
ed in Haryana and over three dozen persons 
were killed by the supporters of the Prime 
Minister and her Government apparatus in 
Rajasthan. (lnte"uptions) Poo,' agricultural 
labourers and peasants who are working in 
the desert area on the border of this country 
were killed. Rather than helping them, they 
are bulleted. rhe Prime Minister goes on 
profe'Sing in the country-side that she 
stands for the common m:>n. Did you kill 
any capitalist in the country? Did you kill 
any persons who come in the top fifty people 
in the country ? The persons you have got 
killed by yonr supporters in Haryana and 
Rajnthan are the  ordinary citizens of this 
country. I ~ her to prove whether 
they are ordinary citizen. or not. All 
the measures that have been taken by this 
Government which has lost all credibility have 
increased the burden of the common man. 
Only day before yesterday a burden of Rs. 
39 crores has been placed on the weak 
shoulders of the railway users. The Prime 
Minister travels by helicopter or plane and 
her supporter s also do so, and also those 
who are in the higher .trata. They never 
care to go by train, more particularly by 
Third Class. Now she has come out witb 
a budget through the biggest 'Sadachari' of 
this country who wanted to root out corrup-
tion within two years and in tbat process 
got himself rooted out n:>t because he wanted 
to create reforms in his Department or give 
any good guidance to the people but because 
he wanted to change or transfer a Secretary. 
She was the biggest advocate of that 
S,cretary. Now she has thougbt better to 
bring him to increase the burden of the 
ordinary citizen of this unfortunate land. 

Now. Sir during her Vijaya·yatra she 
reached in Maoipur The Manipurian5-
Mr Fakhruddin Ali Ahmed knows a little 
because he comes from that part of the 
country ··-thought that they are going to be 
pressed. The)' battlocl with Qor ~  I 

charle this Government tbat everywhere she 
uses the CRP and tbe military to crush the 
freedom of the common people and the 
freedoms guaranteed in the Constitution. 
And tberefore I oppose what Shri Hanu-
manthaiya has said. He and his colleagues 
consumed three years in preparing this 
Administrative Reforms Commission'. 
Report. I don't know whether by that report 
anything good has c Jme out. I again see 
that he made out a good case for reforming 
the judiciary. For what purpose? Do you 
want that the ~  of judiciary sbould be 
transferred to a person whose signatures do 
not count, to persons who will not be 
relied upon by any of our countrymen? 
And therefore I am totally opposed to any 
packing up of the judiciary however skill 
fully Mr. Hanumanthaiya might have argued 
his case. 

And in Manipur, Sir, what has 
happened ? The Home Minister is not here. 
He witnessed last year that the people of 
Manipur wanted Statehood and gave a 
challenge that they are going to go on a 
satyagra"a. You yourself are familiar 
because you yourself come from that area. 
They are very zealous to safeguard tbeir 
freedom under tbe Constitution. Therefore, 
I say, Manipur sbould be forthwith granted 
statebood. If you do not do that, I do not 
lcnow what will bappon. You are not 
interested in popular Government. You are 
using the institution of Governnrs to root 
out the people. I know how skillfully sbe 
manoeuvred and what arguments were given 
by the Home Minister. Sbe nsed tbe 
Governors for this purpose. I charge her, 
let her say 'No' if shoe can. Sbe bad used 
Mr. Kanungo for that purpose. I am not 
interested who i. thero and wbo is 1I0t 
tbere. But what is the good of misutilisllll 
a nominee of yours. They have no guts. 
Tbese people come with bended knees sayina 
'Give me extension' and only on this issne of 
extension can they do 8Omething. This 
notorial Governor's institution has not 
created any tradition so far. And the 
sooner it goes the better it is for tbe country 
and tor the people. 

In Manipur she used her military force ; 
but the Manipurians were not at all afrald. 
Sbe got them in her presence killed; but they 
were not at all afraid. And now tbey have 
given notice to this Government, this useless, 
thoroughly incompetent Government, I say 

iIIcompetcot ~ even ill lOme foreifl! 
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countries they have created a statue of 
Mahatma Gandhi but this useless Govern-
ment-it is good for nothing-could not 
construct even a statue of Mahatma Gan<lhi, 
by whose name they swear in India Gate. 
But what have they done? They have done 
away with the heritago of Mahatma Gandhi, 
and all that stands good for the country. 

The President took so much pains to 
read out the Address. As regards Haryan •• 
this Address mentioned that they will be 
ietting up another Commission. What for 
are you going to set up the Commission? 
You got one man killed in Amritsar, the 
Sardar Sahib, Mr. Darshan Singh Pheruman. 
And at that time you were nN at all 
IDtetested. because he was an honest man. 
because he used to be a congress worker 
at some time. But later on you yielded. 
And on bended knees, you got Mr. Randbir 
Singh's house burnt. (InterfUpllo1l) I say, 
"umt, because, it was from here. 
U1It,,,urtlon) Yes. I charge you, becaus'! 
)'Ou have all aroused the people who burnt. 

SHRI RANDHIR SINGH: People of 
your party burnt my house. 

DR. RAM SUBHAG SINGH: I know 
you will say what will plea.e the Prime 

Minister. (/"urrupllons) 

eft ~  ~ : SOl' ii i! ~ ~  

iI\ ~ ~ 'fri'!, il ~  ~  "fIfT'fif"., 

$'tr i'fIT I 

DR. RAM SUBHAG SINGH: This 
was done by the Prime Minister and her 
ItOoges. 

In Rajasthan, there is a 20-point demand 
from tbe Kisan Samiti. Tbere, as I said, 
earlier .. tbey reclaimed the foreat area. From 
the forest area, tbey are il!ling evicted, 
evicted by a Government headed by a person 
who Is tbere. How was that Government 
brought into being in Rajasthan? You know 
the whole history. The Governor is now 
dead. I do not want to say anything against 
him. But a minority goveromeot was 
installed in Rajasthan and that Government 
is creating conditions there for ~  

labourers and others ill which it is 4ilIicult 
for tlwIl to ClIi", 

About tenants, tloe Government express 
sympathy. Why do tbey not start and do 
something for them? Why wait until 
December 1970 ? Give tho right of security 
of tenure to all the tenants by an Ordinance. 
Have they got the guts to do that? Now 
tbey are in control of the Union Territories, 
particularly Delhi. Why don't they get a 
ceiling imposed on urhan properly? Why 
do they fight shy of initiating land reforms 
according to their Ilombay brand of 
socialism? Why don't they at least get it 
done here? Why are they hesitating in the 
name of the Chief Ministers? Why do tbey 
Dot ask their own Chief Ministers to set an 
example to the country·-here i. a land 
reform programme. Ask Sukhadia, ask 
Bansi Lal, ask your new ally, to give the 
country a good land reform programme, and 
legislation on urban property as well. 

As regards bank nationalisation, they 
have come out with an Ordinance covering 
the 14 banks only. According to the requir-
ment of the Supreme Court judgment, tbe 
list should have been e"panded. But why 
did Government fail to come out witb that 
type of acquisition ? Because that will create 
conflict with their interuts. 

This Guvernment has yielded on the 
Indus basin waters question. If it is going 
to yield on the Farakka issue also, I warn 
them that it will be creating confusion 
throughout eastern India. 

An atmosphere of complete insecurity 
ha. been created by this Government. Not 
only ordinary people but evcn the Cbief 
Justice of tbe Supreme Court bas got afraid 
of the situation. Speaking at Agra recently, 
be expressed his dismay and said that the 
'parlia'll"ntary system is getting hot in the 
country. I consider the word 'hot' 
appropriate ... ' 

SHRI S. M. BANERJEE: He is feeling 
insecure because of the judgment. 

DR. RAM SUBHAG SINGH: May be. 
He expresse,\ his dismay at the working of 
parliamentary democracy in India, parti· 
cularly, the persistent floor· crossings aod 
change in party allia'lccs, and called upon 
the ~  of tbe country to clean the nalion 
of all elemeots tbat clogaed the working of 
parliameotary democracr. 
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He bas given this warning at the 
appropriate time. He had a very important 
apparatus of the State. 

SHRI HANUMANTHAIYA : Is it open 
to a Judge to make political comments 7 

DR. RAM SUBHAG SINGH: If it is 
open to the Prime Minhter to make an 
inroad into the judiciary, it is open to 
everybody to pass anv remarh he likes. 

SHRI N K. SOMANI (Nagaur): Only 
Khadilkar can do thlit. 

DR RAM SUBHAG SINGH: Sbri 
Khadilkar made the other day a most 
unfortunate statement ~ .;:aid in Poonl 
that the number "r Judge. would be 
Increased 

Gen. Manekksbaw, Chief of the Army 
Staff, has also got fed up because the 
military is being requisitioned to do police 
dulies. 

Everywhere there is insecurity. I do 
not make any exception, there is insecurity 
tbroughout the country and therefore it was 
very appropriate on his part to give this 
warning that if the military is used by 
ordinary magistrates and it is made to act 
according to their desires, if the military 
goes on killing people in the way they killed 
in Haryana and Rajasthan. there will be an 
end of democracy and there will be a total 
end of the parliamentary system. Therefore, 
he said that he does not want that the 
military 'hould be u,.d in these rio's I 
demand that there should be a judicial 
Inquiry both into the firings at various 
places in Gangan.gar District as well as in 
Haryana and elsewhere. 

AN. HON. MEMBER: As well as in 
Mysore. 

DR. RAM SUBHAG SINGH: I do 
not make any exception. Wherever there 
has been any commun,l or any type of riot 
or any insecurity, there shouid be a thorough 
judicial inquiry. 

A pitt ute has been painted of our 
economy in the Economic Survey that was 
given to us today and also in the Bombay 
resolution, to which I have already referred, 
that aRricultural production has increased, 
,,"I the ~  of dry areas still CODtinuc to 

be dry and I would IIIce that suitable 
measures should be talcen to improve condi-
tions in dry farming areas. beeause unless 
and until we do that, by merely concentrat-
ing on irrigated areas, no real service to 
agriculture can be rendered. Agaio I would 
like to remind the Government, because the 
Govemmeot has not succeeded in manu-
facturing tractors in enough numbers, tbat 
they should see that agricultural implements, 
the most modem Implements, are manufac-
tured in the country and made available to 
agriculturists at reasonable prices. 

I do not agree with the view that prices 
have not appreciated "ecause after Bombay 
I do not know whether that was socialism 
or not, I say that  that had nothing to do 
with socialism, it was not at all justified 
prices of Dalda and steel have been increased. 
Steel production has fallen due to your 
errors, your incompetence. 'our mismanage-
ment. In Durgapur production is less than 
50 per cent. If this is going to be the 
shape of things, only God will help tbis 
country. 

Tbe price of steel bas been increased by 
Rs. 78 per tonne. Who uses steel 7 The Prime 
Minister does not use any steel. Sbe does . 'ot 
know how to ~  a khuk,i, khurpi, sielc 
or an)' such thinlS Only a labourer or a 
kisan uses them. Therefore. the burden on 
the ordinary persons has been increased by 
Rs. 78 per tonne after the Bombay brand 
of socialism. And the burden on every 
bousewlfe has increased by 25 paise per 
kilo of Dalda by this Bombay brand of 
socialism. Why 7 Because they did it - I 
charge them witb this-to belp the business· 
men who helped to manage their Bombay 
show, the traders and industrialists who 
deal in Dalda and steel to mint tons of 
money overnight. 

Industrial production bas Dot gone up 
as much as was paraded by the M isis try of 
Industry. Export also has fallen as has 
been mentioned in this Address, but a larger 
number of people go to export fairs, to 
Japan. Even the Prime Minis!. r "'CDt·o 
Japan. I do not know what for they go 
there. So many girls. hundreds or them, 
and others are sent to the export mela. The 
Prime Minister was the presiding deity over 
the selection of the girls who were sent. Not 
one of the girls comes From an ordinary 
family. Mr. Deputy-Speaker, your are I ;s 

/Ii8hl)' ~  Can you say tbat balf II 
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dozen went from thete, though of course 
more than 300 went to Japan? If this 
is going to be the picture. again I s.y that 
country this will go to hell if this is allowed 
to continue. 

In the Industrial field the situation is 
fluctuating. The index of industrial produc-
tion between January-July 1969 and January. 
July 1968 increased by seve .. per cent but 
there was decline in the textile and steel 
which mean so much for our country. The 
percentage of industrial advance is rather 
low; it must be around ten per cent if we 
have to lift oUl"$elves from the recession. 
The national income was expected to increase 
by three per cent during 1%8·69: even 
three per cent was low hut it actually 
increased by 1.8 per cent. Our national 
income continues to be among the lowest 
in the world inclusive of Afro-Asian 
and South-Asian countries. In the current 
)"ear, when the Prime Minister is not only 
the Prime Minister but the economic 
monarch of this country and the Chairman 
of the Planning Commissinn "nd the Finance 
Minister, what is the position? Yesterday 
Mr. Fakhruddin Ali Ahmed was saying that 
the small car project was not cloared by the 
Plrmning Commission. If the Govrrnment 
wants to go ahead, I do not know how Ihe 
Planning Commission headed by tho Prime 
Minister can put ohstructions Plan 
investmenfs wiJI be low:r than last year; it 
is 7.8 per cent of the national ~  as 
eompared to 8.4 per cent last year and 11.36 
per cent before she became the Prime 
Minis'cr. Con'eqllently. ~  has been a 
steady e;C'sion in activilie, that hf'lr to 
exrand and diversify pro !uction and there 
is f'rosion and ~ in the resources made 
available to the Plan. TIl,t decline is 
continuous· from 36 per rent in 196'-fo to 
25 per cent in 1969·'0. 'rhe momentem is 
steadily falling and there was a decline 
frcm 28 to 25 per cent t.etween last year 
and the current -,car. During: all the'e 
three Plan') the foreign invc'itment was 0nly 

one·fiftl1 or near-about: now it has gone 
upto two·fir.hs of the lotal inves!menf. In 
that W3\" ~  ~ got ~ country'S economy 
mortF"1 ej to forei.n cOllntries If two· fifths 
('If the investment C{'fl''!C fr0m f0reign 

cOlinfrif's. I d0 not know what will happen 
to the industrial programme 

W/lerever )OU SO, thfre are ~  of 

yOUDg persons who are unemployed. In 
their calculations they have very cleverly 
said thousands. Then they say 1600 persons 
will be given petroleum booths. But these 
1600 are not going to help tbe young of 
this country. They run into crores. 2.S 
million able-bodied young men and women 
are there : they are in need of emplol ment 
opportunities. I am likely to agree with 
Mr. Hanumantbaiya. who has left his seat,. 
(A. "on. Member) : He has not left; he is 
there very mucb). He has changed his 
colour like his ministerial people. The 
Plesident has throughout his life been labour 
leader When I refer to hi. Addre .. , I do 
not refer to him. The Address does n6f 
give any guideline for creating new employ-
ment opportunities. The little it says is 
that two per cent more people will be 
employed in the industrie, that exist. 
It is useless and non-sensical and is 
not . going to befool the youth. You 
must change the entire structure. You are 
incomp.tent to provide employment to the 
people. Manpower in our country is the 
bigge5t as<et and if you tap it properly you 
can increase the wealth. But n,ither the 
Government nor the Prime Minister possesses 
that competence. 

Even if you emulate the Russian system, 
1 would welcome it, but they are thoroughly 
incompetent to go in for that either, because, 
everybody. ~  is not employed, should 
be given something to depend upon. Give 
them Rs. 50, if you can succeed; or sur-
render before them. You say that your brand 
of socialism is going to solve the problem of 
youth of this country. How many people 
have you got employed? After your burri-
cane tour, what has been the total cost of 
your tour? I ask this because the total cost 
is 110! being borne by an; individual. It i. 
being borne by the State Government and 
the Government of India. What for? 

In Kutch. a bridge had been there for the 
last 16 months or so. She can correct me if 
r am wrone. I shall then stand corrected. 
But that bridge was opened now 1 She went 
to open the bridge. This is an utter waste 
of expenditure for the State Government ; 
this is ao  utter waste of expenditure for the 
Government of India. I am told tba t bun-
dreds of acres of land, wet land and other 
land, were destroyed because of tbe beJipads 

that were construct¢ in Uttar Pradesh aneJ 
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elsewhere. And that is again also a dead loss 
to the people of this country. 

About unemployment, I want to say one 
thin!'. It is not a new thing that I am saying. 
She knows it and her otber colleagues know 
it also. Your Plans bave been given a wrong 
orientation. White-collar jobs are created. 
Tbis inftux from tbe rural to the urban areas 
has increased due to tbe wrong Implemen-
tation of the Plan. Unless and until you take 
the manufactures to the rural areas, uo/ess 
yOU take the factories to the rural areas,  un-
less and until you make peasant proprietor-
sbip a firm institution, unless and until you 
provide security to the tenant, you would 
not be able to give any encouragement to 
tbe people of India, wbatever be your 
Plans. 

About foreign affairs, the less said, the 
better. Mr. Fakbruddin Abmed was kicked 
out of Rabil t  : everybody knows. I beg your 
pardon for mentioni'lg your personal per-
SODality. I attack the policy. He was kicked 
out of Rabat, and bere tbey gave big ,",-
planations for tbat kick. You later recalled 
your ambassador also. Now, tbey are saying 
that we are not going to join this Islamic 
Secretariat. CaD you say tbat there is no 
contradiction in the two ? At that time they 
came out with tbe big arguments that we 
were correct. Only a foolisb person can 
understand that rash and reckless argu-
meDt. 

She has completel,. given up the stand of 
the Government of India from Jawaharlal 
Nehru's time. WheDever there was any 
repression or danger to the freedom of the 
country, he raised his voice on behalf of this 
vast country. 

SHR! RANGA: Except on ODe 
occasion. 

SHR! RAM SUBHAG SINGH: I stand 
corrected. Now, there is nothing being dODe 
in that regard. I would like to ask, what was 
the objective of the Congress. If anybody de-
viated-Gandhiji or Jawabadal Nehru or 
anybody, for, I do not hold any brief for 
them-that was wrong. There should not be 
any deviation from the declared policy of 
the Congre,s. I charge her that she totally 
deviated from the Congress objective. 

AN HON. MEMBER': Which ~  

DR. RAM SUBHAG SINGH: The 
parent Congress. Now, the President has 
mentioned .bout Ce'loD, Nepal, ~  Now, 
there is a race between the Prime Minister 
and the rest. I do not want to say anything 
about the Pre'ident. Previously it was 
paraded in the pr"s ' hat the Prime Minister 
would not go to Nepal and only the Presi-
dent would go. We felt satisfied: "All 
right, on behalf of this nation. at least the 
H<ad of the nation is going to attend tha:." 
Suddenly, this morning. the competition is 
noticeable: the Prime Min;;ter is also 
following, so that there may not be this 
gracc for the President alone. Anyway, I do 
not mind that, but among these countries 
whose nam,," are mentioned and which they 
visited, is anyone of these countries your 
real friend'/ Can you name any country 
where from Indians are not being kicked 
out? Are you in a position to say it·! You 
go and parley with them, and exchange 
pleasantries and return and say in  tho Con-
sultative Committee meetings and in your 
room that my foreign policy, my econOlDic 
policy, my social policy, is the best in the 
world." 

You can have your self-satisfaction. This 
is a Government of self-interest. But there 
is n,) country in the world which is a real 
friend of India at the ~  

This Parliament has taken a solemn 
pledge to stand together and regain the 
areas that we have lost to China. That did 
not happen a long time b.:ck: it happentd 
only in 1962. Everybody, including the 
Speaker, stood up he.e and "solemn piedge 
was taken. But 'h: has com;>letely forgotton 
it. I do not know whether this Government 
is possessed of an,)' sense or not to mention 
it ID the Address. It has allowed her to 
pursue a domestic and foreign policy accord-
ing to her own likes bot at the cost of sur-
render of .6,000 square miles of sacred 
Indian soil I do not have any animosity 
wi'h China or Pakistan or any other country, 
but I want that if there is an area which 
belongs to the people of this country, that 
area must be reg-lined. 

I want a judicial enquiry into the firings 
in Haryana and Rajasthan to bo instituted 
imm<diately. A pledge was given hero and 
it was the consensus of opinion that there 
should be, an enquiry regarding Netaji 
Subllash Chandra Bose. That cnquir) al;0 
should be instituted. I want that M,,' a ~ 
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Gandhi's statue which was earlier decided 
to be erected at India Gate must be erected 
there. 

AN HON. MEMBER: What about 
ocquiriDg Birla House? 

DR. RAM SUBHAG SINGH: You 
took money from Birla for your Bombay 
SesSiOD. You acquire Birla House; you 
acquire everything. (Interruption.). 

I thought Mr. Hanumanthaiya was a 
fearless pers:::n, but after Iistenina to h;s 
speech today, I have to chaDge my view. 
About Haryana, a CommissioD is beiDg set 
up. Who is the Prime Minister 1 According 
to the Constituiion, it is the ParliaDl<Dt 
which is Supreme and which bas to take a 
decision, Dot aDy iDdividual, however high 
he or she may be. With what face is abe 
putting it iDto ~ President's mouth that a 
Dew Commission would be appointed to 
demarcate the boundary betweeD Punjab, 
Haryana and Himachal 1 What bas 
happened to your Boundary Commission's 
recommeDdations? What are you going to 
do about the boundaries of Mysore and 
Madras? Mr. Haoumanthaiya, you must 
ask about it. Don't be afraid of your Cbair· 
manship of the Administralh'e Reforms 
CommissioD or ministr.al seat. I WilD t that 
if Governmeot set up any Commission, 
they must abide by the ,ecommeDdations of 
that Commission. 

Regarding the DefectioD Committee 
report, it was an all party committee and it 
made certain uDanimous recommendatioDs. 
Those recommeDdatioDs must be imple-
meDted. 

I want that the Speaker should iDstitute 
a High-Powered ParliameDtary Committee to 
lay dowD norms for the conduct of Gover-
nors. The Governors met recently but they 
proved themselves to be incapable of taking 
any decision in that Governors' meeting. It 
did not decide anything in this regard. They 
are shaping iu a manner wbicb is mest 
abominable. The Speaker must appoint a 
Parliamentary Committee to go into it. 

The Speaker must not surrender the 
riEht of Parliament to aDY Embassies. 
Because, Sir even though you headed a 
Parliamenl9ry Committee to V.A.R. the 
:Speaker hal writtcn to mo that he was not 

at all .;DDsuIted. It seems that tbe ~  wliS 
seeD and approved oDly by V. A. R. 
Ambassador. Are we gOiD' to surrender tbe 
right of Parliament tQ Embassies? We 
caDDOt surrender tbe so"ereign right of 
this Parliament to aDY Embassy. Therefore, 
I waDI that the Speaker should appoint a 
Committee to decide these things ratber than 
allow BovernmeDt to do all that. 

Tben. the GovernmeDt must immediately 
implement the land reforms and plpgramme 
of ceiling on urban property iD UDioD 
Territories. Statehood should be giveD to 
MaDipur and Himacbal Pradesh. 

AN HON. MEMBER: What about 
TelengaDa? 

DR. RAM SUBHAG SINGH: Telengana 
is a depeD(able area from ber ppint 'If 
view. Still, confusion is going OD there for 
the last one year. Why not you consult all 
tbe Tel.ngao8 members who are here and 
give a verdict according to tbeir wishes ./ 
What ~ the difficulty? 

I waDt that every citizen should be treated 
OD a footing of equality irrespective of caste 
or creed. She professes to be a friend of 
minorities. But I tbink sbe uses that term 
oDly in relatioD to her conveoience. Tbat is 
Dot proper. This country belongs to all the 
people who are here, to wbatever cleed tbey 
may belong ; they are equal and respected 

~  and DO Minister should be allowed 
to miSiluide them, and tbat too by usiDa 
aovernmenlal macbinery. 

In the Presidential Address she should not 
have seen to it tbat oDly Ahmedabad was 
meDtioDed. At tbat time there was communal 
trouble in other areas like IDdore, JaBatdalpur 
and Bhilai. Therefore, it is discrimination 
OD tbe part 'If the Government to refer to 
communal trouble oDly in Abmedabad aDd 
not in other areas. For iDstance, some 
HarijaDs were burDt in Andhra Pradesh 
wbich was tbe most heinoDs tbing whieh 
should have been condemned. Wby was it 
not mentioDed in the Address of tho 
PresideDt? I waDt that every citizen, be ho 
a Muslim, ChristiaD. Hindu or Sikh or 
Harijan should be giveD equal protection 
aDd that there should be DO discrimiDation 
on any score. 

A sum of RI. 400 crores to SOO crorea 



.hould be allocated for rural works prog· 
ramme so that a large number of uneducated 
and educated people may get employment. 
Then some of the people who have pa raded 
at the residence of the Prime Minister will 
also get some employment. 

Then, in consultation with State Chief 
Ministers, a n,tioral commission should be 
appointed to suggest measures to reme ve the 
insecurity in the c'QuntIY. Then, certain 
suitable ~  should be forthcoming 
soon to regain Indian territory forclbly 
OC(:upied by China. Then. Indian interests 
being evict,d from East Africa and other 
places everywhere-their number is increasing 
every year-should he given proper protec· 
tion. You say that you have washed your 
hands off those people. Then where will 
they go? It is only bect.use of your 
activities that they are in their present 
pitiable position. 

So, the entire Address seems to be most 
disappointing, contradictory and disgusting, 
This looks like a Greek mythological story, 
Penelope... . 

AN HON. MEMBER: Camilla. 

DR. RAM SUBHAG SINGH : She was 
a woman. Whatever she wove during day 
time she unwove during the night What· 
ever has been woven by Mahatma Gandhi 
Jawah·arial Nehru and other great leaders 
is being unwoven now. Perhaps, Shri 
Fakhruddin Ahmed is undoing what 
Maulan. Azad had done. Shri Gaffar Khan, 
a leader of whose stature you are not going 
to find elsewhere, said when he came to 
India "you have done away with Gandhiji 
and Gandhism ; you do not remember 
him". It means that you have completely 
I\Dwoven what Gandhiji had woven during 
his time. 

I think that this Address is an address 
full of regrets and contradictions and it is 
prepared by a government which must not 
be relied upon and must be kicked out. 

DR. KARNI SINGH (Bikaner): Mr. 
Deputy·Speaker, Sir, I wish to speak in 
support of my amendments many of 
wbich are raised on the subject of firing 
tbat took place in Rajasthan. Belonging to 
a group known as the United Independents 
Parliamentary Group, which gave i s 
~  support to the Prime Minister 

in the interest of stability, I reel tlu!t the 
time has now come when we must stand up 
like strong men and place the facts before 
the House. Why we supported the ~ 
Minister·s Government was because tbere 
was n" VIable opposition available in thl: 
country. 

SHRI RANGA :  I ;hould have been 
called afrer Dr. Ram Subhag Singh. 

MR. DEPUTY·SPEAKER : Mo.t of 
the major parties have not given the nBlll!=S 
of speakers from their parties. 

SHRI RANGA : What do you mean by 
our not giving names? Is it necessary for 
important things like thi' that I have to 
write to you that I am to speak? 

DR. KARNI SINGH: Independent 
Membel s also should hlYe a chance to 
open the debate like in thc past Parliament. 
We are 10 per ceot of the House. 

SHRI RANGA :  I ha···e ·no quarrel with 
Dr. Karoi Singh. 

DR. K4RNI SINGH : We are not 
taking away Shri Ranga's risht. But we 
will fight also for our rights. Just as we 
respect Members of the Opposition, we 
expect that they respec: the independent 
Members also. We will not I/.Ilow them 19 
ride roushshod over us. If the DeP.l!ty-
Speaker recognised an independent, we liD 
right ahead 

Recently, three firings have taken place 
in Rajasthan in my present constituency 
aDd in mv exennstituency within a period or 
one week' and all this is done io the name 
of sccia !ism, in the name of democracy, by 
my Chief Minister who happens to keep 
Shrimati Gandhi's party in power. We 
wanted to support ShrimaU Gandhi because 
we thougbt tbat she would help us with a 
stable government in our country. But it 
had never occurred to us tbat tbis supped 
would mean support to the State Govern-
ment "nd by Ihe same State Govcmment to 
the Cent •• to spill tbe blood of illDOCeDt 
people in tbe States. 

I visited the sites of tbe firing II!Id I 
saw it witb my own eyes that firi;,g had ~  
resorted 10 on cbildren; ~ bQy' of 14 
and IS rUlUlin& awa)' were abot in ~ ~~ 
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Yet. the same Governncnt calls itself a 
soci ai,s governmt'nt! In the time of Nehru 
and Shatstri I would have said that socialism 
bad some re.1 meaning Today socialism 
means only one thing-chairism 10\'0 of the 
chair. Anybody "':,0 helps to keep these 
governments in power is a ~  

a m;:m who opposes it is a reactionary, 
can tell you that we are not ~  to 
stand by and see human blood spil!ed this 
way even though it may be in the name of 
socialism. 

I would. therefore, request not only 
Members of the independent groups but the 
D.M.K. also both of whom helped Mrs. 
Gandhi, her minority Government to stay 
in power that we are not the slaves and 
lackeys of the Congress Party that sits there; 
we are public representatives and we must 
stand like men. I am quite sllre tbat if 
Shri Annadurai had  been alive today-a 
areat man --this type of blanket support 
would never have been given by the D.M.K. 

I hope that tbe Government "ill take 
stock of this situation and see that if they 
speak about socialism, they really in fact 
mean socialism and not socialism of a type 
which worships their chairs. If the time so 
requires, they must be prepared to kick their 
&eats and walk out on principles. 

I want to ask  Shrimati Gandhi now : 
Why did they not impose President's rule in 
Rajasthan this time ? 15,000 men are in jail ; 
there is a ~  land agitation going on ; 20 
people have been but into bospitals by 
1irinSS eight have been killed. I know the 
nason. The reason is because Shri Sukbadia's 
men belp her to get the votes stay in power. 
We also give her the votes but certainly not 
with the intention of permitting this type of 
rule to continue. 

SHRI ATAL BIHAR I VAJPAYEE 
That was the mistake you committed. 

16 IIrL 

DR. KARNI SINGH: In 1967 there 
was absolutely no need for President's rule 
m Rajasthan but Shri Chavan, the great 
conjuror, arranged it in such a way tbat 
President's rule "ould be broueht about in 
Rajasthan aivill& Sbri Sukbadia adequate 
time to be able to purchase Opposition 
memben. 

That is precisely what happened and 
democracy was mUI dered in Rajasthan. I 
ask Mrs. Gandhi today, and the circum· 
stances are much worse today, why does she 
not impose the President's Rule in Rajasthan? 
Does she have the courage to kick her seat 
and say. "I stand on principles."? Or is It 
thet Mrs. Gandhi wants the chair so badly 
that she is not prepared to do so? This is 
a question which the people of Rajasthan 
will want to ask her because she has reflect-
ed a progressive thougbt in the country. 
We would like to know whethe' the 
President's Rule will now be imposed, 
whether a mid-term election will be held in 
Raja.than so that the people of Rajasthan 
are given a chance to decide whether they 
would like to be ruled by a man like Me. 
Sukbadia who rules over the spilt blood of 
the people. If you, in fact, believe in 
democr JCY, we would like you to live upto 
tbat belief. 

AN HON. MEMBER: What about 
your privy purses? 

DR. KARNI SINGH: As far as 
rrivy purses are concerned, as I bad said 
once boCore, as far as 1 am concerned they 
can II" io hell. If the bon. Member wants, 
he can roll it up and put it where tbe 
monkey puts his nuts, so far as I am 
concerned. 

ANOTHER HON. MEMBER: What 
do you mean by that? 

DR. KARNI SINGH: That mean. 
anything you like. 

On a previous occasion, when firing had 
taken place io anotber part of the country, 
1 had raised the matter about the use of 
S.P.A. bullets-Special Police Ammunition. 
At that time, I brought it to the attention 
of the Government that these bullets were 
not making adequate noise resulling in far 
too many people being killed and injured. 
The matter was treated very lightly. When 
the first firing took plaee in Rajasthan 
on 7th January, I brought it to the attention 
of Mr. Y. B. CI,avan when I pres.nted my 
memorandum to him on the 7th January. 
Again, when tbe firing took place in Churu, 
I brought it to his attention once again. I 
feel that the House sbould take stock of the 
aitlllllioJl. This new ammunition, thoup 
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lea. lethal, makes BO little noise, that when 
there is a firing in a brge crowd, that the 
people think that only crackers are going off 
resulting in more people being. killed and 
injured. Previously, when firing took place, 
you usually heard one or two people being 
killed or injured. Today, far too many 
people Rre killed and iojured I think, 
Mr. Chavan has ~  it up at last. [pt 
letter only ye.:erday from him I am glad 
for once the Govemment has seen a little 
reason. 

Sir, Mr. Sukhadia, a great socialist, has 
not even had the courage to tour the firing 
areas and he talk. about being one of the 
most popular Chief Ministers. Will the 
Prime Minister a,k him to be good enough 
to tour his own State? In tne interel! of 
socialism. will he have the courage to face 
the people? He has already imprisoned 
15,000 persons. I have seen blood of these 
people Bowing on college Boors and bullets 
fired On students at top-finor galleries by 
aiming whi:h is never done in police firing. 

SOME HON. MEMBER: Shame, 
shame! 

DR. 
Sukhadia 
people? 
know. 

KARNI SINGH: Will Mr. 
have the courage to face the 
This is something I would like to 

We have all mad¢ a demand-the leader 
of the Opposition has also made a demand 
-th&t there should be a judicial inquiry 
into these firings. I believe thaI no judge 
in Rajasthan is prepared to head such an 
inquiry ~  when the Beri Commiscion 
of Inquiry was ap!,ointed, the Chier Minht"r 
said that the Government was not bound by 
any his recommendation Now, in the 
interest or justice, I would appeal to the 
Prime Min;;!er to see that her Chief Minis-
ter in Rajasthan will give an assurance to 
the people or Rajasthan that, when this 
inquicy is held, the Goverom",,! will be 
boon;! by the filldings or I his ~  

Now, I would like to say something to 
my brother. in the Opposition, as I always 
do bdng an Iodepeodent. I think, we in 
the Opp)sition have Jailed· the nation by 
our lack or unity. There is absolutely no 
douht ab,)ut it. The Congress party is in a 
minority and, for ~ this Government 
in ~  the OppositiDn is. ~  

Apart from th.t, ['want to ask: Why can't 
we in the OpPOSition who fill up 10 mUl:ll 

of this House from a coalition Government? 
Have not we got the guts to unite? D.>n't 
we bave the respoosibility to the nation ? 
Are we slavishly going to follow the Cong-
gress party? About two years back, I had 
mentioned the same thing. The time will 
come when the counlly will ask these very 
Oppositbn leader;, all or them silting hero 
what did they sacrifice to unire ~  

We know perfectly well that these small 
parties can never do anything. It is only 
through the merger of these parties that 
something can be brought about. I would 
like to k now what the Swatantra, the Jana 
Sangh, th, OM K., the S.S.P, the P.S.P. 
<ind ather p:u!ies are going t·, do. 

I think this is a million doll a, question_ 
This, rhe ICo.ider must answer in the interests 
0' the future of democracy. If India becomes 
a Com nunist couiltry tomorrow, if we have 
Sralinlike purges. if we lose our individual 
freedom if we io,," eVirrything that we stand 
for as fre: man, the Opposition will be as 
much res,wDsible :.!s the Congress. J, there-
fore, feel that the time has come when we 
ha \'c :0 take stock of the situation, ·unite 
among ourselves ill the Opposition and 
provide the necessary two-Party system 
which the country is crying for. I have a 
fear that when the 1972 Elections come, the 
same picture will be present!d·-five-coroercd 
contests and ten cor:lere(j contests as in the 
past. What sort of democracy is this? 
Partie' ru:e on minorities' Votes. If the 
OpP03ition itaders. have not learnt any 

~~  from the four elections, when are we 
going to learn? Ir the Opposition cannot 
u;lite, Ihen we must prove to the country 
tbat the Opposition Parties bave failed and 
3re un.ble to rule and Independents shOUld 
be returned to Parliament and to 
Government. 

Sir, there is 50 much I ~ to say. 
know to other Members from my Indepen-
dent group want to speak. I thank you for 
giving me time to speak early in tbe debate. 
I would request the hon. Opposition Mem-
bers in the tou,e, 'Please be tol«ant to 
independent members'. We must Jearn to 
live together. If you do not, you can ncYet' 
expect any unity in the Opposition. 

SHRI R BARUA (JoThal) : Mr. Deputy 
Speaker, Sir, I have the pleasure to associate 
myself with the motion that has been moved 
by Mr. Hanumanthaiya on account of tho 

Address thQ ~  pve to tbe ~ 



369 ~  Adlre!. (M) FEBRUARY 25, 1970 P,."de",'; Attdreu 1M) :04 

[Sh i R. Barual 
_ion. I also take this opportunity for 
making a few, bservations. 

I heard with rapt attention the speecb 
that was made by the Lcoder of the Opposi· 
tion and it is consistent with the tradition 
of ~  that it must be listened with 
doe attention. May I also express tha t the 
_bole speech would have been better 
if the tinge of bitterness and .ngeT "ere not 
there? That is my personal reaction. 

Since the General Eltetions of 1967 tbis 
country is facing a political upheaval. The 
aeneratioo gap is showing its manifestation 
In OUT thinking, both political aDd social 
and in our behaviour too. Besides the 
8Cientific aDd the technological developments 
that the worle! is ~  are hwhg their 
Impact 0[1 the ,'ounlty and as a remit of it 
we face a sense of restlessness. This re.t-
lessnel's is grip0ing this generation be,,.,,use 
In spite of the developments we have not 
been able to bridge the g"T" between (ur 
aspirations and our achievements. This is 
one rea!;0n why things have gone th!'s far. 

~ that bave taken plRce in the la,t 
rew months in ~  country  are t"e outcome 
bf the Pi oc:es. of the some movement. 

Now, the area of one-Party ruling the 
!lOuotry both in the Centre and in the Slates 
bas almost c.Jme to an end Therefore, it will 
be wrong to presume that it will be po"ible 
for any single Party to rule both at the 
Centre and in the Sta'es. As a result of this 
we should cODform ourselves 10 the new 
context and see that adjustments ale possi-
ble. To my mind the po.ture of extremism, 
whether of the right or the left, willy-nilly, 
il not going to give aoy dividend either 
politically or socially. This is a lesson one 
should learn at this moment 

Sir, ,let us look at the entire sp"ctrum, 
that is India. Coatition means adjustment. 
If any ~ uses strong words to describe it, 
i have no quarrel over it, but I am con-
cerned with the reality that is presented. 

SIr, in the economic field the country 
after 22 years of independence presents a very 
difficult picture. I do not say that the 
Government is not responsible for these. But 
till yes,erday, some person. w<re sitting on 
tbis side, and are they not equally responsi-
ble? Therefore, "'hen the LeIder of the 
O\3position was speaking, 1 was just wonder-
Inf. was he not a part of the Government till 

the otber day and is be also not partly res-
ponsible. 

According to the report released hy the 
Economic and Scientific Research Foun-
dation, India is slipping behind in the race 
for economic development not only behind 
the de\leloped countries but with BOrne de-
veloping countries. In terms of per coplla 
real income, India's growth rate is less than 
) .6%. It will take 218 years at this rate to 
reach the level of the U. S. A. of 1963. In 
terms of rate of growth India is 20 yean 
behind Brazil, 44 years behind Japan, 4S 
years behind U. K. I clo not deny tbat 
during the last 20 years India has made 
significant progsess in many fields. But that 
does not obviate the grim picture that tbe 
per capl/a production of most commodities 
remained the lowest. When we look back at 
this state of affair. the responsibility lies not 
only on this side of the House alone, but on 
those also on the other side who shared 
power during these long 20 years and now 
prefer to sit opposite. I am saving this not 
to have a dig at anybody. But I am just 
thinking aloud 

May I remind you, Sir, tbat the average 
growth rate of India's ptr capita real Income 
in 195()'60 was 1.6 per cent? And, it Is 
much less than that now. To achieve an 
average long-term 2rowth-rate of 3.2 per 
cent ~  ann"",, India's economy will have 
to grow at the average rate of 5.3 per cent. 
Japan's economy growth during the last two 
decades is reaUy marvellous. Can we not take 
some lessons out of these countries? Should 
we get ourselves bogged down in some dog-
matism because of some politIcal reasons 
aud should we compete in only slogans and 
do nothing in tbe real terms ? 

Now. Sir, let us look at 80me of the 
budget presented in d!ft'ereot States Tbe 
West Bengal budget bas come up witb a 
deficit of Rs. 40 crores. Assam will have a 
defic.t of Rs. 50 crores. In Haryana also there 
is a big deficit. In the matter of economic 
growth are tbey imparting a sense of res-
donsibility in the matter of husbanding the 
resources, with a view to take the country 
forward economically 7 The indication of 
fiscal choice for quick economic growth is 
ab.olutely lacking in the State budgets. I 
am afraid. if Ihis happens also in the 
Central budget, I don't know where ~ 

~  will fO. . 
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Sir, we are faced with a serious un-
employment problem. The unemployment is 
rising at the rate oC over 7 per cent and we 
are providing employment only at the nomi-
nal rate of 2 per cent. If these things go on 
like this, in the not-distant luture we will be 
Caced with an avalanche the intensity of 
which we never dreamt of, or we can never 
dream of. This is a seri\Jus thing which ODe 
should take Dote of. 

In order to tackle this problem, it is 
absolutely Decessary that the ecoDomy 
should be put in proper gear and iD the 
fiela of productioD, we should go forward iD 
a meaDingful way. I agree with the Leader 
oC the Opposition completely tbat iD Old!" 
to tackle tbe mounting unemploymmt pro-
blem, we ~ create amenities and initiate 
ecoDomic activities in the rural sector so that 
. there is diversification aDd people do not 
get coDcentrated iD urban areas. That al..,De 
will b: a possible step for meeting the com-
iDg emergency. 

Not oDly tbis. There is increase iD tbe 
price level. The Economic Survey, tbrough 
whicb I bave gone, gives the correct picture 
of the present position. Reading betweeD the 
lines, it would be apparent that the price 
rise in assuming disturbing plOportioDs. The 
increase of the price level by about 7 per 
ceDt over last year is very disturbing. The 
increase in the case ot industrial raw 
materials is between J 0-\J per cent. This 
inflationary trend ought \0 bave been check-
ed long before. Somehow or othor, oDly 
recently the RBI has come up witb a credit 
squeeze. This should have been done long 
heCore in order to correct the imbalance. 
MODey supply in the country was Dot pro-
perly haDdled during the last Cew months. 
The result is that today we are faced witb 
tbis rise in prices. 

~ I must congratulate the Government OD 
showing some sort of resilienoe in their 
industrial policy. For the first time, they 
have got out of the traditional rut and have 
extended delicensing for medium size i,!dus. 
tries. This wia go a long way to create a 
climate of iDvestmeDt and thereby open up 
possibilities of employment. This is one good 
thing. 

Secondly, I WJuid plead witb Govern-
men! to se! that resources in the rural sector 
are properply h.sband.d so that they are· 
utilisej for d.voi()pm.nt purposes. That 
alDol' wiii ~  wltb :0: requirement 

oC our ecoDomy and also create employment 
opportunities. 

There bas been a further departure in 
the attitude of GoverDment iD regard to 
the relaxation oC majority-mmority partici-
patioD witb foreigD collaborators. OC course, 
tbere are critics who say that Government 
are wedded to a particular pbilosopby wbicb 
may not be conducive to development, but 
all the same, tbese are iDstances in which 
you can say that Government are DOt \vedd-
ed to any particularism. AliowiDg majority 
foreign collaboratioD participation is a step 
i 1 this directioD. 

Recently trade delegations Crom West 
Germany, JapaD aDd UK were here. From 
tbe talks held, we find that Government 
propose to make thiDgs easier Cor foreign 
colloboration. Why is it Decessary? B.cause 
we must create wealth, we must produce, 
and for tbat capital formalioD is essential. 
But mere capital formatioD is DOt eDough. 
We also require iD certain sectors, in certaiD 
areas, Coreign know· how aDd critical supplies. 
That is why it is very p .. ~ OD tbe 
part of GovernmeDt to take this Dew and 
bold step iD the dire.:tioD of iDdustrial 
growtb. 

I am aware that GoverDment will be 
faced witb criticism, aDd this may be loaded 
with political overtoDes. 

But I am sure tbe Prime MiDister will 
not succumb to such criticism because sbe 
is aware of the economic situatioD oC the 
COUDtry and sbe means busiDe ... 

ComiDg to tbe eastern region and my 
State I want to piD-poiDt a few things. 
Firstly, we are very grateCul to the Prime 
Minister for announcing the package deal for 
Assam aDd our people are also equally grate-
CuI to Parliament for extendiDg full support 
wbeD the anDouDcement was made bere. But 
I want to pose a question. WheD are you 
gOing to implement the package deal? Are 
you getting at least the preliminaries done 
in tbe Dext few mODths?  What is the time-
table Cor this 1 What about the oil refinery. 
or for the matter of that, the expanded capa-
city for refiniDg crude oil? That is ODe 
aspect. The otber aspect is that uDless you 
improve the commuDications it will be 
meaDingless to talk of iDdustrial develop-
ment. The heavy machinery canDot move as 
speedily and as wnveaienUy OD the meter 
gauge as it caD do on broad gauge. There-
fore, brqar;l gauge is a must for Asstllll', 
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industrial development It is because of the 
IIbsence of broad gauge that i$ took a lot of 
time for us previoully to get the few things 
that we wanted. Nobody could stick to the 
time schedule because the movement was sO 
slow. We were told that the broad gauF 
was there, but in thl; R.Uway Budget I did 
Dot find aaything Will the Government give 
a reply and say that they mean business. 
that they will really get going with imple-
IDenting this broad g1uge l;n:? If you do 
not ;et a broad gauge at least uplo Gaubati. 
tbe assurance industri,1 rlevelopment will be 
delayed by another five or eight years, but 
will the unemployment problem which is 
acsuming greater proportions wait for that 
time? I submit that an answer from the 
Government will be very helpful. 

I have been insistent tbat a Brabma-
putra Valley Commission sbould be appointed 
and tbe question of flood control of tbe 
Brahmaputra should be dealt with by tbe 
Centre and that Parliament should be seiZ<'d 
of this We were given an ~ that 
tbis would be done because every year for 
tbe la,t few year the Brahmeputra has been 
causing damage t,) Assam's economy to the 
tune of Rs 10 to 12 crores Everywbere 
land is being eaten up by the river. fts 
behaviour is SUc-h that if land i< eroded on 
one side. H does not put up similar soil el5e-
where, There is no question of .lIuvium or 
4iluvium as in the case of river. like Padm •• 
etc. Therefore, erosion means cIJmpJete 
washing Ollt of the arable. cultivable land 
from A"a'll. Therefore, I would also ~  

to get an answer from the G'vernment IJS to 
whu, they.co propo,ing to dJ with regard 
to the Commission. Tho.e are some of the 
problems concerning Assam. 

There have ~  certain problem. coming 
up in the cJuntry because they have not 
b,en tackled in time. The Chan:\igarh ques-
tion CJuid hav, be" settled long ago. 
Bceause of the del.y we face these thinas. 
Himlchal Prade<h i; also ~ a similar posi-
tion The questhm of Statehood for Himachal 
Prade3h W.1S agitating .he ~ of the 
State's; peJple and al'L) Parliament was 

seized of i'. If I remombor aright the Home 
Mini:iter also ~  that ~ que .. don of 

viab tilY with rC;Jrd to the Staleilood of 
Hi 11 .c lal Pradesh would be examined. I 
~  like 10 kno .. whether the (JovernmeQ\, . -" .. . . 

means to come to a conclusion with regard 
to the Statehood for Himachal Pradesh. 

The State of Manipur also is equally 
hangipg fire. I do not think we will be able 
10 keep the iJUlblem of Manipur pending for 
long Therefore, these are problems which 
I hope the Government will efficiently tackle, 
so that untoward developments, both politi-
cal and otherwi,e, do not come to pass. 

Particularly in the eastern region we are 
more concerned that the people living in 
our borders should be kept content so that 
we can have a strong and contented people 
to figbt against our border enemies. 
Unfortunately, even today Pakistan and 
China are not on friendly terms with us, I 
found a report in a paper-It is subject to 
correction-that the Foreign Minister 
~  his opinion in favour of Russia 
on the Russia-China disputs. I do not 
know if Russia [t any time expressed her-
self in favour of India when China and 
India were figbting each other. Even today 
Russian maps are circulated in which 
Chinese-occupied India is being shown as 
part of China and not of India. This seems 
to be unnecessary involvement by India in a 
dispute between China and Russia in which 
we should bave adopted an attitude of 
neutrality. That alone would help us to 
have some sort of a non-alignmen: approach 
towards a neighbouring State. 

l! is very necessary that we maintain 
very cordial relationship with the African 
countries. Wben world powers are poised 
one against tbe other, it is difficult to aspire 
for their friendsbip, If any body bas got to 
be our friend that will be our neighbouriDg 
countries such as Nepal, Burma, Pakistan 
and also the African countries. Of late 
why are the African countries not favouralll'Y 
disposed toward. India? Who is answerable 
for this ?  I believe our External Affairs 
Ministry lacks something somewhere and 
because of that this irritant has started. I 
am gorry that somebody in Parliament bad 
to use harsh words w'tb regard to our 
friend., in Kenya. I have a soft corner for 
Kenya, Uganda and all these African 
countries. I see no r,..on why tbere should 
be any occasion for irritation at all. If we 
mlKc the right 'approach at tbe right time in 
the rigbt manner, I think this irritation 
wO\lld Dot be there; Our approach to OllT 
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neighouring countries as well as African 
countries should be put in the proper gear·so 
that the relations may improve in the not 
too distant fature. With these words I 
associate myself with the motion moved by 
my friend Mr. Hanumanthaiya. 

SHRI RANGA (Srikakulam) : It is 
rather strange experience that the proposer 
and the seconder of the motion commending 
this Address to Parliament are not in 
agreement with this Government. Their 
sonls and hearts arc so far outside the ambit 
of this Address that they went on talking 
about everytbing else, and made many points 
which were outside tbis Address. I welcome 
tbis development. 

16.29 brs. 

[Sbrl K. N. Tiwari I" the Chal,) 

But I pity the political fortunes of these 
friends who 3rc obliged to talk thus here; 
while their hearts are outside the ambit of 
this Government, possibly tbey feel tbat 
their tnterests are witbin the ambit of this 
Government. 

Tbe Prime Minister, I am told from the 
prcss-I speak subject to correction-bad 
said that the most important event or 
eventful achievement of the put year was 
bank uationalisation. It shows bow parochial 
her mind has come to be and so self-centred 
in her own achievemen t and in her own 
politics, personal and political, so tbat she 
could not think of national problems and 
international issues that are facing this 
country. Wbat is the most important event 
of last year or this year? It is Gandhiji's 
centenary. It is the celebration of tbat 
centenary all over tbe world. Although this 
Government was not carable of drawing the 
attention of the rest of the world by any 
of its acbievements thaDks, to the advent of 
Mahatma GaDdhi in this country hundred 
years ago, all over the world, all eyes, and 
all their minds were riveted on Mahatma 
Gandhi and S:vagram. 

My hon. friend; Dr. Rao, was there in 
London, aDd be was lVitDess to aD extraor-
dinary function, a unique function, and' he 
was g1a<l tbere to express his gratitude to 
mOre than 8,0(0 Brh isbns wbo packed 
every .cat al!d the corridors of that farnam; 
Prince Albert Hall wbele they had gathered 

to pay their homage 10 Mahatma Gandhi. 
And yet, Indira Gandhi could not think of 
this as the most cvrntful achievemer.t, 
happeniDg, for Jndia. IDdia has gained so 
much goodwill and reputation all over the 
wOrld because of this eyent. 

The other ODe, whicb is equally 
important and perhaps a more intlm'lte one, 
so far as we are concel ned, is tile visit of 
Khan Abdul Ghaifar Khan. All over India:. 
wherever be had gone. as if Mahatma 
Gandhi him;elf wos coming, lakhs .. nd lakhs 
of pcople-J can bear witness to that fact 
so far as Andhra Prod .. h is concerncd-
rushed to baY< bis darshan, and in spite or 
the cold sboutderiog that the Reception 
Committee had got from the governmeDts 
and the Central GovernmeDt the ordinary 
people. poor people, poured at his feet :note 
than Rs. 30 lakhs of hard·earned money, as 
their homage, to this grand old sage of the 
Gandhian age. th3t is the most eventful 
&chieYement of last year. 

Bur, at the s"me time, we also kDow the 
loss of conscieDce that this couD,ry bas 
suffered at the hands of the Prime Minister, 
the loss of prestige aDd "pu tation for the 
word of honour. And what is worse, ,he 
Gove'Dment comes forward and pays a 
tribute to tflc princes for the patriotic manner 
iD which they have placed Iheir crowns and 
the gaddis at the disposal of this country. 
It does not say that they na ye agreed to the 
abolition of the privy purse. If, between 
themselws. they have ag.eed, well and good. 
Bllt in a unilateral fashion. it is going to d() 
something about which anyhow, at that 
time, as the framers of the C:mstitution we 
thought fit to provide. You may throw it 
out; that is a different matter. But you do 
it in an honourable manner, in a decent 
fashion, iD a maDner that will do credit to 
the Constitution, to the plighted worJ that 
we have all given. I would certaiDly wckome 
the Princes to come forward and Sgy. "Yes ; 
we have had enough of this and we are 
prepared to ghe it up." You d.) pcrouade 
them th!oUgh your behaviour, II.goliations 

and gOOdwill. 

Then, may I expect t!-le Prime Minister 
and then the External Affairs Minister to 
hasten  to express the gratitude of th, people 
to th' peoples of the world for having 
h,'noured' Mahatma Gandhi and about their 
fai'h iD the priDciples of Ahlmsa. truth' an 
humanism, as they did in the United 1\!3,ions 
Assembly aDd also In the conference oi the 
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International Parliamentary Association that 
had its sitting in our Vigyan Bhavan a few 
months ago? Would the Government assure 
the c.)untry a"d P.rliament that the Gandhi 
Darshan would be made a permaneot institu-
_ ti('n and similar institutions will come to be 

~  in all the States ? I support the 
view ~  by Dr. R.m Subhag Singb 
that Mahat'1la Gandhi's statue sh0uld he 
installed under that central canopy in f;ont 
of India Gate. 

It is also .ymbolic of the humble role 
that this Government has got to he cootenl 
with in international affairs that the Address 
IS silent about the sigoiflcance of the recent 
Sino-Soviet conftict in regard to India's own 
place in the world. We do deplore these 
conflicts. My hon. friend who has just sat 
down made a reference to wbat the External 
Affairs Minister had said by supporting 
Soviet Russia as against China. We wish 
the wide world to realise that China's 
indulgence in the Sino-Soviet conftict is nnly 
Bnothrr instance of China's expansionist 
moves and that China's aggression against 
India in 1962 and against Tibet since 1949 
is th' beginning nf the thrCllt of Chinese 
expansIonism against all the Asian countries 
or, her borders. It is also indicative of this 
Government's imbecility that the Address 
does not protest with en.1ugb vehemence 
against Russia's decision to supply military 
equipment and against  the United States' 
moves to resume  her supplies of military 
arms and lcoow-how to Pakistan. I appeal 
to all the parties in the House to register 
their vehement opposition to these pro-war 
manoeuvres of the great atomic powers. 

How tragic it is that the Address does 
not express the awareness of tbe Government 
to the unique response made to all tbe world 
forces for peace and bumani!m, sucb as the 
Gandhi Ptace Foundation, Bertrand Russell's 
Foundation for Peace, by the atomic powers 
of U.S.S.R. and U.S.A, through tbeir non-
proliferation draft treaty and by President 
Nixon tbrough his unilateral abandonment 
of bacteriological weapons. It is right for 
our country not to offer blindfolded support 
tv the non·p:oliferation draft treaty, but it 
will be certainly right for us to sian it, 
subject to whalever conditions that we tbink 
of stipulating in the ~  interests of 
India, iu the same way as Australia has 
'one. Such an acceptance does not mean 

eventual rntification but it docs give us a 
favourable opportunity to get tbe treaty 
suitably amended and place us in the 
co-operative circle of peace-loving countries 
with alomic k .. ow-how. Such a posture 
will minimise the risks posed by China's 
machinations wi:h Pakistan etc. as against 
India. 

The Address says there can be a settle-
ment witb ChiDa. What a vain hope that 
China would respecl our territorial integrity! 
China continues to occupy our territory. I 
am one whh Dr. Ram Subhag Singh in 
demanding of this Government to tell us 
what steps it has been taking and it proposes 
to take in order to liberate that part of 
India which has com.' to be illegally and 
unjustly o=cupied by China. This Govern-
ment does not say what it is going to do to 
vindicate the pledge gIven to Parliament on 
22nd November, 1962 by Mr. Jawaharlal 
Nehru. 

There are people in this country who 
openly hail Mao and Naxalites. They pose 
an open challenge to the authority of the 
government and our nascent democracy. Yet, 
this ministry is dependent for its continuance 
on such elements and their allies. What a 
sbame! 

The Address gives the call (or with-
drawal of foreign forces in Vietnam. We 
are all in favour of it ; we have no objection. 
We do not ~  any foreiSD forces in any 
other country-without giving at the same 
time a similar call to the North Vietnamese 
aggressers who are aggressing on South 
Vietnam and Laos. Only this morning the 
External Affairs Minister covered himself 
with shame and brought shame OD tbis 
country also bv the ltind of answers be gave 
tbis morning. We put a poser before bim, as 
the Chairman of the International Commis-
sion, would he be good enough to take the 
initiative to call a conference of all the 
countries concerned in order to help Laos 
in her great trial and tribulation today. 
Once Jawaharlal Nehru called a conference 
like that, the Asian Conference, wben 
Indonesia was in trouble. Tbis is an ex-
cellent opportunity, if it is to be treated even 
as an opporluoilY, for India to take an 
initiative on its o"n, taking advantage of the 
fact tbat it baprens to be the Chairman of 
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that Commission. Yet, tbis Foreign Affairs 
Minister feels himself so humble as not to 
be will;ng to take the initiative Most 
unfortunately, he forgets the fact that he 
happens to be the External Affairs Minister 
of not a very small country with a small 
population but of this great l1a tion with 550 
million people, that he i, the External 
Affairs Minister and not a mere nominee of 
the Prime Minister. 

The other day when the Nor!h Viet-
namese attacked the plain of Jars und 
occupied Laotian territory, they said "No 
Vietnamese had gone there: only some 
other people went there". Who ftre they? 
Are they not invaders? Another argument 
given is that it is in the centre of Laos. 
B'lt is Srinagar not in the centre of Kashmir, 
Yet, did.ve not <end out troops in order to 
liberate Srinagar as well as t he whole of 
Kashmir from those bandits who attacked 
it ? Still, the External Affairs Minister is 
anxious to find an excuse fOI h  s own failure 
to take any initiative. 

Is it not bigh time tbat tbis government 
should voluntarily make a patriotic gesture 
to all the democratic parties to join it in a 
national democratic coalition-we call it the 
national democrati.: front or l.tOited front-
excluding c,.mmunists of all types so that 
they can work together on the basis OJ 
consensus of their t..:omr;iOD committal to 
sncial justife and tbus realise the goal of 
national integration and provide the people 
good, honest, efficient and_ progressive 
governance and keep the value of their rupee 
S(lund, stlOng and saf". In this connecl'on, 
I would like to quote one sentence from 
the resolution we have passed in the 
National Executive of tbe Swatantra Party: 

"The Swatantra Party will, therefore, 
continue her e/forts to build in co·opera-
tion with other socially demo.. ... atic 
parties a broad based platform in order 
to repel the effect of Communist subver-
sion already obvious in Beng"I, also in 
Kerala and elsewhere, .fO that our 
enuntry may pursue the path of ordered 
progress under a broad-based govern-
ment of democlatlc unity and progress, 
resulting in a rieber and better life to our 
people." 

(lIIt."uptions I know that Sbri Jyoirmoy 
Basu bas a beautiful name. Unfortunately, 
he has joined a dirty party ... ' Imern,plionsj 

All right, I will not say "dirty"; I will say 
"ugly". 

I would appeal to.1I ~ parties 
to unite and not to be ~  spectators 0 f 
further degeneratbo of the social economy 
and degradalion of tho ccuntry. Lot them 
hast·:n to work out ""d ~ upon a 
minimum programme ba,cd upon national 
integrat:on, respect to Slo "s rights, funda-
mental righ-s a ld ~  beneficent govero-
anee and socio·economic planks of better 
and greater production, non·explo;tative 
type of distribution and hones' and efficient 
adminis'ration-whioh this government bas 
failed to provide ror this counlry_nd a 
non discriminatory, non political cmployrot:nt 
policy. 

Only thi; morning, my hon, friend, Shri 
Hanumanthaiya, was ,:yly and quietly 
suggesting that courts should be subpoena'd 
by this government having the ~  to 

appuint more and more judges to thrust 
their own political point of view and soon. 
I do not agree with bim lhere ... 

SHRI HANUMANTHAIYA: Sir, on a 
point of -personal explanation. Inc,,,.. 
suggested anything of the kind stated by the 
hon. Ministe,. I want a Commi>s,on whose 
p·crsonnel will be ~  upon by the leaden 
of the opposition and t he government to 
reform the judicial syste",. I do not take a 
partisan view. I have never suggested, 
eitber restriction of lil< functions of the 
court or addition to their number. I bave 
neve, suggested that. 

SHRI RANGA: I am prepared to 
agree with him if he contents himstlf with 
saying that tbe expenses of courts at tho 
di.tlict courts and High Court level and also 
at the Supreme Court level shOUld be 
brought down, but I certainly will contest 
anybody who were to come and say. as tbe 
Prime Minister bas been saying, as Shri 
Khadilkar has been saying, as so many of 
these would·be·minister., pro-ministers and 
ex·miniS!ers have been saying, that the 
Supreme Court's authority has got to be 
contested and should be posed as against 
the powers of Parliament. 

I bave been personally pleadiD, for 
India's initiative since 1949 in achieviDa a 
Pacific concord among all the Asian and 
Australasian countries in order to ,",iew 
an effective spirit of COOpc:nltion and 
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'trengthen mutual defence against the Com· 
munist offensive of China. How rele,"ant 
was that plea of min< has come to be 
demonstra!eo by the pr<,ence of these people 
whose sen,e of patriotIsm is so ~ as to 
be willing to sponsor the c"use of China. 
How relevant was that plea of mine has 
come to h, demonstrated by Chinese moves 
against Korea, Vietnam, Cambodia, ~  

land. Malaysia. Indonesia anu Burma and 
.our own motherland in 1962 

Rajaji has been urging that Qur Govern· 
ment should devdop a Tokyo·Delhi ~  

.0 be lluttressed by similar treaties and 
bilateral agreemen ts with all other democra· 
tic countries in this area of the Pacific and 
Indian Oceans. Unfortunately, our Govern-
=nt .has not made any progress since 1907 
when the then External Affairs Minister, 
Shri Chaghla. made a shy re "erence to some 
such tmderstanding. His successor and the 
fCllmer Finance Minister rould only visualise 
the need lor economic cooperation but no 
concrete steps have so far been taken even 
it\: that direction beyond this reference in 
th. Address. Js this enough answar to the 
eall of the exigencies of Pacific·lndian 
Oceans politics? China has grown so power-
ful in the atomic sphere and in this area 
and is so aggressive in its geographical 
expansionism that even the USA is now 
obliged to seek an understandin" with her 
and plead for Smo-Soviet understanding in 
her desperate efforts to protect world peace. 
Under such dire circumstances of irresistible 
and growing power and pressure from Com-
munist China is it not bigh lime tbat India 
should take active steps to develop firm 
chords of understanding with as many 
democratic countries in this wide area as 
possible? 

We learn from the talks that so many of 
our MPs of different democratic parties have 
had in recent, years with the MPs and 
laaders of Pacific countries that the atmos-
phere is ripe for the PfOIl"ess of the proposed 
CQDcord. I, tberefore, hope that this 
GOvernment would beain to move in this 
direction if at all it is sincerely keen on 
augmenting the moral and material defence 
or this country in our proximate Interna· 
tional environment and ensure better and 
bigger resistance against the Chinese 
IItgresaion. 

The l'RIideD.t wanta ua 10 believe that 

there has been a lot of industrial progress; 
therefore. we bave reached a kind of a take-
off • tage and we can afford to much 
more money in these wasteful rublic enter-
prises. Onl y tbis morning we have been 
given the information in the Economic Survey 
that Hindustan Steel, in which we have 
invested mJre than Rs. 1,000 crores, is still 
losing up to Rs. 38 crores every year and 
tbat four giant engineering concerns are 
losing Rs. 29 Crorcs. Only S4 concerns 
have earned some profits, to the tune of 
Rs. 68 crores. But while they insisl that 
private corporate industry should not 
distribute more than 6 per cent dividend to 
their sharebolders, here are these profiteers. 
Indian Telepbones bave made a profit of 
24 per cent; Bharat Electronics of 23 per 
CO ., ; Hindustan Antibiotics whicb produces 
antibiotics for poor people of 15 per cent; 
Hindustan Insecticides or II per cent. 
This is the story of their public enterprises. 

On pp. 14·15 of the Economic Survey 
which was distributed this morning, you 
will find the information there. I do not 
wish to burden the House with all the 
details" I would only mention the names 
of industries which have not been able to 
make any progress since 1956. not one or 
two years. for all these five years. The 
industries which are not progressing are 
Machinery except electrical, manufacture of 
wood and co,k except furniture, Iransport 
equipmen!, railway equipmeut, mental pro-
ducts electrical machinery, electricity generat-
ed, basic metals, manufacture of footware even 
foot" .. re is losing in production-and then 
fertilisers. About fertilisers, they say, tbey 
are producing so much fertiliser and that 
they are going to give it the highest possible 
prlOrLty. They say, they are going to 
produce more and more of fertili,er in the 
quickest possible way. How? It ~  to 
be 30 per cent more every )"ear. And now 
it is only 21 per cent. 

What did they do with Mithapur 
project? They sent it to the Bay of Cambay 
It could have produced millions. of ton" .. 
within a couple of years. Yet it was put 
"down. Now, my hon. friend, the Minister, 
Shri Fakkhruddin Ali Ahmed went to 
Talcher and wanted the counlly t," be proud 
of tbis tiny venture. He has started these 
th_ ventures. But one Mltltapur venture 
alone would have produced !O times as 
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much as all these three put together.  Yet tbe textile mills sbould prodw:e utilit'l goods 
they have ignored it. ' .or poor people at un"'-'"010mic prices. Why 

Then, you find mining and quarrying and 
also manufacture "r textile" cotton tex'il .. 
and jute manufacture.. What about the 
handloom weavers? What about all the 
mil);ons of arti .. ns all over the country? 
They are all suffering fo, want of employ-
IDeDt. Ye' this Gove!'Rment wants us to 
believe that ! here has been a great achive-
ment on the industrial front. 

~ most extra-ordinary thing is this. 
You pro·:Iuee steel. Why are you expanding 
the capacity of these three st<el mills. It is 
not because thore is too much demand. 
There is no demand for their products. It is 
aot because there Is 80 much demand from 
outside alsn. They are g ling abegging for 
export market. An-1 ye' they want to .xpand 
their capacity. Not being satisfied witb it 
tbey want to expirlld tho capa:ity of ~ 
long before Bokoro is ~  B,karo is being 

~  and its capacity is to be 
Increased from 3 million tonnes to 4 million 
and odd toane. becau;e tbeir great heavy 
machine manufacturing concerns which were 
made B gift by Soviet Russia at Hardwar 
at Rancbi and at Bhopal have no orders: 
They have got surplus capacity. So they 
say, they want to provide work for them by 
constructing three steel mills and, when the 
steel mills are ~  there is no demand lor 
their stee1. Is it not a -vicious way, a 
suicidal'way, in which our national resources 
a,e being diverted and misdiroct,d? This is 
not enough. Is there ~  distribution? 
Recently, I came acro!\s, structural concerns 
in Sanat Nagar area of Hyderabad who do 
not get raw materials. Aluminium factories 
do not get raw mltedals. In Coimbatore 
the people who make ·these pumpios set: 
and 6uch things do not get raw materialo. 
But tbey are available. In steel mills I am 
told 1,50,000 tonnes of iogots are available 
in Bhilai stores and yet they are not being 
distributed. ' Why? It is because, they say, 
there are no orde" from any",here. The orders 
must come throagh accredited agents and 
accredited agents, of course, are there to give 
necessary percentages and also to take 
necessary percentages In this way, the light 
engineerinq industry i, being starved for 

want of raw materials in this country. So 
many other industries also arc suffering in 
thh manoer. 

should not the Government adopt the policy 
of. subsidising production instead 'of forcing 
thIs burden on the textile mills and after-
wards. saying that so many mills have 
become sick and they are obliged to take 
them over by nationalisation or socialisation. 

What about suga. industry? Sugarcane 
growers are ouffering like anything. The 
other day, Mr. Charan Singh said th .. t they 
want to assure ~  growers Rs. tOO per 
tonne. They are not getting even Rs 60 in 
Mldra, and R,. 70 in cert,i., are" They 
are not able to find any market. Sugl. 
miHs are groan in'!; under their accumulated 
stocks of sugar. This Government does not 
release t!'lo§e stocks. If the sugar roiils arc 
groaning under these accumulated stooks. 
how is it possible for them to go on crushilli' 
cane? If they do not cru,h the cane, how 
will it be pOis,ble for cane growers to ha>'C 
any klOd of price for their cane at all ? 

Now I come to agriculture. They are 
talking of "gricultural revolution and agri. 
cultur.lland reforms. It is very easy for 
my hon friend, the Prime Minister, to ~ 

about it because she has no responsibility 
excepl lor her own area in respect of which 
Dr. Ram Subhag S,ngh has already posed. 
challonge to her. These reforms have got 
to be implemented by the State Govern-
menls. Has this Government any moral 
authority, Sir, to help the State Govern-
ments, to force or persuade them to do 

~  ~ There must be law abolishing 
Zarnmdarl system in Bihar State. You were 
also present when I was talking 10 tbe. 
Advisory Committee for your State of Bihar 
Lakhs and bkhs of acres of land belongin, 
to the Goveromenl are occupied by tIM 
erstwhile land·owners and that land bas not 
been taken away from them and distributed 
am)n3 the agricultural workers. Tens of 
lakhs of acres of land are not surveyed and 
registered. The ordinary poor peasants are 
supposed to have been brought in direct 
coOl act with the Government. But, on the 
other hand, tbe erstwhile Iand·owners are 
collecting rent fro In these people in an. 
illegal maoner. I had to suggest to tbiB' 
Government and the Advisers that sucb an 
offence should be treatod as a criminal 
offence. Therefore, the Abolition of 
Zarnindari Acts are not being implemented 
by those State Governments including that 

Then, ~  textiles, Ther iDsist tbat lUI C?f V.P, and l do not ~  what my l"riCIIIl,. 
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Mr. Chalan Singh is going to do. 011 the 
other hand, he gives a wrong lead to the 
rest of the ~  following the wrong lead 
from the Prime Minister and in the name 
of half·baked sociali.tic reforms, they want 
to reduce the ceiling further. I want to 
warn this House and the Government that 
one of these days some of our peasants will 
bave to go to the Supreme Court in order 
to test the tenability of this wrong proposal. 
You fix a ceiling. That itself was wrong 
because it wos discriminatory. You did 
not fix it on anybody else. When Pandit 
lawaharlal Nehru was Prime Minister, I 
asked him to fix it first of all on Government 
servant. at Rs. 48,000 per annum. He said, 
'It was too low'. At the .<ame timo, he 
called hi<1lself a friend of the peasants tloat 
be wanted to put it at Rs. ioo per annum 
per a peasant family. Thot i< why I defied 
bim, hi' authority and his Party. To·day 
If one reduces It further, is it right? Is it 
proper? (, it not uncon<cionable? It goes 
against the f\lnj,mental right.. 

My hon friend, Mr. Hanum.nthaiya, was 
asking us this morning to agree with him 
tbat this Parliament should take upon itself 
the power to change the Constitution. You 
bave got the power to change the rest of Ihe 
Constitution but, so far as the Chapter on 
Fundamental Right' is concerned, this 
Parliament should b. wise enough, should be 
sensible e"ough, should be democratic 
enough, to put a curb on its own wishes, 
even though they have got that power. 
Fortunately, for us, the Supreme Court has 
already decreed that this Parliament has 
not got that right. Who is this Parliament? 
We were created by the Constituent 
Assembly. I was also at that time a Member 
of the Con<lituent Assembly. As a Consli· 
tuent Assembly, we did not want to do all 
these humble things. Therefore, we brought 
into existence an interim Parliament. This 
Is a creation and a creature of the 
Constituent Assembly and, it is given the 
authority as well as the sacred duty to be 
tbe custndian of the Constitution. Each 
one of us who comes over here takes his 
pledge to stand by the Constitution and to 
protect it. Yet, how does it lie in the 
mouth of any hon. Member, any group or 
this Parliament at any time to thir:k of 
Rviling the Constitution? Secondly, it is 
wrnng to do injustice, to think of desecrating 
1!lis 9tapter on FundamentJl Ri$hts. Tbat 

is the campaign started by the Prime 
Minister. This is the kind of atmosphere 
she has createj. Naturally She should be 
beld responsible for this spitit of I.wlessenss 
that is prevailing all over India. She wants 
our co-operation, res""ct for democratic 
decencies. But she and her party make 
rommon cause, they make strange bedfellows 
and comfortable bedfellows with the United 
Front Govern ment in West Bengal. That 
was a Government which allowed a balldh 
to be organised against established authority, 
against law and order, against government. 
That was the time when the Home Minister 
should have taken courage and dismissed 
It. But he sald 'No', The Home Minister 
has realised now that State Governments 
have got their own power. 

17.00 bu. 

But when it suits them, be does not 
besitate to utilise this institution of 
Governors in order to SUbordinate them, in 
order to weaken them. But when it does 
not suit him, he says, law and order is quite 
safe in West Bengal. What sort of a Home 
Minister is he? He is a name·sake Home 
Minister, Indiraji's Home Minister, but not 
at all the Home Minister for the wbole of 
India, not tbe Home Minister for Indian 
democracy, not the Home Minister for 
Fundamental Riahts, not the Home Minister 
wbo can be treated to be a decent enougb 
Home  Minister according to. our Consti-
tution. Otherwise, woulJ that Government 
bave gone on like that? Need I have to 
provide any proof in regard to the absence 
of law and order in West Bengal? Ask the 
Chief Minister there in West Benga\. The 
poor Chief Minister is held .• prisoner of 
the Commun:st Parties. Very soon th't 
would be the plight of this Prime Minister 
31,\0. Similarly she is a prisoner. in secret, 
covertly and invisibly. The ordinary people 
in this country are not able to understaod 
this and when we say this they think, Mr. 
Ranga and other people are ~  

Actually she is a prisoner in the hands of 
these Communists friends here to my left. 
And, their principals are outside. The very 
fact that she is a prisoner-she, in fact, i! a 
prisoner-will ~ out in the open, very 
"'on, to be .een by everybody in tbis 
ccuntry. Sir, nemesis will overtake them. 

~  /ujve ~  many ~  ~ 



before. There had been a Bahadur Shah 
here and there was Auranl!llzeb before him. 
Afterwards, so many rulers and maharajas 
had heen here. And this Home Minister is 
nOw holding this threat against the 
Maharajas. Sbould he ~  realise that some 
day the same fate will overtake many !)eople 
like him including himself? Did it not 
overtake these friends here to my right? 
({flterruptlofl) Would it take very Jone ror 
rhese very frieads who a,e lauphing now to 
come over here and to be laughed at by 
oth.r people who ,,'II be occupying those 
benches? But th,re cannot be even that 
chance if these people have their own way. 
If they go on dancing this dlnee of death of 
democracy in this country. those people as 
well as ourselves, all of us, will be sent to 
the guillotine by the.. Communist friends 
who have n" sympathy at all for any of 
tbese people. 

SHRI ANANTRAO . PATIL (Ahmed-
nagar): Mr. Chairm.n. Sir, it is very Ilood 
that the President has made a mention about 
the decision regarding Chandil!llrh in his 
address. The decisions regarding Chandigarh 
and Fazilka have been just and fair; though 
these decisions were a bit late, they were not 
too late. The States of Punjab and Haryana 
are fortunale enough to have their disputes 
resolved within 3 years. Not only has the 
issue of Chandig3Th been re,olved, but the 
Boundary Commis,ion is going to be 
appointed, to settle the daims between 
Punjab. Haryana and Himachal Prode'h for 
the readjustment of their boundaries. Sir, I 
regret that Ihe President has not made a 
mention about the other boundary disputes 
existing in olher parts of the country. 

Shri Hanumanthaiya in his speech made 
certain P?ints. It is not a speech only; But I 
am SUrprISed to hear a sermon from him about 
nationalism •• bout inlegrity, about socialism 
about discipline, etc. J 

He said that he is an Indian first and 
Mysoreao next. Everybody will claim that 
he is an Indian first and a man from his 
State next. I would like to remind Shri 
Hanumanthaiya that considering himself an 
Indian first, he also led a deputation to the 
Prime Minister as a Mysorean and urged 
upon her that the Mahajan Commission's 
recommendations should be implemented. 
We have n.o quarrel with Mysoreans; they 
are our fflends. When we say that disputes 
~  bQ resolved, we mean they shoulcj 

be resolved on the basis of some princi-
ples. 

The House may be knowing that the 
dispute regarding Belgaum and the adjoining 
areas was created by the then Chief Minister 
of Bombay. Shri Morarji· Desai, when Bom-
hay State was di vided. Witb some con-
sideration, he handed over Belgaum and tbe 
adjoining area to Mysore. Since the last 14 
years, the people of Belgaum and adjoining 
area have  heen continuously demanding 
justioe and fair deal from the concerned 
Stat.s and the Centre. But they are denied 
justice. It is said justice delayed is justice 
denied. Now the patience of the Marathi-
speaking people of Belgaum and the adjoin-
ing area has come to an end 

The Mahajan Commission was appointed 
at the instance of Maharashtra; that is the 
contention of friends from Mysore. There-
fore they say, 'Now you must accept the re-
commendations of the Commission'. But the 
Prime Minister has recently stated that the 
reports of Commissions are not saerOlilanct ; 
they are open to correction or change. 

SHRI G. VISWANATHAN: She has 
denied it. 

SHRI ANANTRAO PATIL : In the case 
of Chandil!llrh, the Shah Commission's re-
port has heeD abandoned and tbe right 
solution found. I congratulate the Prime 
Minister and her colleagues on the bold step 
she has taken in solving this dispute. Tbe 
same courage and boldness Maharashlra 
expects from the Prime Minister and her 
colleagues in the Cabinet, to do justice tn 
Maharasblra and resolve the border dispute 
between Maharashtra and Mysore ? 

We want this dispute to be set,led on 
principles. These are simple principles enu-
nciated in the Pataskar formula. Take the 
villa(lC as tbe unit. Take the relative 
m 'jor"y. Take geographical contiguity and 
take the wishes of the people, which Shri 
Hanumanthaiya has already conceded. We 
are prepared to lose anything, if all these 
principles are applied. We do not seek an 
inch of territory belonging to Mysore. We 
want that territory which belongs to Maha' 
rashtra That is our claim Belgaum has a 
predominantly Marathi speaking population, 
w'th 47 per ceot. Hence it should come to 
Maharashtra. Division is not going to sGlve 

Ibe ~  on tbe contrary, it will coli!' 
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plicate it. We do not want Karwar City; 
if It is predominantlv Kanoada-speaking, let 
it 110 to Mysore. But Belg,um should come 
to Mabarashtra, the city as a whole. 

In the Mahajan' report, even the border 
which is contiguous Goa which is a Marathi-
speaking area has been awarded to Mysore. 
We are demanding that area on principle. 
When a Boundary Commission is being 
appointed to sellle the claims of Punjab, 
Haryan. anrt Himachal Pradesh. why should 
there not be 3 Boundary Commiss;on to re-
solve al\ disputes, wherever they exist in 
India, and solve the problems. 

I regret very much the remark of Shri 
Hanumanthaiya-there will be nol only reg-
ret bul there is general resentment in Maha-
rashtra-when he gays thnt Maharashtra 
will claim the whole India. That means that 
Maharashtra is expansionist. 

SHRI G VISWANATHAN: He must 
be proud of it. 

SHRI ANANTRAO PATlL: I am sorry 
a leader, elder state,man and a parliamen-
tarian of the s!ature of Shri Han'lmanthaiya 
should stoop SJ low and charge Mah.rashtra 
like this. 

With pride I can say Ihat whenever the 
country gels into difficult'es :t is Maharashtra 
which comes to hel., the cnuntry with its 
solidarity and strength. whenever 1hh "artv 
gets ioto difficultie< it is M.harash,'a which 
cornes to the rescue of the .,arty with its 
strength and solidarity. We do not want to 
bring any pressure. We .oree that Parlia-
ment is supreme. We have got faith in the 
Prime Min;stcr's lea"cr.hi.,. She has re.olved 
the dispute regarding Chandigarh betwoen 
puujab and Haryana Sh, should take a bold 
step and resolve the boundouy ~  !>et-
ween Maharashtra Bnd Ml'sore without delay 
tIIId without division of Belgaum. 

DR. SUSHILA NAYAR IJhansi): 
wish I could aisociate myself with the 
Motion of Thanks moved by my friend Shri 
Hanumanthaiy" from the other side. I 8m 
sorry I 8m unable to do so because I find 
that thele i. too much lacking in Ihe Pr.,i-
dent-s Address. 
It is a matter of deep regret to me Ihat 

though the President in his Address at the 
~  of qandhi CenlCnal'J1 Pliid $lo-rIDf tri-

bute. to Gandhiji, yesterday when he went 
to tM closing function of the exhlbition 
Gandhi Darshan. the President did not say 
8 word either about Mahatma Gandhi or 
about Kasturba or Bny of the programmes 
coonected with Mahatma Gandhi in his 
Address to the two Houses. 

The President made an eloquenl speech 
when he inaugurated the International Con-
ference 0'1 Prohibition a few weeks ago in 
New Delhi. He" en' to the ex!.nt of saying 
that he would introduce prohibition all over 
in the interests of the workers. industrial as 
well as others, and he regretted that many 
States had gone back on the p"licy of pro-
hibition. Yet, the same President did not say 
a word regarding prohibition or any other 
programme connected with Mahatma Gandhi 
in his Address to the two Houses. Gandhiji 
had said that if he was made a dictator of 
India for one hour, his first job would be to 
clo'e down ali liquor shops without paying 
any compensation to anyone. And yel this 
Government under the leadership of MI s. 
Indira Gandhi, who hlS the honour to have 
the name which adorned the Father of the 
Nation, d"es not think it necessary that the 
Pres1dent should .ay anything on the 
subject. 

I do not blame the President for oot 
mentioning these very important things be-
cause, after all, the President merely reads 
the Address that is prepared for him by the 
Government and the fault is entirely that of 
the Government for these serious omissioos. 
I do not expect Mrs. Gandhi to have 
done anything else. I find that recently Mrs. 
Gandhi .... hile she was having a talk with 
the representative of a well-known French 
Magazine. EI/e, said something which are 
rather shockiog to me. Her words are sbock-
ing to me because I had put faith in Mr •. 
Gandhi where that faith did not really be-
long, which she did not deserve. She has 
ridiculed Gandhiji and Gandhiji's 'idea. 
I., the issue of that magazine dated October 
6th, 1969, under the title "The Beloved 
Dictator". The magazine has called Mrs. 
Gandhi the beloved dictator. 

Mrs. G.ndhi is quoted there as hav;ng 
.aid that Gandhiji was a reactionary and 
more or les.. a mod-cap who wanted Indians 
to live in the villages and ~  by bullock 
carts ... (T",errup,iOlfs), It is a French 
~ ~  (il/e, which ~ thie In I,. 
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issue of October 6, 1969, four days after the 
blrtbday (If Mahatma Gandbi ; Mrs. Gandbi 
says: 

'If we decided to follow tbe line of 
Mabatma Gandhi .•. " 

SHRI N. K. SANGHI (Jodhpur): How 
can such charges, quoting from a fnreign 
magazine, be put in tbe mouth of tbe Prime 
Minister; we cannot take cogniaance of a 
foreign paper; It is absurd. 

DR. SUSHILA NAYAR: That magazine 
published an interview witb the Prime 
Minister and I am qUOtiDg tbe words of the 
Prime MiDister. Tbe Prime Minister is 
reported tD have said : 

"If we decide to follow Ibe line of 
Mahatma GaDdhi one has to admit tbat 
In that case we would all remain in villages 
and trav!l in bullock carts and refuse all 
the advantages of modern life. If we are 
ready to accept that it follows that we 
do not need industries. But if we wallt 
traiDs, carl, planes and al! tbe equipment 
tbat we are used to in our daily life, the 
problem is to know wbether we should 
buy this material or wbetber we sbould 
manufacture ~  

Gandhiji has "ever talked in tbat manner. 
All that Gandhiji has said is that machines 
should serve man and not become tbe masters 
of man. May I remind Mrs. Gandhi and 
ber supporters, tbat at the recent ~  On 
Ibe relevance of Gandbiji most highly 
qualified economists and technical people 
from all over the world, came up clearly witb 
the view that what Gandhiji preached was the 
need of the world today and that he was fifty 
or perhaps seventy years ahead of his time, 
he was not ante·diluvian or a reactionary. 
I was glad that Mrs. Gandbi gnt a befitting 
reply from tbe Presinent of ber Congress, 
Shri Jagjiwan Ram. In the course of his 
address to the Requisitionists' Congress at 
Bombay he is reported to have said: 

"It is wronB to maintain tbat 
G andhiji wag opposed to machinery or 
industrialisation. All Ibat he cared for 
was that machines should not be made 
or used for exploitation." 

What is wrong about it? If Gandhiji said: 
do not exploit the villagers and tbe poor 
people but use the machines in such a way 
tbat they provide people with such things 
that they could not mak.. with their own 

hands ~  that macbines do not -take away 
the employment opportunities upon tbe 
people, wbat is wrong about it? How dare 
Mrs. Gandhi ridicule Ibe Father of tbe 
Nation in the Gandhi Centenary year as 
sbe bas done 1 Does sbe only want to take 
advantage of tbe name Gandhi? Many 
people outside think that she is the daughter-
in·law of Mahatma Gandhi. Unfortunately, 
or fortunately, it i. not so. Upto this time 
it is obvious that Mrs. Gandbi bas neither 
bothered to read his writings of Mahatma 
Gandbi or understand them. She only wants 
to distort things for her own purpose and 
talk of socialism with her tongue in the 
cheek. 

SHRI RANDHIR SINGH: What is 
this? Wbat is sbe saying about them? It 
is a very low standard of speecb. 

DR. SUSHILA NAY AR: Why are 
they being touchy about it wben bome trutbs 
are being told ? 

SHRI RANDHIR SINGH: The Prime 
Minister is tbe daughter of the great 
Jawaharla! Nehru and the grand daughter 
of tbe great Motila! Nebru. 

DR. SUSHILA NAY AR: I congratu-
late my friend Shri Randhir Singh for his 
respect for dynesties. I too have Ireat 
respect for the great Motilal Nehru and 
Pandit Jawaharlal Nebru, but that does not 
mean that the progeny of that fami ly is 
necessarily lIOing to be as great. 

SHRI RANDIDR SINGH: You are 
not 8S great as Gandhiji. 

DR. SUSHILA NAYAR: I do not 
claim that. There was a time when I my-
self supported Mrs. Gandhi and ber policies, 
and I expected ber prove that sbe will be tbe 
worthy daughter of Pandit Jawaharlal Nehru. 
(Inter uption). If her actions bave dis· 
ilIus'oned me and I hold a dilferent opinion 
today, I do not see why Shri Randbir Singh 
should get upset over it. Hs is welcnme to 
build up that dynasty if be can. 

~ ~  ~ : till: tft" a;: fil"f 
rrfoft;;r1 ",1 ~  <!:"{1 ~  ~ if!ll ~  i:t 

fi<q,F ~ ~  ~  ~~  f.rl1T t  : 
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DR. SUSHILA NAYAR: About all 
this talk of socialism, as I said, one would 
like to know how earnest and how serious 
it is. Sir, Shri Jagjiwan Ram said, 
"Gandhism is a way of lire." I accept it, 
But may I know if the Ruling Congress 
aecepts that  Gandbism is a way of life '1 
To what extent have they adopted it or put 
it into practice in tbeir own lives '1 If tbey 
did tbat, I would bave no quarrel witb tbem, 
but Ihey only talk of socialism. 

Bank nationalisation: yes; by all 
means; there is no quarrel about it. But 
what is the result? I was at Ajmer last 
week and I found a lot of people wbo were 
very mucb disillusioned. A tongawalla went 
to the State Bank and he took a bag with 
him. He said, "I have come for money." 
The Slate Bank Manager there said, "Well, 
what have you to nffer 1" The man said, 
"Well, what have I to offer '1 I went for 
the demonstration to the Prime Minister's 
house nnd she told me, "You can go for 
money to ~ State Bank." I have come 
here for money, and I have been standing." 
When the State B,nk man could not give 
him money. he was very angry and bitter 
about it. May I say that, after all. tbe 
State Bank man bas also tn save bis skin. 

SHRI DHIRESWAR KALITA (Gaubati); 
What is tbe name of that State Bank man '1 

DR. SUSHILA NAY AR: Sir, my time 
is being taken like tbis. 

MR. 
yield? 

CHAIRMAN: Why 
You need not yield 

do you 

DR. SUSHILA NAYAR: But please 
at lea,t prevent tbese interruptions. Now, 
tbey talk of socialism. The State Bank 
man told me, "Now, if I give bim a loan 
and if it is not recovered, I will be hlIuled 
over Ihe coals. If I do not give tbe loan, 
I am in difficultie>. What have I to do 1" 
It is a very difficult situation for tbese people 
wbo are working in the banks. He said tbat 
at least ~ Government should say that 
Govcrnm.:nt will make up 50 per cent of tbe 
losess if there are losses, but tbe Govern-
ment does not say that. 

I also met a representative of the 
farmers, a big man who has in bi. own way 
If ;ed 10 Serve the farmers quite a lot. He 
~ d you sh ould be preptlred to sink .Rs. 500 

ccores in the rural areas every year. have 
no doubt in my mind . that Ihe rural areas 
need money. 

But whose a 500 crores are to he sunk 1 
If tbe banks arc to sink this money, they do 
not have Ihe money of rich people alone. 
They have the deposi Is of five, ten, hundred 
and two hundred rupees of the small people 
also. Surely it is Dot right for anyone to 
think that this money can be sunk in this 
manner. Therefore, tbe bank employees 
have to see to the safety of this money. If 
they see to the safety of the money, they 
become unpopular with the people. It is 
for the Government to make clear aU these 
implications, so that the people understand 
what they can get and what they cannot get 
and tbe poor bank employees are not put 
into difficulty. 

By all means let privy purses go; no-
body stands for them Even Mr. Karni 
Singh said, let them go to hell. But is it 
not bankruplcy of diplomacy on the part of 
this Government that they cannot negotiate 
peacefully with them and come to some 
kind of arrangement by which these things 
cao be ended '1 That great man, Sardar 
Patel, made the prioces give up all their 
powelS, pomp and everything. There was 
a day when Gandhiji went on fast tor 
rerorms in that tiny State of Rajkot, and 
there was a day when the pLnces surrender-
ed all. the power that they bad. Surely if 
this Goverome, t ~  some courtesy to 
them, there can be a peaceful .olution. 
But tbis Government does not know what 
courtesy is. They only want to show off 
their power. Every buman being bas a 
certain amount of self-respect. People 
respond to love, courtesy and gentleness; 
tbey do not respond to this kind of dicta-
torial attitude. 

Let them take over general insurance, 
Let them take over all means of production, 
but let them run there efficiently. There 
was a loss of Rs. 58 crores last year and 
Rs. ~ crores this year in the Hindustan 
Steel Ltd. Against that, Rs. 4 crores that 
we pay to the pinces, in a year is a small 
sum. By all means, if tbey want let them 
do away with the privy purses, but there 
sho>uld be very clear thinking on the subject. 
Let us do things in a way tbat does credit 
to us aod brings prosperity to our people. 

There i. talk of communal riots, I upee 
communal riots arc a cause of shame to us, 



But why should the President mention only 
Ahmedabad and not mention Jagdalpur, 
Banaras and other places where communal 
riots took place and the dangerous lawless-
ness in West Bengal? Is there a political 
motive behind It? While mentioning 
draught, the Pre.ident has mentioned Kutch 
and Saurashtra, But Ihey ar. not the worst 
affected places. Why did he not mention 
Banaskantha? Is there any political 
motive? Even if the Government puts 
these things into his mouth, the President 
should be more careful, not to be used as 
a tool for political manocvuers of th< ruling 
groups. 

Much has been said about these political 
manoeuvers in U. P. and Bihar. It is some-
thing ab,'ut which we have to be very care-
ful in the interest of democracy. What IS 
the situation today? The situation is that 
due to pOlitical machinations there is a 
government in U.P. and Bihar which, God 
alone knows, how long it wiil last. 
There is a Government here aod God 
alone knows how long it will last. The 
President has not .aid a word about the 
political instability or the problems in 
Andhra and other States. Then, what is 
the position of Harijans in this Gandhi 
Centenary year? Have the Government 
done something to remove their suffering? 
It is not only a question of mere reservation 
of scats. By all means, let them have it. 
But what about their socio·economic con-
ditions, their jobs, their services which are 
more important? There is state persecution 
of Hariians. Nothing has been said about 
them. 

Look at the position of Bundalkhand, 
Uttarkhand or eastern districts of Uttar 
Pradesh. There are in a bad state. The 
Government of U.P. wants more money. 
How are they going to get more money? 
By reimposing the land revenue on 
an small holdings. By liquor shops and 
lotteries! The poor people have to be 
paid a little more because the workers 
demand it, the peasants demand better price. 
for their p-oducts. But these people have 
formed a way of getting that money back 
through liquor shops so that the poor remain 
poor and their collditions of life never im-
prove. This is how this government is f"nction-
ina. This is their brand of socialism. Under 
the ci/C\lIHtaD(CS, I am very n,CO' to say 

De/iii Ptlllee 
CB .... B.D ••. ) 

thac the Address of the President is most 
disappointing. colourless and lifeless. 

17.32 bra. 

HALF AN HOUR DISCUSSION 

Deihl Police 

MR. CHAIRMAN: We will now lake 
up the half an hour discussion. Shri 
Jyotirmoy Basu. 

SHRI JYOTIRMOY BASU : Sir ... 

~ ~ ft;r1N ~  : ~  lro 
~  'iiI ~~  ~  'f\ ~ I ~  ;jtfZlr 

VIi 'R' ~ 00 r,.-~  ;;1T .""Z ~ it; 
am: fna if 11 I ~  ~ , rlr forrr ~ I ll"i!: 

~  f;T ~  ~  ; m ' ... ~  

it ~  "" f'FTIl" " ~  '\P" ~ I "'fTffflilr 
ill! 'lIT ~ tJ1Ie; 'fiT "I) ~  ~ ~ mr..-

;r 'Hm ~  ql<'fT 'IlT ~  f;rif fIB mt 
Il"ae: "'I ~  liToT ~ ~ f;if ~  if Til' 

~ ~ 'a'if ~ ifll!' ;fi'Tc ~ ~ ~ I n m<r 
~ qaT ~ ;;@ ~  ifll"l ."'Z 'fliT fitill"T 
1111"T t ll"1i ;;it ~~ fIB ;r"fT ifi!T ~ m ~ 
~ ~  <'iIT iflff ('I) if{ ~  m Iii!: ~  

~ ... 

~  ~~  Iii! ~ ~  ~ ~ 

~ ~ lir.t 'liT ~  qi! ~  flIIZT ~  

~ u;;r ~  .ir.T it ~ ~ fun' 'l7rr 
~ ~ ~~ Ifil 'fT;;r ~ ~  ~ I 

-u "! ~  ifi;1, ifi:1, ~ Ifil 
ciifZ'l'Tif 'Ii'" 'fir <it ~  '1\"1 ~  ~ 

~  ~ it a;q', if!Tl' .<'f!: \1rit 'lIT Ifln 
~ ~ ? 1Il!'fU 'ffll ~  rn 'I\"TZ 
RIlT ? ~ ~ "I<if! 1FT iI'ffi it ~ 

"IT ~ ~  ~ "'i!a-r ~ I ••• ~  

SHRI M. L. SONDHI (New Delhi): 
Sir. your iDterprelatioJi Bhould be libelal. 
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"" ~ fwqq : m lfllT f'"!llf ~ mcr 
IIiT ? ~ crifT \;T ~  'iT f'f; mOl 'flfT 

~  !iTi'! ~  ~  ~ l! q if rrT'f ~  

~ ~  I ~  ;f<'le 'l; ~  iJ;'t !!rTcr 

;;r)f6\.t (IT l!i! ~ \.t<ru::, ~ ~ I it iilroT 
~  if; !!rf"f'1;Tlr 'Ii) ~  'f;'T ilTi'! 'f;"{(fT 

~  

6ft ~~~ ~ fbi! ~  ; lfii: n,<ri't 
~ <HB-~  ~ q;'Tw-'T ~  if ~  ~  

~ m ~  (IT ~  ~  ~~  'ifTfii'i: I 

~ ~  ~  mcr ~ 

~ I ~ f'f(!ilf it6-~ I 

SHRI JYOTIRMOY BASU : (Diamond 
Harbour) : Sir, we are in no mood to pick 
up a petty quarrel with the government. We 
bave come wi.h an expectation I am talking 
about 1.000 very distressed policemen of 
Delhi. We have come witb the full expecta-
tion that we shall go back with some message 
for these policemen. We are in no mood to 
pick up a petty quarrel with the government. 

SHRI MADHU UMAYE : How is it a 
petty quarrel ? 

SURI JYOTIRMOY BASU: Petty to 
me. 

-it ~~  tq: IiQ ~~ 'fiIi'T<'J ~ I 
qi\" ~~ ~~ Iij;T 1m ~ ~ I tl.;;rHT pit 

~  ~ ~~  ~  <rm ~~  

m ~ 'f;T oim ~~  F (f"{l! I!it 
8IJi<'f\q; ~ ~ ~ ~ ~ ~~ Ifil it CIe'T 
·1IlIImr .m ~ ~ I 

SHRI JYOTIRMOY BASU: With the 
entire atmosphere around U8, with talks of a 
better deal for the unfortunates and under-
dogs, for People who are leu priviJeaed, 
with talks of fundamental rishts and the 
right of practising trade unionism, I am 
raiaiDg this debate which, I hope, will receive 
filiI consideration from the Government. 

We have no bitter mouths and we have 
come here to appeal to Government to 
rethink over the whole u-fairly and 

squarely. This is a year when Government 
is celebrating the Gandhi Centenary. This 
is a year which is most appropriate for 
dishing out a fair deal to people who have 
been much less privileged and monied. 

This is a very big problem facing and 
occupying the minds of many of us. As 
ShriRandhir Singh said, it is not petty. I 
said, petty quarrel. He should understand 
the difference between tbe two. I will give 
you the details. 18 people were dismissed 
under tbe orders of tbe President of India 
on the advice of the Home Ministry on 
14.4.1967. 61 lower subordinates, head cons-
tables and constables, bad been dismissed 
from out of about ,00 who were sent to jail 
in April 1967 and are on bail. They are 
standing trial in the court of law. They 
are not getting any subsistence allowance 
as they are dismissed. Some of them who 
possessed Government quarters have been 
made to vacate the same. How their families 
and these poor people are pa<sing 
their days and also are facing tr;'l in the 
courts of law, is a matter which can only be 
imagined by tbose who are jobless, shelterless 
and accused of criminal charges for no fault 
of theirs. 

About 400 have been removed by termi-
nating their services. Out of them, nearly 
200 are those whose are also standing trial 
ID the courts of law. Most of them are 
members of the Scbeduled Castes and 
Harijans. They are not entitled to any 
subsistence allowance and have also to Rpend 
not only to feed themselves and tbeir 
dependants but also to feed the lawyers and 
to pay the court charges. 

65 Delhi Police personnel bave been 
dismissed ti fter their release on bail from 
jail, on the allegation that they attended 
public meetings held in tbeir connection by 
S.S P. at KingswllY Camp on 18.1967, by 
the Qntral Defence Committee for Delhi 
Police Non-gazetted K"ramchari Sangh at 
N.D.M C. Hall on 15.4.1968 and by Delhi 
Confederation of Central Government 
Employees and Workers held at N.D.M.C 
Hall on 2.5.1968 and for visiting their leaders 
on hunger strike at North Block from 
16.4.1968 to 2.5.1%8. 

Six of them were dismissed on the 
allovation of misconduct of collecting dona-
tions from police personnel fOT the defence 
of Delhi policemen involved in the police 
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q/tation in order to meet the expenditure 
on advocates and court matters. One was 
dismissed on the allegation of refusal to go 
on fatigue while under sU!lpension. Three 
were dismissed on the allegation of misbeha-
viour or allegation of insubordination. Three 
were dismissed on the allegation of over-
stayal on leave or absence from the place of 
posting for a very short time. 14 were 
dismissed on the allegation of refusal to 
accept incomplete uniform although the 
order was contrary to the rules. 

Two of them, Shri Gurdita Mal, Cons-
table, Delhi Armed Police, Delhi and Shri 
Jassu Ram, Constable, South District, Delhi, 
are standing trial in the case connected 
with the 1967 police agitation. The cases 
are still sub judice. They were drawing 
subsistence allowance and were passing their 
daya miserably with their meagre allowance. 
They have not completed the age of 55 
years but they are forced to retire from 
_vice compulsorily, using discretion on the 
ground that they have completed 30 years 
of service, despi te the fact that" t he Allaha-
bad High Court has upheld such retirements 
illegal. But poor men cannet go to the 
High Court because the! cannot raise the 
funds. 

Eight lady Constables had been sent to 
jail. One of tliem has died. One more 
has been dismissed from service on the 
allellation that she went to see Shri Bbagwan 
Dsss Shastri when be was on 72 hours fast. 
The remaining 6 are under suspension, 

~ subsistence aJ!owance, and they all 
including the one who has been dismissed 
are standing trial in the court of law. 

One lady Constable Satwant Kaur who 
was under suspension had died because she 
could not· get proper medical treatment 
afler her release from jail on bail, who was 
arrested on 15.4.67 and was standing tria\. 

Shri Kanwar Pal Singh. Constable,' a 
youngman, whose services had been termi-
nated has also expired. He was also 
standing trial in the court of law and could 
not face the situ"tion economica Iy after his 
release from jail on bail. 

The suspended personnel, nearly 800, 
have been directed and made to leave Police 
branches. to make their own arrangements 
for stay in or outside Delhi. The authorities 
have done this mainly to keep them away 
from the s .. ving personnel whom they want 
fO keep un4er terror and state of jnsec:urity 

of service. These suspended personnel have 
now to spend a lot on railway journeya 
from and to their places of stay in Haryana, 
U. P., Punjab, Himachal Pradesh, Tehri-
Garhwal etc. in order to attend courts in 
Delhi on the dates fixed for their cases and 
also to collect their subsistence allowance 
wherever that is available. 

On 15.4.67, a truck carrying police 
personnel in custody turned turtle at Vijay 
Chowk killing one Border Security Force 
sepoy on sentry duty and one Delhi Police 
Constable under custody_ Several other 
Delhi Policemen in the truck in custody 
were injured and remained admitted in the 
Wiliingdon Hospital and then in Tihar Jail 
Hospital. The Government had announced 

~  tI aid to the tune of Rs. 500 only to 
those killed and injured in the accident. 
But n,mc of Del hi Policemen in jail who 
are ~ then has so far been given any 
financial aid. They are also standing trial in 
the cOllrt of law. 

[n April, 1967, when more than 1000 
Ddhi Policemen were in jail, it was 
annlOnced that their families will be given 
financial aid. For this purpo,e, s:>me 
officers visited their residences also and 
collcckd some details This was also 
announced in newspapers and the amount 
so granted was gh'en OUI at Rs. 50,000. Out 
none of them has so far been given any 
financial aid and the entire amount is 
reporied to have been given in reward to 
those who helped the then LG.P. Delhi in 
arranging this operation on Delhi Police to 
wreck their organisation, namely, Delhi 
Police NOJ-gazetted Karamcbari Sangh. All 
that they wanted was to survive and live as 
human beings. 

Tben, the Government appointed the 
Khosh Commission. There is the Khosla 
Commission's Report. What did they say? 
they say : 

"All that has been said above and the 
observations made in tbe Khosla 
Commission's Report establish that." 

(a) discontentment was tbe cause of 
the unrest of 1966 and 1967 : 

"(b) discontentment was due to the 
inhuman/sub-human conditiOJll 
of living and .. rvice in the 
force ; 

(c) the conditions had gone so bad 
because of the IltlIIlcct of the 
force by the authoriticl. "WI! 
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the I.G.Ps did not take interest 
in the force after some time of 
their arrival here ; 

(d) the Delhi Policemen were. by 
and large disciplined despite the 
worst situation provided they 
were handled properly ; 

<el the authorities are avengeful and 
planned vicitimisation in 1967 
through Shri B. B. Misra, because 
of their annoyance on the events 
held prior to the enforcement of 
the Polke Forces (Restriction of 
Rights) Act, 1966, when the 
Delh i Policemen enjoyed Funda-
mental Rights as contained in 
Article 19 of the ConstituFon. 
They then did not take action 
aga;nst  the defaulters concerned 
for the reasons best known to 
them." 

They tried all the possible mean. to 
serve their purpose and to serve their 
Government ... 

THE MINISTER OF STATE IN THE 
MINISTR Y OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : What is the 
page number ? From where are yOU 
quoting? 

SHR! JYOTIRMOY BASU: This is 
one of their leaHets. 

SHRI VIDYA CHARAN SHUKLA: 
You said that you were quoting from the 
Khosla Commission's Report. 

SHR! JYOTlRMOY BASU :  ! will 
live you later on. This is a quotation ; 
they have published it. 

SHRI VIDYA CHARAN SHUKLA: 
Are you quoting from the Khosla Com-
mission's Report or from the leaflet ? 

SHRI JYOTlRMOY BASU : This is a 
_fie! publi,hed by the Karamchari Sangh. 
But the quotation is from the Khosla 
Commission's Report. I will satisfy you 
later. 

MR. CHAIRMAN: He W!Ults to know 
~  pa,se lI\JIIIl)cf. 

SHRI JYOTIRMOY BASU: I cannot 
give now. I will give you later. 1 will 
satisfy you. 

Sir, Mr. Nanda, the then Home Minister 
and who has now come back tu the Cabinet-
what did he do ? Subsequently, Shri G, L. 
Nanda called for representatives of the 
Union. In the meeting Shri Nanda was 
quile convinced with the di:flictilties and 
demands of the police personnel and wal 
also found sympathetic. He agreed that 
the policemen should have the right 10 
~  and impress on the highe r authorities 
or tbe Government to make them realise 
that the police personnel were in distress 
and that their demands were collective and 
genuine. 

During the talks with tbe Uniun repre-
sentati ves, Shri B. B. Banerjee, the them 
I. G. P. of Delhi, who was fully aware of 
the depth of feelina amongst the entire non-
gazetted staff of the police force of Delhi 
regarding tbeir wretched conditions of 
service, assured to get them an organization 
recognised by the Government. Shri 
Banerjee confirmed this through his letter 
No. IIO-TS dated 13.10.66 addressed to 
Sbri Bhagwan Dass, the theo General Secre-
tary of the Policemen's Union. I won't quote. 

Then, I should say that Mr. Chavan 
become the Home Minisler. He was shown 
all the respect by the Policemen. Shri 
Chavan was received witb :flower petals when 
be came to address the Policemen and he 
was heard wii h all respect and palknce. 
Inspector. Shri Siri Ram Chaudhry also 
visited the place and addressed Ihe force on 
15-4-1967. 

About their devotion to duty, on 
15.4.191,7, after their arrest, a truck carrying 
them wilh Border Security Force sentries 
turned turtle at Vijay Chowk killing one 
B. S. F. sentry and one Delhi Police 
personnel under arrest. One Delhi Police 
Head Conslable under arrest held safely tbe 
rifle. and ammunition of the deceased B.S.F. 
sentry and handed nver the same to the 
B.S.F. Officer, who visited the spot after 
.:>me time. This certainly establishes that 
Ihey were throughout loyal to the Govern-
ment·.· 

In conclusion we would request the 
Government the whole House joins me, I 

~ !W dou\lt, iII !.bit reprd res"rda1 
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there _ more than 50 M. Ps. comilll 

from a/l the Parties knowing that this 
discuaaion was goins to take place and 
they haw joined me in this regard to say 
that; 

(I) the cues he withdrawn from the 
courts of law; 

(2) the dismissed/terminated Delhi 
Police personnel be taken back into 
service ; 

(3) the Khosla Commission report be 
implemented forthwith. specially 
the part concerninll the wages and 
other amenities to the police force ; 
and 

(4) the Delhi Police Non·Gazetted 
Karamchari Salllh he allowed to 
function of course in accordance 
with its constitution as accepted by 
the Government. 

Nothinll more reasonahle could be proposed 
and I again request the Government throush 
Mr. Shukla here. Let there be no kind of 
batred. victimisation and takilll a sort of 
lOW •• 

I will suuest to this Government and 
Mr. Shukla that they should take the clue 
from the United Front Government of West 
Benpl and follow the way that they have 
treated the policemen who had created some 
trouhle and confusion and they bave not 
treated them mercilessly because Govern-
ment servants should be treated as members 
of the same family and you should be guided 
by that sense and spirit. 

eft "1 ~  "'lJTqf(f ~ ~  

~  ~~ ~ 'I'(.t om ~  ~  ~ 

it; r.rif ~  ~ I 

~ ~~ : ~ iIT ~ III11IT 

~ ~ ~~~  

~ ~ f I Oif ~  afifTif ~  iFrit iti ifR 
-n'l' <iIl1T '111'1<'1' ~ ~  I (ffo 23 

it; m it f:;r;r """if ~  ;mr 'fT, Wif ~ it 
~ ~~ it; ft;rlf ~  ~ (ITT, ~ ~ 

~ ""If il'f;;-it ij'q-TOl' 'if!I ~  I 

~ ~  ~  ~~  ~ 

~ f'li ~  ~  ~ Gfl€t ~~~  ~ iti 
ifR lar 'liT ;;mil' 1t0'Jt1 ~ ~  "'I![ ~  

~ ~ I tm: !IiT'l' ~ onmil' ~ ;r.rr;rr 
~~ ~ ~ ~  

,"".rnr ~ : 'I'(.t ~  ~ 

orrforit I ...rr It'! ~ I 

...rr "! ~ ~  : ~  ~ ~~ 
~ f'li ~ ltTlf<'IT ~ ~ ~ o;fi fiffll;mr 

~  it; am: m ~ GfT(ff (f) ~ ~  

""'IT '!itf m<rr f.JiIiT;;m ~  ~ 

~~  ~ ~ ff!; ii'f« ii'f'l; if' <ill'!, lI1I'Ti'f 

1Flft :;fi ~ ~ ~ iIT ~ ~ Gfl ~  

$lh ~  it ~  ~ iffiJ lfi: ~ 

f'li ~ ~  ~  f if;;it ~  

~  'l; am: ~ ~  ~ I ~ it 

~  ~ fili ~ ~ :om-~ it 'l'gi't nlt 
~ ~ it ~~ ~ I ~ "f?f ~ ~~ 
~ it ~ 1 ••• ~  ~ ~ ~  it«rT 
it; ~  if; fiT'IT ~ ~~ Q;'Ii ~  ~  

~  'if<'l' ~~  ~ I ~~  ~ nlt ~  

f!;r ~ 'liflfiJ Ittii' I it ~ ~ 'Iii\: ~  ~ 

f'li ~ 'l; ~ it In ~  rnti 'l; ~  it 'li1ll1f 

1ftij ~  ~ ~ ~~ it 'ifH ~ 
IIiT1f ~  ~~ ~ (f) ~  orTtft ~ ~  

iP ~ I it ~ lfotCI' ~ i'!r ;ftor) 'liT ~  

f!;'{ ~ 'I ~ crT ~ fiI; ftffi '1ft ~  
it f:;r;r ,,",IT) iii ~  ~ ~ ~  f:iTi'f.st 

;f\tI;U ~ ~  ITIfT -!liTiU<it if; if", 

QTtf ..-r-m ~ fiI; f.;r;r <iIlm.st ~~ 8'GfT1f 
vt til, 'IiRft ~ 11ft ~  ~ til. fm 
a;cn: f!;ffl ~ iii ~  it, Oifllil ~  ~

~ ~~  ~~~  m 
n ~ ~  ~ f'li ;rit Ull1:lf'fTll' 'liT 

om;rT ~ ~  ~ (f) ~ i!it Ull1:iT<fr.:: it; 

"-lirit it arl ~  ~ ~ If'{TiT ~ ~  

moq- 1ft IIift PlITlf ~ i6lH .1"1' i'!T I 

~ ~ ~ ... ..-r 9' "¥' fit; ~  $fq 
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[15I't 1I1j ~~  

~ iii "T1r·arq ~ ~ I ~~ ~  

'" m ~  t if <llm-f"ft( ~ •. ;;r) 
~ f1I;1!; ~ t ~  'tiT'!" q'{ <Ilm 

R=nrr Q1'Tit lJT ;;r) fw"fim f'fiv, ~ t ~  

itt .rmr f.riiT ;;ryit I 
m"f (t ~  ~ ~  1ft ~  ~ iii; 

~ ~ ~  t ~  it 19 fe(f1'n: 
tit ~ lfitfffifi ~  'I"\'!i'T ~  ~  

it lJit; arar (t ~ ~ ltir arlfl1l' f1r.rr ~ 
flti ~~ ~ it it 1400 ~  it; 

f«<m; ~ ~  ~ ~ .m: 4 5 ~  ~ ... 

~  ~  ;;.fifi'T ~  ~ lifmr flfilfT 

tm ~ I ... ~  iw.r'T iii ~ ~ 
1[1 ~~  ~ ~ 7t orTIf t .... ~ .rtl 

~ ~~ ~ ~  ~  ~ ~ ~ ~  ,",'m 

~ if ~ ~ ari ~~ w vv. ~ ~  
~~  ~ *' ~ ~~ ~ m"f 

;iiti:T ~  ~ it ~ Iter ;rgr 'lim ~ ff) ~ 
~ iir.ff ~ ~  fi' ~ ~ 'I"\' OI'Tfff 

~  m<: ~ ~ 1ST ~  ~  ~  'I1tq ~  I 

SHRI M. L. SONDHI (New Delbi): 
Sir. tbe eveDts which ~  to the so·called 
pOliceagil.tion here were, I would submit. 
misjudged by the Government from tbe 
very beginning. Because. I would rut it 
to Ihe Minister. whether he has satisfied 
~  ~  . bis c\lal)nels of infor,DillltiQn 
W:efe I!ot ~  ,that ~  obtained 
enaerated reports about whit wis Mppen-

W' "ere ~ wbiJ,! the . ~  
ov.er-awed. they lost their sense of judgement 
iDli ooe sois it in the divergerices between 

~ ~  . ."d majority of .the Members 
of farliament who repr.sent Delhi or from 
other ~  ~  who ~  stuaii!d 
tbn matter. The police: at no titage _re 
'ffng to ~  ~  ~~ even.if one 
takes it for the sake of argument that they 
Were tblnlciiig of revolt. I am itiTe. the 
f>f!nister. will ~  that there could !lave 
been much better planning for tbis purpose. 
But tliat was not at all od the wasber.. 
What tbe police wanted was recognition of 
their ~  ~~~  rigbts. I 
wi,hiiii: hOb. Miiiister hddcob totbe 
»011'. witb the Khosla Commission report 

and asked us to discuss it for one full day. 
It gives eloquent proof of tbis fact. The 
Khosla Commission says that in fact tbe 
Delhi policemen had no otber alternative 
but to take recourse to tbe course of action 
which they bave taken. 

Therefore, is the Minister satisfied that 
at present those who advise bim and convey 
infonnation to him have no vested Interest 
in continuing the present situation 7 Will be 
and the senior Minister assure us that ~ 

wUI look inlo the prohlem de novo and 
bring redress to these polioemen. because 
we tho democratically elected representatives 
of lhe people of Delhi feel tbat there i. 
nothing "miss here and we have heen sup-
porting. the police. We are also concerned 
with the security of the city. Will he. 
therefore, assure us about a d:! novo consi-
deration and that policemen who are being 
harassed will not be harassed and they wilJ 
not be regarded as outlaws? 

SHRI S. KUNDU IBalasore) : We have 
discussed this matter a number of limes 
here. I do no want to repeat all that we 
have said time after time and the requOlIS 
we have made to the Minister. This is a 
matter not only for the suhjective satisfac-
tion of tbo Minister; tbere must he an 
objective outlook to tbe wbole matter. What 
is that objective outlook 7 

These police constables were compelled 
by eirel,mstances to make certain demands 
before the Home Minister. The genuine-
ness of their demands has been COIlCeded hy 
the Khosla Commission. Part-implementa-
tion of their demands has also strengthened 
tbeir case. Their demands by tbe Govern-
ment heine genuine and proper. wby do 
Government go on saylnS tbal they.were 
engalled in a mutiny. tbey were indisciplined 
and so on? This does not appeal to any 
mind which is objective and is prepared to 
listen to reaion. 

Shri Madbu Limaye haa correctly alia ... 

SHRI AT.6.L BIHARI VAJPAYlm 
(Balrampur) : They have suffered very muell. 

SHRI S. KUNDU : Exactly. Inftiction 
of punishment does not lie only In convic-
tion. Tbey have been barassed. draWD to 
tbe co!!rts a number of times for yc:ars ; 
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they have been dismissed, their families are 
suffering. All this is itself a punishment. 

Shri lyoli Basu was reffering to police-
men as mutinous when they entered the 
State Assembly. Here G"vernJDent are 
calling these policemen indisciplined. So 
there is no difference between Shri Basu's 
approach and Government's approach in 
this matter. Both have the same sort of 
outlook a "police outlook" to state. 

AN. HON. MEMBER: Bhai-bha. 

SHRl BALRAJ- MADHOK (South 
Delhi)  : Good word. 

SHRI S. KUNDU: This question has 
t" be looked into in this perspective. I 
would request the Minister not to adopt 
the darula approach 'Interruptl"ns). 

This matter should be considered afresh 
and a new outlok should be brought to bear 
on the problem, not the same old 
imperialistic outlook. In today's civilised 
conditions, a Minister desef\a the salute of 
a constable wben he is on duty; after his 
duty of eight hours i. over, the Minister and 
the constable are friends, comrades. They 
can together go and have coffee and a nice 
chat. 

18.00 br •. 

SHRl BAL RAJ MADHOK: Not in 
socialist India. 

SHRI S. KUNDU : Do not think in Ihe 
.ame way as the I CS and British people 
used to do. Mr. Chavan and yourself shoUld 
sit together and try to view this matter from 
completely different imgJe. 

To stalt with I suggest that you make a 
thorough investigation as to whether you can 
differentiate between those to whom you 
can give immediate relief and others to whom 
you can give relief' after some time. You 
should make an announcement in the House 
that you are prepared to think on these 
lines. 

Secondly, there was a gentleman Mr. 
Mukund Parekh who has been dealing with 
these cases for along time. Mr. Chavan has 
~  that he is an SSP worker, wh'icb be is 
DOt: Your game is to identify him witb 
some party. Please do not involve yourself 
in such a thina. because be baa -been a 

espousing the cause of all 
irrespective of parties. 

cODStablca 

IJ1'I .r.'RT smt ~  : Ill: if"!'fl' 
'iiT «<frO!' ~  ~ ucmr ~ Il'II'r t I 
1I!i '<Tf.r1.fTiri!: it; ~  if; f<:<'l';r,) i!:'iI' 

'fiW ~ '!I'n: if¥r 'liHT iJf';lT ~~  ~ 

Il'qr ~ I 1l'i[ onq iT\Jif ~  ~  ~ vn: 

;f'fi'li Oif it; !i)8-~ I ~ fut 'liT IR ~ 
~  mOl' i;f) ;o;r 'Ii) ~  it-fl ~ ~ ~  it; 

ljifrfif'fi ;o;r 'fiT ~  .fif IR ~ I ~ 

.mrrf.rlif 'f;) ~  ~ !!fIR ~  <mrr 

'If'l'/:A' lI'"fit ..rr il'rif «l'fflr ~ m "",it 

O!'Pl it; fi1it O!¥err ~ ~ '3'9' ..rr 'Ii)t 
~  ~  ~  ~ if) ~ If<'Rl'T ~  ~  

~ I !lJ1l,{ '3'{{ "') rtmfirlif "') ~ ~  .. 

r¥l-~ ~ ~~ if@ 'Ii'{iil' ~ if) 11'1{ 

Il'q,fije t!iil' Ofr1l''Ii if!iT ~ I ~  it ltitllr I 

~ f"1I' q-t it'{T ~ ~ U err<f it 
Off ilh ai'I{Tit ~  q-t fiJ-crrt ~  it; forq 

'Ii!l:T ~ I it ;;JI'I'ifr ~6  ~ f'li '3'{{ ~  

;;IT !i1mf iffir o;ftif i{ OfT ;nr iii «;OPl{ if 

IfII'l' {{'('n{ ~  'fi'{it ;on ~~ ~ ? 

'Ill ~~ mt : ~ ~  1f'Ii 
'liT 'lil ~  ~ ~ ucmr ~ ..rr I 

mnqR! ~ ... : !lJ1l,{ tt !lJrq-'liT 
!IJ..-ro; 1ti«rT ~ <ft «if 'fiT 1r.fJO; 'fiW 
'I,IlT I 

~ ~~ ~ : ljiti iil !lJrq- 'fiT 
r.no; ifiVIJ '1', 'IT I 
gmqf;( ~  : iil'q-'lIT ifJli ~  ~ 

~ H r.m it vorra; if!l:T 'fi1!:''IT 1 !lJiT\ mIf 
'Ii). '!I'O!'ra; 'liter! , a) 9'iJ'fl 'fi,{'1T !iTIf! I 

.n ~ ~  ~ ~ "''1' ~ 
ftroe flI;qr 'Jr I ~  ~ it <ft it 'lw 
'lil ~  
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~ Q)iR ~  ~  ~  

~~  ~  1m" ~ I ~~ ~ ~  f<'llfQ it 

p;fi ~~ ~ ~  ~~  at ~  ~  fiI; 

!I1T'f ~ ~  ~  ~  ~  ~  ~ ~  

~  ~ I 

..u ~ ~ : ~  ~ ~  ~ I 

~  II1i'\;J: ~ : ~ m ~ q-fi:A; 

'lU.;:rr ~ I ~  ~~  If;! ~ ~ t flf; 
fcn:)1ft <{ .... T 'Ii) 1f111lifiT flfor;:rT ~ fir; 

<TIl: ",T If,! forlJif it nl"T ~ ~  i I 

... T ~  ~  ~  ii(gtT ~ 

~ qlq; !I1TR ~ I ~ ~  

~ ~ ~  if ~  IIfhr.rr ~ 

it ~ ~ q-l'li ~ ~  1fT;:r r.r1lT I ~ 

~  ~  it ~ ~ ~  it !q'If,t 

uoer ilYTlit it ~~ 'fiT ltR for!!"T, qR ~  

~  ..rr ~ it ~ <TIl: If;T-t.nt m 
~ ~~ ~ ~  ~~ ~ ~  ~ orr 
91f;ffi t I ~~ ~  ~ mru If;T 1PT-
imr "(HZ ~ f'fi ~ ~ ~  ltTlT ~  

~ ~ ~ iQ fllill"T ;;rr fiffT ~ ? ",Vim. 
!I1T'f it ~ f;ro ~  ~ ~~ ffi ~ ~ t? 
~  ~  ~  1fT IflfT ~ ~  ~ ? ~

~ ~ 'Ii"( IrltTU tf' ~ ~ ~  n 
~ hlW!lT it orTilT 'fiT ~ if!!"T 1fT"( ~ ~ ? 
~ ~ 'fir Irfir;;r l:t ~ ~ 'fi"(;:rr ~ I 

. ~ ~  'fiT ~ ~~~  ;:r <R' I 

mnqf.f ~  iflfT ~ ~ ~ 

'f!f<:rvritz 'iffi ~  ~ ? 11ft iI"'r-if ~ ~ 
~ ~~  

'lft wo 'ITo ~ ~  : it it 
~  mq; 'Rfif"l' ~  ~ 'fr I 

Vt ""' ;rmal!! ~  ~  ~  
q"jqj ~ ~ I ~~ it 'liwTitcor 

~~  ~ ~ ~ I au it ~  19 t m 
~ ~~  ~ ~  ~ ~~ t fir; ~ 

qq;:rr ~  iiI<M I Oil ~ ~ 

l!TT0'I T 'liT ~ ~ if!!") ~  f<ro ;;rlt!T ? 

II:IT wo 'ITo .lfIll : ~  ~  m1f 

m ..... ~ ~  

nrmr ~ : it ~ ~ t ~ 
~ ~ ~ ~ I ~~~  

'lft ~ ~ 5l!"( ~  : ql'l ~ 

~~  I 

~  ~  if "(TWIf """' ('lft 
fQIT '11m!! ~  : Umqfff ~~  f,;rif 

IfTi'fi'fTIf ~  it ~  ~~  if "IWI for1.IT t 
it <r.T ~ ~ 'Ii"( YTr ;;y ~  ~ f'fi;;r. ~ 

~  ~ ~  ;rTorit ~ oil" <{) il"ToT 'fiT ~ 

q\'TIT ~  I '1ITU ..... T ~  it iTU 

••. ~  

I6TT ~ ~ 5TJi"(: ~  ~  

'Q'l'l ~~  W tT"{1r 'fiT .10 ~ ~ I !I1T1f 

...t ~  ~  ~ I ql'f ~  ...t 
~  ~ t ~ ~  ..... )IlT IIil 

~ ~~~  ~ ~ ~ ~~ 

l!TT\'TT it ~ if ~ m 72 ~ it m 
~ it ~ m ..... , ~ m "lTq.J it mlfit I 

~  W 'fiT ~  IfiT ~  .;:rr<ft ~ I 
it ~ ~ ~ !I1Ti"1r iR"ilT flf; UIfT;;r-
~ 111ft mr.ft if !fIf.rlfrifz it; ~ 111ft 
!!;If; ~  ~ ~  ~  1IIft;;iT f'(q)i ~ 

~ it ~~ If;Tlt ~ I 

"1I'TIffR ~  lfIl: IIill ~~  !I1T1Ii 

~~ ~ I 

'lft ~~ 5TJ"( : ~~ 'liT fQ 
~  ~ 'fiTI! ~  ~  •.. 

SURI NAMBIAR (Tiruchirappalli): MJ 
Dame is there and I should be allowed to put 
a question. 

MR. CHAIRMAN: You were DOt per-
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sent in the House when I called you. I have ~ ~ 'liTi'f "1ft if <icil' I irfiI;if ~ 
called the Minister now. I cannot allow 

~  iii ~  ~  eft, ~  you now. 

SHRI NAMBIAR :  I came runnintl:. 

"lMftf ~ : ~ ~ u ~  'IiTIf 

;form? it IfP.ft ~~ ifi1 vn ~ ~ 

~  I 

eft ~ ~ ~~  ~  

q ~ ~  it ~  q"1I" m If'it & <'it 'f!fT 
~  I QTIf ~  ~  iii ~ ~  

iTT"," ~  I 

'liT qft;flf f CflfT I ;Q"TIf ~~ "liT Slffif ~ 

f.!; !fir ~ Q ~  n Il"T ~~ ~ ~ 

~~ fm "lil ~ ~ ~ ~  IIi1 

lI";:'mr ~  f'lill"T ~ ~~~  ;nl fiR 
f.!;«1 "lil ;:'01 '1ft ~ ~  if &l' q 
~ ~ 11ft ~ ~  ifi1 ~ ;n:-

~~  if61 if>"'" fiill ~ , ~ wr IRr t I 
Ilfil ~  ~ liT ~  'liT "OITif! t aT 
~  {eo ~  ~  ~ f'li ~ ~ iii 

Q ijf'i'li ;;IT ~ 1fT «f':rrl!' &' ~ ~ 
!j I{< Z:j,<,u,,4:. 0 .I;:;-·,j,'(1'l"') J!"'JlI-"fJ ~ ~ ~ .. ~ f'li ~~~  'iiI \Vrit lim 

~  "1ft '!IT"T if mit, \lI,r"liT 'lim if ~ , 
~  ~  : mlf ~  ~~ ~ Iffil ~ "'6 iii ~ ~  iii IlJ'1rOif 

~ ~ or. ~ ~  ,,«II; m q"TIf m '!ir ('If IfTifit <1lT Il"T ~ ~ 'lIT q;prr-
If'it "II" "1ft ~ it ~  ~ il"{i. ~ ~  'lir ~  1WIi f'lill"T CIT mil" '1ft 

~ &l'IT I ~ if, ~ 5  ~ ~ ~ ~  "'"' 

.n kar ~ ~  ~ ~  

It ~ ~ 'IT f'li \lIiI" "1ft 1fA"l"T!f ~ 
~ 1m If"{ fq;m: !f;"{6' & ~  ~  

~~ if "liT" ~ ~ or ~  ~  mt 'liT 
qJif ~ ~  I ~ CIT ~ f'li ~ 

lfiflmir 'iiI ;;IT fnm,Jii ~ m ~  

~~ ~  ~ ~  I It ~  iTo-

<naim f'li Iflii ~  ~ ~ I \lI) "i-

~ ~  ~ ~  ~~ iii ~ 
""'" ~ ~~ 11ft ~ qtf 'flfT pr m 
m ~ IlrUiI" ~ ~ ~ ~  m 
~~ & I It 1Jr.RT!f ~  ~ ~ ~  

, fiI; Iffil ~~ ~ ~ ~  ~ 

,,1 Il"T '3r{ ~ """"Wi "1ft off CIT ~ 
~~ ~  ~ 'l""Rf 'lit ltN'f it, '" 
~  ~ ~  ~ ottii; it f\;r;At 

• qqif't Ifiit «,'liT, iii ~ ire 'Ii, m 
it, 

Ifrforifz iii ITU, ¥ ~ \If,,r'lf'fll"l iii 
mr ~ iI"¥ ~  'if'ti 'Ii"{ m it ~ ,,6" 
if ..nt ~  iT ~  ~  mit 

~ f ~ ~~  ifi1 ~ 
"'lifT ~  , 

~  ~ ~~ ~~ U ~ 

~  ~~  'litim ~  ofto ~ "It 

~ t, 

~  ~ U,,' : ~  t lffir 
01) ;:'''iT "I")fo ~ ~ ~  m fiIiN 
it ~  orrq ~ ~ ;;rr ~ & ~  

~  It ~  , 

fit; Ifr-r-mr ~  it ~ {l"lTm ~ am: 
'l" SlfTif ~ ~ ~ ~  

SHRI M. L. SONDHI (New Deihl): 
The Khosla Commiaion have said that tho 
police were treated badly by tho ao-
ment. (/ntll"lI,tlonj 

SHRI S. KUNDU: We are waUdoa out 
in protest. 

(SII,I S. Kundu fJnd .ome 0,11., M ...... '. 
tllen le/t ,II. Housel 

SHRI JYOTIRMOY BASU: Is he aolII8 
to give us lOme thiDa new today ? Or 01-. 
It Is waste of time. 
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~  OIAIRMAN : Let us hear him. 

saRI NAMBIAR rore-

MR. CHAIRMAN: I will allow you one 
qllCStion. 

SHRI JYOTIRMOY BASU : Is he going 
to .y "SOmething new today 1 

MR. OIAIRMAN : Hear him. 

SHRI JY0T1RMOY BASU: We are 
not here to listen to his sermons. 
(rliurrllplioll) We are not interested. You 
stay with your bureaucrats. We will know 
euctly how to handle you. You get dictated 
by Mr. L. P. Singh and stay where you are. 
We mow exactly what to do. 

(Sh" Jyotlrmoy Basil Ihell/eltthe HOII.e) 
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SHRI NAMBIAR: The miDister said 
their cases will be considered only after the 
decision is given by the court. The cases 
are going on for about two years. It is 
clear that the policemen are suffering because 
iof tbis delay. Therefore, in view of the 
fact that he was prepared to reconsider the 
whole question provided the policemen show 
a change in their attitude, I put it to him 
that if an attempt is made on the part of 
Government or someone who is interested 
n the policemen to take up this matter with 

them and see that they exprea formal 
regret, will their cases be withdrawn ? 

SHRI VIDYA CHARAN SHUKLA: I 
agree that prolongation of these C8SCII il 
causing undue misery and hardship to the 
policemen. I would appeal to those who 
are responsible for this prolongation to 
consider this aspect and not resort to 
delaying tactics. These cases which have 
been put before a special magistrate would 
have been disposed of much earlier if there 
were not these delaying tactics like revision 
petitions, transfer applications, etc. I do not 
think Mr. Nambiar bas got me correctly. 
I did not say that if they express regret, we 
will revise the whole thing. The question of 
revising our action does not arise as long as 
these cases are not disposed of. First, 
these cases should be disposed of and the 
legal verdict should be given. If they are 
found not guilty. action can be taken 
accordingly. If they are found guiUy, we 
can consider ~  to do. But unless the 
cases are disposed of. it is not possible 
for us to do anything. Tberefore, I would 
again appeal to the hon. members who are 
interested in the welfare of the policemen 
under suspension tbat the cases shOUld be 
allowed to be proceeded with. so that tbere-
after we can consider this matter. 

18.20 bra. 

The £Ok SaMa then odJaurned till Elnea 
a! the Clack all Thur8day, February 16, 
1970/ Phalgulla 7,1891 (SMa). 

Printed at Akaahdeep Prinlon, 20 Darya ~ Delhi-6, 
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